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S.No. Name & Address of Phamaceutical industry Whether 
Complying 
with norms 

Whether any action 
has been taken 
against the industry 
for violation of 
norms. If yes, 
details 

Proposed action, 
if any 

1 Otsuka Chemical India Private Limited SP-3-
10&11, RIICO Ind. Area, Keshwana Rajput, 
Kotputli, Distt. Kotputli-Behror

Complying Not required Not applicable

2 Dhanuka Laboratories Ltd. SP-44, RIICO,Ind. 
Area, Keshwana , Tehsil-Kotputli, Distt. 
Kotputli-Behror

Complying Not required Not applicable

3 Ecosol Industries Private Limited SP 3-2, 
Matsya Ind. Area Extension, RIICO Industrial; 
Area, Tehsil-Alwar, Distt.-Alwar.

Complying Not required Not applicable

4 Actavia Pharmaceuticals Private Limited Plot 
No. 118-119, MIA,Tehsil Alwar, Distt.-Alwar

Complying Not required Not applicable

5 Shree Jee Laboratry Private Limited C-25, 
RIICO Industrial  Area, Sotanala, Tehsil 
Behror, Distt. Kotputli-Behror

Complying Not required Not applicable

6 Shree Nath Life Science Pvt. Ltd. SP-15, RIA, 
Keshwanagujar, Tehsil. Kotputli, Distt.-Kotputli-
Behror

Complying Not required Not applicable

7 Dalas Biotech Limited ( Unit-I) E-292, Phase-I, 
RIICO Industrial Area, Bhiwadi, Tehsil Tijara, 
Distt. Khairthal-Tijara

Complying Not required Not applicable

8 Asiatic Drugs and Pharmaceuticals Pvt. Ltd. C-
286, RIICO Industrial Area, Distt. Alwar

Complying Not required Not applicable

9 Shanti Drugs Pvt. Ltd.A-902, Phase-III, RIICO 
Industrial Area, Bhiwadi, Tehsil Tijara, 
Distt.Khairthal-Tijara

Complying Not required Not applicable

10 Alka Laboratories  Private Limited B-1124, 
RIICO Industrial Area, Phase-III, P.O.Bhiwadi, 
Distt. Khairthal-Tijara

Complying Not required Not applicable

11 Sharika Life Science Private Limited, SPL-6(B) 
R.I.A. Sotanala, Tehsil Behror, Distt. Alwar 

Complying Not required Not applicable

12 PI health Sciences Ltd. (Old name:Therachem 
Research Medilab India (P) Ltd.) Plot No. E-
969 & E-969(A), Biotech park, RIICO 
Industrial Area, Sitapura, Tehsil Sanganer, 
Jaipur

Complying Not required Not applicable

List of total pharmaceutical industries in the State 

 Annexure - 1
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13 Amzole India Private Limited 41, Udhyog 
Vihar City Sukher, Tehsil Girwa,  
District Udaipur 

Complying Not required Not applicable

14 Western Drugs Ltd. F-271, MIA, Madri, 
Udaipur

Complying Not required Not applicable

15 Golden Drugs Pvt. Ltd. C-155, Mewar 
Industrial Area, Madri, Tehsil Girwa, Distt. 
Udaipur

Complying Not required Not applicable

16 US Amino Pvt. Ltd.  Khasra no. 588, village 
Ladana, Patwar Mandal, Vasni Kala, Tehsil 
Mavli, Distt. Udaipur

Complying Not required Not applicable

17 Macsen Drugs F-261-263, RIICO Industrial 
Area, Gudli, Tehsil Mavli, Distt. Udaipur

Complying Not required Not applicable

18 Mankind Pharma Ltd. Plot No. SP1-3, RIICO 
Industrial Area, village Kaladwas, tehsil Girwa, 
Distt. Udaipur

Complying Not required Not applicable

19 Mithila Drugs Pvt.Ltd. F-70, Mewar Industrial 
Area, Road No.2, Madri, Tehsil Girwa, Distt. 
Udaipur

Complying Not required Not applicable

20 K.Pharmaceuticals B-257, Road No.-12, MIA, 
Girwa, Udaipur

Complying Not required Not applicable

21 Swiss Medicare Pvt. Ltd. F-351 & 350 (A), 
Udyog Vihar, Sriganganagar 

Complying Not required Not applicable

22 Ananta Drugs & Pharmaceutical Pvt. Ltd. G-
271, Phase II, Udyog Vihar Sriganganagar

Complying Not required Not applicable

23 Ananta Medicare Ltd. Chak-17, M L Agro Park, 
Udyog Vihar Sriganganagar

Complying Not required Not applicable

24 G.D. Laboratories (India) Pvt. Ltd. PWD Rest 
House Road, Nohar, Hanmangarh

Complying Not required Not applicable

25 Balaji Pharma Industries, Khasra No. 149, 
Singhani, Nagaur, Dist- Nagaur

Complying Not required Not applicable

26 GBN Pharmaceuticals, F-49A, RIICO Industrial 
Area, Ajeetgarh Distt. Sikar 

Complying Not required Not applicable

27 Vivek Pharmaceutical (India) Ltd. Kukas Amer 
Jaipur

Complying Not required Not applicable

28 Purnima Pharmaceutical Pvt. Ltd. Plot No. E-
859, Road No. 14/N, VKIA Jaipur

Complying Not required Not applicable

29 KAYSONS PHARMA, 1, Vigyan Nagar, 
Sarnadungar, Tehsil:Jaipur(VKIA) 
District:JAIPUR

Complying Not required Not applicable

30 Gal Care Pharmaceutical Private Limited(Old 
Name M/s. Galcare Pharma), PNo217,218 
Manglam Industrial Park,Village Manoharpura
and Kalyanpura, Shahpura , Tehsil:Shahpura 
District:JAIPUR

Complying Not required Not applicable

31 S.A. PHARMACHEM PRIVATE LIMITED, E-
12,E-12 A RIICO 
INDUSTRIAL AREA KALADERA JAIPUR 
Tehsil:Chomu District:JAIPUR

Complying Not required Not applicable
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32 Radhey Bio.Tech Pvt.Ltd. Aaraji No. 
613/613/617-623, village - Mandap, Patwar 
Circle-Palanakhurd, Tehsil Mavli, Udaipur

Complying Not required Not applicable

33 Lokhith Healthcare Pvt. Ltd.(Old Name: Zyden 
Gentech Ltd.) Plot No.13, Bhimpura Industrial 
Area, Jhalawar Road, Tehsil Ladpura, Distt. 
Kota

Non-
complying

Show cause notice 
for intended 

revocation of CTO 
was issued vide letter 

dated 21/06/2024

Reply of the 
industry received 
vide letter dated 

03/07/2024 which 
is under 

examination/ 
verification.

34 Parth Formulation Pvt. Ltd. G1-31 (I & H), 
RIICO Industrial Area, Gegal Ajmer Dist 
Ajmer

Non-
complying

Show cause notice 
for intended 

revocation of CTO 
was issued vide letter 

dated 07/06/2024

Reply of the 
industry received 
vide letter dated 

04/07/2024 which 
is under 

examination/ 
verification.

35 Enomark Pharma Pvt Ltd
Khasara No. 40/6 to 40/9 Near Medical Device 
Park, Boranada-Nandwan, Road, Jodhpur, 
Rajasthan 342013 , Nandwan Tehsil:Luni 
District:Jodhpur

Not yet 
operated

Not applicable Not applicable

36 Safecon Pharmachemie Plot No.H-234 to H-239 
& H-239 to H-243, RIICO Industrial Area, 
Dholpur

Not yet 
operated

Not applicable Not applicable

37 S.N. Chemicals  Khasra No. 2819/2455, 22 
KM, Ajmer Road, village Beran, Tehsil Banera, 
Distt.-Bhilwara

Not yet 
operated

Not applicable Not applicable

38 Kanchan IndustriesF-411, Industrial Area, 
Chopanki, Bhiwadi, Distt. Khairthal-Tijara

Not yet 
operated

Not applicable Not applicable

39 Shree Kuber Pharmaceuticals Plot No.SP-278, 
RIICO Industrial Area, Newai-II, Distt.Tonk

Not yet 
operated

Not applicable Not applicable

40 PDVP Pharmachem private Limited Khasra No. 
317/1162, village Khamal, Tehsil Sojat, Pali

Not yet 
operated

Not applicable Not applicable

41 AARK Speciality Industries Private Limited  
Aaraji No. 1948/1104-1949/1120, village - 
Rathana, Nurda, Tehsil Mavli, Udaipur

Plant is non- 
operational 

Not applicable Not applicable

42 Renuka Min Chem. Pvt.Ltd. Araji No. 
908/32,907/31,29,29/1,29/2,29/3,29/4,30,30/1,3
0/2,30/3, village Sukhwada, Gram Panchayat, 
Sakariya Khedi, Tehsil Mavli, Distt. Udaipur.

Plant is non- 
operational 

Not applicable Not applicable

43 Dalas Biotech Limited ( Unit-II) SPA-503, Unit 
-II RIICO Ind. Area, Bhiwadi, Khairthal-Tijara

Unit closed Not applicable Not applicable
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2023-2024/CD/6982

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Feb 29 2024  5:40PM
F(SCMG)/KOTPUTLI-BEHROR(Kotputli)/58(1)/2023-2024/7321-7323

680Unit  Id   :

M/s Otsuka Chemicals (India) Ltd.

SP-3-10 & 11, RIICO Industrial Area,Keshwana Rajput,  ,  

Tehsil:Kotputli

 District:Jaipur

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 17/08/2023 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your API and Bulk Drugs plant situated at SP-3, 10 and 11, RIICO Industrial 

Area, Keshwana Rajput Kotputli Tehsil:Kotputli District:KOTPUTLI-BEHROR , Rajasthan, 

subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 01/02/2024 to 31/01/2029 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 

Quantity with UnitTypeParticular

 240.00 MTPAProductBMH & ADA-2

 30.00 MTAProductCDTR-PI

 1,500.00 MTPAProductGCLE

 250.00 MTAProductIohexol

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2023-2024/CD/6982

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Feb 29 2024  5:40PM
F(SCMG)/KOTPUTLI-BEHROR(Kotputli)/58(1)/2023-2024/7321-7323

680Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  17.000 

Treated in sewage treatment plant 

and used in plantation and 

horticulture

17.000 NIL

Trade Effluent  315.000 

Zero Discharge

315.000 NIL

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

Five D.G. Sets( 1500KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

150 mg/NM3CO

710 ppmNOx

100 mg/Nm3NMHC

75 mg/Nm3PM (at 15% 

O2)

One coal fired Boiler( 10TPH) ADEQUATE STACK 

HEIGHT , Bag House

600 mg/Nm3 at 

6 percent dry O2

SO2

100 mg/Nm3Particulate 

Matter

300 mg/Nm3 at 

6 percent dry O2

NOx
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One coal fired Boiler( 12TPH) ADEQUATE STACK 

HEIGHT , Bag House

600 mg/NM3 at 

6 percent dry O2

SO2

100 mg/Nm3Particulate 

Matter

300 mg/NM3 at 

6 percent dry O2

NOx

One coal fired Boiler( 18TPH) ADEQUATE STACK 

HEIGHT , 

ELECTROSTATIC 

PRECIPITATOR

600 mg/Nmm3 

at 6 percent dry 

O2

SO2

100 mg/Nm3Particulate 

Matter

300 mg/Nmm3 

at 6 percent dry 

O2

NOx

One HSD fired Incinerator( 

800LITRES/HR.)

ADEQUATE STACK 

HEIGHT , WET 

SCRUBBER

50 mg/Nm3HCL

200 mg/Nm3SO2

100 mg/Nm3CO

20 mg/Nm3Total Organic 

Carbon

0.1 ng TEQ/Nm3Total dioxins 

and furans

50 mg/Nm3Particulate 

Matter

0.05 mg/Nm3Hg and its 

compounds

Page 3 of 11
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1.5 mg/Nm3Sb + As + Pb + 

Co+ Cr + Cu + 

Mn + Ni + V + 

their 

compounds

Reactor Vessels ADEQUATE STACK 

HEIGHT , ALKALINE 

SCRUBBER

50 mg/Nm3Sulphuric acid  

mist

That the API and Bulk Drugs plant will comply with the standards as prescribed vide 

MoEF notification No. GSR 826(E) dated 16th November, 2009 with respect to National 

Ambient Air Quality Standards. 

 6 

That the Trade Effluent shall be treated before disposal so as to conform to the standards 

prescribed under the Environvent (Protection) Act-1986for disposal Into Inland Surface 

Water. The main parameters for regular monitoring shall be as under:

 7 

Parameters Standards

pH Value Between 6.5 to 9.0

Biochemical Oxygen Demand (3 days at 27C) Not to exceed 10 mg/l

Chemical Oxygen Demand Not to exceed 50 mg/l

Total Suspended Solids Not to exceed 10 mg/l

NH4 (N) 5  mg/l

N total 10 mg/l

Fecal Coliform (MPN per 100 ml ) Not to exceed 100

That this consent to operate is valid for the manufacturing of CDTR-PI @ 30 MTA, 

GCLE-1500.00 MTPA, Iohexol @ 250.00 MTA and BMH & ADA-240.00 MTPA as 

mentioned at condition no.-2 of this consent in the existing plant premises.

 8 
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That after issuance of this Consent to Operate, the Consent to Operate issued vide 

order no. 2021-2022/CD/6636 dated 24.03.2022 and Consent to Operate issued vide 

order no. 2023-2024/CD/6967 dated 23.01.2024 shall be null & void.

 9 

That the industry shall comply with all the conditions of Environmental Clearance 

issued by the Ministry of Environment & Forests, Govt. of India, vide letter no. 

J/11011/241/2012/IA-II(1), dated 17.02.2022.

 10 

That the total capital investment of plant as per the C.A certificate submitted as on 

31.12.2023 is  Rs.521.04 cr. which includes the cost of land, building, plant & 

machinery and  miscellaneous assets only. In case of any increase in total capital 

investment a additional fee as per the fee notification dated 26/05/2016 shall be 

required to be deposited.

 11 

That industry shall not carryout any modification/change in process or 

manufacture/produce any other products/byproducts, which require environment 

clearance as per the provisions of Environment Impact Assessment Notification 

dated 14/09/2006, notified by Ministry of Environment & Forests, Government of 

India.

 12 

That standards prescribed vide Notification G.S.R. 373(E) dated 16.05.2023 of 

MoEF&CC (as mentioned at condition no. 5 of this consent letter regarding emission 

of Particulate Matter in Boilers) shall be complied by 15.05.2025. The emission 

standard of Particulate Matter of 150 mg/Nm3 shall be complied by the industry till 

15.05.2025.

 13 

That the total water consumption of the industry for manufacturing CDTR-PI, 

Iohexol, GCLE and BMH & ADA shall not exceed 1172 KLD which shall be met from 

Ground water (800.00 KLD)and recycled water(372.00 KLD).

 14 

That total water requirement of the industry after expansion will be 1172 KLD, The 

industry shall manage production of all products as mentioned at condition no. 2 

in such a way that total water requirement of the industry shall not exceed 1172 

KLD.

 15 

That the industry shall submit copy of renewed NOC from CGWA for the abstraction 

of ground water upto 800.00 KLD as soon it is received from CGWA.

 16 

That the consumption of total fresh water (800 KLD) will be as under - Domestic 

purpose: 20 KLD, DMP & Boiler: 116 KLD, Process & Scrubber: 58 KLD and Cooling 

Tower: 606 KLD.

 17 

That the domestic waste water shall be treated in sewage treatment plant(STP) of 

30.00 KLD capacity upto the norms mentioned of conditions no. 7 and treated 

domestic waste water(17.00 KLD) shall be used for plantation and ash quenching 

within the premises.

 18 
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That the consumption of total treated water (372 KLD) will be as under - Process & 

Scrubber: 54 KLD, Gardening & Ash cooling & misc: 39 KLD and Cooling Tower: 279 

KLD.

 19 

That the high TDS trade effluent(62.2 KLD) shall be treated in stripper of adequate 

capacity and part of it i.e. 46.00 KLD shall be treated in Multi Effect evaporator-I of 

60.00 KLD capacity and distillate(43 KLD) alongwith steam condensate(11 KLD) 

shall be reused in process and scrubber section and concentrate of MEE-I(14.0 

KLD) shall be treated through ATFD-I. The part of stripper i.e. 16.2 KLD shall be 

send to solvent recovery plant for solvent recovery.

 20 

That the low TDS trade effluent(102.5 KLD) alongwith distillate(10.4.0 KLD) from 

solvent recovery shall be treated through Effluent treatment plant followed by 

MVRE. The concentrate(21.6 KLD) of MVRE alongwith concentrate of MEE-I(14.0 

KLD) shall be treated through ATFD-I. The distillate of MVRE(78.9 KLD) & 

MEE-II(48.9 KLD) alongwith steam condensate(33.00 KLD) shall be reused in 

cooling tower. The concentrate of MEE-II (33.7 KLD)shall be treated through 

ATFD-II and distillate(32.1 KLD) shall be used in cooling tower.

 21 

That cooling tower blow down (160.7 KLD)shall be treated through MEE-II of 

capacity 164 KLD. The concentrate of MEE-II (33.7 KLD)shall be treated through 

ATFD-II and distillate(32.1 KLD) shall be reused as treated water.

 22 

The waste water residue from the SR process along with lighters from the solvent 

recovery shall be disposed off through incinerator.

 23 

That the industry shall  not discharge treated/untreated eff luent 

(industrial/domestic) inside and/or outside the premises in any case.

 24 

That the industry shall maintain zero liquid discharge status outside the premises 

all the time.

 25 

That the industry shall provide and maintain metering arrangement for raw water 

intake, water used in different purposes and measuring of effluent generated, 

treated, used & disposed, ETP inlet & outlet, MEE, MVRE permeate and reject, and 

STP inlet and outlet. The daily log book shall be maintained.

 26 

That the sludge generated from the Effluent Treatment Plant, MEE, MVRE and ATFD 

shall be disposed off scientifically through waste disposing facility in accordance 

with the provisions of the Hazardous & Other Waste Rules, 2016.

 27 

That a log book for operation of Effluent Treatment Plant, Sewage Treatment Plant, 

MEE, MVRE, ATFD shall be provided to record daily consumption of chemicals and 

running hours of ETP,STP, MEE, MVRE, ATFD shall be maintained. Also record of 

periodic cleaning/change of filter media of pressure sand filter should be 

mentioned in log book.

 28 
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680Unit  Id   :

That the industry shall not use pet coke/furnace oil in any process/service/utility 

in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein 

ban has been imposed on the use of pet coke and furnace oil in the State of 

Rajasthan.

 29 

That the industry shall shift to PNG/ cleaner fuel as mentioned in Environmental 

Clearance.

 30 

That all the pipe lines carrying effluent/water/liquid shall be kept above ground 

level and with proper color coding. No flexible piping or drains shall be provided 

for carrying of liquids.

 31 

That the industry shall make arrangements for proper channelizing of storm water 

and process waste shall not be allowed to mix with storm water.

 32 

That proper & scientific arrangement shall be made for utilization of treated 

domestic waste water for plantation so as to ensure that cess pool formation is not 

created in the premises or in the plantation area.

 33 

That the industry shall maintain stack of adequate height (not less than 30 meters 

from ground level) and requisite acoustic enclosures with the D.G. Sets of 1500 KVA 

capacity, as per norms prescribed under the Environment (Protection) Act ,1986

and the Air Act,1981.

 34 

That industry shall maintain adequate air pollution control measures at D.G sets of 

1500 KVA capacity to achieve the norms as mentioned at condition no. 5.

 35 

That the industry shall maintain stack of required adequate height(not less than 

30.00 mtrs from G.L) and adequate air pollution control measures at one coal fired 

boiler of 18.00 TPH capacity, one coal fired boiler of 10.00 TPH capacity and one 

coal fired boiler of 12.00 TPH capacity to achieve the norms as mentioned at 

condition no. 5.

 36 

That industry shall maintain stack of required adequate height and adequate 

pollution control measures at incinerator to achieve the prescribed norms as 

mentioned at condition no.5.

 37 

That safe and adequate infrastructure facilities for stack emission monitoring shall 

be maintained as per CPCB guidelines at the stack of three coal fired boilers of 

10.00TPH, 12.00 TPH & 18.00 TPH, five DG Sets of 1500 KVA capacity and 

incinerator.

 38 

That the industry shall comply with the Effluent & Emission standards for Bulk 

Drug and Formulation(Pharmaceutical) industry as notified by MoEF&CC, New 

Delhi vide notification no- G.S.R54(E) dated 06/08/2021.

 39 

That industry shall maintain the centralized air cleaning system i.e fume collection 

hoods, etc., so as to remove the Volatile Organic Compounds emitted from the 

reactor vents etc.

 40 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2023-2024/CD/6982

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Feb 29 2024  5:40PM
F(SCMG)/KOTPUTLI-BEHROR(Kotputli)/58(1)/2023-2024/7321-7323

680Unit  Id   :

That industry shall provide and maintain the continuous online(24 x 7) 

emission/effluent monitoring system along with flow meter & PTZ cameras in 

accordance with guidelines issued by Rajasthan State Pollution Control 

Board/Central Pollution Control Board and ensure its connectivity with CPCB & 

RSPCB server for transmission of data.

 41 

That effective control measures shall be provided & maintained to control fugitive  

emissions during processing, transportation, packing etc.

 42 

That industry shall undertake regular cleaning and wetting of roads for control of 

fugitive dust emissions.

 43 

That industry shall provide & maintain wall to wall carpeting in vehicle movement 

areas within premises to avoid re-entrainment of road dust.

 44 

That industry shall maintain good house-keeping all the time. 45 

That the industry shall comply with the provisions of the Manufacture, Storage & 

Import of Hazardous Chemical Rules, 1989 and Hazardous Waste (Management, 

Handling & Transboundary Movement) Rules, 2016 and Public Liability Insurance 

Act,1991.

 46 

That industry shall not install any other sources of Air pollution/Water pollution 

without obtaining prior Consent to Operate from the State Board.

 47 

That the Industry shall develop plantation in 33% of total plot area to maintain air 

quality around the Industry and maintain good housekeeping in the premises.

 48 

That industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water.

 49 

That emission/effluents found to be discharged in excess of the standards 

prescribed shall be punishable under section 43 of the Water Act and under section 

37 of the Air Act.

 50 

Poly urethane (PU- closed cell) of at least 20 mm thickness should be used on 

ground surface for controlling the Noise and vibration, where D.G set or heavy 

machinery is set up.

 51 

Poly urethane (PU- closed cell) of at least 20 mm thickness should be used on 

ground surface where stone breaking/cutting, steel cutting or such type of Noise 

generating machinery are available to control Noise and vibration.

 52 

Suitable Noise Barrier/acoustical treatment as an enclosure of the Noise generating 

machine must be provided to further reduce Noise and Air Born vibration at the 

source.

 53 

For industry worker where Noise is dominant, use of Ear plug/Headphone is must 

to avoid exposure to high noise levels.

 54 
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If the Noise level resulting from industry is more than 70 dB(A) hourly in any 24 

hours near boundary wall of the industrial unit, the industry must provide the 

Noise barrier on the wall to protect the neighbour/neighboring industrial unit.

 55 

That the industry shall carryout noise monitoring near the noise generating unit to 

evaluate the noise exposure to the workers and at the boundry from State Board 

laboratory.

 56 

That industry is being directed to provide Poly urethane (PU- closed cell) of at least 

20 mm thickness on ground surface below all heavy/noise generating 

machinery/D.G set with in a period of one year. In case the PP is unable to do so, a 

detailed justification should be submitted along with an undertaking to the effect 

that Poly urethane (PU- closed cell) shall be provided at the time of 

relocating/replacing the machinery/ D.G set.

 57 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

Water Act and under section 38 of the Air Act.

 58 

That this consent is valid subject to fulfillment of all the other statutory 

requirements in other laws/Acts/Rules as applicable.

 59 

That industry shall submit quarterly compliance report of consent conditions to 

this office as well as Regional Office, Alwar.

 60 

That this revised consent letter shall supercede the earlier consent letter no   

F(SCMG)/KOTPUTLI-BEHROR(Kotputli)/58(1)/2023-2024/7012-7014 dated Feb  9 

 61 

 62 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 63 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

64
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Date:
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680Unit  Id   :

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

65

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
66

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
67

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

68

69 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

70 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours sincerely,

This  bears approval of the competent authority.

Group Incharge[ CD ]
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Copy to:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Alwar to ensure the 

compliance of consent condition.

1

Master File.2

Group Incharge[ CD ]
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/CD/6877

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

May 18 2023  5:22PM
F(SCMG)/JAIPUR(Kotputli)/55(1)/2022-2023/1044-1046

74479Unit  Id   :

M/s M/s Dhanuka Laboratories Ltd

SP 4, RIICO Industrial Area, Keshwana Rajpoot, Tehsil 

Kotputli, District Jaipur, Rajasthan , 

RIICOIndustrialAreaKeshwanaRajpoot Tehsil:Kotputli

 District:Jaipur

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 08/06/2022 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your Dhanuka Laboratories Limited plant situated at SP-4, RIICO Industrial 

Area Keshwana Rajpoot Tehsil:Kotputli District:JAIPUR , Rajasthan, subject to the 

following conditions:-

Sir,

That this Consent to Operate is valid for a period from 01/07/2022 to 30/06/2027 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 

Quantity with UnitTypeParticular

 60.00 MT / MONTHProductManufacturing of APIs mentioned at 

condition no. 07 of this consent

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Trade Effluent  154.000 

Effulent Treatment Plant followed 

by Evaporation of Residual to 

achieve Zero Discharge Status

108.000 NIL

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

One Indonesian Coal/Husk 

fired Boiler( 5TPH)

ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , 

ADEQUATE STACK 

HEIGHT , ADEQUATE 

STACK HEIGHT OF 30 

MTR. , Bag Filter , Bag 

House , Cyclone , ID 

FAN , Multi Cyclone

600 mg/Nm3 at 

6 percent dry O2

SO2

800 mg/Nm3Particulate 

Matter

300 mg/Nm3 at 

6 percent dry O2

NOx

Two DG sets( 1500KVA EACH) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT OF 30 MTR. , 

EXHAUST BLOWER
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710NOx (as NO2) 

(at 15% O2) 

day basis in 

ppmv

100 mg/Nm3NMHC (as C) 

(at 15% O2)

75 mg/Nm3PM (at 15% 

O2)

150 mg/Nm3CO (at 15% 

O2)

That the Dhanuka Laboratories Limited plant will comply with the standards as 

prescribed vide MoEF notification No. GSR 826(E) dated 16th November, 2009 with 

respect to National Ambient Air Quality Standards. 

 6 

That this consent is issued for manufacturing following products: Telmesartan 

@8.0 MTPM, Azilsartan @2.0MTPM, Olmesartan 3.0 MTPM, Valsartan @3.0 MTPM, 

Irbesartan @ 1.0 MTPM, Losartan @ 3.0 MTPM, Levetriracetam @ 8.0 MTPM, 

Ipidacrine @1.0 MTPM, Zonisamide@ 1.0 MTPM, Preganlin @3.0 MTPM, 

Allopurinol @4.0 MTPM, Levosulpride @2.0 MTPM, Lopinavir @ 2.0 MTPM, 

Ritonavir @2.0 MTPM, Remdesivir @2.0 MTPM, Dolutagravir @1.0 MTPM, Ingavirin 

@1.0 MTPM, Azathioprine @2.0 MTPM, Apixaban @2.0 MTPM, Monteleukast @5.0 

MTPM, Dabigatran @2.0 MTPM, Favipiravir @2.0 MTPM, Tapentadol @1.0 MTPM, 

Aprimilast @2.0 MTPM, R& D products @10.0 MTPM, Refreximine @2.0 MTPM, 

Doxylamine @1.0 MTPM, Ondansetronn @2.0 MTPM, Pirfenedone @2.0 MTPM, 

Amisulpride @1.0 MTPM, Vildagliptin @3.0 MTPM, Teneligliptin @2.0 MTPM, 

Sitagliptin @1.0 MTPM, Clopidogrel @5.0 MTPM, Gliclazide @3.0 MTPM, 

Benfotiamine @2.0 MTPM, Atorvastatin @2.0 MTPM, Rosuvastatin @2.0 MTPM, 

Ticagrelore @1.0 MTPM, Phenylepherine @4.0 MTPM, Sertraline HCL @2.0 MTPM, 

Gabapentin @4.0 MTPM, Citiclone @5.0 MTPM.

 7 

That the industry shall comply with the conditions mentioned in Environmental 

Clearance(E.C) No. IA-J-11011/8/2013-IA II(I) dated 17.02.2022.

 8 

That the industry shall not manufacture following products: 7-ACCA, Cefaclor, 

Cefprozil, Cefcapene, Ceftibuten, Cefuroxime, Cefitoren Pivoxil, Cefpodixime Proxtil, 

Cefixime, Cefdinir,Gabapentin, Pregabaline, Clopidogrel.

 9 

That this consent to operate is valid for total capital investment of Rs.6995.25 Lacs 

which includes the cost of land, building, plant & machinery and miscellaneous 

assets. In case of any increase in total capital investment additional fee as per the 

fee notification dated 26/05/2016 shall be required to be deposited.

 10 
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That industry shall not carryout any modification/change in process or 

manufacture/produce any other products/byproducts, which require environment

clearance as per the provisions of Environment Impact Assessment Notification 

dated 14/09/2006, notified by Ministry of Environment & Forests, Government of 

India.

 11 

That total water requirement for the entire plant shall not exceed 258 KLD which 

shall be met from fresh water- 150.00 KLD and Recycled water- 108.00 KLD.

 12 

That the fresh water requirement shall be met from ground water. 13 

That the industry shall comply with all the conditions of CGWA NOC NO. 

CGWA/NOC/IND/REN/1/2021/6306 valid upto 03.07.2022.

 14 

That the industry shall submit the copy of renewed CGWA NOC within 45 days from 

issuance of this consent.

 15 

That neither any ground water will be abstracted nor any ground water 

abstraction structure shall be constructed without obtaining prior permission from 

the Central Ground Water Authority (CGWA).

 16 

That the total effluent(154.00 KLD) generated from the domestic, process, Boiler 

blow down and cooling tower blow down etc. shall be treated through Effluent 

Treatment Plant(ETP) of adequate capacity up to the norms mentioned at 

condition 8 followed by R.O. plant and Multi Effect Evaporator(MEE) of adequate 

capacity.

 17 

That treated trade effluent shall be reused in process, boiler and cooling tower 

within the premises.

 18 

That treated effluent shall not be used for plantation/horticulture in any case. 19 

That no treated /untreated effluent shall be discharged inside or outside the 

premises and industry shall maintain complete zero discharge status within and 

outside the premises all the time.

 20 

That the industry shall provide metering arrangement for raw water intake, water 

used for different purposes and measuring of effluent generated, treated & reused, 

ETP inlet & outlet, R.O. inlet & outlet and MEE inlet, MEE outlet and log book on 

daily basis shall be maintained.

 21 

That the sludge generated from the Effluent Treatment Plant and the rejects of 

Multi Effect Evaporator/ATFD shall be disposed off scientifically through waste 

disposing facility in accordance with the provisions of the Hazardous & Other 

Wastes Rules, 2016.

 22 
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That a log book for operation of Effluent Treatment Plant, Reverse Osmosis Plant 

and MEE shall be maintained and record of daily consumption of chemicals and 

running hours shall be maintained. Also record of periodic cleaning/change of 

filter media of pressure sand filter shall be mentioned in log book

 23 

That all the pipe lines carrying effluent/water/liquid shall be kept above ground 

level and with proper color coding. No flexible piping or drains shall be provided 

for carrying of liquids.

 24 

That the industry shall make arrangements for proper channelizing of storm water 

and process waste shall not be allowed to mix with storm water.

 25 

That the industry shall not use pet coke/furnace oil in any process/service/utility 

in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein 

ban has been imposed on the use of pet coke and furnace oil in the State of 

Rajasthan.

 26 

That the industry shall maintain stack of adequate height and acoustic enclosures 

at two nos of D.G sets of capacity 1500 KVA each.

 27 

That the industry shall provide and maintain stack of required adequate height 

(not less than 30.00 mtrs from G.L) and adequate air pollution control measures at 

all the sources of emissions to achieve the prescribed norms as mentioned at 

condition no.5

 28 

That industry shall be coal having ash content less than 15% is to be used as fuel 

only during the rainy season when the Biomass Briquettes may not be available and 

during all other seasons only biomass briquettes shall be used.

 29 

That safe and adequate infrastructure facility for stack emission monitoring shall 

be provided with stack of DG sets, PNG fired Boilers, VAM and co-generation plant.

 30 

That industry shall provide the centralized air cleaning system i.e. fume collection 

hoods, etc., so as to remove the Volatile Organic Compounds emitted from the 

reactor vents etc.

 31 

That effective control measures shall be provided to control fugitive emissions 

during processing, transportation, packing etc.

 32 

That industry shall provide and maintain the continuous online (24 x 7) 

emission/effluent monitoring system along with flow meter & PTZ cameras in 

accordance with guidelines issued by Rajasthan State Pollution Control 

Board/Central Pollution Control Board and get it connected with CPCB & RSPCB  

server for transmission of data.

 33 

That the unit shall provide green belt in 40% of the plot area using concept of the 

social forestry and will develop green belt outside project premises in adjacent 

areas whenever adequate land is not available within the industrial premises.

 34 
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That the unit shall provide and maintain wall to wall carpeting in vehicle 

movement areas within premises to avoid re-entrainment of road dust.

 35 

That the unit shall undertake regular cleaning and wetting of roads for control of 

fugitive dust emissions.

 36 

That the burning of non-hazardous waste shall not be practiced inside or outside 

the industry premises.

 37 

That the burning of non-hazardous waste shall not be practiced inside or outside 

the industry premises.

 38 

That the unit shall only use treated effluent for preparation of lime and other 

slurry in ETP. No fresh water shall be utilized in ETP for this purpose.

 39 

That industry shall not install any other sources of Air pollution/ Water pollution 

without obtaining prior Consent to Operate from the State Board.

 40 

That the industry shall provide and maintain separate energy meters at pollution 

control measures, effluent treatment plant, sewage treatment plant, R.O and 

MEE.The daily record of the energy consumption (units) shall be maintained in 

separate log-book and monthly summary shall be submitted to Regional Office, 

Bhiwadi.

 41 

That the power supply of the production shall be so interlocked with the Air & 

Water pollution control equipment's, that in case of non functioning of the 

pollution control equipment the production process stops automatically.

 42 

That the industry shall comply with the provisions of the Manufacture, Storage & 

Import of Hazardous Chemical Rules, 1989 and Hazardous Waste (Management, 

Handling & Transboundary Movement) Rules, 2016 and Public Liability Insurance 

Act, 1991, as applicable.

 43 

The industry shall obtain license for storage of hazardous chemicals/gases from 

Petroleum & Explosives Safety Organization (PESO) or any such competent 

authority, if applicable.

 44 

That industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water.

 45 

Poly urethane (PU- closed cell) of at least 20 mm thickness must be used on ground 

surface for controlling the Noise and vibration, where D.G set or heavy machinery is 

set up.

 46 

Poly urethane (PU- closed cell) of at least 20 mm thickness must be used on ground 

surface where stone breaking/cutting, steel cutting or such type of Noise generating 

machinery are available to control Noise and vibration.

 47 

Suitable Noise Barrier/acoustical treatment as an enclosure of the Noise generating 

machine must be provided to further reduce Noise and Air Born vibration at the 

source.

 48 
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For industry worker where Noise is dominant, use of Ear plug/Headphone is must 

to avoid exposure to high noise levels.

 49 

If the Noise level resulting from industry is more than 70 dB(A) hourly in any 24 

hours near boundary wall of the industrial unit, the industry must provide the 

Noise barrier on the wall to protect the neighbour/neighboring industrial unit.

 50 

That the industry shall carryout noise monitoring near the noise generating unit to 

evaluate the noise exposure to the workers and at the boundry from State Board 

laboratory.

 51 

That industry is being directed to provide Poly urethane (PU- closed cell) of at least 

20 mm thickness on ground surface below all heavy/noise generating 

machinery/D.G set with in a period of one year. In case the PP is unable to do so, a 

detailed justification should be submitted along with an undertaking to the effect 

that Poly urethane (PU- closed cell) shall be provided at the time of 

relocating/replacing the machinery/ D.G set.

 52 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

Water Act and under section 38 of the Air Act.

 53 

That this consent is valid subject to fulfillment of all the other statutory 

requirements in other laws/Acts/Rules as applicable.

 54 

That industry shall submit quarterly compliance report of consent conditions to 

this office as well as Regional Office, Bhiwadi.

 55 

 56 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 57 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

58

Page 7 of 9

Digitally signed by Om Prakash
Gupta
Date: 2023.05.18 17:22:40 IST
Reason: SelfAttested
Location:

Signature Not Verified

271259



Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/CD/6877

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

May 18 2023  5:22PM
F(SCMG)/JAIPUR(Kotputli)/55(1)/2022-2023/1044-1046

74479Unit  Id   :

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

59

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
60

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
61

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

62

63 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

64 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours sincerely,

This  bears approval of the competent authority.

Group Incharge[ CD ]
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/CD/6877

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

May 18 2023  5:22PM
F(SCMG)/JAIPUR(Kotputli)/55(1)/2022-2023/1044-1046

74479Unit  Id   :

Copy to:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Jaipur(North) to ensure the 

compliance.

1
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Group Incharge[ CD ]
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6520

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

03/09/2021

F(TCD)/Alwar(Alwar)/3(1)/2021-2022/2245-2247

70663Unit  Id   :

M/s ECOSOL INDUSTRIES PVT LTD

M4 (FIRST FLOOR), SOUTH EXTENSION PART 2,  , 

NEWDELHI

Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 15/08/2019 and subsequent correspondence.Ref:

Consent to Operate under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 

21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 

Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for 

your bulk drug manufacturing plant situated at S P 3-2, MIA EXTENSION  RIICO 

INDUSTRIAL AREA , ALWAR Tehsil:Alwar District:Alwar , Rajasthan, subject to the 

following conditions:-

Sir,

That this Consent to Operate is valid for a period from 03/09/2021 to 31/08/2026 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

 2 

Quantity with UnitTypeParticular

 2.50 TPMProductCLOXACILLIN SODIUM

 0.50 TPMProductDICLOXACILLIN SODIUM

 1.50 TPMProductFLUCLOXACILLIN SODIUM

 0.50 TPMProductOXACILLIN SODIUM

That this consent to operate is for existing plant, process & capacity  and separate consent  

to establish/operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6520

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

03/09/2021

F(TCD)/Alwar(Alwar)/3(1)/2021-2022/2245-2247

70663Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  0.300 

Septic Tank and Soakpit

NIL 0.300

Boiler blow down  0.125 0.125 NIL

That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under:

5

Sources of Air Emmissions Pollution Control 

Measures

Prescribed

StandardParameter

DG Set( 200KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

One wood/ Husk fired 

BOILER( 2TPH)

ADEQUATE STACK 

HEIGHT , Cyclone

600 mg/Nm3 at 

3 percent dry O2

SO2

1200 mg/Nm3Particulate 

Matter

300 mg/Nm3 at 

3 percent dry O2

NOx

That the bulk drug manufacturing plant will comply with the standards as prescribed 

vide MOEF notification No. GSR 826(E) dated 16th November, 2009 with respect to 

National Ambient Air Quality Standards. 

 6 

That this consent to operate is valid for production of validation batches for 

generating stability studies of products mentioned at condition no.2

 7 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6520

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

03/09/2021

F(TCD)/Alwar(Alwar)/3(1)/2021-2022/2245-2247

70663Unit  Id   :

That this consent is issued on capital investment of Rs 1253.87 lacs which includes 

cost of land, building, plant & machinery and other miscellaneous fixed assets.

 8 

That in case of any increase in capacity or addition/ modification/ alteration/ or 

change in product mix or process or raw material or fuel, the project proponent is 

required to obtain fresh consent to operate from the Board.

 9 

That all the conditions imposed by SEIAA, Rajasthan vide letter dated 10/04/2014, 

while issuing EC to your project shall be complied with.

 10 

That industry shall not carryout any modification/change in process or 

manufacture/produce any other products/byproducts, which require environment 

clearance as per the provisions of Environment Impact Assessment Notification 

dated 14/09/2006, notified by Ministry of Environment & Forests, Government of 

India.

 11 

That total fresh water requirement for phase I shall not exceed 1.00 KLD(Domestic 

use- 0.5 KLD and Boiler- 0.5 KLD) which shall be met from RIICO supply.

 12 

That neither any ground water will be abstracted nor any ground water 

abstraction structure shall be constructed without obtaining prior permission from 

the Central Ground Water Authority (CGWA).

 13 

That the domestic effluent generated (0.3KLD) shall be disposed through 

scientifically design septic tank & soak pit.

 14 

That the Boiler Blow Down (0.125 KLD) shall be treated through physio-chemical 

treatment & recycled/ reuse in process. In  no case the blow down shall be disposed 

off in septic tank.

 15 

T h a t  t h e  i n d u s t r y  s h a l l  n o t  d i s c h a r g e  t r e a t e d /  u n t r e a t e d 

effluent(industrial/domestic) inside and/or outside the premises in any case.

 16 

That the industry shall maintain zero liquid discharge status within and outside 

the premises all the time.

 17 

That the industry shall maintain metering arrangement for water consumed from 

RIICO, water used for different purposes and for measuring of effluent generated, 

treated & reused. The daily log book shall be maintained.

 18 

That all the pipe lines carrying effluent/water/liquid shall be kept above ground 

level and with proper color coding. No flexible piping or drains shall be provided 

for carrying of liquids.

 19 

That the industry shall make arrangements for proper channelizing of storm water 

and process waste shall not be allowed to mix with storm water.

 20 

That the industry shall not use pet coke/furnace oil in any process/service/utility 

in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein 

ban has been imposed on the use of pet coke and furnace oil in the State of 

Rajasthan.

 21 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6520

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

03/09/2021

F(TCD)/Alwar(Alwar)/3(1)/2021-2022/2245-2247

70663Unit  Id   :

That the industry shall maintain stack of adequate height and requisite acoustic 

enclosures with the D.G. Set of 200 KVA capacity as per standards prescribed under 

the Environment (Protection) Act ,1986 and the Air Act,1981.

 22 

That the industry shall maintain stack of required adequate height(not less than 

30.00 mtrs from G.L) and adequate air pollution control measures to achieve the 

prescribed norms as mentioned at condition no.5 at one Wood/Husk fired boiler of 

2.0 TPH capacity.

 23 

That safe and adequate infrastructure facility for stack emission monitoring shall 

be provided and maintained with stack of one Wood/Husk fired boiler.

 24 

That industry shall provide and maintain wall to wall carpeting in vehicle 

movement areas within premises to avoid re-entrainment of road dust.

 25 

That industry shall undertake regular cleaning and wetting of roads for control of 

fugitive dust emissions.

 26 

That the industry shall maintain good housekeeping all the time. 27 

That industry shall not install any other sources of Air pollution/Water pollution 

without obtaining prior Consent to Operate from the State Board.

 28 

That effective control measures shall be provided to control fugitive emissions 

during processing, transportation, packing etc.

 29 

That the industry shall maintain separate energy meters at pollution control 

measures. The daily record of the energy meter readings shall be maintained in 

separate log-book .

 30 

That the power supply of the production shall be so interlocked with the Air & 

Water pollution control equipment's, that in case of non functioning of the 

pollution control equipment the production process stops automatically.

 31 

That the industry shall submit quarterly analysis/monitoring report of source 

emission/ambient air/waste water/noise from the State Board laboratory or any 

laboratory approved / recognized by Ministry of Environment, Forest & Climate 

Change, Government of India.

 32 

That the industry shall comply with the provisions of the Manufacture, Storage & 

Import of Hazardous Chemical Rules, 1989 and Hazardous Waste (Management, 

Handling & Transboundary Movement) Rules, 2016 and Public Liability Insurance 

Act,1991.

 33 

That the Industry shall develop and maintain plantation in 33% of plant area to 

maintain air quality around the Industry.

 34 

That industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water.

 35 

That the industry shall switch over to cleaner fuels viz. PNG, CNG etc. as soon it is 

available in MIA, Alwar.

 36 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6520

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

03/09/2021

F(TCD)/Alwar(Alwar)/3(1)/2021-2022/2245-2247

70663Unit  Id   :

That emission/effluents found to be discharged in excess of the standards 

prescribed shall be punishable under section 43 of the Water Act and under section 

37 of the Air Act.

 37 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

Water Act and under section 38 of the Air Act.

 38 

That this consent is valid subject to fulfillment of all the other statutory 

requirements in other laws/Acts/Rules as applicable.

 39 

That industry shall submit quarterly compliance report of consent conditions to 

this office as well as Regional Office, Alwar.

 40 

 41 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and  under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of Air Act & Water 

Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 42 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

43

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and project proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6520

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

03/09/2021

F(TCD)/Alwar(Alwar)/3(1)/2021-2022/2245-2247

70663Unit  Id   :

Yours Sincerely

This  bears the approval of the competent authority.

Group Incharge[ CD ]

Copy To:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Alwar to ensure the 

compliance of consent conditions.

1

Master File.2

Group Incharge[ CD ]
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6999

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jul 12 2024  5:53PM
F(Tech)/Alwar(Ramgarh)/7361(1)/2022-2023/1139-1141

123386Unit  Id   :

M/s ACTAVIA PHARMACEUTICALS PRIVATE LIMITED

Plot No. 118-119 , Alwar Tehsil:Ramgarh

 District:Alwar

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 14/02/2024 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your ACTAVIA PHARMACEUTICALS PRIVATE LIMITED plant situated at Plot 

No 118-119  MATASYA INDUSTRIAL AREA , Alwar Tehsil:Ramgarh District:Alwar , 

Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 12/07/2024 to 30/06/2029 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6999

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jul 12 2024  5:53PM
F(Tech)/Alwar(Ramgarh)/7361(1)/2022-2023/1139-1141

123386Unit  Id   :

Quantity with UnitTypeParticular

 0.15 MT/MONTHProductBiapenem

 0.33 MT/MONTHProductCilastatin Sodium

 0.38 MT/MONTHProductDoripenem Monohydrate

 0.30 MT/MONTHProductDoripenem Monohydrate Sterile

 0.50 MT/MONTHProductERTAPENEM

 0.33 MT/MONTHProductFaropenem Sodium

 0.75 MT/MONTHProductIMIPENEM

 1.25 MT/MONTHProductImipenem and Cilastatin for Injection

 12.50 MT/MONTHProductMAP (beta-Methyl vinyl phosphate)

 4.00 MT/MONTHProductMEROPENEM

 3.75 MT/MONTHProductMeropenem for Injection

 0.15 MT/MONTHProductPanipenem

 0.25 MT/MONTHProductTebipenem

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6999

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jul 12 2024  5:53PM
F(Tech)/Alwar(Ramgarh)/7361(1)/2022-2023/1139-1141

123386Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  12.000 

To be treated in STP and to be 

utilized in plantation and 

horticulture within the factory 

premises

NIL 8.500

Trade Effluent  55.000 

Multieffect Evaporation

40.000 10.000

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

DG Set( 500KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

One Biomass Fired Boiler( 

4TPH)

ADEQUATE STACK 

HEIGHT , AIR PRE 

HEATER DUST 

COLLECTOR , Bag Filter 

, Cyclone

80 mg/Nm3Particulate 

Matter

300 mg/Nm3 at 

3 percent dry O2

NOx

600 mg/Nm3 at 

3 percent dry O2

SOx
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6999

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jul 12 2024  5:53PM
F(Tech)/Alwar(Ramgarh)/7361(1)/2022-2023/1139-1141

123386Unit  Id   :

That the ACTAVIA PHARMACEUTICALS PRIVATE LIMITED plant will comply with the 

standards as prescribed vide MoEF notification No. GSR 826(E) dated 16th November, 

2009 with respect to National Ambient Air Quality Standards. 

 6 

That the Trade Effluent shall be treated before disposal so as to conform to the standards 

prescribed under the Environvent (Protection) Act-1986for disposal Into Inland Surface 

Water. The main parameters for regular monitoring shall be as under:

 7 

Parameters Standards

pH Value Between 6.5 to 9.0

Biochemical Oxygen Demand (3 days at 27C) Not to exceed 10 mg/l

Chemical Oxygen Demand Not to exceed 50 mg/l

NH4 (N) 5  mg/l

N total 10 mg/l

Total Suspended Solids Not to exceed 20 mg/l

Fecal Coliform (MPN per 100 ml ) Not to exceed 100

That this Consent to Operate is being issued for the manufacturing of Bulk drugs & 

Drug intermediates as mentioned at condition no.2   at Plot No. 118-119, MIA, 

Alwar.

 8 

That this consent to operate is being issued on total capital investment of  Rs.2679 

lacs which includes the investment made on building, plant & machinery and 

miscellaneous assets only. In case of any increase in total capital investment 

additional fee as per the fee notification dated 26/05/2016 shall be required to be 

deposited.

 9 

That industry shall not carryout any modification/change in process or 

manufacture/produce any other products/byproducts, which require environment 

clearance as per the provisions of Environment Impact Assessment Notification 

dated 14/09/2006, notified by Ministry of Environment & Forests, Government of 

India.

 10 

That the industry shall comply with all the conditions of Environmental Clearance 

issued by MoEF&CC, GOI vide letter no. J-11011/402/2021-IA-II(I) dated 25.10.2021 

and 24.01.2022.

 11 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6999

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jul 12 2024  5:53PM
F(Tech)/Alwar(Ramgarh)/7361(1)/2022-2023/1139-1141

123386Unit  Id   :

That total water requirement of the industry shall not exceed 149 KLD which shall 

be met from fresh water (100 KLD) and recycled water (49 KLD).

 12 

That total fresh water requirement of the industry shall not exceed to 100 KLD 

which shall be met from Ground water.

 13 

That the industry shall ensure that groundwater is not abstracted in contravention 

to the provisions/guidelines of Central Ground Water Authority and that 

groundwater abstraction is not carried out without permission/NOC from the 

competent authority.

 14 

That the industry shall submit NOC from CGWA within 30 days of issuance of this 

consent.

 15 

That trade effluent (55 KLD) generated from process and boiler/cooling tower blow 

down shall be treated through ETP followed by RO plant - II and UF followed by RO 

plant-I. The rejects of RO plant shall be further treated in MEE of adequate capacity 

(10 KLD).

 16 

That permeate of RO plant (40 KLD) and condensate of MEE (9 KLD) shall be 

reused in Boiler/cooling tower and the salt generated from MEE shall be sent to 

TSDF for final disposal as per the Hazardous & Other Wastes (Management & 

Trans-boundary Movement) Rules, 2016.

 17 

That the industry shall install sewage treatment plant of adequate capacity within 

45 days after issuance of this consent to operate and the domestic effluent (12 KLD) 

generated from the industry shall be treated through scientifically designed sewage 

treatment plant (STP) of adequate capacity up to the norms prescribed at 

condition no. 7 and treated domestic effluent shall be used for plantation/ 

horticulture within the premises failing to which Bank Guarantee of Rs. 60,000/- 

shall be forfeited.

 18 

That the industry shall  not discharge treated/untreated eff luent 

(industrial/domestic) inside and/or outside the premises in any case.

 19 

That the industry shall maintain zero liquid discharge status inside as well as 

outside the premises all the time.

 20 

That the industry shall provide metering arrangement for raw water consumption, 

water used in different purposes and measuring of effluent generated, treated, 

reused & disposed, ETP inlet and outlet, MEE inlet & outlet, RO inlet & outlet, STP 

inlet and outlet and log book on daily basis shall be maintained.

 21 

That a log book for operation of Effluent Treatment Plant, Sewage treatment plant, 

MEE & RO shall be provided and record of daily consumption of chemicals and 

running hours of Effluent Treatment Plants shall be maintained. Also record of 

periodic cleaning/change of filter media of pressure sand filter shall be mentioned 

in log book.

 22 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6999

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jul 12 2024  5:53PM
F(Tech)/Alwar(Ramgarh)/7361(1)/2022-2023/1139-1141

123386Unit  Id   :

That all the pipe lines carrying effluent/water/liquid shall be kept above ground 

level and with proper color coding. No flexible piping or drains shall be provided 

for carrying of liquids.

 23 

That the industry shall make arrangements for proper channelizing of storm water 

and process waste shall not be allowed to mix with storm water.

 24 

That the industry shall not use pet coke/furnace oil in any process/service/utility 

in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein 

ban has been imposed on the use of pet coke and furnace oil in the State of 

Rajasthan.

 25 

That the industry shall comply with the Effluent & Emission standards for Bulk 

Drug and Formulation(Pharmaceutical) industry as notified by MoEF&CC, New 

Delhi vide notification no- G.S.R 54(E) dated 06/08/2021.

 26 

That the industry shall provide stack of required adequate height and adequate air 

pollution control measures to achieve the prescribed norms as mentioned at 

condition no. 6 at biomass fired boiler 4 TPH capacity.

 27 

That the industry shall provide stack of adequate height and requisite acoustic 

enclosure with D.G. Set of 500 KVA capacity, as per standards prescribed under the 

Environment (Protection) Act ,1986 and the Air Act,1981.

 28 

That the industry shall use D.G. sets for emergency purposes only and in 

accordance with the directions of Commission for Air Quality Management in NCR 

& Adjoining Areas.

 29 

That safe and adequate infrastructure facility for stack emission monitoring shall 

be provided with stack of Boiler Of 4 TPH capacity.

 30 

That industry shall provide the centralized air cleaning system i.e fume collection 

hoods, etc., so as to remove the Volatile Organic Compounds emitted from the 

reactor vents etc.

 31 

That acid storage tank shall be constructed above ground level and dyke walls with 

lime around the tanks shall be provided to take care of any spillages.

 32 

That industry shall provide the continuous online(24 x 7) emission/effluent 

monitoring system along with flow meter & PTZ cameras in accordance with 

guidelines issued by Rajasthan State Pollution Control Board/Central Pollution 

Control Board and get it connected with CPCB & RSPCB server for transmission of 

data.

 33 

That industry shall not install any other sources of Air pollution/Water pollution 

without obtaining prior Consent to Operate from the State Board.

 34 

That the industry shall provide & maintain separate energy meters at pollution 

control measures & effluent treatment plant. The daily record of the energy meter 

readings shall be maintained in separate log-book .

 35 
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123386Unit  Id   :

That the power supply of the production shall be so interlocked with the Air & 

Water pollution control equipment's, that in case of non functioning of the 

pollution control equipment the production process stops automatically.

 36 

That the industry shall submit quarterly analysis/monitoring report of source 

emission/ambient air/waste water/noise from the State Board laboratory or any 

laboratory approved / recognized by Ministry of Environment, Forest & Climate 

Change, Government of India.

 37 

That the industry shall comply with the provisions of the Manufacture, Storage & 

Import of Hazardous Chemical Rules, 1989 and Hazardous and Other Wastes 

(Management & Transboundary Movement) Rules, 2016 and Public Liability 

Insurance Act,1991, whichever is applicable.

 38 

That the industry shall install PTZ camera and get it connected with the servers of 

RSPCB & CPCB within 30 days after issuance of this condition failing to which Bank 

Guarantee of Rs. 60,000/- shall be forfeited.

 39 

That industry shall provide wall to wall carpeting in vehicle movement areas 

within the premises to avoids re-entrainment of road dust.

 40 

That industry shall undertake regular cleaning and wetting of roads for control of 

fugitive dust emission.

 41 

That acid storage tank shall be constructed above ground level and dyke walls with 

lime around the tanks shall be provided to take care of any spillages.

 42 

That the Industry shall develop plantation in 40% of total plot area to maintain air 

quality around the Industry and maintain good housekeeping in the premises.

 43 

That industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water.

 44 

That the industry shall comply with the directions issued by CAQM time to time in 

NCR.

 45 

That this consent is valid subject to fulfillment of all the other statutory 

requirements in other laws/Acts/Rules as applicable.

 46 

That the industry shall comply with all the conditions of this consent and shall 

submit quarterly compliance of all the conditions imposed in this consent to this 

office as well R.O Alwar.

 47 

 48 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.
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File No     :  
Date:

Registered

Order No : 2024-2025/CD/6999

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jul 12 2024  5:53PM
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123386Unit  Id   :

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 49 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

50

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

51

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
52

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
53

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

54

55 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

56 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 
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revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours sincerely,

This  bears approval of the competent authority.

Group Incharge[ CD ]

Copy to:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Alwar with request to 

ensure the compliance of consent conditions.

1

Master File.2

Group Incharge[ CD ]
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2022-2023/CD/6659

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Aug 22 2022  3:22PM
F(Tech)/Alwar(Behror)/532(1)/2012-2013/1583-1585

34244Unit  Id   :

M/s Shree Jee Laboratory Pvt. Ltd.

C-25, RIICO Industrial Area, Sotanala ,  Tehsil:Behror

 District:Alwar

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 10/03/2021 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your Bulk Drug(API) plant situated at C - 24 and 25,RIICO Industrial Area 

Sotanala, Sotanala Tehsil:Behror District:Alwar , Rajasthan, subject to the following 

conditions:-

Sir,

That this Consent to Operate is valid for a period from 01/07/2021 to 30/06/2026 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 

Quantity with UnitTypeParticular

 142.00 TPAProductBulk Drugs API(Products as per E.C 

dated 05.06.2020)

 8.00 TPAProductSTEROID (Products as per  EC dated 

04/04/2018)

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Rajasthan State Pollution Control Board

File No     :  
Date:
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Order No : 2022-2023/CD/6659
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Phone: 141-2716906

Aug 22 2022  3:22PM
F(Tech)/Alwar(Behror)/532(1)/2012-2013/1583-1585

34244Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  7.000 7.000 NIL

Trade Effluent  71.000 

Forced Evaporation through MEE 

and sludge drying beds

67.000 4.000

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

Briquette/ Husk fired Boiler 1 

TPH( 1TPH)

ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , 

ADEQUATE STACK 

HEIGHT , Cyclone , JET 

PULSE FILTER

600 mg/NM3SO2

80 mg/NM3Particulate 

Matter

300 mg/NM3NOx

briquette/Husk fired Boiler (2 

TPH)( 2TPH)

ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , 

ADEQUATE STACK 

HEIGHT , Cyclone , JET 

PULSE FILTER

600 mg/NM3SO2
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Phone: 141-2716906

Aug 22 2022  3:22PM
F(Tech)/Alwar(Behror)/532(1)/2012-2013/1583-1585

34244Unit  Id   :

80 mg/NM3Particulate 

Matter

300 mg/NM3NOx

DG( 500KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

DG( 750KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

That the Bulk Drug(API) plant will comply with the standards as prescribed vide MoEF 

notification No. GSR 826(E) dated 16th November, 2009 with respect to National Ambient 

Air Quality Standards. 

 6 

That the trade effluent shall be treated before disposal so as to conform to the standards 

prescribed  under the Environment (Protection) Act-1986 for disposal Into Inland 

Surface Water . The main parameters for regular monitoring shall be as under

 7 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2022-2023/CD/6659

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Aug 22 2022  3:22PM
F(Tech)/Alwar(Behror)/532(1)/2012-2013/1583-1585

34244Unit  Id   :

StandardsParameters

Total Suspended Solids Not to exceed 100 mg/l

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Arsenic ( as As ) Not to exceed 0.2 mg/l

Mercury ( As Hg ) Not to exceed 0.01 mg/l

Lead ( as Pb ) Not to exceed 0.1 mg/l

Hexavalent Chromium ( as Cr+6 ) Not to exceed 0.1 mg/l

Total Chromium ( as Cr ) Not to exceed 2.0 mg/l

Copper ( as Cu ) Not to exceed 3.0 mg/l

Zinc ( as Zn ) Not to exceed 5.0 mg/l

Sulphide ( as S ) Not to exceed 2.0 mg/l

Phenolic Compounds ( as C6H5OH ) Not to exceed 1.0 mg/l

Ammonical Nitrogen Not to exceed 75 mg/l

Cyanide (as CN) Not to exceed 0.1 mg/l

Bio-assay Test Minimum 90% survival after 

96 hours with fish at 100% 

effluent

Chromium (total) Not to exceed 2.0 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

pH Value Between 6.0 to 8.5

Phosphate (as P) Not to exceed 5.0 mg/l

That this consent to operate is valid for the production of 62 API products and 7 

steroid products as per Annexure-A annexed with this CTO within the existing plant 

premises.

 8 
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Phone: 141-2716906

Aug 22 2022  3:22PM
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34244Unit  Id   :

That this consent to operate is being issued on total capital investment of Rs.135.58 

crores. In case of any increase in total capital investment additional fee as per the 

fee notification dated 26/05/2016 shall be required to be deposited.

 9 

That the industry shall comply with the conditions of Environment Clearance 

issued by MoEF&CC, New Delhi vide letter dated 04/04/2018 and issued by State 

Level Environment Impact Assessment Authority, Rajasthan vide letter dated 

05/06/2020.

 10 

That industry shall not carryout any modification/change in process or 

manufacture/produce any other products/byproducts, which require environment 

clearance as per the provisions of Environment Impact Assessment Notification 

dated 14/09/2006, notified by Ministry of Environment & Forests, Government of 

India.

 11 

That total water requirement for the entire plant shall not exceed 124 

KLD(Domestic use -9.0 KLD, Gardening- 6.0 KLD, Process- 35.00 KLD, Flushing- 3.0 

KLD, Boiler/Cooling use- 71.00 KLD) which shall be met from fresh water- 50 KLD 

and Recycled water- 74.00 KLD.

 12 

That fresh water (50 KLD) requirement shall be met from RIICO supply(17.680 

KLD) and Ground water(32.32 KLD).

 13 

That the industry shall comply with all  the conditions imposed in NOC issued by 

CGWA for the abstraction of ground water upto 32..32 KLD valid upto 26/01/2023.

 14 

That the trade effluent(71.00 KLD) generated from the process, Boiler blow down 

and cooling tower blow down etc with domestic waste water (7 KLD) shall be 

treated through Effluent Treatment Plant(ETP) of adequate capacity up to the 

norms mentioned at condition 7 followed by R.O. plant of adequate capacity and 

R.O. permeate (74 KLD) shall be used in boiler & cooling (71 KLD)and flushing (3 

KLD).

 15 

That the trade effluent(12.00 KLD) generated from the stripper(5.0 KLD) and R.O 

reject(7.0 KLD) shall be treated through forced evaporation system followed by 

ATFD of adequate capacity.. The condensate of the ATFD(10.00 KLD) shall be 

reused in boiler/cooling tower and the sludge shall be disposed off through 

authorized waste disposing facility.

 16 

That treated effluent shall not be used for plantation/horticulture in any case. 17 

That no treated /untreated effluent shall be discharged inside or outside the 

premises and industry shall maintain complete zero discharge status within and 

outside the premises all the time.

 18 

That the industry shall  not discharge treated/untreated eff luent 

(industrial/domestic) inside and/or outside the premises in any case.

 19 
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Phone: 141-2716906

Aug 22 2022  3:22PM
F(Tech)/Alwar(Behror)/532(1)/2012-2013/1583-1585

34244Unit  Id   :

That the industry shall provide & maintain metering arrangement for fresh water 

in take, water used for different purposes and for measuring of effluent generated, 

treated, reused & disposed, ETP inlet & outlet, R.O inlet and outlet, evaporation 

system+ ATFD inlet and outlet. The daily log book shall be maintained.

 20 

That the sludge generated from the Effluent Treatment Plant shall be disposed off 

scientifically through authorized waste disposing facility in accordance with the 

provisions of the Hazardous & Other Waste Rules, 2016.

 21 

That a log book for operation of Effluent Treatment Plant, R.O plant, Evaporation 

system + ATFD shall be maintained and record of daily consumption of chemicals 

and running hours of ETP shall be maintained. Also record of periodic 

cleaning/change of filter media of pressure sand filter should be mentioned in log 

book.

 22 

That all the pipe lines carrying effluent/water/liquid shall be kept above ground 

level and with proper color coding. No flexible piping or drains shall be provided 

for carrying of liquids.

 23 

That the industry shall make arrangements for proper channelizing of storm water 

and process waste shall not be allowed to mix with storm water.

 24 

That the industry shall not use pet coke/furnace oil in any process/service/utility 

in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein 

ban has been imposed on the use of pet coke and furnace oil in the State of 

Rajasthan.

 25 

That industry shall comply with emission standards (tank farm vents) prescribed 

by MOEF, GOI vide notification no. G.S.R. 541 (E) dated 06.08.2021.

 26 

That the industry shall maintain stack of adequate height and requisite acoustic 

enclosures with the D.G. Sets of 500 KVA and 750 KVA capacity, as per norms 

prescribed under the Environment (Protection) Act ,1986 and the Air Act,1981.

 27 

That the industry shall maintain stack of adequate height (not less than 30 mtrs 

from G.L) and adequate air pollution control measures at two nos of 

briquette/Husk fired boilers (1 X TPH and 2X TPH) to achieve the prescribed norms 

as mentioned at condition no.5.

 28 

That safe and adequate infrastructure facility for stack emission monitoring shall 

be maintained with stack of two nos of briquette/Husk fired boilers.

 29 

That the boilers shall be operated with permitted fuel i.e. briquettes/Husk only. The 

ash generated shall be stored adequately till transported for final disposal. The 

record of generation and disposal of ash shall be maintained in separate log-book.

 30 

That the industry shall obtain separate consent to operate for the operation of one 

no. of D.G set of 250 KVA and one no of briquette/Husk fired boiler of 2.0 TPH 

capacity once they are installed.

 31 
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That the industry shall maintain continuous online (24x7) emission/effluent 

monitoring system as per guidelines issued by Central Pollution Control Board and 

Rajasthan State Pollution Control Board and shall ensure connectivity with CPCB & 

RSPCB server.

 32 

That the industry shall shift to cleaner fuels viz, PNG/CNG/LNG whenever the same 

is available in the area.

 33 

That effective control measures shall be provided to control fugitive emissions 

during processing, transportation, packing etc

 34 

That industry shall provide wall to wall carpeting in vehicle movement areas 

within the premises to avoids re-entrainment of road dust.

 35 

That industry shall undertake regular cleaning and wetting of roads for control of 

fugitive dust emission.

 36 

That industry shall provide and maintain the centralized air cleaning system i.e 

fume collection hoods, etc., so as to remove the Volatile Organic Compounds 

emitted from the reactor vents etc.

 37 

That acid storage tank shall be constructed above ground level and dyke walls with 

lime around the tanks shall be provided to take care of any spillages.

 38 

That industry shall not install any other sources of Air pollution/Water pollution 

without obtaining prior Consent to Operate from the State Board.

 39 

That the industry shall maintain separate energy meters at pollution control 

measures & effluent treatment plant/R.O/Forced evaporation. The daily record of 

the energy consumption (Units) shall be maintained in separate log-book and 

monthly summary shall be submitted to Regional Office, Alwar.

 40 

That the power supply of the production shall be so interlocked with the Air & 

Water pollution control equipment's, that in case of non functioning of the 

pollution control equipment the production process stops automatically

 41 

That the industry shall comply with the provisions of the Manufacture, Storage & 

Import of Hazardous Chemical Rules, 1989 and Hazardous Waste (Management, 

Handling & Transboundary Movement) Rules, 2016 and Public Liability Insurance 

Act,1991.

 42 

The industry shall obtain license for storage of hazardous chemicals/gases from 

Petroleum & Explosives Safety Organisation (PESO) or any such competent 

authority.

 43 

That the Industry shall develop plantation in 33% of total plot area to maintain air 

quality around the Industry and maintain good housekeeping in the premises.

 44 

That industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water.

 45 
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That this consent is valid subject to fulfillment of all the other statutory 

requirements in other laws/Acts/Rules as applicable

 46 

That after issuance of this consent to operate, the consent to operate issued vide 

order no. 2019-2020/CD/6358 dated 22/08/2019 shall not be valid.

 47 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

Water Act and under section 38 of the Air Act.

 48 

That industry shall submit quarterly compliance report of consent conditions to 

this office as well as R.O., RSPCB, Alwar.

 49 

That the max permissible Emission standards for Particulate Matter (PM) 

emissions for the biomass fueled boilers shall be 80 mg/Nm3. However, in 

compliance of the Direction no. 62 of the Commission for Air Quality Management 

in National Capital Region and Adjoining Areas, the industry shall aim for an 

emission level of 50 mg/ Nm3, through suitable technology upgrades and 

installation of requisite air pollution control devices such as bag filters, cyclonic 

filters, wet scrubbers, ESPs etc.

 50 

That in compliance of Direction no. 53 & 62, the industry shall under all 

circumstances completely switch over to PNG or biomass fuels, latest by 30.09.2022. 

In case, where PNG infrastructure and supply is not available in the area, the 

industry should completely switch over to bio-mass fuels at the earliest but not 

later than 31.12.2022, failing which the Consent to Operate shall be revoked and 

directions for closure of the industry shall be issued without any notice

 51 

That this revised consent letter shall supercede the earlier consent letter no   

F(Tech)/Alwar(Behror)/532(1)/2012-2013/2968-2970 dated Oct  1 2021  2:12PM

 52 

 53 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 54 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2022-2023/CD/6659

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Aug 22 2022  3:22PM
F(Tech)/Alwar(Behror)/532(1)/2012-2013/1583-1585

34244Unit  Id   :

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

55

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

56

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
57

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
58

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

59

60 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

61 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2022-2023/CD/6659

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Aug 22 2022  3:22PM
F(Tech)/Alwar(Behror)/532(1)/2012-2013/1583-1585

34244Unit  Id   :

Yours sincerely,

This  bears approval of the competent authority.

Group Incharge[ CD ]

Copy to:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Alwar to ensure the 

compliance.

1

Master File.2

Group Incharge[ CD ]
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Regional Office Jaipur

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/Jaipur/10795

Opp. Road No 5, VKIA, Sikar Road, Jaipur

Phone: 0141-2332263 

Mar 23 2022  6:32PM

F(Tech)/JAIPUR(Jaipur)/6037(1)/2018-2019/3320-3321

93568Unit  Id   :

M/s SHREE NATH LIFE SCIENCE PVT. LTD.

SP-15 RIICO Industrial Area, Keshwanagujar Teh- Kotputli 

Distt- Jaipur Rural  , Keshwanagujar Tehsil:Jaipur

 District:JAIPUR

Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 28/09/2021 and subsequent correspondence.Ref:

Consent to Operate under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 

21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 

Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for 

your Shree Nath Life Sciences Pvt. Ltd. plant situated at SP-15 RIICO Industrial Area, 

Keshwana Keshwanagujar Tehsil:Kotputli District:JAIPUR , Rajasthan, subject to the 

following conditions:-

Sir,

That this Consent to Operate is valid for a period from 23/03/2022 to 31/08/2026 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

 2 
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Regional Office Jaipur

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/Jaipur/10795

Opp. Road No 5, VKIA, Sikar Road, Jaipur

Phone: 0141-2332263 

Mar 23 2022  6:32PM

F(Tech)/JAIPUR(Jaipur)/6037(1)/2018-2019/3320-3321

93568Unit  Id   :

Quantity with UnitTypeParticular

 60.00 KG/ANNUMProduct10-Deacetyl Baccatin

 450.00 KG/ANNUMProductCaffiene (Natural)

 15,000.00 KG/ANNUMProductCalcium Sennoside

 18,000.00 KG/ANNUMProductCoffee Bean

 180.00 KG/ANNUMProductColchicocine

 6,000.00 KG/ANNUMProductCurcumin

 2,400.00 KG/ANNUMProductGarcinia

 400.00 KG/ANNUMProductGrape Seeds Extract

 300.00 KG/ANNUMProductGreen Tea Extracts

 360.00 KG/ANNUMProductHyoscine Butylbromide

 300.00 KG/ANNUMProductThiocolchicoside

 400.00 KG/ANNUMProductYohimbine HCI

That this consent to operate is for existing plant, process & capacity  and separate consent  

to establish/operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Regional Office Jaipur

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/Jaipur/10795

Opp. Road No 5, VKIA, Sikar Road, Jaipur

Phone: 0141-2332263 

Mar 23 2022  6:32PM

F(Tech)/JAIPUR(Jaipur)/6037(1)/2018-2019/3320-3321

93568Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  3.000 

Septic Tank and Soakpit

NIL 3.000

Cooling  12.000 

Recirculated

12.000 NIL

That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under:

5

Sources of Air Emmissions Pollution Control 

Measures

Prescribed

StandardParameter

Coal Fired Boiler( 

1000KG/HOUR)

Multi Cyclone , WITH 

ADEQUATE STACK 

HEIGHT

1200 mg/Nm3Particulate 

Matter

D.G. Set( 250KVA) ACOUSTIC ENCLOSURE 

, WITH ADEQUATE 

STACK HEIGHT

----

That the Shree Nath Life Sciences Pvt. Ltd. plant will comply with the standards as 

prescribed vide MOEF notification No. GSR 826(E) dated 16th November, 2009 with 

respect to National Ambient Air Quality Standards. 

 6 

That this consent shall not be valid for establishment and/or operation of any 

activity/ process / plant & machinery and manufacturing any product which 

attracts the provisions of Environment Impact Assessment Notification, 2006 and 

require Environment Clearance.

 7 
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Regional Office Jaipur

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/Jaipur/10795

Opp. Road No 5, VKIA, Sikar Road, Jaipur

Phone: 0141-2332263 

Mar 23 2022  6:32PM

F(Tech)/JAIPUR(Jaipur)/6037(1)/2018-2019/3320-3321

93568Unit  Id   :

That metering arrangement shall be maintained at intake of raw water, process 

wise water consumption, waste water generation, and its treatment, reuse and 

re-circulation in process. The daily record of the same shall be maintained in 

separate log book and monthly record shall be submitted to this office.

 8 

That the total water consumption of the industry shall not exceed 19 KLD (14 KLD - 

Industrial and 5 KLD - DOmestic) and the demand shall be met from outsourced 

supply/RIICO.

 9 

That neither any ground water shall be abstracted nor any ground water 

abstraction structure shall be constructed without obtaining prior permission/NOC 

from the Central Ground Water Authority (CGWA).

 10 

That the entire waste water generated from cooling (12 KLD) shall be reused and 

no trade effluent will be discharged outside the industry premises & unit shall 

maintain zero discharge status outside the premises.

 11 

That the high TDS effluent generated from Boiler and Cooling Tower (total not 

exceeding 2.0 KLD) shall be disposed through Water Recovery Unit operated under 

vacuum distillation. The condensate receovered from this shall be reused in the 

process and solid waste generated shall be disposed off scientifically.

 12 

That the industry shall ensure that under no circumstances any effluent 

(treated/untreated) shall be disposed off within/outside the premises and shall 

maintain Zero Liquid Discharge status inside as well as outside the premises.

 13 

That the indsurty shall maintain requisite air pollution control mesaures with Coal 

Fired Boiler (1000kg/hour) and D. G. Set (250 KVA) and shall also maintain safe & 

adeqaute infrastructure facilities for the monitoring of stack emissions at boiler.

 14 

That the unit shall maintain acoustic enclosure and adequate stack height with the 

D.G. set.

 15 

That the unit shall maintain muliti cyclone along with stack height of minimum 11 

mtr. to achive standard prescribed vide Environment (Protection)Rules, 2006.

 16 

That the Boiler shall be operated with permitted fuel i.e. Coal only. The ash 

generated from the boiler shall be stored adequately till transported for final 

disposal. The record of generation and disposal of ash shall be maintained in 

separate log-book

 17 

That the industry shall maintain adequate stack height at all the sources of air 

pollution and air pollution control measures will be kept operational whenever 

plant is operated.

 18 

That Petcoke and/or Furnace Oil shall not be used for Boiler or any other purpose. 19 

That industry shall provide and maintain adequate pollution control measures at 

coal handling system to control the fugitive emission.

 20 
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Regional Office Jaipur

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/Jaipur/10795

Opp. Road No 5, VKIA, Sikar Road, Jaipur

Phone: 0141-2332263 

Mar 23 2022  6:32PM

F(Tech)/JAIPUR(Jaipur)/6037(1)/2018-2019/3320-3321

93568Unit  Id   :

That the indsutry shall maintain daily record of raw material consumption and 

production (product wise).

 21 

That all hazardous waste & process residue shall be disposed in accordance with 

the provisions of the Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016.

 22 

That the industry shall ensure compliance of recommendation of Corporate 

Responsibility for Environment Protection (CREP) issued by the Central Pollution 

Control Board (CPCB),if applicable.

 23 

That no additional source of air pollution and/or waste water generation shall be 

established and/or made operational without consent from the State Board.

 24 

That the industry shall make arrangements for proper channelizing of storm water 

and storm water shall not be allowed to mix with process waste.

 25 

That the industry shall submit quarterly compliance reports along with 

analysis/monitoring report of source emission/ambient air/waste water/noise 

from the State Board laboratory or any laboratory approved / recognized by 

Ministry of Environment, Forest & Climate Change, Government of India

 26 

That industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water.

 27 

That minimum 33% of the total plant area shall be covered under plantation. 28 

That the industry shall comply with the provisions of the Hazardous and Other 

Wastes (Management and Transboundary Movement) Rules, 2016 and the Public 

Liability Insurance Act, 1991. The industry shall obtain necessary 

permission/authorizations/NOC under these rules.

 29 

That emission/effluents found to be discharged in excess of the standards 

prescribed shall be punishable under section 43 of the Water Act and under section 

37 of the Air Act.

 30 

That industry shall submit details of ozone depleting substances within one month 

of issuance of this letter.

 31 

That the project Proponent shall comply with provision of the Batteries 

(Management and handling) Rules, 2001 (as amended) and submit half yearly 

returns (as bulk consumer, importer, auctioneer, recycler as the case may be) to the 

State Board as provided under rule 10 (2) (ii) of the Battery (Management and 

Handling) Rules, 2001 (as amended). In case the Project Proponent is not a bulk 

consumer even then the used batteries shall be returned to the authorized dealers 

or recyclers only.

 32 

That the record of batteries purchased and sold/returned to registered dealers 

and/ or authorized recyclers shall be maintained and made available to the officers 

of the Board during inspection.

 33 
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Regional Office Jaipur

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/Jaipur/10795

Opp. Road No 5, VKIA, Sikar Road, Jaipur

Phone: 0141-2332263 

Mar 23 2022  6:32PM

F(Tech)/JAIPUR(Jaipur)/6037(1)/2018-2019/3320-3321

93568Unit  Id   :

That the consent fee has been charged on total cost of project i.e. Rs. 809.54 lacs. In 

case there is any increase in the project cost, the required consent fee shall be 

deposited accordingly.

 34 

That the industry shall submit application for renewal of this consent atleast 4 

months before expiry.

 35 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

Water Act and under section 38 of the Air Act.

 36 

 37 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and  under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of Air Act & Water 

Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 38 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

39

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

40

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the board.
41

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates
42

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

43
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Regional Office Jaipur

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/Jaipur/10795

Opp. Road No 5, VKIA, Sikar Road, Jaipur

Phone: 0141-2332263 

Mar 23 2022  6:32PM

F(Tech)/JAIPUR(Jaipur)/6037(1)/2018-2019/3320-3321

93568Unit  Id   :

44 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

Case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

45 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and project proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours Sincerely

Regional Officer[ Jaipur ]

Copy To:-(A):

Master File.1

Regional Officer[ Jaipur ]
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2022-2023/CD/6764

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jan  5 2023  3:24PM
F(TCD)/Alwar(Tijara)/12(1)/2021-2022/5498-5500

13627Unit  Id   :

M/s Dalas Biotech Ltd. (Unit-I)

E-292, RIA, Phase-I, Bhiwadi ,  Tehsil:Tijara

 District:Alwar

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 31/08/2022 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your Dalas Biotech Ltd. (Unit-I) plant situated at E-292, RIA, Phase-I, Bhiwadi 

Bhiwadi Tehsil:Tijara District:Alwar , Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 01/12/2022 to 30/11/2027 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2022-2023/CD/6764

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jan  5 2023  3:24PM
F(TCD)/Alwar(Tijara)/12(1)/2021-2022/5498-5500

13627Unit  Id   :

Quantity with UnitTypeParticular

 157,500.00 KG/ANNUMProduct6 APA 7 ADCA ( DRUG 

INTERMEDIATE)

 63,800.00 KG/ANNUMProductAMOXYCILLIN

 60,200.00 KG/ANNUMProductAMPICILINE

 730.00 KG/ANNUMProductCEFIXIME

 17,300.00 KG/ANNUMProductCEPHADROXIL

 23,700.00 KG/ANNUMProductCEPHALEXIN

 138,700.00 KG/ANNUMProductCLOXACILLIN

 3,900.00 KG/ANNUMProductPGA ENZYME

 220.00 KG/ANNUMProductSIMVASTATIN

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  1.639 

Septic Tank and Soakpit

NIL 1.639

Trade Effluent  10.050 

Effluent Treatment Plant

10.050 NIL

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2022-2023/CD/6764

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jan  5 2023  3:24PM
F(TCD)/Alwar(Tijara)/12(1)/2021-2022/5498-5500

13627Unit  Id   :

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

One BRIQUETTE /WOOD CHIP 

FIRED BOILER( 3TPH)

ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , 

ADEQUATE STACK 

HEIGHT

480 mg/NM at 6 

percent dry O2

SO2

80 mg/Nm3Particulate 

Matter

240 mg/NM at 6 

percent dry O2

NOx

ONE D. G. SET( 1250KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

710 mg/Nm3NOx (as NO2) 

(at 15% O2) 

day basis in 

ppmv

100 mg/Nm3NMHC (as C) 

(at 15% O2)

75 mg/Nm3PM (at 15% 

O2)

150 mg/Nm3CO (at 15% 

O2)

Three Nos of PNG fired 

Boilers( 850KG/HR EACH)

ADEQUATE STACK 

HEIGHT

----

That the Dalas Biotech Ltd. (Unit-I) plant will comply with the standards as prescribed 

vide MoEF notification No. GSR 826(E) dated 16th November, 2009 with respect to 

National Ambient Air Quality Standards. 

 6 

That this Consent to Operate is being issued for the production of bulk drugs, API 

and intermediate products listed at condition no.-2 of this consent.

 7 

Page 3 of 9

Digitally signed by Om Prakash
Gupta
Date: 2023.01.05 15:24:40 IST
Reason: SelfAttested
Location:

Signature Not Verified

641296



Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2022-2023/CD/6764

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jan  5 2023  3:24PM
F(TCD)/Alwar(Tijara)/12(1)/2021-2022/5498-5500

13627Unit  Id   :

That this consent to operate is being issued on total capital investment of Rs.47.39 

Cr. which includes the cost of land, building, plant & machinery and other fixed 

assets. In case of any increase in total capital investment additional fee as per the 

fee notification dated 26.05.2016 shall be required to be deposited.

 8 

That the industry shall comply with all the conditions of Environmental Clearance 

issued by MoEF&CC, New Delhi vide letter no F.No. IA-J-11011/11/2003-IA II(I) 

dated 05.06.2003.

 9 

That industry shall not carryout any modification/change in process or 

manufacture/produce any other products/byproducts, which require environment

clearance as per the provisions of Environment Impact Assessment Notification 

dated 18/06/2020, notified by Ministry of Environment & Forests, Government of 

India.

 10 

That total fresh water requirement of the industry shall not exceed 18.55 KLD 

which shall be met from RIICO supply (11.48 KLD) & Recycled (7.07 KLD).

 11 

That neither any ground water will be abstracted nor any ground water 

abstraction structure shall be constructed without obtaining prior permission from 

the Central Ground Water Authority (CGWA).

 12 

That the domestic effluent generated shall be disposed off through scientifically 

designed Septic tank followed by Soak pit.

 13 

That the trade effluent generated from the process and utilities shall be treated 

through Effluent Treatment Plant(ETP) followed by R.O of adequate capacity.

 14 

That the RO reject shall be passed through nano filtration unit and treated water 

shall be recycled in cooling tower and the reject from filtration shall be dried & the 

salt generated shall be sent to TSDF for final disposal.

 15 

That the domestic effluent generated from the industry shall be disposed off 

through scientifically designed septic tank followed by soak pit.

 16 

That the industry shall  not discharge treated/untreated eff luent 

(industrial/domestic) inside and/or outside the premises in any case.

 17 

That the industry shall maintain zero liquid discharge status inside as well as 

outside the premises all the time.

 18 

That the industry shall provide metering arrangement for raw water consumption, 

water used in different purposes and measuring of effluent generated, treated, 

reused & disposed, ETP inlet and outlet, RO inlet & outlet and log book on daily 

basis shall be maintained.

 19 

That the sludge generated from the Effluent Treatment Plant and the rejects of 

Nano Filtration shall be disposed off scientifically through waste disposing facility 

in accordance with the provisions of the Hazardous & Other Wastes Rules, 2016.

 20 

Page 4 of 9

Digitally signed by Om Prakash
Gupta
Date: 2023.01.05 15:24:40 IST
Reason: SelfAttested
Location:

Signature Not Verified

651297



Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2022-2023/CD/6764

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jan  5 2023  3:24PM
F(TCD)/Alwar(Tijara)/12(1)/2021-2022/5498-5500

13627Unit  Id   :

That a log book for operation of Effluent Treatment Plant and RO shall be provided 

and record of daily consumption of chemicals and running hours of Effluent 

Treatment Plants shall be maintained. Also record of periodic cleaning/change of 

filter media of filtration unit shall be mentioned in log book.

 21 

That all the pipe lines carrying effluent/water/liquid shall be kept above ground 

level and with proper color coding. No flexible piping or drains shall be provided 

for carrying of liquids.

 22 

That the industry shall make arrangements for proper channelizing of storm water 

and process waste shall not be allowed to mix with storm water.

 23 

That the industry shall not use pet coke/furnace oil in any process/service/utility 

in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein 

ban has been imposed on the use of pet coke and furnace oil in the State of 

Rajasthan.

 24 

That the industry shall provide stack of adequate height and adequate air 

pollution control measures to achieve the prescribed norms as mentioned at 

condition no.6 at One Briquette/ Wood chip fired boiler having capacity 3 TPH.

 25 

That the industry shall provide stack of adequate height and adequate air 

pollution control measures to achieve the prescribed norms as mentioned at 

condition no.6 at three PNG fired boilers of capacity 850kg/hr each.

 26 

That the industry shall maintain adequate stack height and requisite acoustic 

enclosures with the 1250 kVA D.G. Sets as per standards prescribed under the 

Environment (Protection) Act 1986 and the Air Act 1981.

 27 

That the industry shall comply with the Effluent & Emission standards for Bulk 

Drug and Formulation(Pharmaceutical) industry as notified by MoEF&CC, New 

Delhi vide notification no- G.S.R54(E) dated 06/08/2021.

 28 

That industry shall provide the centralized air cleaning system i.e fume collection 

hoods, etc., so as to remove the Volatile Organic Compounds emitted from the 

reactor vents etc.

 29 

That industry shall maintain the continuous online(24 x 7) emission/effluent 

monitoring system in accordance with guidelines issued by Rajasthan State 

Pollution Control Board/Central Pollution Control Board and get it connected with 

CPCB & RSPCB server for transmission of data.

 30 

That the industry shall forward OCEMS data atleast 85% of the total data. 31 

That industry shall install PTZ cameras & flow meter and get it connected with 

CPCB & RSPCB server for transmission of data.

 32 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2022-2023/CD/6764

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jan  5 2023  3:24PM
F(TCD)/Alwar(Tijara)/12(1)/2021-2022/5498-5500

13627Unit  Id   :

That the max permissible Emission standards for Particulate Matter (PM) 

emissions for the biomass fueled boilers shall be 80 mg/Nm3. However, in 

compliance of the Direction no. 62 of the Commission for Air Quality Management 

in National Capital Region and Adjoining Areas, the industry shall aim for an 

emission level of 50 mg/ Nm3, through suitable technology upgrades and 

installation of requisite air pollution control devices such as bag filters, cyclonic 

filters, wet scrubbers, ESPs etc.

 33 

That the industry shall comply with the CAQM direction no. 53 dated 04.02.2022, 

direction no. 56 dated 08.02.2022, direction no. 62 dated 17.03.2022, direction no. 

64 dated 02.06.2022, direction no. 65 dated 23.06.2022, CAQM order dated 

03.08.2022, direction no. 66 dated 05.08.2022, CAQM order dated 10.10.2022, and 

CAQM order dated 16.11.2022 strictly.

 34 

That effective control measures shall be provided to control fugitive emissions 

during processing, transportation, packing etc.

 35 

The project proponent shall ensure proper channelization of the fugitive emissions 

from the various activities / processes or provide adequate control systems for the 

same. These arrangements shall be maintained in good conditions and operated 

properly so as to preserve clean and safe environment in and around the premises 

of the unit.

 36 

That industry shall provide wall to wall carpeting in vehicle movement areas 

within premises to avoid re-entrainment of road dust.

 37 

That industry shall undertake regular cleaning and wetting of roads for control of 

fugitive dust emissions.

 38 

That industry shall maintain good house-keeping all the time. 39 

That industry shall not install any other sources of Air pollution/Water pollution 

without obtaining prior Consent to establish from the State Board.

 40 

That the power supply of the production shall be so interlocked with the Air & 

Water pollution control equipment's, that in case of non functioning of the 

pollution control equipment the production process stops automatically.

 41 

That the industry shall comply with the provisions of the Manufacture, Storage & 

Import of Hazardous Chemical Rules, 1989 and Hazardous Waste (Management, 

Handling & Transboundary Movement) Rules, 2016 and Public Liability Insurance 

Act,1991.

 42 

The industry shall obtain license for storage of hazardous chemicals/gases from 

Petroleum & Explosives Safety Organisation (PESO) or any such competent 

authority.

 43 

That the Industry shall develop plantation in 40% of total plot area to maintain air 

quality around the Industry and maintain good housekeeping in the premises.

 44 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2022-2023/CD/6764

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jan  5 2023  3:24PM
F(TCD)/Alwar(Tijara)/12(1)/2021-2022/5498-5500

13627Unit  Id   :

That industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water.

 45 

That the industry shall submit application for renewal of consent to operate at 

least 120 days before expiry of this consent.

 46 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

Water Act and under section 38 of the Air Act.

 47 

That emission/effluents found to be discharged in excess of the standards 

prescribed shall be punishable under section 43 of the Water Act and under section 

37 of the Air Act

 48 

That this consent is valid subject to fulfillment of all the other statutory 

requirements in other laws/Acts/Rules as applicable.

 49 

That no Single Use Plastic (SUP) item, which is banned vide Ministry of 

Environment, Forest and Climate Change (MoEF&CC), Government of India 

notification dated 12.08.2021 shall be used in the industry/unit premises.

 50 

That this revised consent letter shall supercede the earlier consent letter no   

F(TCD)/Alwar(Tijara)/12(1)/2021-2022/5300-5302 dated Dec 26 2022 10:20AM

 51 

 52 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 53 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

54

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

55
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2022-2023/CD/6764

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jan  5 2023  3:24PM
F(TCD)/Alwar(Tijara)/12(1)/2021-2022/5498-5500

13627Unit  Id   :

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
56

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
57

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

58

59 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

60 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours sincerely,

This  bears approval of the competent authority.

Group Incharge[ CD ]

Copy to:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhiwadi to inspect the 

industry to ensure the compliance of consent condition.

1

Master File.2
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2022-2023/CD/6764

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jan  5 2023  3:24PM
F(TCD)/Alwar(Tijara)/12(1)/2021-2022/5498-5500

13627Unit  Id   :

Group Incharge[ CD ]
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6776

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jan 16 2023 12:30PM
F(SCMG)/Alwar(Tijara)/5829(1)/2022-2023/5621-5623

297Unit  Id   :

M/s Asiatic Drugs & Pharmaceuticals Pvt. Ltd.

C-826, RIICO Industrial Area, Phase-II, Bhiwadi ,  

Tehsil:Tijara

 District:Alwar

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 21/09/2022 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your Asiatic Drugs  Pharmaceuticals Pvt. Ltd. plant situated at Plot No-C-826, 

Phase-II, RIICO Industrial Area,Bhiwadi,Alwar Bhiwadi Tehsil:Tijara District:Alwar , 

Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 27/01/2023 to 31/12/2027 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6776

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jan 16 2023 12:30PM
F(SCMG)/Alwar(Tijara)/5829(1)/2022-2023/5621-5623

297Unit  Id   :

Quantity with UnitTypeParticular

 10.00 TPAProduct Benfotiamine

 10.00 TPAProduct Clobetasol Propionate

 30.00 TPAProduct Sitagliptin

 30.00 TPAProductALBENDAZOLE

 183.20 TPAProductAMOXYCILLIN TRIHYDRATE

 10.00 TPAProductAmpicillin anhydrous

 150.80 TPAProductAMPICILLIN TRIHYDRATE

 10.00 TPAProductBetamethasone Di Propionate

 10.00 TPAProductBetamethasone Sodium Phosphate

 10.00 TPAProductBetamethasone Valerate

 10.00 TPAProductCefadroxil Monohydrate

 5.00 TPAProductCEFDINIR

 5.00 TPAProductCEFIXIME

 7.00 TPAProductCefpodoxine Proxitel

 5.00 TPAProductCefuroxime Axetil

 10.40 TPAProductCEPHALAXIN MONOHYDRATE

 30.00 TPAProductCiticoline Sodium

 10.00 TPAProductCLOXACILLIN SODIUM

 10.00 TPAProductDeflazacort

 10.00 TPAProductDexamethasone Sodium Phosphate

 10.00 TPAProductDICLOXACILLIN SODIUM

 6.00 TPAProductDisulfiram
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6776

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jan 16 2023 12:30PM
F(SCMG)/Alwar(Tijara)/5829(1)/2022-2023/5621-5623

297Unit  Id   :

 5.00 TPAProductFLUCLOXACILLIN SODIUM

 30.00 TPAProductGliclazide

 15.00 TPAProductLevetiracetam

 10.00 TPAProductMEBENDAZOLE

 100.00 TPAProductMefanamic Acid

 10.00 TPAProductMethyl Prednisolone

 10.00 TPAProductMethylcobalmin

 23.00 TPAProductMontilucast Sodium

 80.00 TPAProductNIACINAMIDE

 90.00 TPAProductNIMESULIDE

 26.00 TPAProductOFLOXACIN

 40.00 TPAProductORNIDAZOLE

 5.00 TPAProductOXACILLIN SODIUM

 30.00 TPAProductPhenylephrine hydrochloride

 20.00 TPAProductPregabalin

 12.00 TPAProductSultamicillintosilatedihydrate

 36.00 TPAProductTelmisartan

 10.00 TPAProductTiabendazole

 50.00 TPAProductUDCA Ursodeoxycholic acid

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6776

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jan 16 2023 12:30PM
F(SCMG)/Alwar(Tijara)/5829(1)/2022-2023/5621-5623

297Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  0.400 

Septic Tank and Soakpit

NIL 0.400

Trade Effluent  5.700 

Effulent Treatment Plant followed 

by Evaporation of Residual to 

achieve Zero Discharge Status

5.700 NIL

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

One Gas Fired Boiler (0.5 TPH)

( 0.5TPH)

ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES

----

One Gas Fired Boiler( 1.2TPH) ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES

----

Reactor Vessels( 35NOS.) ADEQUATE STACK 

HEIGHT , ALKALI 

SCRUBBER

35 mg/Nm3Hydrochloric 

acid vapour 

and mist

50 mg/Nm3Sulphuric acid  

mist
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6776

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jan 16 2023 12:30PM
F(SCMG)/Alwar(Tijara)/5829(1)/2022-2023/5621-5623

297Unit  Id   :

That the Asiatic Drugs  Pharmaceuticals Pvt. Ltd. plant will comply with the standards 

as prescribed vide MoEF notification No. GSR 826(E) dated 16th November, 2009 with 

respect to National Ambient Air Quality Standards. 

 6 

That this Consent to Operate is valid for production of products & mentoined at 

Condition No. 02 of this consent within the existing premises.

 7 

That the industry shall seek separate consent to establish/operate for any change 

in product, process, modification, etc. This consent shall not be valid for any 

manufacturing activity which involves manufacturing of synthetic organic 

chemicals.

 8 

That this Consent to Operate is being issued on total capital investment of Rs. 

100.00 Lacs. In case of any increase in total capital investment additional fee as per 

the fee notification dated 26/05/2016 shall be required to be deposited.

 9 

That the industry shall comply with the conditions mentioned in Environmental 

Clearance issued by MoEF&CC vide letter no. IA-J-11011/453/2021-IA-II(I) dated 

03.12.2021.

 10 

That industry shall not carryout any modification/change in process or 

manufacture/produce any other products/byproducts, which require environment 

clearance as per the provisions of Environment Impact Assessment Notification 

dated 14/09/2006, notified by Ministry of Environment & Forests, Government of 

India.

 11 

That total water consumption at the industry including existing + expansion shall 

not exceed 9.85KLD which shall be sourced from ground water & RIICO Supply.

 12 

That the domestic effluent generated shall be disposed through scientifically 

designed Septic tank followed by Soak pit.

 13 

That trade effluent generated shall be treated through ETP having capacity 12 KLD 

followed by two stage R.O. system.

 14 

That the R.O permeate shall be recycled/reused in cooling/ boiling purpose. 15 

That the R.O reject shall be passed thorough Forced evaporation system and the 

generated residue shall be disposed scientifically and in accordance to 

HWMR,2016.

 16 

That industry shall ensure that cess pool formation is not created in the premises 

or in the plantation area.

 17 

That no treated / untreated effluent shall be discharged outside the premises and 

the industry shall maintain complete Zero Liquid Discharge outside the premises.

 18 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6776

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jan 16 2023 12:30PM
F(SCMG)/Alwar(Tijara)/5829(1)/2022-2023/5621-5623

297Unit  Id   :

That suitable metering arrangement shall be provided & maintained at intake of 

raw water, process/ domestic water consumption to measure daily water 

consumption, effluent generation. The daily record of the same shall be maintained 

in separate log book.

 19 

That the industry shall provide and maintain suitable metering arrangement at the 

inlet and outlet of ETP, R.O and at inlet of Forced evaporation system. The daily 

record of the same shall be maintained in separate log book

 20 

That all the pipelines carrying effluent/water /liquid shall be kept above ground 

level and with proper color coding. No flexible pipelines or drains shall be 

provided.

 21 

That industry shall make proper arrangements for proper channelizing of storm 

water and process waste shall not be allowed to mix with storm water.

 22 

That the industry shall not use pet coke/furnace oil in any process/service/utility 

in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein 

ban has been imposed on the use of pet coke and furnace oil in the State of 

Rajasthan

 23 

That the coal fired boiler having capacity 1.2 TPH may no longer be used and shall 

be removed from industrial premises.

 24 

That the industry shall comply with all the direction issued by Commission for Air 

Quality & Management (CAQM).

 25 

That out of 67 reactors total 39 reactors (24 reactors existing + 15 reactors under 

expansion) would be used for carrying out production of 1335 MTPA and the 

remaining 28 reactors will be used as standby by the industry.

 26 

That the industry shall obtain separate CTO expansion for remaining 28 reactors 

(standby)and remaining machinery not installed as per inspection dated 

28.12.2022.

 27 

That industry shall provide and maintain adequate stack height with alkali 

scrubber at the reactors.

 28 

That the industry shall maintain centralized air cleaning system i.e fumes 

collection hoods, etc. so as to remove the Volatile Organic compounds emitted from 

reaction vents etc.

 29 

That acid storage tank shall be constructed above ground level and dyke walls with 

lime around the tanks shall be provided to take care of any spillages.

 30 

That the industry shall provide & maintain lime scrubbing system at reaction 

vessels/ acid manufacturing plants to neutralize the acidic fumes.

 31 

That at scrubbing units online pH meters with recording facility shall be provided 

& maintained.

 32 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6776

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jan 16 2023 12:30PM
F(SCMG)/Alwar(Tijara)/5829(1)/2022-2023/5621-5623

297Unit  Id   :

That the industry shall install & maintained SO2/SO3 sensors with hooters/siren 

and interlocking system so that in case SO2/SO3 concentration exceeds the

prescribed limit in ambient air/environment an alert siren turns on and all the 

production process stops automatically.

 33 

That all adequate measures shall be taken by the industry to ensure that sulphuric 

acid mist is captured completely and odour problem does not arises in nearby 

areas.

 34 

That the industry shall maintain adequate stack height and adequate pollution 

control measures at allowed sources of air emissions and air pollution control 

measures will be kept operational whenever plant is operated.

 35 

That effective control measures shall be provided to control fugitive emissions 

generated during processing, transportation, packing etc.

 36 

The project proponent shall ensure proper channelization of the fugitive emissions 

from the various activities / processes or provide adequate control systems for the 

same. These arrangements shall be maintained in good conditions and operated 

properly so as to preserve clean and safe environment in and around the premises 

of the unit.

 37 

That the industry shall maintain the Continuous online (24 x 7) emission/ effluent 

monitoring system along with flow meters & PTZ cameras in accordance with 

guidelines issued by Rajasthan State Pollution Control Board/ central pollution 

Control Board and get it connected with CPCB & RSPCB servers for transmission of 

data.

 38 

That no additional source of air pollution shall be installed without prior 

permission from the State Board.

 39 

That the industry shall comply with provisions of the Hazardous Waste 

Management, Handling & Trans-boundary Movement) Rules, 2016 and disposal of

hazardous waste shall be ensured in according with the Rules.

 40 

That the industry shall carryout effluent sampling and ambient air quality/ stack 

emission/ process emission monitoring and submit quarterly analysis report from 

State Board laboratory/ laboratory recognized by Ministry of Environment & 

Forests (MoEF), Government of India.

 41 

That industry have to operate with valid policy under Public Liability Insurance 

(PLI) Act, 91, if applicable.

 42 

That industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water.

 43 

That the Industry shall develop plantation in 40% of total plot area to maintain air 

quality around the Industry and maintain good housekeeping in the premises.

 44 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6776

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jan 16 2023 12:30PM
F(SCMG)/Alwar(Tijara)/5829(1)/2022-2023/5621-5623

297Unit  Id   :

That no Single Use Plastic (SUP) item, which is banned vide Ministry of 

Environment and Climate change (MoEf&CC), Government of India notification 

dated 12.08.2021 shall be used in the industry premises.

 45 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

water and section 38 of the Air Act.

 46 

That emission/effluents found to be discharged in excess of the standards 

prescribed shall be punishable under section 37 of the Air Act and under section 43 

of the water Act.

 47 

That this consent is valid subjected to fulfillment of all other statutory 

requirements in all other laws/ Acts/ Rules as applicable.

 48 

That the industry shall comply with all condition imposed vide this consent letter 

failing which stern action shall be initiated against the industry.

 49 

That the industry shall submit quarterly compliance report of all the above 

conditions to this office as well as Regional Office, Bhiwadi.

 50 

That the max permissible Emission standards for Particulate Matter (PM) 

emissions for the biomass fueled boilers shall be 80 mg/Nm3. However, in

compliance of the Direction no. 62 of the Commission for Air Quality Management 

in National Capital Region and Adjoining Areas, the industry shall aim for an 

emission level of 50 mg/ Nm3, through suitable technology upgrades and 

installation of requisite air pollution control devices such as bag filters, cyclonic 

filters, wet scrubbers, ESPs etc.

 51 

That the industry shall comply with the CAQM direction no. 53 dated 04.02.2022, 

direction no. 56 dated 08.02.2022, direction no. 62 dated 17.03.2022, direction no. 

64 dated 02.06.2022, direction no. 65 dated 23.06.2022, CAQM order dated 

03.08.2022, direction no. 66 dated 05.08.2022, CAQM order dated 10.10.2022, and 

CAQM order dated 16.11.2022 strictly.

 52 

 53 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 54 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6776

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jan 16 2023 12:30PM
F(SCMG)/Alwar(Tijara)/5829(1)/2022-2023/5621-5623

297Unit  Id   :

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

55

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

56

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
57

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
58

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

59

60 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

61 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6776

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jan 16 2023 12:30PM
F(SCMG)/Alwar(Tijara)/5829(1)/2022-2023/5621-5623

297Unit  Id   :

Yours sincerely,

This  bears approval of the competent authority.

Group Incharge[ CD ]

Copy to:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhiwadi to ensure the 

compliance.

1

Master File.2

Group Incharge[ CD ]
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6576

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

30/12/2021

G(SCMG)/1000/5815(1)/2021-2022/5117-5119

110078Unit  Id   :

M/s M/S Shanti Drugs Private Limited

A-902, Phase-III RIICO Industrial Area Bhiwadi,  Alwar, 

Rajasthan , Bhiwadi Tehsil:Tijara

 District:Alwar

Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 10/02/2021 and subsequent correspondence.Ref:

Consent to Operate under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 

21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 

Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for 

your Drugs plant situated at A-902,  PHASE III RIICO INDUSTRIAL AREA , Bhiwadi 

Tehsil:Tijara District:Alwar , Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 01/05/2021 to 30/04/2026 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

 2 

Quantity with UnitTypeParticular

 24.00 TPAProductCIPROFLOXACIN

 15.00 TPAProductNORFLOXACIN

That this consent to operate is for existing plant, process & capacity  and separate consent  

to establish/operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6576

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

30/12/2021

G(SCMG)/1000/5815(1)/2021-2022/5117-5119

110078Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  3.000 

Septic Tank and Soakpit

NIL 3.000

Trade Effluent  2.000 

On Land For 

Plantation/Horticulture

NIL 2.000

That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under:

5

Sources of Air Emmissions Pollution Control 

Measures

Prescribed

StandardParameter

One D.G. Set( 180KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

One Gas Fired Boiler( 1TPH) ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , 

ADEQUATE STACK 

HEIGHT , Cyclone

----

That the Drugs plant will comply with the standards as prescribed vide MOEF notification 

No. GSR 826(E) dated 16th November, 2009 with respect to National Ambient Air Quality 

Standards. 

 6 

That the trade effluent shall be treated before disposal so as to conform to the standards 

prescribed  under the Environment (Protection) Act-1986 for disposal Into Inland 

Surface Water . The main parameters for regular monitoring shall be as under

 7 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6576

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

30/12/2021

G(SCMG)/1000/5815(1)/2021-2022/5117-5119

110078Unit  Id   :

StandardsParameters

Total Suspended Solids Not to exceed 100 mg/l

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Arsenic ( as As ) Not to exceed 0.2 mg/l

Mercury ( As Hg ) Not to exceed 0.01 mg/l

Lead ( as Pb ) Not to exceed 0.1 mg/l

Hexavalent Chromium ( as Cr+6 ) Not to exceed 0.1 mg/l

Total Chromium ( as Cr ) Not to exceed 2.0 mg/l

Copper ( as Cu ) Not to exceed 3.0 mg/l

Zinc ( as Zn ) Not to exceed 5.0 mg/l

Sulphide ( as S ) Not to exceed 2.0 mg/l

Phenolic Compounds ( as C6H5OH ) Not to exceed 1.0 mg/l

Phosphate Not to exceed 5 mg/l

Ammonical Nitrogen Not to exceed 75 mg/l

Cyanide (as CN) Not to exceed 0.1 mg/l

Bio-assay Test Minimum 90% survival after 

96 hours with fish at 100% 

effluent

Chemical Oxygen Demand Not to exceed 250 mg/l

pH Value Between 6.0 to 8.5

That this consent to operate is valid for the production of products mentioned at 

condition no-2 of this consent within the existing plant premises.

 8 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6576

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

30/12/2021

G(SCMG)/1000/5815(1)/2021-2022/5117-5119

110078Unit  Id   :

That this consent to operate is issued on total capital investment of Rs.1196 Lacs 

which includes the cost of land, building, plant & machinery and miscellaneous 

assets. In case of any increase in total capital investment additional fee as per the 

fee notification dated 26/05/2016 shall be required to be deposited.

 9 

That industry shall not carryout any modification/change in process or 

manufacture/produce any other products/byproducts, which require environment 

clearance as per the provisions of Environment Impact Assessment Notification 

dated 14/09/2006, notified by Ministry of Environment & Forests, Government of 

India.

 10 

That total water requirement for the industry shall not exceed 5.00 KLD(Domestic 

use -3.0 KLD + Process including boiler & cooling tower use- 2.00 KLD) which shall 

be met from ground water.

 11 

That the industry shall submit copy of NOC from CGWA for the abstraction of 

ground water upto 5.00 KLD as soon it is received and shall comply with conditions 

of NOC.

 12 

That the trade effluent(2.0 KLD)generated from the process, cooling tower/boiler 

blow down etc shall be treated through Effluent Treatment Plant(ETP) of adequate 

capacity up to the norms mentioned at condition 7 and the treated waste water 

shall be used for plantation/ horticulture & other gainful utilization within the 

premises.

 13 

That the industry shall make efforts in utilizing the treated waste water in process/ 

cooling tower/ boiler etc, so that minimum quantity of trade effluent is used in 

plantation/ horticulture within the premises.

 14 

That domestic waste water (3 KLD) shall be disposed off through scientifically 

designed septik tank followed by soak pit.

 15 

That no treated /untreated effluent shall be discharged inside or outside the 

premises and industry shall maintain complete zero discharge status within and 

outside the premises all the time.

 16 

That the industry shall provide & maintain metering arrangement for fresh water 

intake, water used for different purposes and for measuring of effluent generated, 

treated, used & disposed, ETP inlet & outlet. The daily log book shall be 

maintained.

 17 

That the sludge generated from the Effluent Treatment Plant shall be disposed off 

scientifically through authorized waste disposing facility in accordance with the 

provisions of the Hazardous & Other Waste Rules, 2016.

 18 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6576

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

30/12/2021

G(SCMG)/1000/5815(1)/2021-2022/5117-5119

110078Unit  Id   :

That a log book for operation of Effluent Treatment Plant shall be maintained and 

record of daily consumption of chemicals and running hours of ETP shall be 

maintained. Also record of periodic cleaning/change of filter media of pressure 

sand filter should be mentioned in log book.

 19 

That all the pipe lines carrying effluent/water/liquid shall be kept above ground  

level and with proper color coding. No flexible piping or drains shall be provided 

for carrying of liquids.

 20 

That the industry shall make arrangements for proper channelizing of storm water 

and process waste shall not be allowed to mix with storm water

 21 

That the industry shall not use pet coke/furnace oil in any process/service/utility 

in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein 

ban has been imposed on the use of pet coke and furnace oil in the State of 

Rajasthan.

 22 

That the industry shall maintain stack of adequate height and requisite acoustic 

enclosures with the D.G. Set of 180 KVA capacity, as per norms prescribed under the 

Environment (Protection) Act ,1986 and the Air Act,1981.

 23 

That the industry shall maintain stack of adequate height (not less than 11 mtrs 

from G.L) and adequate air pollution control measures at gas fired boiler of 1.0 TPH 

capacity.

 24 

That safe and adequate infrastructure facility for stack emission monitoring shall 

be maintained with stack of one gas fired boiler.

 25 

That the industry shall maintain continuous online (24x7) emission/effluent 

monitoring system as per guidelines issued by Central Pollution Control Board and 

Rajasthan State Pollution Control Board and shall ensure connectivity with CPCB & 

RSPCB server.

 26 

That effective control measures shall be provided & maintained to control fugitive 

emissions during processing, transportation, packing etc.

 27 

That industry shall provide & maintain wall to wall carpeting in vehicle movement 

areas within the premises to avoids re-entrainment of road dust.

 28 

That industry shall undertake regular cleaning and wetting of roads for control of 

fugitive dust emission.

 29 

That the industry shall maintain good house-keeping all the time within the 

premises.

 30 

That industry shall provide and maintain the centralized air cleaning system i.e 

fume collection hoods, etc., so as to remove the Volatile Organic Compounds 

emitted from the reactor vents etc.

 31 

That industry shall not install any other sources of Air pollution/Water pollution 

without obtaining prior Consent to Establish from the State Board.

 32 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6576

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

30/12/2021

G(SCMG)/1000/5815(1)/2021-2022/5117-5119

110078Unit  Id   :

That the industry shall maintain separate energy meters at pollution control 

measures & effluent treatment plant. The daily record of the energy consumption 

(Units) shall be maintained in separate log-book.

 33 

That the power supply of the production shall be so interlocked with the Air & 

Water pollution control equipment's, that in case of non functioning of the 

pollution control equipment the production process stops automatically.

 34 

That the industry shall comply with the provisions of the Manufacture, Storage & 

Import of Hazardous Chemical Rules, 1989 and Hazardous Waste (Management, 

Handling & Transboundary Movement) Rules, 2016 and Public Liability Insurance 

Act,1991.

 35 

That the industry shall carryout effluent sampling and ambient air quality/stack 

emission/process emission monitoring as the case may be and submit quarterly 

analysis report from Laboratory recognized by Ministry of Environment & Forests 

(MoEF), Government of India/Rajasthan State Pollution Control Board laboratory.

 36 

The industry shall obtain license for storage of hazardous chemicals/gases from 

Petroleum & Explosives Safety Organisation (PESO) or any such competent 

authority(if applicable).

 37 

That the Industry shall develop plantation in 40% of total plot area to maintain air 

quality around the Industry and maintain good housekeeping in the premises.

 38 

That industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water.

 39 

That this consent is valid subject to fulfillment of all the other statutory 

requirements in other laws/Acts/Rules as applicable.

 40 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

Water Act and under section 38 of the Air Act.

 41 

That industry shall comply with the conditions of consent to operate granted vide 

order no. 2017-2018/SCMG/4429 dated 21/07/2017.

 42 

That industry shall submit quarterly compliance report of consent conditions to 

this office as well as R.O., RSPCB, Bhiwadi.

 43 

 44 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and  under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of Air Act & Water 

Act.
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6576

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

30/12/2021

G(SCMG)/1000/5815(1)/2021-2022/5117-5119

110078Unit  Id   :

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 45 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

46

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

47

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the board.
48

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates
49

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

50

51 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

Case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

52 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and project proponent / occupier shall be liable for legal 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6576

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

30/12/2021

G(SCMG)/1000/5815(1)/2021-2022/5117-5119

110078Unit  Id   :

action under the relevant provisions of the said Act(s).

Yours Sincerely

This  bears the approval of the competent authority.

Group Incharge[ CD ]

Copy To:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhiwadi to ensure the 

compliance.

1

Master File.2

Group Incharge[ CD ]
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6562

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

08/12/2021

F(Tech)/Alwar(Tijara)/5243(1)/2017-2018/4439-4441

27441Unit  Id   :

M/s Alka Laboratories Pvt. Ltd.

B-1124, RIICO Industrial Area, Phase-III, Bhiwadi ,  

Tehsil:Tijara

 District:Alwar

Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 08/02/2020 and subsequent correspondence.Ref:

Consent to Operate under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 

21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 

Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for 

your Bulk Drug plant situated at B-1124, RIICO Industrial Area, Phase-III Bhiwadi 

Tehsil:Tijara District:Alwar , Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 08/12/2021 to 30/11/2026 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

 2 

Quantity with UnitTypeParticular

 230.00 MTPAProductACECLOFENAC

 48.00 MTPAProductDICLOFENAC POTASSIUM

 215.00 MTPAProductDICLOFENAC SODIUM

 1.20 MTPAProductMECOBALAMIN

 220.00 MTPAProductMEFENAMIC ACID

 320.00 MTPAProductNIMESULIDE

 220.00 MTPAProductORNIDAZOLE
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6562

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

08/12/2021

F(Tech)/Alwar(Tijara)/5243(1)/2017-2018/4439-4441

27441Unit  Id   :

That this consent to operate is for existing plant, process & capacity  and separate consent  

to establish/operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  7.000 

To be treated in STP and to be 

used in plantation and 

horticulture

NIL 7.000

Trade Effluent  35.000 

Forced Evaporation through Multi 

Effect Evaporator

33.000 2.000

That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under:

5

Sources of Air Emmissions Pollution Control 

Measures

Prescribed

StandardParameter

One D.G SET( 500KVA) ACOUSTIC ENCLOSURE 

, WITH ADEQUATE 

STACK HEIGHT

----

One Gas Fried Boiler( 2TPH) ADEQUATE STACK 

HEIGHT

----

That the Bulk Drug plant will comply with the standards as prescribed vide MOEF 

notification No. GSR 826(E) dated 16th November, 2009 with respect to National Ambient 

Air Quality Standards. 

 6 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6562

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

08/12/2021

F(Tech)/Alwar(Tijara)/5243(1)/2017-2018/4439-4441

27441Unit  Id   :

That the domestic sewage shall be treated before disposal so as to conform to the 

standards prescribed under the Environvent (Protection) Act-1986for disposal Into 

Inland Surface Water. The main parameters for regular monitoring shall be as under.

 7 

Parameters Standards

Total Suspended Solids Not to exceed 100 mg/l

pH Value Between 5.5 to 9.0

Oil and Grease Not to exceed 10 mg/l

Ammonical Nitrogen ( as N ) Not to exceed 50 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

That the trade effluent shall be treated before disposal so as to conform to the standards 

prescribed  under the Environment (Protection) Act-1986 for disposal Into Inland 

Surface Water . The main parameters for regular monitoring shall be as under

 8 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6562

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

08/12/2021

F(Tech)/Alwar(Tijara)/5243(1)/2017-2018/4439-4441

27441Unit  Id   :

StandardsParameters

Total Suspended Solids Not to exceed 100 mg/l

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Arsenic ( as As ) Not to exceed 0.2 mg/l

Mercury ( As Hg ) Not to exceed 0.01 mg/l

Lead ( as Pb ) Not to exceed 0.1 mg/l

Hexavalent Chromium ( as Cr+6 ) Not to exceed 0.1 mg/l

Copper ( as Cu ) Not to exceed 3.0 mg/l

Zinc ( as Zn ) Not to exceed 5.0 mg/l

Sulphide ( as S ) Not to exceed 2.0 mg/l

Phenolic Compounds ( as C6H5OH ) Not to exceed 1.0 mg/l

Ammonical Nitrogen Not to exceed 75 mg/l

Cyanide (as CN) Not to exceed 0.1 mg/l

Bio-assay Test Minimum 90% survival after 

96 hours with fish at 100% 

effluent

Chromium (total) Not to exceed 2.0 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

pH Value Between 6.0 to 8.5

Phosphate (as P) Not to exceed 5.0 mg/l

That this consent to operate for expansion is valid for the manufacturing of 

products mentioned at condition no.-2 of this consent in the existing plant 

premises.

 9 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6562

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

08/12/2021

F(Tech)/Alwar(Tijara)/5243(1)/2017-2018/4439-4441

27441Unit  Id   :

That the total capital investment of expansion phase is Rs. 150.00 Lacs as per the 

C.A certificate submitted which inlcudes the cost of plant & machinery only. In case 

of any increase in total capital investment additional fee as per the fee notification 

dated 26/05/2016 shall be required to be deposited.

 10 

That the industry shall comply with all the conditions of Environmental Clearance 

issued by MoEF&CC, New Delhi vide letter no. F.No.IA-J-11011/376/2017-IA II(I) 

dated 18/06/2018.

 11 

That industry shall not carryout any modification/change in process or 

manufacture/produce any other products/byproducts, which require environment 

clearance as per the provisions of Environment Impact Assessment Notification 

dated 14/09/2006, notified by Ministry of Environment & Forests, Government of 

India.

 12 

That total water required for expansion phase shall not exceed 59 KLD( Domestic 

use- 9.0 KLD + Cooling use- 15.00 KLD + Industrial use- 35.00 KLD) which shall be 

sourced from ground water(33.00 KLD) and recycled water(26.00 KLD).

 13 

That the total water consumption for the industry after expansion shall not exceed 

80 KLD which shall be sourced from ground water.

 14 

That neither any ground water will be abstracted nor any ground water 

abstraction structure shall be constructed without obtaining prior permission from 

the Central Ground Water Authority (CGWA).

 15 

That the low COD/TDS effluent(30.00 KLD) shall be treated through Effluent 

treatment plant(ETP) of adequate capacity  followed by R.O plant. The R.O 

permeate(22.00 KLD) shall be recycled/ reused in process and the boiler.

 16 

That the waste water generated from stripper(5.00 KLD)and R.O reject(8.00 KLD) 

shall be treated through Multi Effect Evaporator. The recovered water(11.00 KLD) 

shall be recycled in process. The reject of MEE(2.00 KLD) shall be treated through 

ATFD of adequate capacity.The ATFD shall be installed within 60 days from 

issuance of this consent and compliance report shall be submitted to this office as 

well as R.O. RSPCB, Bhiwadi.

 17 

That the domestic waste water (7.0 KLD) shall be treated in scientifically designed 

Sewage Treatment Plant(STP) of 10.00 KLD capacity upto the norms mentioned at 

condition no. 7 and treated domestic waste water shall be used for plantation 

within the premises.

 18 

That the industry shall  not discharge treated/untreated eff luent 

(industrial/domestic) inside and/or outside the premises in any case.

 19 

That the industry shall maintain zero liquid discharge status inside as well as 

outside the premises all the time.

 20 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6562

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

08/12/2021

F(Tech)/Alwar(Tijara)/5243(1)/2017-2018/4439-4441

27441Unit  Id   :

That the industry shall provide and maintain metering arrangement for raw water 

consumption, water used in different purposes and measuring of effluent 

generated, treated, reused & disposed, ETP inlet, outlet, STP inlet and outlet, MEE 

inlet and outlet and ATFD inlet and outlet. The daily log book shall be maintained.

 21 

That the sludge generated from the Effluent Treatment Plant and ATFD shall be 

disposed off scientifically through waste disposing facility in accordance with the 

provisions of the Hazardous & Other Waste Rules, 2016.

 22 

That a log book for operation of Effluent Treatment Plant, and Sewage Treatment 

Plant shall be provided and record of daily consumption of chemicals and running 

hours of ETP and STP shall be maintained. Also record of periodic cleaning/change 

of filter media of pressure sand filter should be mentioned in log book.

 23 

That all the pipe lines carrying effluent/water/liquid shall be kept above ground 

level and with proper color coding. No flexible piping or drains shall be provided 

for carrying of liquids.

 24 

That the industry shall make arrangements for proper channelizing of storm water 

and process waste shall not be allowed to mix with storm water.

 25 

That proper & scientific arrangement shall be made for utilization of treated 

effluent for plantation so as to ensure that cess pool formation is not created in the 

premises or in the plantation area.

 26 

That the industry shall not use pet coke/furnace oil in any process/service/utility 

in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein 

ban has been imposed on the use of pet coke and furnace oil in the State of 

Rajasthan.

 27 

That the industry shall maintain stack of adequate height and requisite acoustic 

enclosures with the D.G. Set of 500 KVA, as per standards prescribed under the 

Environment (Protection) Act ,1986 and the Air Act,1981.

 28 

That the industry shall provide and maintain stack of required adequate 

height(not less than 30.00 mtrs from G.L) and adequate air pollution control 

measures to achieve the prescribed norms as mentioned at condition no.6 at NG 

fired boiler of 2.0 TPH capacity.

 29 

That safe and adequate infrastructure facility for emission monitoring shall be 

maintained with stack of 2.00 TPH NG fired Boiler.

 30 

That industry shall maintain the centralized air cleaning system i.e fume collection 

hoods, etc., so as to remove the Volatile Organic Compounds emitted from the 

reactor vents etc.

 31 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6562

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

08/12/2021

F(Tech)/Alwar(Tijara)/5243(1)/2017-2018/4439-4441

27441Unit  Id   :

That industry shall provide and maintain the continuous online(24 x 7) 

emission/effluent monitoring system along with flow meter & PTZ cameras in 

accordance with guidelines issued by Rajasthan State Pollution Control 

Board/Central Pollution Control Board and ensure its connectivity with CPCB & 

RSPCB server for transmission of data.

 32 

That effective control measures shall be provided & maintained to control fugitive 

emissions during processing, transportation, packing etc

 33 

That industry shall provide & maintain wall to wall carpeting in vehicle movement 

areas within premises to avoid re-entrainment of road dust.

 34 

That industry shall undertake regular cleaning and wetting of roads for control of 

fugitive dust emissions.

 35 

That burning of non-hazardous waste shall not be practiced inside or outside the 

industry premises.

 36 

That industry carry out transportation of hazardous wastes through authorized 

vehicles only.

 37 

That industry shall not install any other sources of Air pollution/Water pollution 

without obtaining prior Consent to Operate from the State Board.

 38 

That the industry shall provide & maintain separate energy meters at pollution 

control measures & effluent treatment plant. The daily record of the energy meter 

readings shall be maintained in separate log-book and monthly summary shall be 

submitted to Regional Office, Bhiwadi.

 39 

That the power supply of the production shall be so interlocked with the Air & 

Water pollution control equipment's, that in case of non functioning of the 

pollution control equipment the production process stops automatically.

 40 

That the industry shall comply with the provisions of the Manufacture, Storage & 

Import of Hazardous Chemical Rules, 1989 and Hazardous Waste (Management, 

Handling & Transboundary Movement) Rules, 2016 and Public Liability Insurance 

Act,1991.

 41 

The industry shall obtain license for storage of hazardous chemicals/gases from 

Petroleum & Explosives Safety Organisation (PESO) or any such competent 

authority(as applicable).

 42 

That industry shall provide and maintain green belt in 40% of the plot area using 

concept of the social forestry and will develop green belt outside the project 

premises in adjacent areas wherever adequate land is not available within the 

industrial premises.

 43 

That industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water and submit detailed rain water harvesting plan 

based on the quantity of raw water consumption.

 44 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6562

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

08/12/2021

F(Tech)/Alwar(Tijara)/5243(1)/2017-2018/4439-4441

27441Unit  Id   :

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

Water Act and under section 38 of the Air Act.

 45 

That this consent is valid subject to fulfillment of all the other statutory 

requirements in other laws/Acts/Rules as applicable

 46 

That industry shall comply with all the conditions imposed in consent to operate 

order no- 2017-2018/CD/4456 dated 23/02/2018.

 47 

That the industry shall comply with all the conditions imposed in the consent 

orders and shall submit quarterly compliance report to this office as well as to R.O  

Bhiwadi.

 48 

 49 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and  under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of Air Act & Water 

Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 50 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

51

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

52

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the board.
53

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates
54

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

55
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6562

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

08/12/2021

F(Tech)/Alwar(Tijara)/5243(1)/2017-2018/4439-4441

27441Unit  Id   :

56 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

Case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

57 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and project proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours Sincerely

This  bears the approval of the competent authority.

Group Incharge[ CD ]

Copy To:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhiwadi to monitor 

compliance of the consent conditions

1

Master File.2

Group Incharge[ CD ]
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6992

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Apr 26 2024  5:11PM
F(SCMG)/Alwar(Alwar)/5830(1)/2023-2024/277-279

50180Unit  Id   :

M/s Sharika Life Science (P) Ltd.

SPL- 6 (B), RIA, Sotanala ,  Tehsil:Alwar

 District:Alwar

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 14/10/2023 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your Sharika Life Science (P) Ltd. plant situated at SPL - 6 B, RIA, Sotanala 

SOTANALA Tehsil:Alwar District:Alwar , Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 01/11/2023 to 31/10/2028 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 

Quantity with UnitTypeParticular

 270.00 TPAProductSolvent Recovery Plant For Captive 

use

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6992

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Apr 26 2024  5:11PM
F(SCMG)/Alwar(Alwar)/5830(1)/2023-2024/277-279

50180Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  1.000 

Septic Tank and Soakpit

NIL 1.000

Trade Effluent  1.466 

Forced Evaporation

1.250 0.216

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

Agro briquettes fired Boiler( 

0.8TPH)

ADEQUATE STACK 

HEIGHT , Dust  

Collector

80 mg/Nm3Particulate 

Matter

300 mg/NM3 at 

6 percent dry O2

NOx

600 mg/NM3 at 

6 percent dry O2

SOx

One D.G.set( 320KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

That the Sharika Life Science (P) Ltd. plant will comply with the standards as prescribed 

vide MoEF notification No. GSR 826(E) dated 16th November, 2009 with respect to 

National Ambient Air Quality Standards. 

 6 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6992

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Apr 26 2024  5:11PM
F(SCMG)/Alwar(Alwar)/5830(1)/2023-2024/277-279

50180Unit  Id   :

That the Trade Effluent shall be treated before disposal so as to conform to the standards 

prescribed  under the Environment (Protection) Act-1986 for disposal Into Inland 

Surface Water . The main parameters for regular monitoring shall be as under

 7 

StandardsParameters

Total Suspended Solids Not to exceed 100 mg/l

Oil and Grease Not to exceed 10 mg/l

Ammonical Nitrogen ( as N ) Not to exceed 50 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Zinc ( as Zn ) Not to exceed 5.0 mg/l

pH Value Between 6.5 to 8.5

Copper as Cu) Not to exceed 1.0 mg/l

Iron ( as Fe ) Not to exceed 1.0 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

That this consent to operate is valid for operating an industrial plant for 

processing of spent/ used solvent to recover 270.00 TPA solvent for captive use in 

Bulk drugs manufacturing plant as mentioned at condition no.2.

 8 

That the total capital investment of the solvent recovery plant as per the submitted 

C.A certificate is Rs. 171 Lacs which includes the cost of land, building, plant & 

machinery only. In case of any increase in total capital investment additional fee as 

per the fee notification dated 26/05/2016 shall be required to be deposited.

 9 

That the industry shall comply with the conditions of Environment Clearance 

granted by Ministry of Environment, Forest & Climate Change (MoEF&CC), 

Government of India vide letter number No. J-11011/100/2018-IA II(I) dated 

12.04.2018.

 10 

That industry shall not carryout any modification/change in process or 

manufacture/produce any other products/byproducts, which require environment 

clearance as per the provisions of Environment Impact Assessment Notification 

dated 14/09/2006, notified by Ministry of Environment & Forests, Government of 

India.

 11 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6992

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Apr 26 2024  5:11PM
F(SCMG)/Alwar(Alwar)/5830(1)/2023-2024/277-279

50180Unit  Id   :

That the industry shall comply with all the conditions as mentioned in "Standard 

Operating Procedure" issued by CPCB in June, 2016 for industry under reference 

and shall submit quarterly compliance report to this office.

 12 

That total water consumption for this plant shall not exceed 7.79 KLD(for domestic 

use - 1.73 KLD, Boiler/cooling use- 5.76 KLD and Industrial use- 0.3 KLD only) 

which shall be sourced from RIICO supply and recycled treated waste water.

 13 

That the total fresh water consumption for solvent Recovery plant as well as drugs 

manufacturing plant shall not exceed 14.5 KLD including domestic consumption 

and the same shall be met from ground water.

 14 

That neither any ground water will be abstracted nor any ground water 

abstraction structure shall be constructed without obtaining prior permission from 

the Central Ground Water Authority (CGWA).

 15 

That the domestic effluent shall be disposed off through scientifically designed 

septik tank followed by soak pit.

 16 

That the trade effluent shall be treated in effluent treatment plant followed by 

Multi Effect Evaporator (MEE) of adequate capacity and treated effluent shall be 

recycled into process and no trade effluent will be discharged inside & outside the 

industry premises and zero liquid discharge status shall be maintained inside as 

well as outside the premises.

 17 

That no treated /untreated effluent shall be discharged inside or outside the 

premises and industry shall maintain complete zero discharge status outside the 

premises.

 18 

That suitable metering arrangement shall be maintained at intake of raw water, 

process/ domestic water consumption and at inlet & outlet of ETP to measure daily 

water consumption, domestic/trade  effluent generation, effluent treated and 

treated effluent recycled/reused.

 19 

That trained/skilled operators/supervisors shall be employed to operate the ETP. 20 

That good quality of chemicals shall be used to achieve the desired results and to 

minimize the quantity of hazardous waste.

 21 

That a log book for operation of Effluent Treatment Plant(ETP) shall be maintained 

and record of daily consumption of chemicals and running hours of ETP shall be 

maintained

 22 

That industry shall maintain separate energy metering device for Effluent 

Treatment Plant(ETP) and record of daily energy consumption (units) shall be 

maintained in log book.

 23 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6992

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Apr 26 2024  5:11PM
F(SCMG)/Alwar(Alwar)/5830(1)/2023-2024/277-279

50180Unit  Id   :

That the industry shall not use pet coke/furnace oil in any process/service/utility 

in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein 

ban has been imposed on the use of pet coke and furnace oil in the State of 

Rajasthan

 24 

That industry shall maintain stack of adequate height and air pollution control 

measures at agro briquette fired boiler(0.8 TPH) to achieve the prescribed norms 

mentioned at condition no.5.

 25 

That industry shall maintain safe and adequate infrastructure facility for stack 

emission monitoring at the stack of boiler.

 26 

That the industry shall maintain stack of adequate height and accoustic enclosure 

at D.G set of 320 KVA & 500 KVA and the same shall be used for emergency purpose 

only and in accordance with the directions of CAQM in NCR & Adjoining Areas.  .

 27 

That industry shall maintain the continuous online (24 x 7) emission/effluent 

monitoring system along with PTZ camera in accordance with guidelines issued by 

Rajasthan State Pollution Control Board/Central Pollution Control Board and the 

industry shall ensure connectivity of flow meter with RSPCB server.

 28 

That effective control measures shall be provided to control fugitive emissions 

during processing, transportation, packing etc.

 29 

The project proponent shall ensure proper channelization of the fugitive emissions 

from the various activities / processes or provide adequate control systems for the 

same. These arrangements shall be maintained in good conditions and operated 

properly so as to preserve clean and safe environment in and around the premises 

of the unit.

 30 

That industry shall provide and maintain adequate pollution control measures at 

reaction vessel to achieve the prescribed emission norms.

 31 

That the power supply of the production shall be so interlocked with the Air & 

Water pollution control equipment's, that in case of non functioning of the 

pollution control equipment the production process stops automatically.

 32 

That the industry shall carryout effluent sampling and ambient air quality/stack 

emission/process emission monitoring as the case may be and submit half yearly 

analysis report from State Board laboratory/laboratory recognized by Ministry of 

Environment & Forests (MoEF), Government of India.

 33 

That the industry shall comply with the provisions of the Manufacture, Storage & 

Import of Hazardous Chemical Rules, 1989 and Hazardous Waste (Management, 

Handling & Transboundary Movement) Rules, 2016 and Public Liability Insurance 

Act,1991, whichever is applicable.

 34 

That industry shall not install any other sources of Air pollution/Water pollution 

without obtaining prior Consent to Establish from the State Board.

 35 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6992

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Apr 26 2024  5:11PM
F(SCMG)/Alwar(Alwar)/5830(1)/2023-2024/277-279

50180Unit  Id   :

That the Industry shall maintain plantation in 33% of total plot area to maintain 

air quality around the Industry and maintain good housekeeping in the premises

 36 

That the industry shall also comply with the conditions imposed in consent to 

operate issued vide order no. 2022-2023/CD/6808 dated 14.02.2023.

 37 

That industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water.

 38 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

Water Act and under section 38 of the Air Act.

 39 

That emission/effluents found to be discharged in excess of the standards 

prescribed shall be punishable under section 37 of the Air Act and under section 43 

of the Water Act.

 40 

That the max permissible Emission standards for Particulate Matter (PM) 

emissions for the biomass fueled boilers shall be 80 mg/Nm3. However, in 

compliance of the Direction no. 62 of the Commission for Air Quality Management 

in National Capital Region and Adjoining Areas, the industry shall aim for an 

emission level of 50 mg/ Nm3, through suitable technology upgrades and 

installation of requisite air pollution control devices such as bag filters, cyclonic 

filters, wet scrubbers, ESPs etc.

 41 

That this consent is valid subject to fulfilment of all the other statutory 

requirements in other laws/Acts/Rules as applicable.

 42 

That the industry shall submit the half yearly compliance report to this office as 

well as Regional Office, Alwar.

 43 

 44 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 45 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6992

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Apr 26 2024  5:11PM
F(SCMG)/Alwar(Alwar)/5830(1)/2023-2024/277-279

50180Unit  Id   :

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

46

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

47

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
48

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
49

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

50

51 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

52 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6992

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Apr 26 2024  5:11PM
F(SCMG)/Alwar(Alwar)/5830(1)/2023-2024/277-279

50180Unit  Id   :

Yours sincerely,

This  bears approval of the competent authority.

Group Incharge[ CD ]

Copy to:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Alwar to ensure the 

compliance of consent condition and to verify the dual kit on D.G. sets and submit verification report 

within 15 days.

1

Master File.2

Group Incharge[ CD ]
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6998

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jun 21 2024  2:14PM
F(SCMG)/JAIPUR(Sanganer)/4(1)/2024-2025/867-869

81575Unit  Id   :

M/s PI Health Sciences Ltd.(Old Name M/s Therachem Research Medilab (India) P

Plot No. E-969 & E-969(A), Biotech Park, RIICO Industrial 

Area, Sitapura Jaipur , Sitapura Tehsil:Sanganer

 District:Jaipur

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 17/04/2024 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your Therachem Research plant situated at Plot No E-969  E-969A, Biotech 

Park, RIICO Industrial Area, Sitapura Jaipur  RIICO INDUSTRIAL AREA SITAPURA , 

Sitapura Tehsil:Sanganer District:JAIPUR , Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 11/06/2024 to 31/05/2029 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 

Quantity with UnitTypeParticular

 1,500.00 KG. PMProductManufacturing of Pharmaceuticals 

Intermediate & Drugs

 8,000.00 SQ. METERActivityR & D Laboratory

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6998

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jun 21 2024  2:14PM
F(SCMG)/JAIPUR(Sanganer)/4(1)/2024-2025/867-869

81575Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  1.500 

Septic Tank and Soakpit

NIL 1.500

Trade Effluent  9.000 

Zero Discharge

8.000 NIL

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

DG Set( 160KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

DG Set( 320KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

LDO Fired Boiler( 

850KG/HOUR)

ACOUSTIC ENCLOSURE 

, ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , 

ADEQUATE STACK 

HEIGHT

480 mg/Nm3 at 

3 percent dry O2

SO2

400 mg/Nm3Particulate 

Matter
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6998

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jun 21 2024  2:14PM
F(SCMG)/JAIPUR(Sanganer)/4(1)/2024-2025/867-869

81575Unit  Id   :

240 mg/Nm3 at 

3 percent dry O2

NOx

That this consent to Operate is valid for the manufacturing of pharmaceuticals 

intermediates & drugs (1500 Kg/Month) details of which is given at condition no.-8 

of consent to establish order no-2018--2019/CD/4473 dated 04/04/2018 also for R 

& D laboratory (8000 sq. meter) as mentioned at condition no.2 of this letter.

 6 

That industry shall not carryout any modification/change in process or 

manufacture/produce any other products/byproducts, which require environment 

clearance as per the provisions of Environment Impact Assessment Notification 

dated 14/09/2006, notified by Ministry of Environment & Forests, Government of 

India.

 7 

That the industry shall comply with all the conditions of Environmental Clearance 

issued by SEIAA, Rajasthan vide letter dated 21/12/2017.

 8 

That after issuance of this consent to operate, consent to issued vide order no. 

2017-2018/SCMG/4374 dated 09.05.2017 shall be considered as null & void.

 9 

That total fresh water requirement shall not exceed to 15.50 KLD and same shall be 

met from RIICO supply.

 10 

That total water requirement shall not exceed 109.50 KLD( Domestic use- 4.50 KLD 

+ Boiler/Cooling use- 100.00 KLD + Industrial use- 5.00 KLD) which shall be met 

from fresh water(16 KLD) and recycling of boiler condensate water(94.00 KLD).

 11 

That neither any ground water will be abstracted nor any ground water 

abstraction structure shall be constructed without obtaining prior permission from 

the Central Ground Water Authority (CGWA).

 12 

That the trade effluent(5.0 KLD) and boiler blow down (4 KLD) shall be treated 

through Effluent Treatment Plant(ETP) of 10.00 KLD capacity.

 13 

Treated from ETP shall be passed through mechanical vapor recompression system 

and then condensed water is used as make up in the cooling towers.

 14 

That the domestic effluent generated from the industry (1.5 KLD) shall be disposed 

off through scientifically designed septik tank followed by soak pit.

 15 

That the industry shall  not discharge treated/untreated eff luent 

(industrial/domestic) inside and outside the premises in any case.

 16 

That the industry shall maintain zero liquid discharge status outside and inside 

the premises all the time.

 17 

That the industry shall provide and maintain metering arrangement for fresh water 

intake, water used for different purposes and for measuring of effluent generated, 

treated, reused & disposed and ETP inlet, outlet. The daily log book shall be 

maintained.

 18 
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Date:

Registered
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Phone: 141-2716906
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F(SCMG)/JAIPUR(Sanganer)/4(1)/2024-2025/867-869

81575Unit  Id   :

That the sludge generated from the Effluent Treatment Plant & Mechanical vapor 

recompression system shall be disposed off scientifically through waste disposing 

facility in accordance with the provisions of the Hazardous & Other Waste Rules, 

2016.

 19 

That a log book for operation of Effluent Treatment Plant & Mechanical vapor 

recompression system shall be provided & maintained and record of daily 

consumption of chemicals and running hours of Effluent Treatment Plants shall be 

maintained. Also record of periodic cleaning/change of filter media of pressure 

sand filter should be mentioned in log book.

 20 

That all the pipe lines carrying effluent/water/liquid shall be kept above ground 

level and with proper color coding. No flexible piping or drains shall be provided 

for carrying of liquids.

 21 

That the industry shall make arrangements for proper channelizing of storm water 

and process waste shall not be allowed to mix with storm water.

 22 

That the industry shall not use pet coke/furnace oil in any process/service/utility 

in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein 

ban has been imposed on the use of pet coke and furnace oil in the State of 

Rajasthan.

 23 

That the industry shall provide & maintain stack of adequate height and requisite 

acoustic enclosures with the two D.G. Sets of 320 KVA & 160 KVA as per standards 

prescribed under the Environment (Protection) Act ,1986 and the Air Act,1981.

 24 

That the industry shall provide stack of required adequate height and adequate air 

pollution control measures to achieve the prescribed norms as mentioned at 

condition no.5 at LDO fired baby boiler of 850 Kg/hour.

 25 

That safe and adequate infrastructure facility for stack emission monitoring shall 

be provided with stack of LDO fired baby Boiler.

 26 

That effective control measures shall be provided to control fugitive emissions 

during processing, transportation, packing etc

 27 

That industry shall provide and maintain the centralized air cleaning system i.e. 

fume collection hoods, etc., so as to remove the Volatile Organic Compounds 

emitted from the reactor vents etc.

 28 

Alkali scrubber & adequate stack height shall be provided as Air Pollution control 

measures to the reactors. Effluent generated from Alkali scrubber shall be treated in 

ETP.

 29 
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81575Unit  Id   :

The project proponent shall ensure proper channelization of the fugitive emissions 

from the various activities / processes or provide adequate control systems for the 

same. These arrangements shall be maintained in good conditions and operated 

properly so as to preserve clean and safe environment in and around the premises 

of the unit.

 30 

That acid storage tank shall be constructed above ground level and dyke walls with 

lime around the tanks shall be provided to take care of any spillages.

 31 

That industry shall provide the continuous online(24 x 7) effluent monitoring 

system along with flow meter & PTZ cameras in accordance with guidelines issued 

by Rajasthan State Pollution Control Board/Central Pollution Control Board and 

get it connected with CPCB & RSPCB server for transmission of data.

 32 

That industry shall not install any other sources of Air pollution/Water pollution 

without obtaining prior Consent to Operate from the State Board.

 33 

That the industry shall provide & maintain separate energy meters at pollution 

control measures & effluent treatment plant. The daily record of the energy meter 

readings shall be maintained in separate log-book .

 34 

That the power supply of the production shall be so interlocked with the Air & 

Water pollution control equipment's, that in case of non functioning of the 

pollution control equipment the production process stops automatically.

 35 

That the industry shall submit quarterly analysis/monitoring report of source 

emission/ambient air/waste water/noise from the State Board laboratory or any 

laboratory approved / recognized by Ministry of Environment, Forest & Climate 

Change, Government of India.

 36 

That the industry shall comply with the provisions of the Manufacture, Storage & 

Import of Hazardous Chemical Rules, 1989 and Hazardous and Other Wastes 

(Management & Transboundary Movement) Rules, 2016 and Public Liability 

Insurance Act,1991, whichever is applicable.

 37 

That the industry shall install PTZ camera and get it connected with the servers of 

RSPCB & CPCB within 30 days after issuance of this condition.

 38 

That industry shall provide wall to wall carpeting in vehicle movement areas 

within the premises to avoids re-entrainment of road dust.

 39 

That industry shall undertake regular cleaning and wetting of roads for control of 

fugitive dust emission.

 40 

That acid storage tank shall be constructed above ground level and dyke walls with 

lime around the tanks shall be provided to take care of any spillages.

 41 

That the Industry shall develop plantation in 40% of total plot area to maintain air 

quality around the Industry and maintain good housekeeping in the premises.

 42 
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F(SCMG)/JAIPUR(Sanganer)/4(1)/2024-2025/867-869

81575Unit  Id   :

That industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water.

 43 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

Water Act and under section 38 of the Air Act.

 44 

That this consent is valid subject to fulfillment of all the other statutory 

requirements in other laws/Acts/Rules as applicable.

 45 

That the industry shall comply with all the conditions of this consent and shall 

submit quarterly compliance of all the conditions imposed in this consent to this 

office as well R.O Jaipur(South).

 46 

 47 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 48 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

49

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

50

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
51

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
52
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Registered
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4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jun 21 2024  2:14PM
F(SCMG)/JAIPUR(Sanganer)/4(1)/2024-2025/867-869

81575Unit  Id   :

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

53

54 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

55 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours sincerely,

This  bears approval of the competent authority.

Group Incharge[ CD ]

Copy to:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Jaipur (South) to ensure the 

compliance of consent condition and the installation and connectivity of PTZ camera within 30 days.

1

Master File.2

Group Incharge[ CD ]
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6818

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Feb 23 2023  4:39PM
F(SCMG)/Udaipur(Girwa)/384(1)/2022-2023/6992-6994

22Unit  Id   :

M/s Amzole India Pvt.Ltd.

41,Udhyog Vihar , Sukher Tehsil:Girwa

 District:Udaipur

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 03/05/2022 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your Bulk Drug plant situated at 41,Udhyog Vihar Sukher Tehsil:Girwa 

District:Udaipur , Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 01/09/2022 to 31/08/2027 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 

Quantity with UnitTypeParticular

 40.00 TPDBy ProductAcetic acid

 15.00 TON PER DAYBy ProductAmmonium Sulphate solid

 47.00 TON PER DAYBy ProductAmmonium Sulphate Solution

 20.00 TPDProductGLYOXAL (40%)

 7.50 TPDProductImidazole & its derivatives

 1.28 TON PER DAYBy ProductOXALIC ACID

 175.00 KG PER DAYBy ProductSODIUM NITRATE

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 
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Phone: 141-2716906
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That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  1.500 

Septic Tank and Soakpit

NIL 1.500

Trade Effluent  8.250 

Forced Evaporation/Coal 

Spray/Ash Quenching

NIL 8.250

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

One coal fired Thermic Fluid 

Heater( 10LAC KCAL/HR)

ADEQUATE STACK 

HEIGHT OF 30 MTR. , 

Cyclone

600 mg/Nm3SO2

800 mg/Nm3Particulate 

Matter

300 mg/Nm3NOx

one DG set( 125KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

one DG set( 380KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----
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one DG set( 500KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

Process Reactors ADEQUATE STACK 

HEIGHT OF 30 MTR. , 

FUMES COLLECTION 

SYSTEM , Scrubber

35 mg/Nm3HCL

15 mg/Nm3Chlorine

30 mg/Nm3Ammonia

200 mg/Nm3SOx

Three coal fired Thermic Fluid 

Heater( 6LAC KCAL/HR)

ADEQUATE STACK 

HEIGHT OF 30 MTR. , 

Cyclone

600 mg/Nm3SO2

800 mg/Nm3Particulate 

Matter

300 mg/Nm3NOx

That this Consent to Operate is being issued for the products listed at condition no. 

2 and includes the manufacturing of following chemicals A. Glyoxalic Acid 50% B. 

Imidazole & its derivatives C. Tinidazole D.Metronidazole E. Metronidazole 

Benzoate F. Ornidazole G. Ofloxacin such that overall quantity is up to 7.50 TPD.

 6 

That the industry is permitted to carry out the conversion of Ammonium Sulphate 

solution (47 TPD) into Ammonium Sulphate solid (15 TPD) strictly ensuring that 

no additional production of Ammonium Sulphate shall be carried out than the 

quantity permitted (47 TPD AMMONIUM SULPHATE Solution) as per the 

e n v i r o n m e n t a l  c l e a r a n c e  i s s u e d  t o  t h e  i n d u s t r y  v i d e  l e t t e r 

F1(4)/SEIAA/SEAC-Raj/Sectt/ Project/Cat5fB2(119)14-15 dated 31.07.2014.

 7 

That this consent to operate is issued based on total capital investment of Rs 

725.59 Lacs which includes the cost of land, building, plant &machinery, and 

miscellaneous assets. In case of any increase in total capital investment additional 

fee as per the fee notification dated 26/05/2016 shall be deposited.

 8 

Page 3 of 8

Digitally signed by Om Prakash
Gupta
Date: 2023.02.23 16:39:06 IST
Reason: SelfAttested
Location:

Signature Not Verified

1151347



Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6818

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Feb 23 2023  4:39PM
F(SCMG)/Udaipur(Girwa)/384(1)/2022-2023/6992-6994

22Unit  Id   :

That the industry shall comply with all the conditions of Environmental Clearance 

issued by SEIAA, Rajasthan vide letter F1(4)/SEIAA/SEAC-Raj/Sectt/ 

Project/Cat5fB2(119)14-15 dated 31.07.2014.

 9 

That industry shall not carry out any modification/change in process or 

manufacture/produce any other products/by products, which require environment 

clearance as per the provisions of Environment Impact Assessment Notification 

dated 14/09/2006, notified by Ministry of Environment & Forests, Government of 

India.

 10 

That total water requirement of 124 KLD water shall be met from RIICO 

/groundwater supply and recycled water of the industry and total water 

consumption of the unit shall not be exceed without prior permission of the State 

Board and Central Ground Water Authority (CGWA).

 11 

That neither any ground water will be abstracted nor any ground water 

abstraction structure shall be constructed without obtaining prior permission from 

the Central Ground Water Authority (CGWA).

 12 

Industry has applied for CGWA NOC vide application no. 21-4/18101/RJ/IND/2023 

and shall furnish the copy of CGWA NOC when issued to the industry to this office 

along with a copy to Regional office Udaipur.

 13 

That water flow meters shall be installed & maintained at intake of raw water and 

at suitable points to measures daily water consumption, effluent generated, treated 

and recycled respectively. The daily record of the same shall be maintained in 

separate log book and monthly record shall be submitted to R.O. Udaipur.

 14 

That the domestic effluent (1.5 KLD) shall be disposed through septic tank and 

soak pit.

 15 

That trade effluent generated (8.25 KLD) must be recycled within the system and 

used in cooling tower while the cooling tower bleed off may be used for ash 

quenching/spraying on coal yard within premises.

 16 

The industry shall not generate any hazardous waste. 17 

That all the pipelines carrying effluent/water/liquid shall be kept above ground 

level and with proper color coding. No flexible piping or drains shall be provided 

for carrying of liquids.

 18 

That the industry shall make arrangements for proper channelizing of storm water 

and process waste shall not be allowed to mix with storm water.

 19 

That the industry shall not use pet coke/furnace oil in any process/service/utility 

in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein 

ban has been imposed on the use of pet coke and furnace oil in the State of 

Rajasthan.

 20 
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That the industry shall maintain adequate stack height at all the sources of air 

pollution and it shall be ensured that air pollution control measures are 

operational whenever the plant is operated.

 21 

That the industry shall provide stack of 30 meters from Ground Level at the 

Thermic Fluid Heater of capacity 10 lakh Kcal/hr and 03 Thermic Fluid Heaters of 

capacity 6 lakh Kcal/hr and provide adequate air pollution control measures such 

as cyclone.

 22 

That the industry shall provide adequate scrubbing system for treatment of fumes 

from process reactors which shall be dispersed through stack of height 30 meters 

from Ground Level.

 23 

That industry shall provide & maintain safe and adequate infrastructural facilities 

for stack emission monitoring at the stacks attached to all the thermic fluid Heaters 

as well as stacks attached to process reactors.

 24 

That the industry shall provide a "Seven Stage Alkali Scrubber System for arresting 

fumes of Aldehydes and NOx gases (generated during oxidation of Glyoxal by Nitric 

Acid and concentration / evaporation phase)" to control process emissions and 

recover "Sodium Nitrate".

 25 

That the industry shall maintain garland drain around all the acid/chemical 

storage tanks with acid proof brick lined surface.

 26 

That the industry shall maintain adequate stack height and requisite acoustic 

enclosures with all the 03 D.G. Sets (500 kVA, 380 kVA& 125 kVA) , as per standards 

prescribed under the Environment (Protection) Act 1986 and the Air Act 1981.

 27 

That the unit shall ensure adequate and safe storage and handling of hazardous 

chemical and shall strictly comply with MSHIC Rules, 1989 and Public Liability 

Insurance Act 1991.

 28 

The industry shall obtain license for storage of hazardous chemicals/gases from 

Petroleum & Explosives Safety Organisation (PESO) or any such competent 

authority.

 29 

That the industry shall maintain the continuous online emission/effluent 

monitoring system along with PTZ IP cameras & flowmeter in accordance with 

guidelines issued by CPCB/RSPCB and ensure continuous transmission of data to 

RSPCB/CPCB servers.

 30 

That industry shall undertake suitable measures for rain water harvesting. 31 

That the power supply of the production shall be so interlocked with the air and 

water pollution control equipment, that in case of non-functioning of the pollution 

control equipment the production process stops immediately.

 32 
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The industry shall submit stack emission/ambient air monitoring report and the 

analysis report of treated effluent from any of the Ministry of Environment & 

Forests, Government of India or State Board approved laboratory for the 

parameters specified in the consent letter.

 33 

That 33% of the total area of industry’s premises shall be covered under tree 

plantation.

 34 

That industry shall furnish quarterly compliance report of consent conditions to 

the Regional Office, Udaipur.

 35 

That the industry shall submit application for renewal of consent to operate at 

least 120 days before expiry of this consent.

 36 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

Water Act and under section 38 of the Air Act.

 37 

That emission/effluents found to be discharged in excess of the standards 

prescribed shall be punishable under section 43 of the Water Act and under section 

37 of the Air Act.

 38 

That unit shall comply with all the conditions imposed by this Consent to operate 

failing which stern action will be taken against the unit.

 39 

That industry shall not install any other sources of Air pollution/Water pollution 

without obtaining prior Consent to Establish & Operate from the State Board.

 40 

That no Single Use Plastic (SUP) item, which is banned vide Ministry of 

Environment, Forest and Climate Change (MoEF&CC), Government of India 

notification dated 12.08.2021 shall be used in the industry/unit premises.

 41 

 42 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 43 
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That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

44

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

45

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
46

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
47

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

48

49 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

50 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).
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Yours sincerely,

This  bears approval of the competent authority.

Group Incharge[ CD ]

Copy to:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Udaipur to ensure the 

compliance

1

Master File.2

Group Incharge[ CD ]

Page 8 of 8

Digitally signed by Om Prakash
Gupta
Date: 2023.02.23 16:39:06 IST
Reason: SelfAttested
Location:

Signature Not Verified

1201352



Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6683

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Sep  6 2022  6:03PM
F(HSW)/Udaipur(Girwa)/7019(1)/2021-2022/1953-1955

1533Unit  Id   :

M/s Western Drugs Limited

F-271(A), Road No.12, Mewar Industrial Area, Madri ,  

Tehsil:Girwa

 District:Udaipur

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 22/01/2022 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your industry plant situated at F-271A, Road No12, Mewar Industrial Area, 

Madri, Udaipur Tehsil:Girwa District:Udaipur , Rajasthan, subject to the following 

conditions:-

Sir,

That this Consent to Operate is valid for a period from 22/05/2022 to 30/04/2027 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 

Quantity with UnitTypeParticular

 36,000.00 TPABy ProductAMMONIUM/SODIUM SULPHATE 

LIQUOR

 10,000.00 TPAProductNIACIN

 6,000.00 TPAProductNIACINAMIDE

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  14.000 

ETP and plantation within the 

premises

NIL 14.000

Trade Effluent  46.600 

ETP and plantation within the 

premises

35.700 10.900

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

D.G. Set( 160KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

D.G. Set( 250KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

D.G. Set( 320KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

One LDO Fired Boiler( 3TPH) ADEQUATE STACK 

HEIGHT

600 mg/Nm3 at 

3 percent dry O2

SO2
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300 mg/Nm3 at 

3 percent dry O2

NOx

That the domestic sewage shall be treated before disposal so as to conform to the 

standards prescribed under the Environvent (Protection) Act-1986for disposal Into 

Inland Surface Water. The main parameters for regular monitoring shall be as under:

 6 

Parameters Standards

Total Suspended Solids Not to exceed 100 mg/l

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Arsenic ( as As ) Not to exceed 0.2 mg/l

Mercury ( As Hg ) Not to exceed 0.01 mg/l

Lead ( as Pb ) Not to exceed 0.1 mg/l

Copper ( as Cu ) Not to exceed 3.0 mg/l

Zinc ( as Zn ) Not to exceed 5.0 mg/l

Phenolic Compounds ( as C6H5OH ) Not to exceed 1.0 mg/l

Chromium (Hexavalent) Not to exceed 0.1  mg/l

Ammonical Nitrogen Not to exceed 75 mg/l

Bio-assay Test Minimum 90% survival after 96 

hours with fish at 100% effluent

Chromium (total) Not to exceed 2.0 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

pH Value Between 6.0 to 8.5

Phosphate (as P) Not to exceed 5.0 mg/l

That this consent to operate (CTO) is being issued on the basis of total project cost 

of Rs 7650 lakhs. In case of any increase in the project cost, the project proponent 

shall be liable to deposit balance fee.

 7 
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That the industry shall comply with the conditions of Environment Clearance 

issued by the State Level Environment Impact Assessment Authority, Rajasthan vide 

letter no. F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.5(f)'B2'(4233)/16-17 dated 

07/06/2017.

 8 

That this Consent to Operate shall be valid for operating facility for manufacturing 

of Niacin @ 10000 TPA, Niacinamide @ 6000 TPA, and Ammonium/Sodium 

Sulphate Liquor @ 36000 TPA

 9 

That the total water consumption of the complete industry shall not exceed 197.7 

KLD, out of which 162 KLD is freshwater and 35.7 KLD is recycled water.

 10 

That the industry shall ensure that groundwater is not abstracted in contravention 

to the provisions/guidelines of Central Ground Water Authority and that 

groundwater abstraction is not carried out without permission/NOC from the 

competent authority.

 11 

That industry shall maintain water meters for measuring & recording the amount 

of freshwater intake, water consumed in various processes, effluent generated, the 

effluent treated, effluent recycled & effluent disposed of. The daily record of the 

meters readings shall be maintained in separate log-book and a monthly summary 

shall be submitted to Regional Office, Udaipur.

 12 

That there shall not be any wastewater generation from the process of 

manufacturing of Niacin and Niacinamide. The residue/rejects from Nicinamide 

production (35.7 KLD) shall be sent for distillation and reused after distillation. 

The mother liquor from distillation shall also be reprocessed for Niacinamide 

production.

 13 

That the industry shall utilise the treated effluent for plantation/ green belt 

development within the premises. For this purpose, the industry shall lay down 

network of permanent lines (G.I. Pipes) to distribute the treated effluent for 

plantation in an organized & scientific manner. The pipe carrying untreated & 

treated effluent shall be of different colors.

 14 

That the industry shall provide & maintain separate energy meters at pollution 

control measures & effluent treatment plant. The daily record of the energy meter 

readings shall be maintained in separate log-book and a monthly summary shall be 

submitted to Regional Office, Udaipur.

 15 

That industry shall provide an alternate source of energy for the continuous 

operation of the Effluent Treatment Plant even in case of power failure so as to 

maintain the effective and unhindered operation of the ETP.

 16 

That the existing Boiler shall be operated on permitted fuel only. That industry 

shall not use Petcoke and/or Furnace Oil for Boiler or any other purpose.

 17 
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That a log book shall be maintained to record daily consumption of raw material 

and production.

 18 

That the industry shall maintain adequate stack height at all the sources of air 

pollution (Boilers and D. G. sets etc.) and shall ensure that air pollution control 

measures are operational whenever the plant is operated.

 19 

That industry shall maintain the continuous online emission/effluent monitoring 

system and ensure regular connectivity with the State Board server. The monitoring 

system shall be established and maintained in accordance with guidelines issued 

by the Rajasthan State Pollution Control Board/Central Pollution Control Board.

 20 

That the industry shall submit quarterly analysis/monitoring reports of source 

emission/ambient air/wastewater/noise from the State Board laboratory or any 

laboratory approved/recognized by the Ministry of Environment, Forest & Climate 

Change, Government of India.

 21 

That the industry shall make arrangements for proper channelizing of stormwater 

and process waste shall not be allowed to get mixed with stormwater.

 22 

That the industry shall ensure compliance of recommendation of Corporate 

Responsibility for Environment Protection (CREP) issued by the Central Pollution 

Control Board (CPCB).

 23 

That no additional source of air pollution shall be installed without prior CTO from 

the State Board.

 24 

That all the the emission sources and transfer points shall be provided with 

adequate pollution control measures.

 25 

That industry shall establish adequately designed rain water harvesting structures 

and rain gardens for preservation of ground water level of the area.

 26 

That minimum 33% of the total area of industry’s premises shall be covered under 

tree plantation.

 27 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

Water Act and under section 38 of the Air Act.

 28 

That the industry shall comply with provisions of the Hazardous Waste 

(Management, Handling & Trans-boundary Movement) Rules, 2016 and disposal of 

hazardous waste shall be ensured in according with the Rules.

 29 

That no Single Use Plastic (SUP) item, which is banned vide Ministry of 

Environment, Forest and Climate Change (MoEF&CC), Government of India 

notification dated 12.08.2021 shall be used in the industry/unit premises.

 30 
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 31 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 32 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

33

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

34

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
35

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
36

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

37

38 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

39 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6683

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Sep  6 2022  6:03PM
F(HSW)/Udaipur(Girwa)/7019(1)/2021-2022/1953-1955

1533Unit  Id   :

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours sincerely,

This  bears approval of the competent authority.

Group Incharge[ CD ]

Copy to:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Udaipur to ensure the 

compliance and timely monitoring of the unit

1

Master File.2

Group Incharge[ CD ]
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2023-2024/CD/6910

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jul 27 2023  4:53PM
F(Tech)/Udaipur(Girwa)/4139(1)/2018-2019/2904-2906

50910Unit  Id   :

M/s Golden Drugs Pvt. Ltd.

C-155, Mewar Industrial Area, Madri  ,  Tehsil:Girwa

 District:Udaipur

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 03/02/2023 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your Pharmacuticals plant situated at C-155, Mewar Industrial Area, Madri 

Madri  Tehsil:Girwa District:Udaipur , Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 01/07/2023 to 30/06/2028 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 

Quantity with UnitTypeParticular

 1,400.00 TPAProductBulk Drugs and intermediates as 

listed in condition no. 7

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2023-2024/CD/6910

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jul 27 2023  4:53PM
F(Tech)/Udaipur(Girwa)/4139(1)/2018-2019/2904-2906

50910Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  0.600 

Septic Tank and Soakpit

NIL 0.600

Trade Effluent  13.000 

Plantation within premises

NIL 12.000

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

Boiler(( 2TPH) ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , 

ADEQUATE STACK 

HEIGHT OF 30 MTR.

250 mg/Nm3Particulate 

Matter

D.G. Set( 250KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

D.G. Set( 40KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

Process emissions ADEQUATE STACK 

HEIGHT OF 30 MTR. , 

ALKALINE SCRUBBER
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2023-2024/CD/6910

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jul 27 2023  4:53PM
F(Tech)/Udaipur(Girwa)/4139(1)/2018-2019/2904-2906

50910Unit  Id   :

35 mg/Nm3Hydrochloric 

acid vapour 

and mist

15 mg/Nm3Chlorine

30 mg/Nm3Ammonia

That the Trade Effluent shall be treated before disposal so as to conform to the standards 

prescribed  under the Environment (Protection) Act-1986 for disposal On Land for 

irrigation . The main parameters for regular monitoring shall be as under

 6 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2023-2024/CD/6910

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jul 27 2023  4:53PM
F(Tech)/Udaipur(Girwa)/4139(1)/2018-2019/2904-2906

50910Unit  Id   :

StandardsParameters

Total Suspended Solids Not to exceed 100 mg/l

Oil and Grease Not to exceed 10 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

Arsenic ( as As ) Not to exceed 0.2 mg/l

Mercury ( As Hg ) Not to exceed 0.01 mg/l

Lead ( as Pb ) Not to exceed 0.1 mg/l

Hexavalent Chromium ( as Cr+6 ) Not to exceed 0.1 mg/l

Total Chromium ( as Cr ) Not to exceed 2.0 mg/l

Copper ( as Cu ) Not to exceed 3.0 mg/l

Zinc ( as Zn ) Not to exceed 5.0 mg/l

Cyanide ( as CN ) Not to exceed 0.2 mg/l

Dissolved Phosphates ( as P ) Not to exceed 5.0 mg/l

Sulphide ( as S ) Not to exceed 2.0 mg/l

Phenolic Compounds ( as C6H5OH ) Not to exceed 1.0 mg/l

Bio-assay Test 90% suivival of fish after 96 

hours in 100% effluent

pH Value Between 6.5 to 8.5

BOD (3 days at 27C) Not to exceed 30 mg/l

Ammonical Nitrogen 100 mg/l

SAR Less than 26 mg/l (Applicable 

only for discharge on land)
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2023-2024/CD/6910

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jul 27 2023  4:53PM
F(Tech)/Udaipur(Girwa)/4139(1)/2018-2019/2904-2906

50910Unit  Id   :

That this consent to operate is issued for manufacturing of following products:i) 

Tinidazole I.P./J.P., ii) Metronidazole Benzoate I.P./B.P./U.S.P., iii) Ofloxacin 

I.P./B.P./U.S.P., iv) Oridazole I.P./B.P./U.S.P., v) Metronidazole I.P./B.P./U.S.P. , 

vi)Nimesuilide I.P./B.P./U.S.P., vii) Metformin Hydrochloride I.P./B.P./U.S.P., viii) 

Furosemide I.P./B.P./U.S.P., ix) Secnidazole I.P./B.P./U.S.P., x) Acheclofenc 

I.P./B.P./U.S.P., xi) Diclofenac Sodium I.P./B.P./U.S.P., xii) Diclofenac Potassium 

I.P./B.P./U.S.P., xiii) Pyrazinamide I.P./B.P./U.S.P., xiv) Propranolol Hydrochloride 

I.P./B.P./U.S.P., xv) 2 Methyl 5 Nitro Imiadazole, xiv) 2 Methyl Imiadazole

 7 

That this consent to operate is being issued on total capital investment of Rs. 18.45 

crores  which includes the investment on building, plant machinery and 

miscellaneous assets. In case of any increase in total capital investment additional 

fee as per the fee notification dated 25/06/2016 shall be required to be deposited.

 8 

That industry must abide by the conditions of EC letter No. F1(4)/SEIAA/ SEAC-Raj/ 

Sectt/Project/Cat.5(f) B1(524)/12-13 dated 26-11-2013 and shall not carry out any 

modification/change in process or manufacture/produce any other 

products/by-products, which require environment clearance as per the provisions 

of Environment Impact Assessment Notification dated 14/09/2006, notified by 

Ministry of Environment & Forests, Government of India.

 9 

That total water consumption shall not exceed 19 KLD (fresh water) which shall be 

met by water supply from PHED and the industry shall ensure that neither any 

ground water will be abstracted nor any ground water abstraction structure shall 

be constructed without valid CGWA NOC.

 10 

The trade effluent (13 KLD) generated from the process shall be adequatelytreated 

via Effluent treatment Plant (ETP)and in case of streams of effluent with high 

TDS/COD shall be routed through multiple effect evaporator (MEE) alongwith the 

mother liquor.

 11 

The condensate from the MEE and treated effluent from the ETP shall conform to 

the standards prescribed at condition no. 6 and shall be used for plantation within 

the premises and no discharge of effluent shall be made outside the premises.

 12 

That the domestic wastewater (0.6 KLD) shall be disposed of through scientifically 

designed septic tank followed by soak pit.

 13 

That the industry shall provide metering arrangement and maintain logbook to 

keep a record of raw water intake, usage for different purposes and also the 

effluent generated and treated by ETP and MEE and treated water used in 

plantation /recycled in the process.

 14 

That a log book for keeping a record of water treatment by ETP & MEE system and 

record of daily consumption of chemicals shall be maintained.

 15 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2023-2024/CD/6910

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jul 27 2023  4:53PM
F(Tech)/Udaipur(Girwa)/4139(1)/2018-2019/2904-2906

50910Unit  Id   :

That industry shall maintain separate energy metering device for ETP and MEE and 

record of daily energy consumption (units) and running hours shall be maintained.

 16 

That all the pipe lines carrying effluent/water/liquid shall be kept above ground 

level and with proper colour coding. No flexible piping or drains shall be provided 

for carrying of liquids.

 17 

That the industry shall make arrangements for proper channelizing of storm water 

and process waste shall not be allowed to mix with storm water.

 18 

That the industry shall not use pet coke/furnace oil in any process/service/utility 

in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein 

ban has been imposed on the use of pet coke and furnace oil in the State of 

Rajasthan.

 19 

That the industry has installed D.G. set of 40 kVA capacity in place of DG set of 80 

kVA capacity.

 20 

That the industry shall provide stack of adequate height and requisite acoustic 

enclosures with the D.G. Sets of 250 kVA& 40 kVA capacity, as per standards/norms 

prescribed under the Environment (Protection) Act, 1986 and the Air Act, 1981.

 21 

That the industry shall provide stack of adequate height (30 metres) and adequate 

air pollution control measures (cyclone/Bag filter/scrubber) at the stack attached 

to the Biomass Briquette fired Boiler of 2 TPH capacity tolimit theparticulate 

matter to less than 250 mg/Nm3

 22 

That the process emissions, if any shall be captured by providing suction 

arrangement and fume hood and connected by vent for treatment by alkaline 

scrubber followed by dispersal through stack of height at least 30 metres which 

shall comply with the following standards- Chlorine 15 mg/Nm3 ;Hydrochloric acid 

vapor 35 mg/Nm3  ; Ammonia 30mg/Nm3;  Benzene 5 mg/Nm3; Toulene 100 

mg/Nm3; Acetonitrile 1000 mg/Nm3;  Dichloromethane  200 mg/Nm3; Xylene 100 

mg/Nm3; Acetone 2000 mg/Nm3;

 23 

That effective control measures shall be provided to control fugitive emissions 

during processing, transportation, packing etc.

 24 

That industry shall provide the centralized air cleaning system i.e fume collection 

hoods, etc., so as to remove the Volatile Organic Compounds emitted from the 

reactor vents.

 25 

That the entire process area should have leak proof and acid proof tiles with 

adequate slope to collect spillages if any into collection pit.

 26 

That industry shall not install any other sources of air pollution/water pollution 

without obtaining prior Consent to establish from the State Board.

 27 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2023-2024/CD/6910

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jul 27 2023  4:53PM
F(Tech)/Udaipur(Girwa)/4139(1)/2018-2019/2904-2906

50910Unit  Id   :

That the power supply of the production shall be so interlocked with the air 

&water pollution control equipment's, that in case of non-functioning of the 

pollution control equipment the production process stops automatically.

 28 

That the management shall maintain proper dyke wall around acid storage tanks 

and dyke wall shall be made of acid resistant bricksto take care of any accidental 

acid spillages.

 29 

That industry shall maintain 24 X 7 connectivity of continuous online (24 x 7) 

emission/effluent monitoring system along with flow meter & PTZ cameras in 

accordance with guidelines issued by Rajasthan State Pollution Control 

Board/Central Pollution Control Board to CPCB & RSPCB server for the transmission 

of data.

 30 

That the industry shall comply with the provisions of the Manufacture, Storage & 

Import of Hazardous Chemical Rules, 1989 and Public Liability Insurance Act,1991.

 31 

That the industry shall comply with provisions of the Hazardous and Other Waste 

(Management& Trans-boundary Movement) Rules, 2016 and disposal of hazardous 

waste shall be ensured in accordance with the Rules.

 32 

The industry shall obtain license for storage of hazardous chemicals/gases from 

Petroleum & Explosives Safety Organisation (PESO) or any such competent 

authority.

 33 

That the Industry shall develop plantation in 33% of total plot area to maintain air 

quality around the industry and maintain good housekeeping in the premises.

 34 

That industry shall undertake suitable measures for rain water harvesting. 35 

That the industry Shall plant adequate number of trees in the premises to curb the 

particulate matter emissions from the boiler and noise from other sources.

 36 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

Water Act and under section 38 of the Air Act.

 37 

That emission/effluents found to be discharged in excess of the standards 

prescribed shall be punishable under section 43 of the Water Act and under section 

37 of the Air Act.

 38 

That unit shall comply with all the conditions imposed by this Consent to Operate 

failing which stern action will be taken against the unit.

 39 

That this consent is valid subject to fulfilment of all the other statutory 

requirements in other laws/Acts/Rules as applicable.

 40 

That the industry shall submit quarterly compliance report of consent conditions 

to this office as well as Regional Office, Udaipur

 41 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2023-2024/CD/6910

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jul 27 2023  4:53PM
F(Tech)/Udaipur(Girwa)/4139(1)/2018-2019/2904-2906

50910Unit  Id   :

That this revised consent letter shall supercede the earlier consent letter no   

F(Tech)/Udaipur(Girwa)/4139(1)/2018-2019/2898-2900 dated Jul 27 2023  4:18PM

 42 

 43 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 44 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

45

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

46

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
47

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
48

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

49

50 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2023-2024/CD/6910

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Jul 27 2023  4:53PM
F(Tech)/Udaipur(Girwa)/4139(1)/2018-2019/2904-2906

50910Unit  Id   :

51 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours sincerely,

This  bears approval of the competent authority.

Group Incharge[ CD ]

Copy to:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Udaipur to ensure the 

compliance.

1

Master File.2

Group Incharge[ CD ]
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6723

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Nov  7 2022  2:17PM
F(TCD)/Udaipur(Mavli)/3(1)/2022-2023/3748-3750

65122Unit  Id   :

M/s US Amino Pvt. Ltd.

Village-Ladana, Patwar Mandal-Vasni Kala,  , Ladana 

Tehsil:Mavli

 District:Udaipur

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 03/12/2021 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your Bulk Drug and API plant situated at Village-Ladana, Patwar 

Mandal-Vasni Kala, Ladana Tehsil:Mavli District:Udaipur , Rajasthan, subject to the 

following conditions:-

Sir,

That this Consent to Operate is valid for a period from 01/11/2021 to 31/10/2026 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6723

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Nov  7 2022  2:17PM
F(TCD)/Udaipur(Mavli)/3(1)/2022-2023/3748-3750

65122Unit  Id   :

Quantity with UnitTypeParticular

 6.00 TON/ANNUMProductAreteether

 6.00 TON/ANNUMProductArteemether

 60.00 TON/ANNUMProductCarnitine Tratrote

 12.00 TON/ANNUMProductCystine

 240.00 TON/ANNUMProductL Lysine HCL

 6.00 TON/ANNUMProductMethotrexate

 60.00 TON/ANNUMProductN Acetyl L Cystine

 2.40 TON/ANNUMProductRosuvastatin Calcium

 6.00 TON PER ANNUMProductSucralfate

 12.00 TON/ANNUMProductTelmisartan

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  0.800 

Septic Tank and Soakpit

NIL 0.800

Trade Effluent  4.000 

Forced Evaporation through Multi 

Effect Evaporator

3.700 0.300
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6723

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Nov  7 2022  2:17PM
F(TCD)/Udaipur(Mavli)/3(1)/2022-2023/3748-3750

65122Unit  Id   :

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

D.G. Set( 62.5KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

Rice husk fired Boiler( 0.6TPH) ADEQUATE STACK 

HEIGHT , Bag Filter , 

Dust  Collector , Multi 

Cyclone

600 mg/Nm3SO2

115 mg/Nm3Particulate 

Matter

300 mg/Nm3NOx

wood fired Boiler (Standby)( 

0.5TPH)

ADEQUATE STACK 

HEIGHT , Dust  

Collector

1200 mg/Nm3Particulate 

Matter

That the trade effluent shall be treated before disposal so as to conform to the standards 

prescribed  under the Environment (Protection) Act-1986 for disposal Into Inland 

Surface Water . The main parameters for regular monitoring shall be as under

 6 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6723

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Nov  7 2022  2:17PM
F(TCD)/Udaipur(Mavli)/3(1)/2022-2023/3748-3750

65122Unit  Id   :

StandardsParameters

Total Suspended Solids Not to exceed 100 mg/l

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Arsenic ( as As ) Not to exceed 0.2 mg/l

Mercury ( As Hg ) Not to exceed 0.01 mg/l

Lead ( as Pb ) Not to exceed 0.1 mg/l

Copper ( as Cu ) Not to exceed 3.0 mg/l

Zinc ( as Zn ) Not to exceed 5.0 mg/l

Phenolic Compounds ( as C6H5OH ) Not to exceed 1.0 mg/l

Chromium (Hexavalent) Not to exceed 0.1  mg/l

Ammonical Nitrogen Not to exceed 75 mg/l

Cyanide (as CN) Not to exceed 0.1 mg/l

Bio-assay Test Minimum 90% survival after 

96 hours with fish at 100% 

effluent

Chromium (total) Not to exceed 2.0 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

pH Value Between 6.0 to 8.5

Phosphate (as P) Not to exceed 5.0 mg/l

Benzene 0.1 mg/l

Xylene 0.12 mg/l

That this Consent to Operate is being issued for the production of bulk drugs, API 

and intermediate products listed at condition no.-2 of this consent.

 7 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6723

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Nov  7 2022  2:17PM
F(TCD)/Udaipur(Mavli)/3(1)/2022-2023/3748-3750

65122Unit  Id   :

That this consent to establish is being issued on total capital investment of 

Rs.422.31 Lacs which includes the cost of land, building, plant & machinery and 

other fixed assets. In case of any increase in total capital investment additional fee 

as per the fee notification dated 25/10/2020 shall be required to be deposited.

 8 

That the industry shall comply with all the conditions of Environmental Clearance 

issued by MoEF&CC, New Delhi vide letter no F.No. IA-J-11011/542/2017-IA II(T) 

dated 18/06/2020.

 9 

That industry shall not carryout any modification/change in process or 

manufacture/produce any other products/byproducts, which require environment

clearance as per the provisions of Environment Impact Assessment Notification 

dated 18/06/2020, notified by Ministry of Environment & Forests, Government of 

India.

 10 

That total fresh water requirement of the industry shall not exceed 8.00 KLD 

(Domestic use -1.0 KLD, Process use-4.5 KLD, Boiler-2 KLD, Cooling0.5 KLD) which 

shall be met from outsourced water supply through authorized agencies only.

 11 

That neither any ground water will be abstracted nor any ground water 

abstraction structure shall be constructed without obtaining prior permission from 

the Central Ground Water Authority (CGWA).

 12 

That the trade effluent generated from the process and utilities(4.0 KLD) shall be 

treated through Effluent Treatment Plant(ETP) upto the standards prescribed at 

condition no-8 followed by MEE of adequate capacity.

 13 

That the MEE permeate(3.7 KLD) shall be used/reused in cooling tower and the salt 

generated shall be sent to TSDF for final disposal.

 14 

That the domestic effluent generated from the industry (0.8 KLD) shall be disposed 

off through scientifically designed septik tank followed by soak pit.

 15 

That the industry shall  not discharge treated/untreated eff luent 

(industrial/domestic) inside and/or outside the premises in any case.

 16 

That the industry shall maintain zero liquid discharge status inside as well as 

outside the premises all the time.

 17 

That the industry shall provide metering arrangement for raw water consumption, 

water used in different purposes and measuring of effluent generated, treated, 

reused & disposed, ETP inlet and outlet, MEE inlet & outlet and log book on daily 

basis shall be maintained.

 18 

That the sludge generated from the Effluent Treatment Plant and the rejects of 

Multi Effect Evaporator shall be disposed off scientifically through waste disposing 

facility in accordance with the provisions of the Hazardous & Other Wastes Rules, 

2016.

 19 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6723

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Nov  7 2022  2:17PM
F(TCD)/Udaipur(Mavli)/3(1)/2022-2023/3748-3750

65122Unit  Id   :

That a log book for operation of Effluent Treatment Plant and MEE shall be 

provided and record of daily consumption of chemicals and running hours of 

Effluent Treatment Plants shall be maintained. Also record of periodic 

cleaning/change of filter media of pressure sand filter shall be mentioned in log 

book.

 20 

That all the pipe lines carrying effluent/water/liquid shall be kept above ground 

level and with proper color coding. No flexible piping or drains shall be provided 

for carrying of liquids.

 21 

That the industry shall make arrangements for proper channelizing of storm water 

and process waste shall not be allowed to mix with storm water.

 22 

That the industry shall not use pet coke/furnace oil in any process/service/utility 

in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein 

ban has been imposed on the use of pet coke and furnace oil in the State of 

Rajasthan.

 23 

That the industry shall provide stack of adequate height(not less than 30.00 mtrs 

from G.L) and adequate air pollution control measures(multicyclone/bag filter) to 

achieve the prescribed norms as mentioned at condition no.6 at rice husk fired 

boiler of 0.6 TPH capacity.

 24 

That the industry shall provide stack of adequate height and adequate air 

pollution control measures to achieve the prescribed norms as mentioned at 

condition no.6 at wood fired boiler of 0.5 TPH capacity

 25 

That the industry shall use the wood fired boiler (0.5 TPH) only as a stand by in 

case the 0.6 TPH rice husk boiler is not in use.

 26 

That safe and adequate infrastructure facility for stack emission monitoring shall 

be provided with stack of 0.6 TPH rice husk fired Boiler and 0.5 TPH wood fired 

boiler.

 27 

That the industry shall maintain adequate stack height and requisite acoustic 

enclosures with the 62.5 kVA D.G. Sets as per standards prescribed under the 

Environment (Protection) Act 1986 and the Air Act 1981.

 28 

That the industry shall comply with the Effluent & Emission standards for Bulk 

Drug and Formulation(Pharmaceutical) industry as notified by MoEF&CC, New 

Delhi vide notification no- G.S.R54(E) dated 06/08/2021.

 29 

That the boiler shall be operated with permitted fuel i.e. rice husk only. The ash 

generated from the boiler shall be stored adequately till transported for final 

disposal. The record of generation and disposal of ash shall be maintained in 

separate log-book.

 30 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6723

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Nov  7 2022  2:17PM
F(TCD)/Udaipur(Mavli)/3(1)/2022-2023/3748-3750

65122Unit  Id   :

That industry shall provide the centralized air cleaning system i.e fume collection 

hoods, etc., so as to remove the Volatile Organic Compounds emitted from the 

reactor vents etc.

 31 

That industry shall provide the continuous online(24 x 7) emission/effluent 

monitoring system along with flow meter & PTZ cameras in accordance with

guidelines issued by Rajasthan State Pollution Control Board/Central Pollution 

Control Board and get it connected with CPCB & RSPCB server for transmission of

data.

 32 

That the industry shall ensure that the acid storage tank is maintained above the 

ground level and dyke walls with lime around the tanks shall be provided to take 

care of any spillages.

 33 

That effective control measures shall be provided to control fugitive emissions 

during processing, transportation, packing etc.

 34 

The project proponent shall ensure proper channelization of the fugitive emissions 

from the various activities / processes or provide adequate control systems for the 

same. These arrangements shall be maintained in good conditions and operated 

properly so as to preserve clean and safe environment in and around the premises 

of the unit.

 35 

That industry shall provide wall to wall carpeting in vehicle movement areas 

within premises to avoid re-entrainment of road dust.

 36 

That industry shall undertake regular cleaning and wetting of roads for control of 

fugitive dust emissions.

 37 

That industry shall maintain good house-keeping all the time. 38 

That industry shall not install any other sources of Air pollution/Water pollution 

without obtaining prior Consent to establish from the State Board.

 39 

That the industry shall provide separate energy meters at pollution control 

measures, effluent treatment plant. The daily record of the energy consumption 

(Units) shall be maintained in separate log-book.

 40 

That the power supply of the production shall be so interlocked with the Air & 

Water pollution control equipment's, that in case of non functioning of the 

pollution control equipment the production process stops automatically.

 41 

That the industry shall comply with the provisions of the Manufacture, Storage & 

Import of Hazardous Chemical Rules, 1989 and Hazardous Waste (Management, 

Handling & Transboundary Movement) Rules, 2016 and Public Liability Insurance 

Act,1991.

 42 

The industry shall obtain license for storage of hazardous chemicals/gases from 

Petroleum & Explosives Safety Organisation (PESO) or any such competent 

authority.

 43 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6723

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Nov  7 2022  2:17PM
F(TCD)/Udaipur(Mavli)/3(1)/2022-2023/3748-3750

65122Unit  Id   :

That the Industry shall develop plantation in 33% of total plot area to maintain air 

quality around the Industry and maintain good housekeeping in the premises.

 44 

That industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water.

 45 

That the industry shall submit application for renewal of consent to operate at 

least 120 days before expiry of this consent.

 46 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

Water Act and under section 38 of the Air Act.

 47 

That emission/effluents found to be discharged in excess of the standards 

prescribed shall be punishable under section 43 of the Water Act and under section 

37 of the Air Act

 48 

That this consent is valid subject to fulfillment of all the other statutory 

requirements in other laws/Acts/Rules as applicable.

 49 

That no Single Use Plastic (SUP) item, which is banned vide Ministry of 

Environment, Forest and Climate Change (MoEF&CC), Government of India 

notification dated 12.08.2021 shall be used in the industry/unit premises

 50 

 51 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 52 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

53

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

54
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6723

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Nov  7 2022  2:17PM
F(TCD)/Udaipur(Mavli)/3(1)/2022-2023/3748-3750

65122Unit  Id   :

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
55

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
56

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

57

58 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

59 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours sincerely,

This  bears approval of the competent authority.

Group Incharge[ CD ]

Copy to:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Udaipur for compliance1

Master File.2
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6723

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Nov  7 2022  2:17PM
F(TCD)/Udaipur(Mavli)/3(1)/2022-2023/3748-3750

65122Unit  Id   :

Group Incharge[ CD ]
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6697

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Sep 19 2022 10:39AM
F(TCD)/Udaipur(Girwa)/6955(1)/2022-2023/2393-2395

40695Unit  Id   :

M/s Macsen Drugs

F-261-263, Industrial Area RIICO, Gudli ,  Tehsil:Girwa

 District:Udaipur

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 29/11/2021 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your Macsen Drugs plant plant situated at F-261-263, Industrial Area RIICO, 

Gudli Gudli Tehsil:Girwa District:Udaipur , Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 01/12/2021 to 30/11/2026 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6697

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Sep 19 2022 10:39AM
F(TCD)/Udaipur(Girwa)/6955(1)/2022-2023/2393-2395

40695Unit  Id   :

Quantity with UnitTypeParticular

 60.00 TPAProduct3 6 diamino-Methyl-Acridinium 

Chloride

 60.00 TPAProduct3 6 diamino-Methyl-Acridinium 

Chloride Hydrochloride

 60.00 TPAProduct4-amino-N-2-pyrimidinyl 

benzenesulfonamide silver salt

 96.00 MT/ANNUMProductBISMUTH NITRATE PENTAHYDRATE

 60.00 TPAProductDenatonium Benzoate

 60.00 TPAProductFLUORESCEIN SODIUM

 36.00 TPAProductMERBROMIN

 60.00 TPAProductMethylrosanilinium Chloride

 60.00 TPAProductMethylthioninium Chloride

 60.00 TON PER ANNUMProductPOTTASIUM IODIDE

 120.00 TPAProductPovidone Iodine

 60.00 TPAProductProflavine Hemisulphate

 15.00 TON PER ANNUMProductSELENIOUS ACID POWDER

 60.00 TON PER ANNUMProductSELENIUM SULFIDE

 5.00 TON PER ANNUMProductSILVER NITRATE

 20.00 TON PER ANNUMProductSODIUM SELENITE

 36.00 TPAProductTetra Bromo Fluorescein Sodium

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6697

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Sep 19 2022 10:39AM
F(TCD)/Udaipur(Girwa)/6955(1)/2022-2023/2393-2395

40695Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  1.880 

Septic Tank and Soakpit

NIL 1.880

Trade Effluent  10.700 

ETP and Forced Evaporation

9.620 1.080

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

D.G.Set( 82.5KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

wood/briquette fired Boiler( 

0.5TON/HR)

ADEQUATE STACK 

HEIGHT , Cyclone , Dust  

Collector

1200 mg/Nm3Particulate 

Matter

300 mg/Nm3NOx

600 mg/Nm3SOx

That the trade effluent shall be treated before disposal so as to conform to the standards 

prescribed  under the Environment (Protection) Act-1986 for disposal Into Inland 

Surface Water . The main parameters for regular monitoring shall be as under

 6 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6697

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Sep 19 2022 10:39AM
F(TCD)/Udaipur(Girwa)/6955(1)/2022-2023/2393-2395

40695Unit  Id   :

StandardsParameters

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Mercury ( As Hg ) Not to exceed 0.01 mg/l

Lead ( as Pb ) Not to exceed 0.1 mg/l

Zinc ( as Zn ) Not to exceed 5.0 mg/l

Cyanide ( as CN ) Not to exceed 0.2 mg/l

Sulphide ( as S ) Not to exceed 2.0 mg/l

Nitrate Nitrogen Not to exceed 10 mg/l

Chromium (Hexavalent) Not to exceed 0.1  mg/l

pH Value Between 6.5 to 8.5

Copper ( as Cu ) Not to exceed 2.0 mg/l

Phenolic Compounds ( as C6H5OH ) Not to exceed 5.0 mg/l

Total Suspended Solids Not to exceed 50 mg/l

Chromium (Total) Not to exceed  1.0 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

That this consent to operate is valid for the manufacturing of products mentioned 

at conditions no.-2 of this consent.

 7 

That this consent to operate is issued on the basis of total capital investment of Rs 

300.74 Lacs which includes the cost of land, building, plant & machinery and 

miscellaneous assets. In case of any increase in total capital investment additional 

fee as per the fee notification dated 26/05/2016 shall be deposited.

 8 

That the industry shall comply with all the conditions of Environmental Clearance 

issued by SEIAA, Rajasthan vide letter no. F1. (4)/SEIAA/SEAC - 

Raj/Sectt/Project/cat. 1(a) B1 (15260) /2019-20 dated 09/10/2019 and also the 

conditions imposed vide consent to establish letters dated 31.07.2015 and 

26.07.2021.

 9 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6697

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Sep 19 2022 10:39AM
F(TCD)/Udaipur(Girwa)/6955(1)/2022-2023/2393-2395

40695Unit  Id   :

That industry shall not carry out any modification/change in process or 

manufacture/produce any other products/by products, which require environment 

clearance as per the provisions of Environment Impact Assessment Notification 

dated 14/09/2006, notified by Ministry of Environment & Forests, Government of 

India.

 10 

That total water consumption of the unit shall not exceed from existing water 

consumption i.e 31.32 KLD (Freshwater: 19 KLD & recycled water: 12.32 KLD) 

without prior permission of the State Board and Central Ground Water Authority.

 11 

That neither any ground water will be abstracted nor any ground water 

abstraction structure shall be constructed without obtaining prior permission from 

the Central Ground Water Authority (CGWA) and the entire requirement of raw 

water shall be met from authorised tanker supply only.

 12 

That the industry shall provide metering arrangement for raw water intake, water 

used in different purposes and measuring of effluent generated, treated & reused, 

ETP inlet, outlet, MEE inlet, MEE outlet and log book on daily basis shall be 

maintained.

 13 

That the domestic effluent (1.88 KLD) shall be treated through scientifically 

designed septic tank followed by soak pit.

 14 

That trade effluent generated (10.7 KLD) must be adequately treated by Effluent 

treatment plant (ETP) and Multi Effect Evaporator (MEE) and the MEE condensate 

(9.62 KLD) generated shall be reused by the industry in the process while the salt 

generated shall be sent to TSDF for final disposal.

 15 

That no treated /untreated effluent shall be discharged inside or outside the 

premises and industry shall maintain complete zero discharge status at all times.

 16 

That all the pipelines carrying effluent/water/liquid shall be kept above ground 

level and with proper color coding. No flexible piping or drains shall be provided 

for carrying of liquids.

 17 

That the industry shall make arrangements for proper channelizing of storm water 

and process waste shall not be allowed to mix with storm water.

 18 

That the industry has installed 0.5 TPH briquette fired boiler in place of 1 TPH 

briquette fired boiler for which consent to establish was granted vide letter dated 

26.07.2021.

 19 

That the industry shall not use pet coke/furnace oil in any process/service/utility 

in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein 

ban has been imposed on the use of pet coke and furnace oil in the State of 

Rajasthan.

 20 
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Phone: 141-2716906
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F(TCD)/Udaipur(Girwa)/6955(1)/2022-2023/2393-2395

40695Unit  Id   :

That the industry shall maintain adequate stack height at all the sources of air 

pollution and it shall be ensured that air pollution control measures are 

operational whenever the plant is operated.

 21 

That industry shall provide & maintain adequate pollution control measures i.e. 

cyclone/dust collector at the briquette fired boiler.

 22 

That industry shall provide & maintain safe and adequate infrastructural facilities 

for stack emission monitoring at the stack attached to briquette fired boiler.

 23 

That the industry shall maintain adequate stack height and requisite acoustic 

enclosures with the 82.5 kVA D.G. Set, as per standards prescribed under the 

Environment (Protection) act 1986 and the Air Act.

 24 

The ash generated from the boiler shall be stored adequately till transported for 

final disposal. The record of generation and disposal of ash shall be maintained in 

separate log-book.

 25 

That industry shall provide the centralized air cleaning system i.e. fume collection 

hoods, etc., so as to remove the Volatile Organic Compounds emitted from the 

reactor vents etc.

 26 

 That acid storage tank shall be constructed above ground level and dyke walls 

with lime around the tanks shall be provided to take care of any spillages.

 27 

That effective control measures shall be provided to control fugitive emissions 

during processing, transportation, packing etc.

 28 

That the power supply of the production shall be so interlocked with the air and 

water pollution control equipment, that in case of non-functioning of the pollution 

control equipment the production process stops immediately.

 29 

That a log book for operation of Effluent Treatment Plant, Reverse Osmosis Plant 

and MEE shall be provided and record of daily consumption of chemicals and 

running hours shall be maintained. Also record of periodic cleaning/change of 

filter media of pressure sand filter shall be mentioned in log book.

 30 

That industry shall comply with the provisions of Hazardous Waste (Management, 

Handling and Transboundary Movement) Rules 2016 and daily record of sludge 

generation from ETP and MEE as well its disposal shall be maintained.

 31 

That the industry shall submit stack emission/ambient air monitoring report and 

the analysis report of treated effluent from any laboratory approved by the Ministry 

of Environment & Forests, Government of India or State Board laboratory for the 

parameters specified in the consent letter.

 32 

 That industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water.

 33 
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That industry shall commence operations only after it has provided the continuous 

online (24 x 7) emission/effluent monitoring system along with flow meter & PTZ 

cameras in accordance with guidelines issued by Rajasthan State Pollution Control 

Board/Central Pollution Control Board and  connected with CPCB & RSPCB server 

for transmission of data.

 34 

That the industry shall provide separate energy meters at pollution control 

measures & effluent treatment plant. The daily record of the energy consumption 

(units) shall be maintained in separate log-book and monthly summary shall be 

submitted to Regional Office, Udaipur.

 35 

The industry shall obtain license for storage of hazardous chemicals/gases from 

Petroleum & Explosives Safety Organization (PESO) or any such competent 

authority.

 36 

That the industry shall submit application for renewal of consent to operate at 

least 120 days before expiry of this consent.

 37 

That emission/effluents found to be discharged in excess of the standards 

prescribed shall be punishable under Section 43 of the Water Act and under Section 

37 of the Air Act.

 38 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under Section 42 of the 

Water Act and under Section 38 of the Air act.

 39 

That industry shall submit yearly compliance report of consent conditions to this 

office as well as to Regional Office, Udaipur.

 40 

That industry shall maintain good house-keeping all the time. 41 

That industry shall not install any other sources of Air pollution/Water pollution 

without obtaining prior Consent to Establish from the State Board.

 42 

That no Single Use Plastic (SUP) item, which is banned vide Ministry of 

Environment, Forest and Climate Change (MoEF&CC), Government of India 

notification dated 12.08.2021 shall be used in the industry/unit premises.

 43 

 44 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.
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That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 45 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

46

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

47

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
48

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
49

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

50

51 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

52 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 
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revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours sincerely,

This  bears approval of the competent authority.

Group Incharge[ CD ]

Copy to:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Udaipur to ensure that all 

OCEMS parameters are connected to the state Board servers before commencement of operations.

1

Master File.2

Group Incharge[ CD ]
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M/s MANKIND PHARMA LIMITED

Plot No. 208, Okhla Industrial Estate, Phase - 3, New Delhi , 

Delhi Tehsil:South East Delhi

 District:South East Delhi

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 20/12/2022 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your Mankind Pharma Limited plant situated at Plot No SP1-3, RIICO 

Industrial Area  RIICO INDUSTRIAL AREA , Kaladwas  Tehsil:Girwa District:Udaipur , 

Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 30/11/2022 to 31/10/2027 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 
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Quantity with UnitTypeParticular

 200.00 TPAProductBULK DRUGS (GENERAL API) - 

General Active Pharmaceutical 

Ingredients

 105.00 TPAProductBULK DRUGS (STEROID API) - 

Dydrogesterone & Its Granules

 190.00 TPAProductBULK DRUGS (STEROID API) - 

Progesterone

 10.00 TPAProductBULK DRUGS (STEROID API) 

GENERAL STEROIDS

 72.00 CRORE NOS. PER 

ANNUM

ProductFORMULATIONS - Dydrogesterone 

tab (10 mg) (Brand Name 

Dydroboon)

 10.00 CRORE NOS. PER 

ANNUM

ProductFORMULATIONS - General 

Formulations

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  20.000 20.000 NIL

Trade Effluent  224.000 

Sludge & Evaporation Loss

209.000 15.000
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That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

One  Bio Briquette/ husk fired 

Boiler( 5TPH)

ADEQUATE STACK 

HEIGHT , Cyclone

600 mg/Nm3 at 

6 percent dry O2

SO2

800 mg/Nm3Particulate 

Matter

300 mg/Nm3 at 

6 percent dry O2

NOx

TWO DG set  (2 X 2250 kVA)( 

4500KVA)

ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

710 ppmNOx (as NO2) 

(at 15% O2) 

day basis in 

ppmv

100 mg/Nm3NMHC (as C) 

(at 15% O2)

75 mg/Nm3PM (at 15% 

O2)

150 mg/Nm3CO (at 15% 

O2)

That the domestic sewage shall be treated before disposal so as to conform to the 

standards prescribed under the Environvent (Protection) Act-1986for disposal Into 

Inland Surface Water. The main parameters for regular monitoring shall be as under:

 6 
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Parameters Standards

Total Suspended Solids Not to exceed 100 mg/l

pH Value Between 5.5 to 9.0

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Ammonical Nitrogen Not to exceed 75 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

That the trade effluent shall be treated before disposal so as to conform to the standards 

prescribed  under the Environment (Protection) Act-1986 for disposal Into Inland 

Surface Water . The main parameters for regular monitoring shall be as under

 7 
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StandardsParameters

Total Suspended Solids Not to exceed 100 mg/l

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Arsenic ( as As ) Not to exceed 0.2 mg/l

Mercury ( As Hg ) Not to exceed 0.01 mg/l

Lead ( as Pb ) Not to exceed 0.1 mg/l

Hexavalent Chromium ( as Cr+6 ) Not to exceed 0.1 mg/l

Total Chromium ( as Cr ) Not to exceed 2.0 mg/l

Copper ( as Cu ) Not to exceed 3.0 mg/l

Zinc ( as Zn ) Not to exceed 5.0 mg/l

Sulphide ( as S ) Not to exceed 2.0 mg/l

Phenolic Compounds ( as C6H5OH ) Not to exceed 1.0 mg/l

pH Value Between 6.5 to 8.5

Ammonical Nitrogen Not to exceed 75 mg/l

Cyanide (as CN) Not to exceed 0.1 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

Bioassay Test Minimum 90% survival of fish 

after 96 hours with 90% 

effluent & 10 % dilution water.

Phosphate (as P) Not to exceed 5.0 mg/l

That this consent to operate is being issued for the products mentioned at 

condition no-2 of this consent within existing plant premises.

 8 
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That this consent to operate is being issued on total capital investment of Rs.184.81 

Cr which includes the cost of land, building, plant & machinery and miscellaneous 

assets. In case of any increase in total capital investment additional fee as per the 

fee notification dated 02/06/2020 shall be required to be deposited.

 9 

That the industry shall comply with all the conditions imposed by SEIAA, Rajasthan 

while issuing Environmental Clearance vide letter dated 05/06/2020.

 10 

That industry shall not carryout any modification/change in process or 

manufacture/produce any other products/byproducts, which require environment 

clearance as per the provisions of Environment Impact Assessment Notification 

dated 14/09/2006, notified by Ministry of Environment & Forests, Government of 

India.

 11 

That total water requirement of the industry for proposed plant shall not exceed 

444.00 KLD (Domestic use -23.0 KLD, Boiler/Cooling use- 260.00 KLD + Process 

use156.00 KLD + Gardening- 5.0 KLD) which shall be met from fresh water (ground 

water-215.00 KLD) and recycled water (229.00 KLD).

 12 

That the industry shall comply with all the conditions of NO Objection Certificate 

issued by CGWA for ground water abstraction vide NOC no. 

CGWA/NOC/IND/ORIG/2022/15865.

 13 

That neither any ground water will be abstracted nor any ground water 

abstraction structure shall be constructed without obtaining prior permission from 

the Central Ground Water Authority (CGWA).

 14 

 That the trade effluent generated from the process, Boiler blow down, cooling 

tower blow down etc (224.00 KLD) shall be treated through Effluent Treatment 

Plant (ETP) of adequate capacity up to the standards prescribed at condition no. 7 

followed by three stage R.O. plant of adequate capacity and R.O. permeate (209 

KLD) shall be reused in process/boiler/cooling tower.

 15 

That the R.O reject shall be treated through MEE and MVR of adequate capacity. 

The condensate of the MEE/MVR shall be reused and the sludge shall be disposed 

off through authorized waste disposing facility. The treated effluent shall not be 

used for plantation/horticulture in any case.

 16 

That the reject of MEE and MVR (3.0 KLD) shall be treated and disposed off through 

ATFD of adequate capacity.

 17 

That domestic waste water (20.00 KLD) generated from plant shall be adequately 

treated  up to the norms mentioned at condition no.6 and treated domestic waste 

water after treatment through R.O. plant shall be reused along with treated trade 

effluent.

 18 
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That no treated /untreated effluent shall be discharged inside or outside the 

premises and industry shall maintain complete zero discharge status within and 

outside the premises all the time.

 19 

That the industry shall provide metering arrangement for fresh water intake, water 

used for different purposes and for measuring of effluent generated, treated, reused 

& disposed, ETP inlet & outlet, R.O inlet & outlet, MEE inlet & outlet and MVR inlet 

& outlet. The daily log book shall be maintained.

 20 

 That the sludge generated from the Effluent Treatment Plant shall be disposed off 

scientifically through authorized waste disposing facility in accordance with the 

provisions of the Hazardous & Other Waste Rules, 2016.

 21 

That a log book for operation of ETP, R.O plant, MEE, MVR Evaporation system shall 

be maintained and record of daily consumption of chemicals and running hours 

shall be maintained. Also record of periodic cleaning/change of filter media of 

pressure sand filter should be mentioned in log book.

 22 

That all the pipe lines carrying effluent/water/liquid shall be kept above ground 

level and with proper color coding. No flexible piping or drains shall be provided 

for carrying of liquids.

 23 

That the industry shall make arrangements for proper channelizing of storm water 

and process waste shall not be allowed to mix with storm water.

 24 

That the industry shall not use pet coke/furnace oil in any process/service/utility 

in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein 

ban has been imposed on the use of pet coke and furnace oil in the State of 

Rajasthan.

 25 

That the industry has installed 2 nos. of DG sets each of capacity 2250 KVA (ie 

cumulative capacity of 4500 KVA) instead of five nos D.G. Set of 1X 1500 KVA + 2 X 

1000 KVA + 2X 500 KVA of cumulative capacity 4500 KVA.

 26 

That the industry shall maintain stack of adequate height (not less than 30 meters 

from ground level) and requisite acoustic enclosures with 2 nos. of DG sets each of  

2250 KVA capacity, as per norms prescribed under the Environment (Protection) 

Act ,1986 and the Air Act,1981.

 27 

That the industry shall maintain stack of adequate height (not less than 30 mtrs 

from G.L) and adequate air pollution control measures at bio briquette/ husk fired 

boiler of 5 TPH capacity to achieve the prescribed norms as mentioned at condition 

no.5.

 28 

That safe and adequate infrastructure facility for stack emission monitoring shall 

be provided with stack of DG Sets and bio briquette/ husk fired boiler of 5 TPH 

capacity.

 29 
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That the boilers shall be operated with permitted fuel i.e. bio- briquette/husk only. 

The ash generated from the boilers shall be stored adequately till transported for 

final disposal. The record of generation and disposal of ash shall be maintained in 

separate log-book.

 30 

That the industry shall provide continuous online (24x7) emission/effluent 

monitoring system as per guidelines issued by Central Pollution Control Board and 

Rajasthan State Pollution Control Board and shall ensure connectivity with CPCB & 

RSPCB server.

 31 

That effective control measures shall be provided to control fugitive emissions 

during processing, transportation, packing etc.

 32 

That industry shall provide the centralized air cleaning system i.e fume collection 

hoods, etc., so as to remove the Volatile Organic Compounds emitted from the 

reactor vents etc.

 33 

That acid storage tank shall be constructed above ground level and dyke walls with 

lime around the tanks shall be provided to take care of any spillages.

 34 

That industry shall provide adequate treatment for process emissions from 

reaction vessels and storage tanks by acidic/alkaline scrubber connected by vent to 

stack of adequate height along with monitoring facility to comply with following 

standards: Chlorine 15 mg/Nm3, HCL vapour 35 mg/Nm3, Ammonia 30 mg/Nm3, 

Benzene 5 mg/Nm3, Toluene 100 mg/Nm3, Acetone 2000 mg/Nm3, Xylene 100 

mg/Nm3 and Dichloromethane 200 mg/nm3 and Acetonitrile 1000 mg/Nm3.

 35 

That industry shall not install any other sources of Air pollution/Water pollution 

without obtaining prior Consent to Operate from the State Board.

 36 

That the industry shall provide separate energy meters at pollution control 

measures, ETP, R.O, MVR & MEE. The daily record of the energy consumption 

(Units) shall be maintained in separate log-book.

 37 

That the power supply of the production shall be so interlocked with the Air & 

Water pollution control equipment's, that in case of non-functioning of the 

pollution control equipment the production process stops automatically.

 38 

That the industry shall comply with the provisions of the Manufacture, Storage & 

Import of Hazardous Chemical Rules, 1989 and Hazardous Waste (Management, 

Handling & Transboundary Movement) Rules, 2016 and Public Liability Insurance 

Act,1991.

 39 

The industry shall obtain license for storage of hazardous chemicals/gases from 

Petroleum & Explosives Safety Organization (PESO) or any such competent 

authority.

 40 

That the Industry shall develop plantation in 33% of total plot area to maintain air 

quality around the Industry and maintain good housekeeping in the premises.

 41 
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 Industry shall intimate R.O Udaipur for verification and air/water monitoring 

within a week of commissioning.

 42 

That industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water.

 43 

That the industry shall submit application for renewal of consent to operate at 

least 120 days before expiry of this consent.

 44 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

Water Act and under section 38 of the Air Act.

 45 

That emission/effluents found to be discharged in excess of the standards 

prescribed shall be punishable under section 43 of the Water Act and under section 

37 of the Air Act.

 46 

That this consent is valid subject to fulfillment of all the other statutory 

requirements in other laws/Acts/Rules as applicable.

 47 

 48 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 49 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

50

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

51

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
52
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6809

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Feb 14 2023  4:49PM
F(SCMG)/Udaipur(Girwa)/385(1)/2022-2023/6734-6736

112450Unit  Id   :

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
53

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

54

55 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

56 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours sincerely,

This  bears approval of the competent authority.

Group Incharge[ CD ]

Copy to:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Udaipur to ensure the 

compliance of consent conditions and inspect the industry within a week of commissioning and carry 

out air/water monitoring.

1

Master File.2
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CD/6809

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Feb 14 2023  4:49PM
F(SCMG)/Udaipur(Girwa)/385(1)/2022-2023/6734-6736

112450Unit  Id   :

Group Incharge[ CD ]
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6993

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

May 22 2024  5:25PM
F(SCMG)/Udaipur(Girwa)/389(1)/2023-2024/515-517

1506Unit  Id   :

M/s Mithila Drugs Pvt. Ltd.

F-70, Mewar Industrial Area, Road No. 02 Madri ,  

Tehsil:Girwa

 District:Udaipur

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 31/07/2023 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your Bulk Drugs plant situated at F-70, Mewar Industrial Area, Road No 02 

Madri Tehsil:Girwa District:Udaipur , Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 01/12/2023 to 30/11/2028 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6993

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

May 22 2024  5:25PM
F(SCMG)/Udaipur(Girwa)/389(1)/2023-2024/515-517

1506Unit  Id   :

Quantity with UnitTypeParticular

 50.00 MT PER YEARProduct NIMESULIDE

 25.00 MT PER YEARProduct2 METHYL IMIDAZOLE

 25.00 MT PER YEARProduct2-Methyl-5-nitro imidazole

 50.00 MT PER YEARProductALBENDAZOLE

 45.00 KL/ANNUMBy ProductAMMONIU SULPHATE

 5.45 M³/DAYBy ProductAmmonium Sulphate Solution

 25.00 MT PER YEARProductCELECOXIB

 58.00 MT PER YEARProductCIPROFLOXACIN

 40.00 MT PER YEARProductCIPROFLOXACIN HCL

 25.00 MT PER YEARProductLEVOFLOXACIN

 15.00 MT PER YEARProductMEBENDAZOLE

 220.00 MT PER YEARProductMETRO NIDAZOLE

 200.00 MT PER YEARProductMETRONIDAZOLE BENZOATE

 50.00 MT PER YEARProductNIACIN

 50.00 MT PER YEARProductNIACINAMIDE

 180.00 MT PER YEARProductOFLOXACIN

 50.00 MT PER YEARProductORNIDAZOLE

 50.00 MT PER YEARProductSECNIDAZOLE

 400.00 MT PER YEARProductTINIDAZOLE

 5.00 MT PER YEARProductTRIMETHOPRIM

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6993

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

May 22 2024  5:25PM
F(SCMG)/Udaipur(Girwa)/389(1)/2023-2024/515-517

1506Unit  Id   :

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  0.100 

Septic Tank and Soakpit

NIL 0.100

Trade Effluent  1.000 

Reuse in Process

1.000 NIL

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

One D.G. set( 125KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

One D.G. Set( 250KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

WOOD/ COAL FIRED 

THERMOPACK( 2LACS KILO 

CAL/HR)

ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , WITH 

ADEQUATE STACK 

HEIGHT

150 mg/Nm3Particulate 

Matter
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6993

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

May 22 2024  5:25PM
F(SCMG)/Udaipur(Girwa)/389(1)/2023-2024/515-517

1506Unit  Id   :

300 mg/Nm3 at 

6 percent dry O2

NOx

600 mg/Nm3 at 

6 percent dry O2

SOx

WOOD/ COAL FIRED 

THERMOPACK( 6LAC KILO 

CALORIE)

ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , WITH 

ADEQUATE STACK 

HEIGHT

600 mg/Nm3 at 

6 percent dry O2

SO2

150 mg/Nm3Particulate 

Matter

300 mg/Nm3 at 

6 percent dry O2

NOx

That the Bulk Drugs plant will comply with the standards as prescribed vide MoEF 

notification No. GSR 826(E) dated 16th November, 2009 with respect to National Ambient 

Air Quality Standards. 

 6 

That this consent to operate is valid for the manufacturing  of products as 

mentioned at condition no.2 of this consent.

 7 

That the industry shall comply with all the conditions imposed in conditions of 

Environmental Clearance issued by MoEF&CC, GOI vide letter dated 30/11/2004.

 8 

That the total capital investment of the plant as per the submitted C.A certificate is 

Rs. 251.88 Lacs which includes the cost of land, building, plant & machinery only 

and miscellaneous assets. In case of any increase in total capital investment 

additional fee as per the fee notification dated 26/05/2016 shall be required to be 

deposited.

 9 

That industry shall not carryout any modification/change in process or 

manufacture/produce any other products/byproducts, which require environment 

clearance as per the provisions of Environment Impact Assessment Notification 

dated 14/09/2006, notified by Ministry of Environment & Forests, Government of 

India.

 10 

That total water consumption for this plant shall not exceed 12.7 KLD (Domestic 

use - 1.00 KLD, Boiler/cooling use- 9.00 KLD and Industrial use- 2.7 KLD only) 

which shall be sourced from outside tanker supply.

 11 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6993

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

May 22 2024  5:25PM
F(SCMG)/Udaipur(Girwa)/389(1)/2023-2024/515-517

1506Unit  Id   :

That neither any ground water will be abstracted nor any ground water 

abstraction structure shall be constructed without obtaining prior permission from 

the Central Ground Water Authority (CGWA).

 12 

That the domestic sewage (0.1 KLD) shall be disposed off through scientifically 

designed septic tank followed by soak pit.

 13 

That the trade effluent generated from vessel washing & hydro extractor (1.0 KLD) 

shall be reused/ recycled in process completely.

 14 

That no treated /untreated effluent shall be discharged inside or outside the 

premises and industry shall maintain complete zero discharge status inside as well 

as outside the premises.

 15 

That the industry shall make arrangements for proper channelizing of storm water 

and process waste shall not be allowed to mix with storm water

 16 

That suitable metering arrangement shall be maintained at intake of raw water, 

process/ domestic water consumption to measure daily water consumption, 

domestic/trade effluent generation, effluent recycled/reused.

 17 

That the industry shall not use pet coke/furnace oil in any process/service/utility 

in compliance to the order dated 24/10/2017 of Hon'ble Supreme Court, wherein 

ban has been imposed on the use of pet coke and furnace oil in the State of 

Rajasthan.

 18 

That industry shall maintain stack of adequate height and air pollution control 

measures at two nos of thermopacks of capacities 2 Lac Kcal/hr & 6 Lac Kcal/hr to 

achieve the prescribed norms mentioned at condition no.5 and pollution control 

measures shall be operated regularly.

 19 

That industry shall maintain safe and adequate infrastructure facility for stack 

emission monitoring at the stack of thermopack.

 20 

That the industry shall maintain stack of adequate height and acoustic enclosure 

at D.G sets of 125 KVA and 250 KVA capacities as per the standards prescribed by 

CPCB.

 21 

That industry shall provide and maintain the continuous online (24 x 7) 

emission/effluent monitoring system along with flow meter & PTZ cameras in 

accordance with guidelines issued by Rajasthan State Pollution Control 

Board/Central Pollution Control Board and get it connected with CPCB & RSPCB 

server for transmission of data.

 22 

That effective control measures shall be provided to control fugitive emissions 

during processing, transportation, packing etc

 23 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6993

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

May 22 2024  5:25PM
F(SCMG)/Udaipur(Girwa)/389(1)/2023-2024/515-517

1506Unit  Id   :

The project proponent shall ensure proper channelization of the fugitive emissions 

from the various activities / processes or provide adequate control systems for the 

same. These arrangements shall be maintained in good conditions and operated 

properly so as to preserve clean and safe environment in and around the premises 

of the unit.

 24 

That industry shall regularly monitor the fugitive emissions in work zone 

environment including product and raw material storage area etc.

 25 

That the power supply of the production shall be so interlocked with the Air & 

Water pollution control equipment's, that in case of non functioning of the 

pollution control equipment, the production process stops automatically.

 26 

That the industry shall carryout effluent sampling and ambient air quality/stack 

emission/process emission monitoring as the case may be and submit quarterly 

analysis report from State Board laboratory/laboratory recognized by Ministry of 

Environment & Forests (MoEF), Government of India.

 27 

That the industry shall comply with the provisions of the Manufacture, Storage & 

Import of Hazardous Chemical Rules, 1989 and Hazardous & Other Wastes 

(Management & Transboundary Movement) Rules, 2016 and Public Liability 

Insurance Act, 1991, whichever is applicable.

 28 

That industry shall not install any other sources of Air pollution/Water pollution 

without obtaining prior Consent to Establish from the State Board.

 29 

That the Industry shall maintain plantation in 33% of total plot area to maintain 

air quality around the industry and maintain good housekeeping in the premises.

 30 

That industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water

 31 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

Water Act and under section 38 of the Air Act.

 32 

That emission/effluents found to be discharged in excess of the standards 

prescribed shall be punishable under section 37 of the Air Act and under section 43 

of the Water Act.

 33 

That this consent is valid subject to fulfilment of all the other statutory 

requirements in other laws/Acts/Rules as applicable.

 34 

That the industry shall submit the quarterly compliance report to this office as well 

as Regional Office, Udaipur.

 35 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6993

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

May 22 2024  5:25PM
F(SCMG)/Udaipur(Girwa)/389(1)/2023-2024/515-517

1506Unit  Id   :

 36 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 37 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

38

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

39

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
40

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
41

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

42

43 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

44 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/CD/6993

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

May 22 2024  5:25PM
F(SCMG)/Udaipur(Girwa)/389(1)/2023-2024/515-517

1506Unit  Id   :

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours sincerely,

This  bears approval of the competent authority.

Group Incharge[ CD ]

Copy to:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Udaipur to inspect the 

industry to carry out stack monitoring to ensure the adequacy of air pollution control measures 

installed by the industry.

1

Master File.2

Group Incharge[ CD ]
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/CD/6945

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Dec  1 2023  1:18PM
F(SCMG)/Udaipur(Girwa)/387(1)/2023-2024/5785-5787

49276Unit  Id   :

M/s K. Pharmaceuticals Pvt. Ltd.

B-257, Road No.-12, MIA ,  Tehsil:Girwa

 District:Udaipur

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 28/12/2022 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your Pharmaceutical unit plant situated at B-257, Road No-12, MIA Madri 

Tehsil:Girwa District:Udaipur , Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 01/05/2023 to 30/04/2028 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/CD/6945

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Dec  1 2023  1:18PM
F(SCMG)/Udaipur(Girwa)/387(1)/2023-2024/5785-5787

49276Unit  Id   :

Quantity with UnitTypeParticular

 1.00 MT / MONTHProduct 4 (8 CHLORO 56 DIHYDRO 11 H 

BENZO (56) CYCLOHEPTA (12 

B(PYRIDINE 11 YLIDENE) 1 

PIPERDINE CARBOXYLIC ACID 

ETHYL ESTER

 1.00 MT / MONTHProduct1 2 (34 DIMETHOXY PHENYL) ETHYL 

AMINE 3 (3METHOXYPHENOXY) 2 

PROPANOL

 5.00 MT / MONTHProduct2 CHLORO 5 PROPIONYL PHENYL 

ACETIC ACID

 5.00 MT / MONTHProduct2 PHENYL THIO 5 PROPIONYL 

PHENYL ACETIC ACID

 1.00 MT / MONTHProduct3 OXO L GULOFURANOLACTONE

 1.00 MT / MONTHProduct4 AMINO 1 HYDROXY BUTYLIDENE 

BISPHONIC ACID MONOSODIUM 

SALT

 3.00 MT / MONTHProduct5(1 CARBOXY ETHYL)2 PHENYL 

THIO PHENYL ACETIC ACID

 10.00 MT / MONTHBy ProductALUMINIUM CHLORIDE

 3.00 MT / MONTHProductN SULFAMOYL 3 

CHLOROPROPANAMIDE.HCL (IF)

 5.00 MT / MONTHProductP. HYDROXY ACETAPHENONE

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/CD/6945

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Dec  1 2023  1:18PM
F(SCMG)/Udaipur(Girwa)/387(1)/2023-2024/5785-5787

49276Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  0.500 

Septic Tank and Soakpit

NIL 0.500

Equipment-Industr

ial

 0.250 

Solar Evaporation

NIL 0.250

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

D.G. Set( 63KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

HSD Fired Boiler( 0.6TPH) ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , 

ADEQUATE STACK 

HEIGHT

600 mg/Nm3 at 

3 percent dry O2

SO2

300 mg/Nm3 at 

3 percent dry O2

NOx

That this consent to operate is issued for only for manufacturing of products listed 

at condition no. 2 of this consent and industry shall not carry out manufacturing of 

any other products.

 6 

That the industry shall not carry out manufacturing of 3-Trifluoromethyl Cinnamic 

Acid and 4- Fluoro Benzoyl Acetonitrile.

 7 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/CD/6945

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Dec  1 2023  1:18PM
F(SCMG)/Udaipur(Girwa)/387(1)/2023-2024/5785-5787

49276Unit  Id   :

That industry shall not carry out any modification/change in process or 

manufacture/produce any other products/by-products,  which require 

environment clearance as per the provisions of Environment Impact Assessment 

Notification dated 14/09/2006, notified by Ministry of Environment & Forests, 

Government of India.

 8 

That total fresh water consumption shall not exceed 0.65 KLD which shall be met 

by PHED water supply. The industry shall ensure that neither ground water is 

abstracted nor any ground water abstraction structure shall be constructed 

without obtaining prior permission/NOC from Central Ground Water Authority.

 9 

The trade effluent (0.25 KLD) generated from washing activities of the plant and 

machinery shall be disposed of through solar evaporation and no treated 

/untreated effluent shall be discharged inside or outside the premises and the 

industry shall maintain complete zero discharge status within and outside the 

premises at all times.

 10 

That the domestic wastewater (0.5 KLD) shall be disposed of through scientifically 

designed septic tank followed by soak pit.

 11 

That the industry shall provide & maintain a metering arrangement for raw water 

consumption, water used for different purposes, and measuring of effluent 

generated, treated, reused & disposed of and a daily logbook shall be maintained. 

The quarterly report shall be submitted to Regional Office.

 12 

That a logbook shall be maintained to record the daily consumption of raw 

materials and production.

 13 

That all the pipelines carrying effluent/water/liquid shall be kept above ground 

level and with proper color coding. No flexible piping or drains shall be provided 

for carrying of liquids.

 14 

That the industry shall make arrangements for proper channelizing of storm water 

and process waste shall not be allowed to mix with storm water.

 15 

That industry shall not install any other sources of Air pollution/Water pollution 

without obtaining prior Consent to Establish from the State Board.

 16 

That the industry shall not use pet coke/furnace oil in any process/service/utility 

in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein 

ban has been imposed on the use of pet coke and furnace oil in the State of 

Rajasthan

 17 

That the industry shall provide stack of adequate height and requisite acoustic 

enclosures with the D.G. Sets of 63  kVA capacity, as per standards/norms 

prescribed under the Environment (Protection) Act, 1986 and the Air Act, 1981.

 18 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/CD/6945

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Dec  1 2023  1:18PM
F(SCMG)/Udaipur(Girwa)/387(1)/2023-2024/5785-5787

49276Unit  Id   :

That the industry shall provide stack of adequate height and adequate air 

pollution control measures at the stack attached to the HSD fired Boiler of 0.6 TPH 

along with adequate stack monitoring facility and shall adhere to prescribed 

standards : So2- 600 mg/Nm3 at 3% dry O2&  NOx: 300 mg/Nm3 at 3% dry O2.

 19 

That the process emissions, if any shall be captured by providing suction 

arrangement and fume hood and connected by vent for treatment by alkaline 

scrubber followed by dispersal through stack of adequate height which shall 

comply with the following standards- Chlorine 15 mg/Nm3 ; Hydrochloric acid 

vapor 35 mg/Nm3   ; Ammonia 30mg/Nm3  Benzene 5 mg/Nm3.

 20 

That adequate control measures shall be provided & maintained to control fugitive 

emissions generated during processing, transportation, packing, material handling 

etc.

 21 

That industry shall provide the centralized air cleaning system i.e fume collection 

hoods, etc., so as to remove the Volatile Organic Compounds emitted from the 

reactor vents.

 22 

That the entire process area should have leak proof and acid proof tiles with 

adequate slope to collect spillages if any into collection pit.

 23 

That the power supply of the production shall be so interlocked with the air and 

water pollution control equipment that in case of non-functioning of the pollution 

control equipment the production process stops automatically.

 24 

That the management shall maintain proper dyke wall around acid storage tanks 

and dyke wall shall be made of acid resistant bricksto take care of any accidental 

acid spillages.

 25 

That the industry shall ensure establishing connectivity of the PTZ Camera & Flow 

meter with the State Board servers of OCEMS within 30 days from issuance of the 

letter, failing which the Bank Guarantee of Rs. 25,000/- submitted vide DD No 

685023 may be forfeited without any further notice in the matter.

 26 

That industry shall provide and maintain 24 X 7 connectivity of Continuous Online 

Emission/Effluent Monitoring System along with flow meter & PTZ cameras in 

accordance with the guidelines issued by Central Pollution Control Board/ 

Rajasthan State Pollution Control Board with servers of CPCB/RSPCB for the 

transmission of data.

 27 

That the industry shall comply with the provisions of the Manufacture, Storage & 

Import of Hazardous Chemical Rules, 1989, Hazardous & Other Wastes 

(Management, Handling & Transboundary Movement) Rules, 2016, and the Public 

Liability Insurance Act, 1991.

 28 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/CD/6945

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Dec  1 2023  1:18PM
F(SCMG)/Udaipur(Girwa)/387(1)/2023-2024/5785-5787

49276Unit  Id   :

That the entire hazardous waste genreated shall be disposed in accordance to the 

provisions of the Hazardous and Other Waste (Management& Trans-boundary 

Movement) Rules, 2016.

 29 

That the Industry shall develop plantation in 33% of total plot area to maintain air 

quality around the industry and maintain good housekeeping in the premises.

 30 

That the industry shall comply with the conditions imposed by this Consent to 

Operate letter and provisions of Air Act 1981, Water Act 1974 and Environemtnal 

Protection Act 1986 failing which stern action may be inititated against the unit 

under the prevailing environmental acts & rules.

 31 

That this consent to operate is being issued on total capital investment of Rs. 

158.96 lakhs.

 32 

That industry shall undertake suitable measures for rainwater harvesting for 

artificial recharge of groundwater.

 33 

That the industry shall carry effluent sampling and ambient air quality/stack 

emission/process emission monitoring as the case may be and submit quarterly 

analysis reports from the State Board laboratory/laboratory recognized by the 

Ministry of Environment Forest and Climate Change (MoEF & CC), Government of 

India/Rajasthan State Pollution Control Board.

 34 

That this consent shall be valid subject to fulfilment of all the other statutory 

requirements under other laws/acts /rules as applicable.

 35 

That the industry shall submit quarterly compliance reports of consent conditions 

to this office as well as to the concerning Regional Office.

 36 

That emission/effluents found to be discharged in excess of the standards 

prescribed shall be punishable under section 43 of the Water Act and under section 

37 of the Air Act.

 37 

 38 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 39 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/CD/6945

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Dec  1 2023  1:18PM
F(SCMG)/Udaipur(Girwa)/387(1)/2023-2024/5785-5787

49276Unit  Id   :

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

40

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

41

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
42

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
43

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

44

45 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

46 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/CD/6945

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Dec  1 2023  1:18PM
F(SCMG)/Udaipur(Girwa)/387(1)/2023-2024/5785-5787

49276Unit  Id   :

Yours sincerely,

This  bears approval of the competent authority.

Group Incharge[ CD ]

Copy to:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Udaipur to ensure the 

compliance of consent condition no 26

1

Master File.2

Group Incharge[ CD ]
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Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2018-2019/CD/6289

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

31/01/2019

F(Tech)/Shri Ganganagar(Ganganagar)/121(1)/2013-2014/6479-6481

48821Unit  Id   :

M/s Swiss Medicare Pvt Ltd.

F-350 to 351, (A) Phase-II, Udyog Vihar Sri Ganganagar  ,  

Tehsil:Ganganagar

 District:ShriGanganagar

Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974.

Sub:

Your application for Consent to Operate dated 01/08/2017 and subsequent correspondence.Ref:

Consent to Operate under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) as amended to 

date and rules & the orders issued thereunder is hereby granted for your Drug 

Formaulations plant situated at F-350 to 351, (A) Phase-II, Udyog Vihar Sri Ganganagar  

Tehsil:Ganganagar District:Shri Ganganagar , Rajasthan, subject to the following conditions:

-

Sir,

That this Consent to Operate is valid for a period from 01/08/2017 to 31/07/2027 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

 2 

Quantity with UnitTypeParticular

 1.50 LAC 

LITER/ANNUM

ProductLiquied

 600.00 LAC / ANNUMProductTablets

That this consent to operate is for existing plant, process & capacity  and separate consent  

to establish/operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4

Page 1 of 4

Digitally signed by
BHUVENESH
MATHUR
Date: 2019.01.31
12:27:26 +05:30

Signature Not
Verified

1831415



Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2018-2019/CD/6289

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

31/01/2019

F(Tech)/Shri Ganganagar(Ganganagar)/121(1)/2013-2014/6479-6481

48821Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Trade Effluent  0.750 

Solar Evaporation Pond

NIL 0.750

That the Drug Formaulations plant will comply with the standards as prescribed vide 

MOEF notification No. GSR 826(E) dated 16th November, 2009 with respect to National 

Ambient Air Quality Standards. 

 5 

That the consent fee has been charged on total cost of project i.e. Rs. 100.09/- lacs. 

In case there is any increase in the project cost, the required consent fee shall be 

deposited accordingly.

 6 

That water consumption at the industry shall not exceed from 1.00 KLD without 

prior consent from the State Board.

 7 

That total water consumption of the industry shall not exceed from existing i.e. 1.00 

KLD including Industrial : 0.75 KLD, & Domestic: 0.25 KLD without prior 

permission from the State Board.

 8 

That industry shall not extract ground water without prior permission from CGWA 

and industry water requirement shall be met through RIICO supply.

 9 

That suitable metering arrangement shall be provided & maintained at intake of 

raw water, process water consumption, waste water generation, and its 

re-circulation for process. The daily record of the same shall be maintained in 

separate log book and consolidated monthly record shall be submitted to Regional 

Officer, Bikaner.

 10 

That the industry shall provide Boards size of 6'x 4' at the gate to display the 

information about the hazardous waste both in English & Local language.

 11 

That this consent is valid subject to fulfillment of all the other statutory 

requirements in other Laws / Acts / Rules as applicable.

 12 

That the power supply to the production shall be so interlocked with the pollution 

control equipment’s/ measures that in the event of non- function of the pollution 

control equipment/ measures, the production process will stop automatically.

 13 

That a log book shall be maintained to record daily consumption of raw material 

and production.

 14 

Page 2 of 4

Digitally signed by
BHUVENESH
MATHUR
Date: 2019.01.31
12:27:26 +05:30

Signature Not
Verified

1841416



Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2018-2019/CD/6289

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

31/01/2019

F(Tech)/Shri Ganganagar(Ganganagar)/121(1)/2013-2014/6479-6481

48821Unit  Id   :

That industry shall not carryout any modification/change in process or 

manufacture/produce any other products/byproducts which require environment 

clearance as per the provisions of Environment Impact Assessment Notification 

dated 14/09/2006 issued by Ministry of Environment & Forests, Government of 

India.

 15 

That the industry shall have to maintain complete zero discharge status inside as 

well as outside the premises. No treated /untreated effluent (domestic & 

industrial) shall be discharged within/outside the premises.

 16 

That the industry shall provide and maintain metering arrangement for raw water 

consumption, water used in different purpose and measuring effluent generated, 

treated, reused & disposed. The daily log book shall be maintained and 

consolidated monthly record shall be submitted to the Regional Office, Bikaner.

 17 

That industry shall comply with the provisions of Hazardous Waste (Management, 

Handling and Transboundary Movement) Rules 2016 and daily record of sludge 

generation and its disposal shall be maintained.

 18 

That 33% of the total area of industry’s premises shall be covered under 

plantation.

 19 

That the industry shall comply with the provisions of Public Liability Insurance 

Act,1991, if applicable.

 20 

That the industry shall comply with recommendation spelt out in Corporate 

Responsibility for Environment Protection (CREP), if applicable.

 21 

That industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water.

 22 

That unit shall not install any other sources of Air pollution/Water pollution 

without obtaining prior Consent to Operate from the State Board.

 23 

That industry shall furnish quarterly compliance report of consent conditions to 

the Regional Office, Bikaner.

 24 

That the industry shall submit application for renewal of consent to operate at 

least 4 months before expiry of this consent.

 25 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

Water Act and under section 38 of the Air Act.

 26 

That emission/effluents found to be discharged in excess of the standards 

prescribed shall be punishable under section 43 of the Water Act and under section 

37 of the Air Act.

 27 

That unit shall comply with all the conditions imposed by this Consent to Operate 

failing which stern action will be taken against the unit.

 28 

That industry shall submit details of ozone depleting substances within one month 

of issuance of this letter.

 29 

Page 3 of 4

Digitally signed by
BHUVENESH
MATHUR
Date: 2019.01.31
12:27:26 +05:30

Signature Not
Verified

1851417



Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2018-2019/CD/6289

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

31/01/2019

F(Tech)/Shri Ganganagar(Ganganagar)/121(1)/2013-2014/6479-6481

48821Unit  Id   :

 30 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act to review 

anyone or all the conditions imposed here in above and to make such variation as it 

deemed fit for the purpose of Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 31 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

32

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and to such other conditions as may, from time to time , 

be specified, by the State Board under the provisions of the aforesaid Act(s). Please note that, 

non compliance of any of the above stated conditions would tantamount to revocation of 

Consent to Operate and project proponent / occupier shall be liable for legal action under 

the relevant provisions of the said Act(s).

Yours Sincerely

This  bears the approval of the competent authority.

Group Incharge[ CD ]

Copy To:-

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bikaner to 

ensure the compliance and timely monitoring of the unit.

1

Master File.2

Group Incharge[ CD ]
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Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2018-2019/CD/6269

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

18/12/2018

F(Tech)/Shri Ganganagar(Ganganagar)/2677(1)/2018-2019/5639-5641

49070Unit  Id   :

M/s Ananta Drus & Phaarmaceuticals Pvt. Ltd.

G-271, Phase-Ii, Udyog Vihar ,  Tehsil:Ganganagar

 District:ShriGanganagar

Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974.

Sub:

Your application for Consent to Operate dated 31/03/2017 and subsequent correspondence.Ref:

Consent to Operate under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) as amended to 

date and rules & the orders issued thereunder is hereby granted for your Drug Formulation 

plant situated at G-271, Phase-Ii, Udyog Vihar  Udyog Vihar Tehsil:Ganganagar 

District:Shri Ganganagar , Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 01/04/2017 to 31/03/2027 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

 2 

Quantity with UnitTypeParticular

 1.00 LAC/DAYProductCAPSULE

 5,000.00 BOTTELS/DAYProductLIQUID

 1.00 LAC/DAYProductTablets

That this consent to operate is for existing plant, process & capacity  and separate consent  

to establish/operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2018-2019/CD/6269

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

18/12/2018

F(Tech)/Shri Ganganagar(Ganganagar)/2677(1)/2018-2019/5639-5641

49070Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  0.300 

Septic Tank and Soakpit

NIL 0.300

Trade Effluent  0.500 

Solar Evaporation Pond

NIL 0.500

That the Drug Formulation plant will comply with the standards as prescribed vide MOEF 

notification No. GSR 826(E) dated 16th November, 2009 with respect to National Ambient 

Air Quality Standards. 

 5 

That the consent fee has been charged on total cost of project i.e. Rs. 9.25/- lacs. In 

case there is any increase in the project cost, the required consent fee shall be 

deposited accordingly.

 6 

That water consumption at the industry shall not exceed from 1.50 KLD without 

prior consent from the State Board and permission from Central Ground Water 

Authority.

 7 

That total water consumption of the industry shall not exceed from existing i.e. 1.50 

KLD including Industrial : 1.0 KLD, & Domestic: 0.50 KLD without prior permission 

from the State Board.

 8 

That industry shall not extract ground water without prior permission from CGWA. 

Entire water requirement shall be fulfilled through RIICO supply/outside tankers.

 9 

That suitable metering arrangement shall be provided & maintained at intake of 

raw water, process water consumption, waste water generation, and its 

re-circulation for process. The daily record of the same shall be maintained in 

separate log book and consolidated monthly record shall be submitted to Regional 

Officer, Bikaner.

 10 

That the industry shall provide Boards size of 6'x 4' at the gate to display the 

information about the hazardous waste both in English & Local language.

 11 

That this consent is valid subject to fulfillment of all the other statutory 

requirements in other Laws / Acts / Rules as applicable.

 12 

That the power supply to the production shall be so interlocked with the pollution 

control equipment’s/ measures that in the event of non- function of the pollution 

control equipment/ measures, the production process will stop automatically.

 13 

Page 2 of 4

Digitally signed by
BHUVENESH
MATHUR
Date: 2018.12.18
17:31:51 +05:30

Signature Not
Verified

1881420



Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2018-2019/CD/6269

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

18/12/2018

F(Tech)/Shri Ganganagar(Ganganagar)/2677(1)/2018-2019/5639-5641

49070Unit  Id   :

That a log book shall be maintained to record daily consumption of raw material 

and production.

 14 

That industry shall not carryout any modification/change in process or 

manufacture/produce any other products/byproducts which require environment 

clearance as per the provisions of Environment Impact Assessment Notification 

dated 14/09/2006 issued by Ministry of Environment & Forests, Government of 

India.

 15 

That the industry shall have to maintain complete zero discharge status inside as 

well as outside the premises. No treated /untreated effluent (domestic & 

industrial) shall be discharged within/outside the premises.

 16 

That the industry shall provide and maintain metering arrangement for raw water 

consumption, water used in different purpose and measuring effluent generated, 

treated, reused & disposed. The daily log book shall be maintained and 

consolidated monthly record shall be submitted to the Regional Office, Bikaner.

 17 

That industry shall comply with the provisions of Hazardous Waste (Management, 

Handling and Transboundary Movement) Rules 2016 and daily record of sludge 

generation and its disposal shall be maintained.

 18 

That 33% of the total area of industry’s premises shall be covered under tree 

plantation.

 19 

That the industry shall comply with the provisions of Public Liability Insurance 

Act,1991, if applicable.

 20 

That the industry shall comply with recommendation spelt out in Corporate 

Responsibility for Environment Protection (CREP), if applicable.

 21 

That industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water.

 22 

That unit shall not install any other sources of Air pollution/Water pollution 

without obtaining prior Consent to Operate from the State Board.

 23 

That industry shall furnish quarterly compliance report of consent conditions to 

the Regional Office, Bikaner.

 24 

That the industry shall submit application for renewal of consent to operate at 

least 4 months before expiry of this consent.

 25 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

Water Act and under section 38 of the Air Act.

 26 

That emission/effluents found to be discharged in excess of the standards 

prescribed shall be punishable under section 43 of the Water Act and under section 

37 of the Air Act.

 27 

That unit shall comply with all the conditions imposed by this Consent to Operate 

failing which stern action will be taken against the unit.

 28 
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Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2018-2019/CD/6269

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

18/12/2018

F(Tech)/Shri Ganganagar(Ganganagar)/2677(1)/2018-2019/5639-5641

49070Unit  Id   :

That industry shall submit details of ozone depleting substances within one month 

of issuance of this letter.

 29 

 30 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act to review 

anyone or all the conditions imposed here in above and to make such variation as it 

deemed fit for the purpose of Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 31 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

32

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and to such other conditions as may, from time to time , 

be specified, by the State Board under the provisions of the aforesaid Act(s). Please note that, 

non compliance of any of the above stated conditions would tantamount to revocation of 

Consent to Operate and project proponent / occupier shall be liable for legal action under 

the relevant provisions of the said Act(s).

Yours Sincerely

This  bears the approval of the competent authority.

Group Incharge[ CD ]

Copy To:-

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bikaner to 

ensure the compliance.

1

Master File.2

Group Incharge[ CD ]
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Rajasthan State Pollution Control Board

File No     :  

Date:

Revised Consent

Order No : 2018-2019/CD/6271

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

11/01/2019

F(Tech)/Shri Ganganagar(Ganganagar)/2670(1)/2018-2019/5893-5895

48474Unit  Id   :

M/s Ananta Medicare Ltd.

 Chak-17 ML, Agro Food Park Road, Udyog Vihar ,  

Tehsil:Ganganagar

 District:ShriGanganagar

Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 05/04/2018 and subsequent correspondence.Ref:

Consent to Operate under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 

21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 

Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for 

your Drug Formulations plant situated at Chak-17 ML, Agro Food Park Road, Udyog Vihar  

Tehsil:Ganganagar District:Shri Ganganagar , Rajasthan, subject to the following conditions:

-

Sir,

That this Consent to Operate is valid for a period from 09/04/2018 to 31/03/2028 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

 2 

Quantity with UnitTypeParticular

 180.00 MILLION 

NOS./ANNUM

ProductCapsules

 12.00 MILLION 

NOS./ANNUM

ProductDry Syrup

 24.00 MILLION 

NOS./ANNUM

ProductInjection

 600.00 MILLION 

NOS./ANNUM

ProductTablets

That this consent to operate is for existing plant, process & capacity  and separate consent  

to establish/operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 
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Rajasthan State Pollution Control Board

File No     :  

Date:

Revised Consent

Order No : 2018-2019/CD/6271

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

11/01/2019

F(Tech)/Shri Ganganagar(Ganganagar)/2670(1)/2018-2019/5893-5895

48474Unit  Id   :

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  0.500 

Septic Tank and Soakpit

NIL 0.500

Trade Effluent  0.800 

Treated in Effluent Treatment 

Plant and used in plantation and 

horticulture

NIL 0.800

That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under:

5

Sources of Air Emmissions Pollution Control 

Measures

Prescribed

StandardParameter

Boiler( 2MT/HR) ADEQUATE STACK 

HEIGHT

1200 mg/Nm3SPM

D.G. Set (1 No.)( 250KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

D.G. Set (1 No.)( 500KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

That the Drug Formulations plant will comply with the standards as prescribed vide 

MOEF notification No. GSR 826(E) dated 16th November, 2009 with respect to National 

Ambient Air Quality Standards. 

 6 
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Rajasthan State Pollution Control Board

File No     :  

Date:

Revised Consent

Order No : 2018-2019/CD/6271

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

11/01/2019

F(Tech)/Shri Ganganagar(Ganganagar)/2670(1)/2018-2019/5893-5895

48474Unit  Id   :

That the trade effluent shall be treated before disposal so as to conform to the standards 

prescribed  under the Environment (Protection) Act-1986 for disposal On Land for 

irrigation . The main parameters for regular monitoring shall be as under

 7 

StandardsParameters

Total Suspended Solids Not to exceed 100 mg/l

pH Value Between 5.5 to 9.0

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 100 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

That the total capital cost of the project shall not exceed to Rs. 1495.60 Lacs for 

which includes the capital investment made in land, building, plant & machinery 

and other miscellaneous assets.

 8 

That water consumption at the industry shall not exceed from the existing water 

consumption i.e. 6.0 KLD without prior consent from the State Board and 

permission from Central Ground Water Authority

 9 

That industry shall not extract ground water without prior permission from CGWA. 

Entire water requirement shall be fulfilled through RIICO/tanker supply only.

 10 

That neither any ground water will be abstracted nor any ground water 

abstraction structure shall be constructed without obtaining prior permission from 

the Central Ground Water Authority (CGWA).

 11 

That unit shall provide flow meter device at inlet of ETP to verify the waste water 

generation and also shall maintain logbook/record.

 12 

The unit shall provide energy meter and hour meter at ETP and also shall maintain 

logbook/record.

 13 

That the entire treated trade effluent shall be utilized for plantation/green belt 

development within the premises. For the purpose, the industry shall lay down 

network of permanent lines (G.I. Pipes) to distribute the treated effluent for 

plantation in an organized & scientific manner. The pipe carrying untreated & 

treated effluent shall be of different colours.

 14 

That proper & scientific arrangement shall be made for utilization of treated 

effluent for plantation so as to ensure that cess pool formation is not created in the 

premises or in the plantation area.

 15 
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Rajasthan State Pollution Control Board

File No     :  

Date:

Revised Consent

Order No : 2018-2019/CD/6271

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

11/01/2019

F(Tech)/Shri Ganganagar(Ganganagar)/2670(1)/2018-2019/5893-5895

48474Unit  Id   :

That the industry shall maintain complete zero discharge status outside the 

premises. No treated /untreated effluent (domestic & industrial) shall be 

discharged outside the premises and domestic effluent shall be dispose of into soak 

pit through septic tank.

 16 

That suitable metering arrangement shall be provided & maintained at intake of 

raw water, process water consumption and at inlet & outlet of ETP to measure 

daily water consumption, effluent generation, effluent treated and treated effluent 

used for plantation respectively. The daily record of the same shall be maintained 

in separate log book and consolidated monthly record shall be submitted to 

Regional Officer, Bikaner.

 17 

That industry shall provide alternate source of energy for continued operation of 

ETP in case of power failure to maintain it’s effective and unhindered operation.

 18 

That a log book shall be maintained to record daily consumption of raw material 

and production.

 19 

That the industry shall comply with provisions of the Hazardous Waste 

(Management, Handling & Trans-boundary Movement) Rules, 2016 and disposal of 

hazardous waste shall be ensured in according with the Rules.

 20 

That the industry shall maintain adequate stack height at all the sources of air 

pollution and air pollution control measures will be kept operational whenever 

plant is operated.

 21 

That the industry shall ensure compliance of recommendation of Corporate 

Responsibility for Environment Protection (CREP) issued by the Central Pollution 

Control Board (CPCB), if applicable.

 22 

That no additional source of air pollution shall be installed without prior 

permission from the State Board.

 23 

That all the the emission sources and transfer points shall be provided with 

adequate pollution control measures.

 24 

That the industry shall carryout ambient air quality/stack monitoring & analysis of 

final treated waste water from the laboratory recognized by Ministry of 

Environment & Forests (MoEF), Government of India/Rajasthan State Pollution 

Control Board & analysis report shall be submitted within three month to the State 

Board from the date of issuance of this letter.

 25 

That industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water.

 26 

The unit shall improve and maintain plantation in premises. 27 

That unit shall not install any other sources of Air pollution without obtaining 

prior Consent to Operate from the State Board.

 28 

The unit shall treat waste water generated in the process ETP of capacity 50 KLD & 

maintain zero discharge inside and outside the plant premises.

 29 
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Rajasthan State Pollution Control Board

File No     :  

Date:

Revised Consent

Order No : 2018-2019/CD/6271

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

11/01/2019

F(Tech)/Shri Ganganagar(Ganganagar)/2670(1)/2018-2019/5893-5895

48474Unit  Id   :

That electro magnetic water flow meters shall be installed & maintained at inlet 

and outlet of ETP, recycle of treated effluent in process, and plantation. Daily 

record of the meter readings shall be maintained in separate log-book.

 30 

That unit shall not used Pet Coke and Furnace Oil as a Fuel in Boiler. 31 

That the unit shall comply PLI Act if applicable. 32 

That 33% of the total area of industry’s premises shall be covered under tree 

plantation.

 33 

That industry shall furnish quarterly compliance report of consent conditions to 

the Regional Office, Bikaner.

 34 

That the industry shall submit application for renewal of consent to operate at 

least 4 months before expiry of this consent.

 35 

That unit shall inform to State Board whenever, unit shall be become operational 

for inspection to check efficacy of pollution control measures taken.

 36 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

Water Act and under section 38 of the Air Act.

 37 

That emission/effluents found to be discharged in excess of the standards 

prescribed shall be punishable under section 43 of the Water Act and under section 

37 of the Air Act.

 38 

That unit shall comply with all the conditions imposed by this Consent to Operate 

failing which stern action will be taken against the unit.

 39 

That industry shall submit details of ozone depleting substances within one month 

of issuance of this letter.

 40 

That this revised consent letter shall supercede the earlier consent letter no   F(Tech)/Shri 

Ganganagar(Ganganagar)/2670(1)/2018-2019/5538-5540 dated 14/12/2018

 41 

 42 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and  under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of Air Act & Water 

Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 43 
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Rajasthan State Pollution Control Board

File No     :  

Date:

Revised Consent

Order No : 2018-2019/CD/6271

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

11/01/2019

F(Tech)/Shri Ganganagar(Ganganagar)/2670(1)/2018-2019/5893-5895

48474Unit  Id   :

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

44

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and project proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours Sincerely

This  bears the approval of the competent authority.

Group Incharge[ CD ]

Copy To:-

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bikaner to 

ensure the compliance.

1

Master File.2

Group Incharge[ CD ]
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Regional Office Bikaner

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/Bikaner/9304

33, Phase-II, Bichwal Industrial Area, Bikaner

Phone: 0151-2250006 

08/04/2021

F(Tech)/Hanumangarh(Nohar)/43(1)/2010-2011/15-16

14974Unit  Id   :

M/s G. D. LABORATORIES (INDIA) PVT. LTD.

P.W.D. Rest House Road ,  Tehsil:Nohar

 District:Hanumangarh

Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 24/12/2020 and subsequent correspondence.Ref:

Consent to Operate under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 

21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 

Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for 

your G.D. LABORATORIES (INDIA) PVT. LTD. plant situated at PWD Rest House Road 

NOHAR Tehsil:Nohar District:Hanumangarh , Rajasthan, subject to the following conditions:

-

Sir,

That this Consent to Operate is valid for a period from 01/02/2021 to 31/01/2031 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

 2 

Quantity with UnitTypeParticular

 6.00 MILLION / 

ANNUM

ProductPHARMACEUTICAL  OINMENT

 60.00 MILLION / 

ANNUM

ProductPHARMACEUTICAL CAPSULE (ONLY 

FORMULATION)

 3.00 MILLION / 

ANNUM

ProductPHARMACEUTICAL SYRUP (ONLY 

FORMULATION)

 450.00 MILLION / 

ANNUM

ProductPHARMACEUTICAL TABLET (ONLY 

FORMULATION)

That this consent to operate is for existing plant, process & capacity  and separate consent  

to establish/operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 
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Regional Office Bikaner

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/Bikaner/9304

33, Phase-II, Bichwal Industrial Area, Bikaner

Phone: 0151-2250006 

08/04/2021

F(Tech)/Hanumangarh(Nohar)/43(1)/2010-2011/15-16

14974Unit  Id   :

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  0.500 

Septic Tank and Soakpit

NIL 0.500

Vessel/Equipment 

Washing

 0.500 

Effulent Treatment Plant followed 

by Evaporation of Residual to 

achieve Zero Discharge Status

NIL 0.500

Boiler blow down  0.023 

Effulent Treatment Plant followed 

by Evaporation of Residual to 

achieve Zero Discharge Status

NIL 0.023

That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under:

5

Sources of Air Emmissions Pollution Control 

Measures

Prescribed

StandardParameter

Baby Boiler( 300KG/HOUR) ADEQUATE STACK 

HEIGHT

----

D.G.Set( 125KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

3.5 g/kWhrCO

0.2 g/kWhrParticulate 

Matter

4 g/kWhrNOx+HC
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Regional Office Bikaner

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/Bikaner/9304

33, Phase-II, Bichwal Industrial Area, Bikaner

Phone: 0151-2250006 

08/04/2021

F(Tech)/Hanumangarh(Nohar)/43(1)/2010-2011/15-16

14974Unit  Id   :

D.G.Set( 62.5KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

3.5 g/kWhrCO

0.3 g/kWhrParticulate 

Matter

4.7 g/kWhrNOx+HC

That the G.D. LABORATORIES (INDIA) PVT. LTD. plant will comply with the standards as 

prescribed vide MOEF notification No. GSR 826(E) dated 16th November, 2009 with 

respect to National Ambient Air Quality Standards. 

 6 

The total project cost shall not exceed to Rs.565.89/- Lacs which includes the cost 

of Land, Building, Fixed assets, Plant & Machinery and accordingly unit has 

remitted Consent to operate fee of Rs.180000/- (Fees of Rs.144000/- and additional 

payment Rs. 36000/-) (Ten years) under Water Act, 1974 & Air Act 1981.

 7 

The industry shall apply online for renewal of Consent with requisite fee atleast 4 

months before expiry of this consent.

 8 

That this consent is valid subject to fulfillment of all the other statutory 

requirements in other Laws / Acts / Rules as applicable.

 9 

That 33% of the total area of industry’s premises shall be covered by tree 

plantation.

 10 

That the unit shall not dispose of waste materials outside the premises to avoid any 

possible nuisance to nearby inhabitants. Such waste material shall be collected at 

one place and shall be disposed-off in safe manner.

 11 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

water and section 38 of the Air Act.

 12 

This consent will not be used as an evidence for ascertaining the land title and its 

use.

 13 

That emission/effluents found to be discharged in excess of the standards 

prescribed shall be punishable under section 37 of the Air Act and under section 43 

of the water Act.

 14 

That noise level shall be kept as detailed below and under no circumstances, it 

shall exceed the prescribed limit :- 

Day time      (6.0 AM to 9.0 PM) 75 dB A (leq)

Night time (9.0 PM to 6.0 AM) 65 dB A (leq)

 15 
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Regional Office Bikaner

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/Bikaner/9304

33, Phase-II, Bichwal Industrial Area, Bikaner

Phone: 0151-2250006 

08/04/2021

F(Tech)/Hanumangarh(Nohar)/43(1)/2010-2011/15-16

14974Unit  Id   :

That the responsibility for performance evaluation and implementation of 

pollution control measures shall be of industry.

 16 

That the industry shall install adequate pollution control measures to control 

fugitive emissions if any.

 17 

That industry shall furnish quarterly compliance report of consent conditions to 

the Regional Office, Bikaner.

 18 

As submitted by the industry the total water consumption of the industry shall not 

exceed 10.00 KLD (0.5 KLD in Domestic, 9.2 KLD in Industrial Process and 0.3 KLD 

in Boiler) without prior permission from the State Board.

 19 

That this consent to operate is subject to the post audit of pollution control 

measures and consent conditions. In case the unit is found to have flouted consent 

conditions or not having adequate pollution control measures during inspection, 

the consent will be revoked and direction shall be issued under section 31 A of the 

Air Act/33 A of the Water Act.

 20 

That unit shall provide adequate stack height at installed baby boiler. 21 

That ground water shall not be withdrawn without obtaining permission from the 

Central Ground Water Authority.

 22 

That industry shall not carry out any modification/change in process or 

manufacture/produce any other products/byproducts which require environment 

clearance as per the provisions of Environment Impact Assessment Notification 

dated 14.09.2006 issued by Ministry of Environment & Forests, Government of 

India.

 23 

That the industry shall comply with the provisions of Hazardous waste 

(Management Handling and Trans-boundary Movement) Rules 2016 and daily 

record of Hazardous Waste generation and its disposal shall be maintained. 

Industry shall not generate any hazardous waste other that Date-Expired, 

discarded and off-specification drugs/medicines (Schedule-I, Code 28.4).

 24 

That the unit shall treat waste water generated from cleaning of machinery and 

floor, boiler blow down through ETP and shall provide necessary arrangement for 

complete evaporation of treated water. No domestic/trade effluent shall be 

discharged inside/outside Industry premises.

 25 

 26 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and  under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of Air Act & Water 

Act.
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Regional Office Bikaner

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/Bikaner/9304

33, Phase-II, Bichwal Industrial Area, Bikaner

Phone: 0151-2250006 

08/04/2021

F(Tech)/Hanumangarh(Nohar)/43(1)/2010-2011/15-16

14974Unit  Id   :

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 27 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

28

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and project proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours Sincerely

Regional Officer[ Bikaner ]

Copy To:-(A):

Master File.1

Regional Officer[ Bikaner ]
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Regional Office Nagour

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/Nagour/13432

First Floor, Cooperative Land Development Bank Ltd, Nagour

Phone: 01582-294353

Jan 25 2024 10:14AM
F(HSW)/Nagaur(Nagaur)/3(1)/2019-2020/1671-1672

82934Unit  Id   :

M/s BALAJI PHARMA INDUSTRIES

K NO. 149 VILLAGE SINGHANI JODHPUR NAGAUR ROAD 

NAGAUR , NAGAUR Tehsil:Nagaur

 District:Nagaur

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 21/10/2023 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your BALAJI PHARMA INDUSTRIES plant situated at K NO 149 VILLAGE 

SINGHANI JODHPUR NAGAUR ROAD NAGAUR  RURAL , NAGAUR Tehsil:Nagaur 

District:Nagaur , Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 01/12/2023 to 30/11/2028 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 

Quantity with UnitTypeParticular

 2.00 MT/DAYProductMicro Crystalline Cellulose Powder

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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82934Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  0.500 

Septic Tank and Soakpit

NIL 0.500

Trade Effluent  3.000 

Plantation / Other Uses Within 

Premises

NIL 3.000

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

Boiler( 1.5TON) ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , 

ADEQUATE STACK 

HEIGHT , Cyclone

1200 mg/Nm3 12 

of CO2

Particulate 

Matter

Thermic Fluid Heater( 4LAC 

KCAL)

ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , 

ADEQUATE STACK 

HEIGHT , Cyclone

1200 mg/Nm3 12 

Percent CO2

Particulate 

Matter

That the Trade Effluent shall be treated before disposal so as to conform to the standards 

prescribed  under the Environment (Protection) Act-1986 for disposal Into Inland 

Surface Water . The main parameters for regular monitoring shall be as under

 6 
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StandardsParameters

Total Suspended Solids Not to exceed 100 mg/l

pH Value Between 5.5 to 9.0

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

That the industry shall apply for Consent in prescribed application form with 

requisite fee before 60 days from expiry of this Consent or commissioning the plant 

whichever is earlier.

 7 

That 33% area of the total area of industry’s premises shall be covered by tree 

plantation.

 8 

A Sign Board showing the name, address and capacity of the industry as well as 

validity of the consents should be displayed at the entrance of the site.

 9 

That the industry shall maintain effective operation and maintenance of installed 

pollution control measures so as to achieve the standards prescribed under EP Act, 

1986.

 10 

That this consent is being issued on the basis of information submitted by the unit. 

The consent may be automatically revoked incase of any wrong information found 

after that.

 11 

That any incorrect information submitted in the consent application form of 

declaration shall make the industry liable for legal action under Section 42 of the 

Water and Section 38 of the Air Act.

 12 

That the industry shall ensure that noise from the unit does not exceed the 

prescribed noise standards for Industrial area i.e. 75 dB (A) Leq during day time 

and 70 dB (A) Leq during night time to meet the prescribed ambient noise 

standards. Day time is reckoned between 6 AM to 10 PM and night time is reckoned 

between 10 PM to 6 AM.

 13 

That treated effluent shall be used for plantation/ other secondary usage with in 

the premises and unit shall maintain zero discharge status outside the premises.

 14 

That industry shall in no case abstract ground water without prior permission 

from competent authority i.e. Central Ground Water Authority, New Delhi.

 15 

The total project cost shall not exceed to Rs 259.80 Lacs which includes the cost of 

Land, Building and Plant & Machinery & accordingly.

 16 
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That water consumption shall not exceed 10.00 KLD and shall be procured from 

PHED supply or meet out through outsource i.e. tanker & record shall also be 

maintained.

 17 

1. That the industry shall obtain all necessary permission from Concern 

Authorities and District Administration Nagaur for operation of the plant.

2. That the industry shall comply with the standards as prescribed vide MOEF 

notification no. GSR 826(E) dated 16th November, 2009 with respect to National

Ambient Air Quality.

3. That the industry shall ensure compliance of ambient air quality standard in 

respect of noise as prescribed under Environment (Protection) Act & Rules made

therein.

4. That the total water consumption for the plant shall not exceed – 10 KLD 

without prior permission of the Board and industry water requirement shall

meet out through legal source of supply.

5. That neither any ground water will be abstracted nor shall any ground water 

abstraction structure be constructed without obtaining prior permission from the

Central Ground Water Authority (CGWA).

 18 

1. That the unit shall install adequately designed rain water harvesting structure 

for prevention and recharge of ground water in and around the area.

2. That the industry shall install suitable flow measuring devices/meters on the 

intake sources of the water and daily record of water consumption shall be 

maintained.

3. That the water flow meters shall be provided at all suitable points to measure 

quantity of daily water consumption, trade effluent & domestic waste water 

generation, trade effluent treated and treated waste water recycled and utilized for 

plantation/gardening /other gainful purposes. Daily record of the same shall be 

maintained and to be submitted to the Board.

 19 
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1. That the unit shall not allow making any obstacles to any natural water flow i.e. 

natural nallah/stream carrying rain water to any water body.

2. That this Consent is issued to the industry on the basis of documents submitted 

by the applicant, if any discrepancies is found in the document/facts submitted by 

the industry that in case, it is found during post inspection, the industry has 

flouted conditions of Consent to Operate or inadequate pollution control measures, 

the consent will be revoked without further notice. and the industry shall be liable 

for action in accordance with provisions of law.

3. That the industry shall carryout stack emissions monitoring, ambient air quality 

monitoring and waste water testing from the State Board on payment basis within 

six months to confirm the compliance of the emission and discharge standards and 

submit report to the State Board.

4. That the industry shall obtain Environmental Clearance from competent 

authority under EIA Notification dated 14.9.2006 for any such activity which 

attracts Environmental Clearance under EIA Notification dated 14/09/2006 (If 

applicable).

5. That the industry shall maintain plantation at least in the 33% of total area. 

6. That this consent to operate shall be subject to compliance of any direction or 

order passed by Court of Law in the matter. 

7. That the industry shall not use pet coke and Furnace oil or any other such fuel 

which is banned by Hon'ble Supreme Court of India or any other Court of Law or 

Government of Rajasthan.

 20 

1. That the domestic effluent generated from unit shall be treated in septic 

tank/soak pit.

2. That the unit shall maintain zero discharge status from the premises. No trade 

effluent shall be discharged inside/outside Industry premises.

3. This consent is not evidence for ascertaining entitlement of land.

4. That the grant of this consent is issued from the environmental angle only, and 

does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and 

complete responsibility, to comply with the conditions laid down in all other laws 

for the time-being in force, rests with the industry/ unit/ project proponent.

5. In case, any direction of closure has been issued by the State Board for the same 

premises and has not been withdrawn, then this consent shall not be considered as 

consent and shall be treated as null & void, accordingly.

6. That, unit shall not manufacture or sell any SUP items in compliance of MoEF 

notification dated 12 August 2021 with effect from 1 July 2022.

 21 

Unit shall maintain and operate the 15.00 KLD ETP as per norms. 22 
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1. That the industry shall keep operation and maintenance of ETP of 15 KLD 

properly for treatment of industrial effluent to achieve the standards prescribed 

under EP Act 1986 for such type of units.

2. That the entire treated waste water shall be utilized within premises for 

process/horticultural/plantation/other gainful purposes etc and zero discharge 

status shall be maintained outside the premises.

3. That the industry shall install suitable measuring device at inlet and outlet of 

ETP to measure the quantity of effluent coming for treatment and quantity of 

t r e a t e d  w a s t e  w a t e r  r e c y c l e d  a n d  u t i l i z e d  f o r  p r o c e s s / 

plantation/horticulture/other gainful purposes and daily record shall be 

maintained.

4. That a log book for operation of ETP unit shall be maintained and record of 

daily

running hours shall be maintained.

5. That the industry shall install separate energy meter with ETP to ensure its 

smooth

operation and daily record of the energy consumption (Units) shall be maintained

in separate log-book.

6. That the hazardous waste generated from the process will be stored under the 

covered shed & will be disposed of as per the provisions of the Hazardous and 

Other Waste (Management and Transboundary Movement) Rules, 2016.

7. That the industry shall comply with provision of Hazardous and Other Waste

(Management and Transboundary Movement) Rules, 2016 and amendments.

 23 

That as per RSPCB Office Order dated 11.09.2023 and MoEF & CC Notification dated 

16.05.2023 unit shall achieve standards as prescribed vide Notification dated 

16.05.2023 shall be complied by 15.05.2025.

 24 

 25 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 26 
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That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

27

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

28

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
29

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
30

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

31

32 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

33 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).
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Yours sincerely,

Regional Officer[ Nagour ]

Copy to:-(A):

Master File.1

Regional Officer[ Nagour ]
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Rajasthan State Pollution Control Board
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Registered

Order No : 2021-2022/Sikar/8960

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, 

Sikar-332 001Phone: 01572-248009 

Feb 14 2022  2:36PM

F(Tech)/Sikar(Ajitgarh)/31(1)/2019-2020/1413-1414

103952Unit  Id   :

M/s G B N PHARMACEUTICALS

8,MANGAL VIHAR,NEAR NEW SANGANER ROAD,SODALA , 

JAIPUR

Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 12/04/2021 and subsequent correspondence.Ref:

Consent to Operate under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 

21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 

Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for 

your G B N PHARMACEUTICALS plant situated at F-49A,RIICO INDUSTRIAL 

AREA,PHASE-II,  RIICO INDUSTRIL AREA , AJEETGARH Tehsil:Ajitgarh District:Sikar , 

Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 12/04/2021 to 31/03/2026 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

 2 

Quantity with UnitTypeParticular

 60.00 LAC 

PIECES/MONTH

ProductINJECTION(VIALS & AMPULE)/EYE 

DROPS

That this consent to operate is for existing plant, process & capacity  and separate consent  

to establish/operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  0.500 

Septic Tank and Soakpit

NIL 0.500

Trade Effluent  1.300 

ETP

1.300 NIL

That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under:

5

Sources of Air Emmissions Pollution Control 

Measures

Prescribed

StandardParameter

D.G.Set( 165KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

That industry shall not have any process or facility or service or 

manufacture/produce any products/byproducts, which require environment 

clearance as per the provisions of Environment Impact Assessment Notification 

dated 14/09/2006 notified by Ministry of Environment & Forests, Government of 

India.

 6 

That this consent is only valid for formulation of pharmaceutical products. 7 

That industry shall not manufacture any products or not have any process which is 

covered under Environment Impact Assessment Notification dated 14/09/2006 

notified by Ministry of Environment & Forests, Government of India

 8 

That industry shall inform about the actual product to be manufactured under 

broad category of formulation product given in this consent letter, atleast one 

month prior to commencement of such production along with the material 

balance. Any product change be intimated and applied for.

 9 
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That total water consumption shall not exceed 3.0 KLD, out of which 1.0 KLD shall 

be domestic purpose and 2.0 KLD shall be used in the process.

 10 

That industry shall not extract ground water without prior permission from 

Central Ground Water Authority (CGWA) and water requirement shall be ful fill 

through RIICO supply

 11 

That neither any ground water will be abstracted nor any ground water 

abstraction structure shall be constructed without obtaining prior permission from 

the Central Ground Water Authority (CGWA).

 12 

That industry shall maintain water meters for measuring & recording fresh water 

intake, water consumed in various processes, effluent generated, effluent treated, 

recycled & effluent disposed & mode of disposal. The daily record of the meters 

readings shall be maintained in separate log-book & monthly summary shall be 

submitted to Regional Office, Sikar.

 13 

That the industry shall have to maintain complete zero discharge status inside as 

well as outside the premises. No treated /untreated effluent (domestic & 

industrial) shall be discharged within/outside the premises.

 14 

That industry shall establish adequately scientific design Efficient treatment plant 

suitable for pharma industry.

 15 

That the trade effluent generated from the process (1.30 KLD) shall be treated 

through Effluent Treatment Plant and treated water shall be reused in process or in 

other secondary purposes, within the promises.

 16 

That the sludge generated from the Effluent Treatment Plant shall be disposed off 

scientifically through waste disposing facility in accordance with the provisions of 

the Hazardous & Other Waste Rules, 2016.

 17 

That the industry shall provide & maintain separate energy meters at pollution 

control measures & effluent treatment plant. The daily record of the energy meter 

readings shall be maintained in separate log-book and monthly summary shall be 

submitted to Regional Office, Sikar.

 18 

That there shall not be any source of air pollution (Fugitive or point) except the 

165 KVA DG Set.

 19 

That the industry shall provide and maintain stack of adequate height and 

requisite acoustic enclosures with the D.G. Sets, as per standards prescribed under 

the Environment (Protection) Act ,1986 and the Air Act,1981.

 20 

That the industry shall submit quarterly analysis/monitoring report of source 

emission/ambient air/waste water/noise from the State Board laboratory or any 

laboratory approved / recognized by Ministry of Environment, Forest & Climate 

Change, Government of India.

 21 
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That all the the emission sources and transfer points shall be provided with 

adequate pollution control measures.

 22 

That industry shall provide/ maintain the adequate pollution control measures to 

control the fugitive emission during material handling, process operation, storage 

etc. The suspended particulate matter measured between 3m to 10m from any such 

process equipment shall not exceed 600 micrograms per cubic meter.

 23 

That industry shall provide/ maintain the adequate pollution control measures to 

control and maintain ambient air quality in premises.

 24 

That no additional source of air pollution and water pollution shall be installed 

without prior permission from the State Board.

 25 

That the industry shall comply with the provisions of the Hazardous & Other 

Wastes (Management and Transboundary Movement) Rules, 2016.

 26 

That the Industry shall develop tree plantation in 33% of total plot area to 

maintain air quality around the Industry.

 27 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

Water Act and under section 38 of the Air Act

 28 

That the industry shall maintain good housekeeping. 29 

That the total capital investment of the project shall not exceed to Rs 868.64 lakhs. 30 

That the industry shall be apply for renewal of consent to operate at least before 

four month of expiry of consent to operate.

 31 

That the unit shall provide adequate design rain water harvesting structures. 32 

That a sign Board showing the name, address and capacity of the unit shall be 

provided and maintained at the entrance of the site.

 33 

 34 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and  under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of Air Act & Water 

Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 35 
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That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

36

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

37

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the board.
38

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates
39

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

40

41 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

Case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

42 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and project proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).
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Regional Office Sikar

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/Sikar/8960

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, 

Sikar-332 001Phone: 01572-248009 

Feb 14 2022  2:36PM

F(Tech)/Sikar(Ajitgarh)/31(1)/2019-2020/1413-1414

103952Unit  Id   :

Yours Sincerely

Regional Officer[ Sikar ]

Copy To:-(A):

Master File.1

Regional Officer[ Sikar ]

Page 6 of 6

Digitally signed by Neeraj Sharma
Date: 2022.02.14 14:36:26 IST
Reason: SelfAttested
Location:

Signature Not Verified

2151447



Regional Office Jaipur

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2016-2017/Jaipur/6595

Opp. Road No 5, VKIA, Sikar Road, Jaipur

Phone: 0141-2332263 

14/12/2016

F(Tech)/Jaipur(Amber)/75(1)/2011-2012/2558-2559

2997Unit  Id   :

M/s Vivek Pharmachem (India) Ltd.

NH-8, Chimanpura, P.O. Amber-303101 ,  Tehsil:Amber

 District:Jaipur

Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 12/08/2016 and subsequent correspondence.Ref:

Consent to Operate under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 

21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 

Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for 

your Pharmaceutical Formulation plant situated at NH-8, Chimanpura, P.O. 

Amber-303101,  Tehsil:Amber District:Jaipur , Rajasthan, subject to the following conditions:

-

Sir,

That this Consent to Operate is valid for a period from 01/09/2016 to 31/08/2026 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

 2 

Quantity with UnitTypeParticular

 120.00 LAC / ANNUMProductAmpoules (Liquid)

 900.00 LAC / ANNUMProductCapsules

 30.00 LAC / ANNUMProductDry Syrup Bottles

 90.00 LAC / ANNUMProductInjectable Vial (Dry)

 90.00 LAC / ANNUMProductInjectable Vial (Liquid)

 60.00 LAC / ANNUMProductLiquid Syrup Bottles

 30.00 LAC / ANNUMProductOintment Tubes

 3,600.00 LAC / ANNUMProductTablets
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Regional Office Jaipur

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2016-2017/Jaipur/6595

Opp. Road No 5, VKIA, Sikar Road, Jaipur

Phone: 0141-2332263 

14/12/2016

F(Tech)/Jaipur(Amber)/75(1)/2011-2012/2558-2559

2997Unit  Id   :

That this consent to operate is for existing plant, process & capacity  and separate consent  

to establish/operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  5.000 

Septic Tank and Soakpit

NIL 5.000

Trade Effluent  3.000 

Plantation and Horticulture

NIL 3.000

That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under:

5

Sources of Air Emmissions Pollution Control 

Measures

Prescribed

StandardParameter

DG SET( 125KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

That the Pharmaceutical Formulation plant will comply with the standards as 

prescribed vide MOEF notification No. GSR 826(E) dated 16th November, 2009 with 

respect to National Ambient Air Quality Standards. 

 6 

That the trade effluent shall be treated before disposal so as to conform to the standards 

prescribed  under the Environment (Protection) Act-1986 for disposal Into Inland 

Surface Water . The main parameters for regular monitoring shall be as under

 7 
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Regional Office Jaipur

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2016-2017/Jaipur/6595

Opp. Road No 5, VKIA, Sikar Road, Jaipur

Phone: 0141-2332263 

14/12/2016

F(Tech)/Jaipur(Amber)/75(1)/2011-2012/2558-2559

2997Unit  Id   :

StandardsParameters

Total Suspended Solids Not to exceed 100 mg/l

pH Value Between 5.5 to 9.0

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

That if the project cost exceed Rs. 938 Lacs, the unit shall take/obtain modification 

in consent to establish/operate after paying fee as applicable.

 8 

This consent is not evidence for ascertaining entitlement of land. 9 

That you shall not generate & discharge any industrial waste water in or outside 

the premises of the unit and unit shall maintain zero discharge status.

 10 

That this consent to operate shall be subject to compliance of any direction or 

order passed by court of law in the matter.

 11 

That unit shall carry out all activities/ operations within covered shed and suitable 

air pollution control arrangements will be installed to control fugitive air emissions 

generated from the process or handling of raw materials.

 12 

That unit shall have to achieve prescribed standards as per EP Act, 1986 and shall 

maintain requisite Pollution Control Measures to achieve prescribed standards all 

the time.

 13 

That unit shall not dig any borewell or abstract Ground Water without prior 

permission from the Central Ground Water Authority & the State Board and fresh 

water demand shall be met out by RIICO / legal supplier of fresh water only.

 14 

That unit shall comply with the provisions of the Hazardous Waste(Management, 

Handling & Transboundary)Rules,2008, as amended.

 15 

That unit shall submit analysis report of treated waste water from MOEF approved 

lab within one month time.

 16 

That treated waste water shall be used for plantation / horticulture with in 

premises & unit shall maintain zero discharge status outside the premises.

 17 

That unit shall carryout plantation within the premises in at least 33% of the total 

plot area.

 18 

That unit shall provide adequately designed rain water harvesting structures, to 

recharge the ground water.

 19 
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Regional Office Jaipur

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2016-2017/Jaipur/6595

Opp. Road No 5, VKIA, Sikar Road, Jaipur

Phone: 0141-2332263 

14/12/2016

F(Tech)/Jaipur(Amber)/75(1)/2011-2012/2558-2559

2997Unit  Id   :

 20 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and  under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of Air Act & Water 

Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 21 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

22

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and project proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours Sincerely

Regional Officer[ Jaipur ]

Copy To:-

Master File.1

Regional Officer[ Jaipur ]
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Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2019-2020/CD/6349

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

14/08/2019

F(Tech)/JAIPUR(Jaipur(VKIA))/6402(1)/2019-2020/1875-1878

7789Unit  Id   :

M/s Purnima Pharmaceuticals Pvt.Ltd.,

Flat No. C-5/101, Kamal Appartment No.2, Opp. Jaipur Metal 

Factory , Bani Park,

 District:Jaipur.

Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974.

Sub:

Your application for Consent to Operate dated 31/07/2019 and subsequent correspondence.Ref:

Consent to Operate under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) as amended to 

date and rules & the orders issued thereunder is hereby granted for your Purnima 

Pharmaceuticals Pvt Ltd plant situated at E-859, VKIA, Road No 14/N Jaipur 

Tehsil:Jaipur(VKIA) District:JAIPUR , Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 14/08/2019 to 31/07/2029 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

 2 

Quantity with UnitTypeParticular

 1,350,000.00 PIECES/MONTHProductCapsules

 7,500.00 LITER/MONTHProductLIQUID SYRUP

 1,350,000.00 PIECES/MONTHProductTablets

That this consent to operate is for existing plant, process & capacity  and separate consent  

to establish/operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2019-2020/CD/6349

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

14/08/2019

F(Tech)/JAIPUR(Jaipur(VKIA))/6402(1)/2019-2020/1875-1878

7789Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Vessel/Equipment 

Washing

 0.050 

Solar Evaporation Pond

NIL 0.050

That the Purnima Pharmaceuticals Pvt Ltd plant will comply with the standards as 

prescribed vide MOEF notification No. GSR 826(E) dated 16th November, 2009 with 

respect to National Ambient Air Quality Standards. 

 5 

That the total capital cost of the project shall not exceed to Rs. 64.19 Lacs for which 

includes the capital investment made in land, building, plant & machinery and 

other miscellaneous assets.

 6 

That water consumption at the industry shall not exceed from the existing water 

consumption i.e. 3.0 KLD without prior consent from the State Board and 

permission from Central Ground Water Authority

 7 

That industry shall not extract ground water without prior permission from CGWA 

and also water requirement shall be fulfilled through other legal sources.

 8 

That industry shall not extract ground water without prior permission from CGWA 

water requirement shall be fulfilled through tubewell after getting NOC from CGWA 

(Unit has applied CGWA NOC vide application no. 21-4/13870/R7/IND/2019).

 9 

That neither any ground water will be abstracted nor any ground water 

abstraction structure shall be constructed without obtaining prior permission from 

the Central Ground Water Authority (CGWA).

 10 

That the industry shall provide display Boards size of 4"x 6"at the main gate to 

display the information about the hazardous waste both in English & Local 

language.

 11 

That this consent is valid subject to fulfillment of all the other statutory 

requirements in other Laws / Acts / Rules as applicable.

 12 

That the industry shall maintain complete zero discharge status outside the 

premises. No treated /untreated effluent (domestic & industrial) shall be 

discharged outside the premises and domestic effluent shall be dispose of into soak 

pit through septic tank.

 13 
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Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2019-2020/CD/6349

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

14/08/2019

F(Tech)/JAIPUR(Jaipur(VKIA))/6402(1)/2019-2020/1875-1878

7789Unit  Id   :

That suitable metering arrangement shall be provided & maintained at intake of 

raw water, process water consumption, effluent generation, effluent treated and 

treated effluent used for plantation respectively. The daily record of the same shall 

be maintained in separate log book and consolidated monthly record shall be 

submitted to Regional Officer, Jaipur (N).

 14 

That a log book shall be maintained to record daily consumption of raw material 

and production.

 15 

That the industry shall comply with provisions of the Hazardous Waste 

(Management, Handling & Trans-boundary Movement) Rules, 2016 and disposal of 

hazardous waste shall be ensured in according with the Rules.

 16 

That the industry shall ensure compliance of recommendation of Corporate 

Responsibility for Environment Protection (CREP) issued by the Central Pollution 

Control Board (CPCB), if applicable.

 17 

That no additional source of air pollution/ water pollution shall be installed 

without prior permission from the State Board.

 18 

That all the the emission sources and transfer points shall be provided with 

adequate pollution control measures.

 19 

That the industry shall carryout ambient air quality/stack monitoring & analysis of 

waste water from the laboratory recognized by Ministry of Environment & Forests 

(MoEF), Government of India/Rajasthan State Pollution Control Board.

 20 

That industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water.

 21 

The unit shall improve and maintain plantation in premises 22 

That 33% of the total area of industry’s premises shall be covered under tree 

plantation.

 23 

That industry shall furnish quarterly compliance report of consent conditions to 

the Regional Office, Jaipur (N).

 24 

That the industry shall submit application for renewal of consent to operate at 

least 4 months before expiry of this consent.

 25 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

Water Act and under section 38 of the Air Act.

 26 

That emission/effluents found to be discharged in excess of the standards 

prescribed shall be punishable under section 43 of the Water Act and under section 

37 of the Air Act.

 27 

That unit shall comply with all the conditions imposed by this Consent to Operate 

failing which stern action will be taken against the unit.

 28 

That industry shall submit details of ozone depleting substances within one month 

of issuance of this letter.

 29 
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Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2019-2020/CD/6349

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

14/08/2019

F(Tech)/JAIPUR(Jaipur(VKIA))/6402(1)/2019-2020/1875-1878

7789Unit  Id   :

 30 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act to review 

anyone or all the conditions imposed here in above and to make such variation as it 

deemed fit for the purpose of Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 31 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

32

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and to such other conditions as may, from time to time , 

be specified, by the State Board under the provisions of the aforesaid Act(s). Please note that, 

non compliance of any of the above stated conditions would tantamount to revocation of 

Consent to Operate and project proponent / occupier shall be liable for legal action under 

the relevant provisions of the said Act(s).

Yours Sincerely

This  bears the approval of the competent authority.

Group Incharge[ CD ]

Copy To:-

Regional Director (Nodel Officer of CGWA), 6-A, Jhalana Doongari, Jaipur 302004 for 

necessary action at your level.

1

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Jaipur (N) to 

ensure standards norms and monitor time to time for verification the compliance of 

consent to operate.

2

Master File.3

Group Incharge[ CD ]
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Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2018-2019/CD/6272

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

22/01/2019

F(Tech)/JAIPUR(Jaipur(VKIA))/5181(1)/2018-2019/6078-6080

36918Unit  Id   :

M/s Kaysons Pharma,

A-D-7, Devi Marg, Bani Park ,  Tehsil:Jaipur,

 District:Jaipur.

Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974.

Sub:

Your application for Consent to Operate dated 07/05/2018 and subsequent correspondence.Ref:

Consent to Operate under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) as amended to 

date and rules & the orders issued thereunder is hereby granted for your Drug Formulation 

plant situated at 1, Vigyan Nagar, Sarnadungar,  Tehsil:Jaipur(VKIA) District:JAIPUR , 

Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 01/07/2018 to 30/06/2028 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

 2 

Quantity with UnitTypeParticular

 100,000.00 NOS./DAYProductCAPSULE

 2,500.00 LITER/DAYProductLiquid Formulation

 500,000.00 NOS./DAYProductTablets

That this consent to operate is for existing plant, process & capacity  and separate consent  

to establish/operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2018-2019/CD/6272

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

22/01/2019

F(Tech)/JAIPUR(Jaipur(VKIA))/5181(1)/2018-2019/6078-6080

36918Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  0.500 

Septic Tank

NIL 0.500

Trade Effluent  0.050 

Solar Evaporation

NIL 0.050

That the Drug Formulation plant will comply with the standards as prescribed vide MOEF 

notification No. GSR 826(E) dated 16th November, 2009 with respect to National Ambient 

Air Quality Standards. 

 5 

That the total capital cost of the project shall not exceed to Rs. 23.04 Lacs for which 

includes the capital investment made in land, building, plant & machinery and 

other miscellaneous assets.

 6 

That water consumption at the industry shall not exceed from the existing water 

consumption i.e. 0.5 KLD without prior consent from the State Board and 

permission from Central Ground Water Authority

 7 

That industry shall not extract ground water without prior permission from CGWA. 

Entire water requirement shall be fulfilled through RIICO/tanker supply only.

 8 

That neither any ground water will be abstracted nor any ground water 

abstraction structure shall be constructed without obtaining prior permission from 

the Central Ground Water Authority (CGWA).

 9 

That the industry shall maintain complete zero discharge status outside the 

premises. No treated /untreated effluent (domestic & industrial) shall be 

discharged outside the premises and domestic effluent shall be dispose of into soak 

pit through septic tank.

 10 

That suitable metering arrangement shall be provided & maintained at intake of 

raw water, process water consumption, effluent generation, effluent treated and 

treated effluent used for plantation respectively. The daily record of the same shall 

be maintained in separate log book and consolidated monthly record shall be 

submitted to Regional Officer, Jaipur (N).

 11 

That a log book shall be maintained to record daily consumption of raw material 

and production.

 12 
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Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2018-2019/CD/6272

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

22/01/2019

F(Tech)/JAIPUR(Jaipur(VKIA))/5181(1)/2018-2019/6078-6080

36918Unit  Id   :

That the industry shall comply with provisions of the Hazardous Waste 

(Management, Handling & Trans-boundary Movement) Rules, 2016 and disposal of 

hazardous waste shall be ensured in according with the Rules.

 13 

That the industry shall ensure compliance of recommendation of Corporate 

Responsibility for Environment Protection (CREP) issued by the Central Pollution 

Control Board (CPCB), if applicable.

 14 

That no additional source of air pollution/ water pollution shall be installed 

without prior permission from the State Board.

 15 

That all the the emission sources and transfer points shall be provided with 

adequate pollution control measures.

 16 

That the industry shall carryout ambient air quality/stack monitoring & analysis of 

waste water from the laboratory recognized by Ministry of Environment & Forests 

(MoEF), Government of India/Rajasthan State Pollution Control Board.

 17 

That industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water.

 18 

The unit shall improve and maintain plantation in premises. 19 

That 33% of the total area of industry’s premises shall be covered under tree 

plantation.

 20 

That industry shall furnish quarterly compliance report of consent conditions to 

the Regional Office, Jaipur (N).

 21 

That the industry shall submit application for renewal of consent to operate at 

least 4 months before expiry of this consent.

 22 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

Water Act and under section 38 of the Air Act.

 23 

That emission/effluents found to be discharged in excess of the standards 

prescribed shall be punishable under section 43 of the Water Act and under section 

37 of the Air Act.

 24 

That unit shall comply with all the conditions imposed by this Consent to Operate 

failing which stern action will be taken against the unit.

 25 

That industry shall submit details of ozone depleting substances within one month 

of issuance of this letter.

 26 

 27 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act to review 

anyone or all the conditions imposed here in above and to make such variation as it 

deemed fit for the purpose of Water Act.
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Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2018-2019/CD/6272

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

22/01/2019

F(Tech)/JAIPUR(Jaipur(VKIA))/5181(1)/2018-2019/6078-6080

36918Unit  Id   :

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 28 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

29

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and to such other conditions as may, from time to time , 

be specified, by the State Board under the provisions of the aforesaid Act(s). Please note that, 

non compliance of any of the above stated conditions would tantamount to revocation of 

Consent to Operate and project proponent / occupier shall be liable for legal action under 

the relevant provisions of the said Act(s).

Yours Sincerely

This  bears the approval of the competent authority.

Group Incharge[ CD ]

Copy To:-

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Jaipur (N) to 

ensure the compliance and timely monitoring of the unit.

1

Master File.2

Group Incharge[ CD ]
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Regional Office Jaipur

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/Jaipur/12140

Opp. Road No 5, VKIA, Sikar Road, Jaipur

Phone: 0141-2332263

Jul 31 2023  7:23PM
F(Tech)/JAIPUR(Shahpura)/6886(1)/2021-2022/1269-1270

114460Unit  Id   :

M/s Gal Care Pharmaceutical Private Limited(Old Name M/s. Galcare Pharma)

PNo217,218 Manglam Industrial Park,Village Manoharpura 

and Kalyanpura, Shahpura ,  Tehsil:Shahpura

 District:JAIPUR

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 28/06/2023 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your Pharmaceutical Formulation plant situated at PNo217,218 Manglam 

Industrial Park Manoharpura and Kalyanpura Tehsil:Shahpura District:JAIPUR , 

Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 28/06/2023 to 31/05/2033 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 

Quantity with UnitTypeParticular

 2,000.00 PIECES / DAYProductCREAM

 38,000.00 PIECES / DAYProductCREAM/COSMETICS

 300,000.00 PCS PER DAYProductMedicine Capsule

 300,000.00 PCS PER DAYProductMedicine Tablet

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Regional Office Jaipur

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/Jaipur/12140

Opp. Road No 5, VKIA, Sikar Road, Jaipur

Phone: 0141-2332263

Jul 31 2023  7:23PM
F(Tech)/JAIPUR(Shahpura)/6886(1)/2021-2022/1269-1270

114460Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  1.000 

Septic Tank and Soakpit

NIL 1.000

Trade Effluent  1.000 

On land for Plantation/ 

Horticulture inside the factory 

premises

NIL 1.000

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

D G SET( 320KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

That the Trade Effluent shall be treated before disposal so as to conform to the standards 

prescribed  under the Environment (Protection) Act-1986 for disposal Into Inland 

Surface Water . The main parameters for regular monitoring shall be as under

 6 
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Regional Office Jaipur

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/Jaipur/12140

Opp. Road No 5, VKIA, Sikar Road, Jaipur

Phone: 0141-2332263

Jul 31 2023  7:23PM
F(Tech)/JAIPUR(Shahpura)/6886(1)/2021-2022/1269-1270

114460Unit  Id   :

StandardsParameters

Total Suspended Solids Not to exceed 100 mg/l

pH Value Between 5.5 to 9.0

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Arsenic ( as As ) Not to exceed 0.2 mg/l

Mercury ( As Hg ) Not to exceed 0.01 mg/l

Lead ( as Pb ) Not to exceed 0.1 mg/l

Sulphide ( as S ) Not to exceed 2.0 mg/l

Phenolic Compounds ( as C6H5OH ) Not to exceed 1.0 mg/l

Chromium (Hexavalent) Not to exceed 0.1  mg/l

Cyanide (as CN) Not to exceed 0.1 mg/l

Bio-assay Test Minimum 90% survival after 

96 hours with at 100% effluent

Chemical Oxygen Demand Not to exceed 250 mg/l

Phosphate (as P) Not to exceed 5.0 mg/l

That this Consent to operate shall be valid for operating a pharmaceutical 

formulation unit within the premises of Plot No. 217, 218 Manglam Industrial Park 

Village - Manoharpur & Kalyanpura, NH-08, Shahpura duly converted for industrial 

purpose.

 7 

That this Consent to operate shall not be valid for operating process, plant & 

machinery for manufacturing products/ carrying out operations covered under the 

provisions of EIA Notification dated 14/09/2006, without obtaining prior 

Environment Clearance under the provisions of the said notification and 

consequential consent from the State Board.

 8 
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Regional Office Jaipur

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/Jaipur/12140

Opp. Road No 5, VKIA, Sikar Road, Jaipur

Phone: 0141-2332263

Jul 31 2023  7:23PM
F(Tech)/JAIPUR(Shahpura)/6886(1)/2021-2022/1269-1270

114460Unit  Id   :

That this consent to operate shall not be valid for manufacturing of any Bulk 

Drug/Active Pharmaceutical Ingredient (API). That the industry shall procure 

APIs/bulk drugs to be used for formulation purposes and record of the same along 

with other raw materials and production (product wise) shall be maintained.

 9 

That the industry shall not use any raw material which either reacts in the process 

or acts as a catalyst.

 10 

That industry shall not have any ground water abstraction structure for sourcing 

water. The industry shall comply with the guidelines/ provisions of Central Ground 

Water Authority (CGWA). The industry shall ensure that ground water is not 

abstracted in violation of these provisions/guidelines.

 11 

That the total water requirement of the complete industry shall not exceed 1.6 KLD, 

which includes 01 KLD industrial usage, 0.6 KLD domestic usage. The source of 

water shall be outsourced water supply.

 12 

That industry shall maintain water meters for measuring the quantity of fresh 

water intake, water consumed in various processes, effluent generated, treated in 

Effluent Treatment Plant, recycled & effluent disposed/utilized. The daily record of 

all the meter readings shall be maintained in separate log-book and monthly 

summary shall be submitted to this office.

 13 

That industrial waste waster shall be treated through Effluent Treatment Plant of 

adequate capacity and treated industrial waste water shall be utilized for 

plantation/horticulture inside the factory premises. No industrial effluent shall be 

allowed to discharge outside the premises of the unit and unit shall maintain zero 

discharge status.

 14 

The industry shall maintain Zero Liquid Discharge status inside as well as outside 

the premises.

 15 

That all the plant & machinery shall be well equipped with fume extraction & 

treatment system for any fumes generated from the process, use of solvents etc.

 16 

This consent is not evidence for ascertaining entitlement of land. 17 

That the industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water.

 18 

Minimum 33 % of the area for the industry should be covered by plantation and 

plantation shall be carried out to develop a green belt along the periphery.

 19 

That the industry shall comply with the provisions of the Hazardous and Other 

Wastes (Management and Transboundary Movement) Rules, 2016 and apply for 

the same within 30 days from date of issuance of this letter.

 20 

That the industry shall maintain good housekeeping. 21 
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Regional Office Jaipur

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/Jaipur/12140

Opp. Road No 5, VKIA, Sikar Road, Jaipur

Phone: 0141-2332263

Jul 31 2023  7:23PM
F(Tech)/JAIPUR(Shahpura)/6886(1)/2021-2022/1269-1270

114460Unit  Id   :

That the industry shall neither use any raw material banned nor manufacture any 

pharmaceutical formulation banned by the appropriate Government or any other 

competent authority.

 22 

It shall be responsibility of the applicant and/or owner of land to ensure that the 

land use confirms the appropriate conversion for the intended purpose.

 23 

That this consent to operate shall be subject to compliance of any direction or 

order passed by court of law in the matter.

 24 

That if the project cost exceed Rs. 442.05 Lakh, the unit shall take/obtain 

modification in consent to establish/operate after paying fee as applicable.

 25 

That the unit shall comply with the prescribed standards as per Environment 

Protection Act, 1986.

 26 

That this consent shall cease to be valid in case of any change in 

p r o d u c t / p r o c e s s / o p e r a t i o n / r a w  m a t e r i a l /  c a p a c i t y /  a r e a  o r  i n 

information/documentsubmitted/uploaded at the time of seeking consent.

 27 

That submission of any incorrect or partial information/false documents or 

concealment or misrepresentation of material facts shall make the 

applicant/industry/ process/ project liable for legal action, under the provisions of 

Water (Prevention & Control of Pollution) Act’1974 & Air (Prevention & Control of 

Pollution) Act’1981, which may include imprisonment and/or penalty as per the 

provisions of the statutes.

 28 

That no Single Use Plastic (SUP) item, which is banned vide Ministry of 

Environment, Forest and Climate Change (MOEF & CC), Government of India 

notification dated 12.08.2021 shall be used in the industry/unit premises.

 29 

That proponent shall obtain the necessary permission from the forest department, 

or other department/authority in concern if the stone crusher falls/comes under 

such area/ purview or scope of concern of forest, eco sensitive zone, conserved area 

and within the boundary limits of any national park, sanctuary or other area 

defined by the forest department,any authorities in concern time to time. The sole 

responsibility of obtaining the permission from the departments in concerns i.e 

forest department, Wild Life Board or other departments is of project proponent. 

The project proponent shall ensure the operation of industry only after obtaining 

the permission from the departments in concern (if applicable).

 30 

That unit shall operate & maintain the ETP of capacity 02 KLD for treatment of 

trade effluent generate.

 31 
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Regional Office Jaipur

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/Jaipur/12140

Opp. Road No 5, VKIA, Sikar Road, Jaipur

Phone: 0141-2332263

Jul 31 2023  7:23PM
F(Tech)/JAIPUR(Shahpura)/6886(1)/2021-2022/1269-1270

114460Unit  Id   :

That this consent to operate is subject to post audit/verification of pollution 

control measures and consent conditions. In case it is found during post inspection 

that the unit has flouted conditions of the consent and/or is having inadequate 

pollution control measures and/or unable to meet the prescribed standards, this 

consent will be revoked without any further notice in the matter.

 32 

That the industry shall apply for renewal of consent to operate before 04 months 

from expiry of this consent.

 33 

 34 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 35 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

36

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

37

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
38

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
39

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

40
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Regional Office Jaipur

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/Jaipur/12140

Opp. Road No 5, VKIA, Sikar Road, Jaipur

Phone: 0141-2332263

Jul 31 2023  7:23PM
F(Tech)/JAIPUR(Shahpura)/6886(1)/2021-2022/1269-1270

114460Unit  Id   :

41 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

42 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours sincerely,

Regional Officer[ Jaipur ]

Copy to:-(A):

Master File.1

Regional Officer[ Jaipur ]
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Regional Office Jaipur

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2019-2020/Jaipur/8678

Opp. Road No 5, VKIA, Sikar Road, Jaipur

Phone: 0141-2332263 

15/11/2019

F(Tech)/JAIPUR(Chomu)/6031(1)/2019-2020/1476-1477

97495Unit  Id   :

M/s S.A. PHARMACHEM PRIVATE LIMITED

220 UDYOG BHAWAN SONAWALA ROAD GOREGAON (EAST) , 

MUMBAI Tehsil:GOREGAON (EAST) MUMBAI

 District:MUMBAI

Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 26/04/2019 and subsequent correspondence.Ref:

Consent to Operate under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 

21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 

Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for 

your S.A. PHARMACHEM PRIVATE LIMITED plant situated at E-12,E-12 A RIICO 

INDUSTRIAL AREA KALADERA JAIPUR Tehsil:Chomu District:JAIPUR , Rajasthan, subject to 

the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 26/04/2019 to 31/03/2029 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

 2 

Quantity with UnitTypeParticular

 70.00 MTPDProductBYPASS PROTEIN

 50.00 MTPDProductFeed Supplement

That this consent to operate is for existing plant, process & capacity  and separate consent  

to establish/operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Regional Office Jaipur

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2019-2020/Jaipur/8678

Opp. Road No 5, VKIA, Sikar Road, Jaipur

Phone: 0141-2332263 

15/11/2019

F(Tech)/JAIPUR(Chomu)/6031(1)/2019-2020/1476-1477

97495Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  0.250 

Septic Tank and Soakpit

NIL 0.250

That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under:

5

Sources of Air Emmissions Pollution Control 

Measures

Prescribed

StandardParameter

DG SET( 125KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , 

ADEQUATE STACK 

HEIGHT

----

Diesel Fired Boiler( 300KG) ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , 

ADEQUATE STACK 

HEIGHT

----

This consent is not evidence for ascertaining entitlement of land. 6 

It shall be responsibility of the applicant and/or owner of land to ensure that the 

land use confirms the appropriate conversion for the intended purpose.

 7 

That proponent shall carryout plantation in 40% area of the land. 8 

That appropriate measures shall be taken for scientific disposal of Boiler Blow 

Down.

 9 
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Regional Office Jaipur

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2019-2020/Jaipur/8678

Opp. Road No 5, VKIA, Sikar Road, Jaipur

Phone: 0141-2332263 

15/11/2019

F(Tech)/JAIPUR(Chomu)/6031(1)/2019-2020/1476-1477

97495Unit  Id   :

That any variation/deviation at any stage related to capital investment of unit is 

observed the sole responsibility is of project proponent.

 10 

That no ground water extraction shall be there without prior permission from 

central ground water authority.

 11 

That no industrial trade effluent shall be discharged either on land/sewer/well 

inside/ outside the premises so as to maintain zero discharge.

 12 

That suitable measures for rain water harvesting for artificial recharge of ground 

water shall be taken.

 13 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

water and section 38 of the Air Act.

 14 

That proponent shall pay the fee (if applicable) for the past period as per 

provisions made by the State Board.

 15 

That if the project cost exceed Rs. 91.91 Lacs, the unit shall take/obtain 

modification in consent to establish/operate after paying fee as applicable.

 16 

That unit shall comply with prescribed standards as per EP Act, 1986. 17 

That proponent shall install the effluent treatment plant (ETP) of adequate 

capacity for treatment of industrial waste water (if any).

 18 

That there shall be no generation of waste water from any 

process/procedure/operation carried out by the unit and unit shall maintain zero 

liquid discharge.

 19 

That this consent to operate shall be subject to compliance of any direction or 

order passed by court of law in the matter.

 20 

That this consent is being issued on the basis of documents/ information 

uploaded/ submitted by the applicant/ industry/ process/ project. The liability of 

veracity and correctness of the uploaded/submitted document/ information shall 

solely be of the applicant only.

 21 

Any wrong or partial information/ concealment of facts or deviation from material 

facts shall make this consent null & void.

 22 

That this consent shall cease to be valid in case of any change in 

product/process/operation/raw material/ capacity/ area or in information/ 

document submitted/uploaded at the time of seeking consent.

 23 

That this consent shall cease to be valid in case of any change in 

product/process/operation/raw material/ capacity/ area or in information/ 

document submitted/uploaded at the time of seeking consent.

 24 

That proponent shall not use pet coke as a fuel without prior permission of State 

Board.

 25 
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Regional Office Jaipur

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2019-2020/Jaipur/8678

Opp. Road No 5, VKIA, Sikar Road, Jaipur

Phone: 0141-2332263 

15/11/2019

F(Tech)/JAIPUR(Chomu)/6031(1)/2019-2020/1476-1477

97495Unit  Id   :

That submission of any incorrect or partial information/false documents or 

concealment or misrepresentation of material facts shall make the applicant/ 

industry/ process/ project liable for legal action, jointly as well as severally, under 

the provisions of the Indian Penal Code’1860, Information Technology Act’2000, 

Water (Prevention & Control of Pollution) Act’1974 & Air (Prevention & Control of 

Pollution) Act’1981, which may include imprisonment and/or penalty as per the 

provisions of the statutes.

 26 

That proponent shall obtain the necessary permission from the other 

departments/authorities in concern if the industrial activity falls/comes under 

such area/ purview or scope of such departments/authorities in concern from time  

to time. The sole responsibility of obtaining the permission from the 

departments/authorities in concern is of project proponent. The project proponent 

shall ensure the operation of the industry only after obtaining the permission from 

the departments/authorities in concern (if applicable).

 27 

That the grant of this consent is issued from the environmental angle only, and 

does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and  

complete responsibility, to comply with the conditions laid down in all other laws 

for the time-being in force, rests with the industry/unit/project proponent.

 28 

That the grant of this consent shall not, in any way, adversely affect or jeopardize 

the legal proceedings, if any, instituted in the past or that could be instituted 

against unit by the State Board for violation of the provisions of the Act or the Rules 

made there under.

 29 

That unit shall not engaged in any activity which needs Environment clearance 

under provision of Environment impact assessment notification 2006 & 

amendment till date.

 30 

The unit shall channelise shop floor or fugitive emissions through a stack of twelve 

meters height or at least two meters above the top most point of the building or 

shed or plant in the industry, which so ever is higher.

 31 

Storm water for a plant, a unit shall not be allowed to mix with effluent and/or 

floor washings.

 32 

Storm water within the battery limits of a unit shall be channelized through 

separate drain or pipe passing through a High Density Poly ethylene (HDPE) lines 

pit having holding capacity of 10 minutes (hourly average) or rainfall.

 33 

That proponent shall not throw the industrial waste outside the factory premises 

and shall not burn the discarded material/waste in open area and shall provide 

the same to registered users & recyclers.

 34 
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Regional Office Jaipur

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2019-2020/Jaipur/8678

Opp. Road No 5, VKIA, Sikar Road, Jaipur

Phone: 0141-2332263 

15/11/2019

F(Tech)/JAIPUR(Chomu)/6031(1)/2019-2020/1476-1477

97495Unit  Id   :

 35 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and  under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of Air Act & Water 

Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 36 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

37

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and project proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours Sincerely

Regional Officer[ Jaipur ]

Copy To:-(A):

Master File.1

Regional Officer[ Jaipur ]
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/CD/6985

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Mar 15 2024  5:19PM
F(Tech)/Udaipur(Mavli)/7303(1)/2023-2024/7516-7518

115708Unit  Id   :

M/s M/s Radhey Bio. Tech Pvt.Ltd.,

Reg. Office 2 nd Floor Tower-A Building No. 9 DlF Cyber City 

Phase -III Gurgaon  , Gurgaon Tehsil:Delhi

 District:Delhi

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 26/12/2023 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your Drug  and drug intermediate plant situated at Village- Mandap Patwar 

Circle Palanakhurd Mandap Patwar Tehsil:Mavli District:Udaipur , Rajasthan, subject to 

the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 15/03/2024 to 28/02/2029 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/CD/6985

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Mar 15 2024  5:19PM
F(Tech)/Udaipur(Mavli)/7303(1)/2023-2024/7516-7518

115708Unit  Id   :

Quantity with UnitTypeParticular

 120.00 MTPAProductCEFDINIR

 120.00 MTPAProductCEFIXIME TRIHYDRATE

 120.00 MTPAProductCHLORZOXAXONE

 120.00 MTPAProductClopedogrel Bisulfate

 60.00 MTPAProductFebantel

 300.00 MTPAProductFLUCONAZOLE

 480.00 MTPAProductGUAIFENESIN

 60.00 MTPAProductLacosamide

 120.00 MTPAProductLevofloxacin Hemihydrate

 180.00 MTPAProductMethocarbamol

 120.00 MTPAProductOFLOXACIN

 120.00 MTPAProductOmeprazole

 120.00 MTPAProductORNIDAZOLE

 120.00 MTPAProductTrazodone HCL

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/CD/6985

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Mar 15 2024  5:19PM
F(Tech)/Udaipur(Mavli)/7303(1)/2023-2024/7516-7518

115708Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  2.000 

To be treated in STP and to be 

used in plantation and 

horticulture

NIL 1.800

Trade Effluent  129.600 

Sludge & Evaporation Loss

115.200 14.400

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

One Coal/ Wood/ Briquette 

Fired Boiler( 3TPH)

ADEQUATE STACK 

HEIGHT , Multi Cyclone 

, Scrubber

600 mg/Nm3 at 

6 percent dry O2

SO2

150 mg/Nm3Particulate 

Matter

300 mg/Nm3 at 

6 percent dry O2

NOx

One DG-Set( 500KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

That the Drug  and drug intermediate plant will comply with the standards as prescribed 

vide MoEF notification No. GSR 826(E) dated 16th November, 2009 with respect to 

National Ambient Air Quality Standards. 

 6 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/CD/6985

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Mar 15 2024  5:19PM
F(Tech)/Udaipur(Mavli)/7303(1)/2023-2024/7516-7518

115708Unit  Id   :

That the Domestic Sewage shall be treated before disposal so as to conform to the 

standards prescribed under the Environvent (Protection) Act-1986for disposal Into 

Inland Surface Water. The main parameters for regular monitoring shall be as under:

 7 

Parameters Standards

pH Value Between 6.5 to 9.0

Biochemical Oxygen Demand (3 days at 27C) Not to exceed 10 mg/l

Chemical Oxygen Demand Not to exceed 50 mg/l

NH4 (N) 5  mg/l

N total 10 mg/l

Total Suspended Solids Not to exceed 20 mg/l

Fecal Coliform (MPN per 100 ml ) Not to exceed 100

That this consent to operate is valid for the manufacturing of drug and drug 

intermediate products as mentioned at condition no. 2 of this consent to operate.

 8 

That the industry shall comply with all the conditions of Environmental Clearance 

i s s u e d  b y  t h e  S E I A A ,  G o v t .  o f  R a j a s t h a n ,  v i d e  l e t t e r  n o . 

F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.5(f)(19580)/2019-20 dated 11.09.2021.

 9 

That the total capital investment of plant as per the C.A certificate submitted as on 

05.12.2023 is  Rs. 41.12 crs, which includes the cost of land, building, plant & 

machinery and  miscellaneous assets only. In case of any increase in total capital 

investment a additional fee as per the fee notification dated 26/05/2016 shall be 

required to be deposited.

 10 

That industry shall not carryout any modification/change in process or 

manufacture/produce any other products/byproducts, which require environment 

clearance as per the provisions of Environment Impact Assessment Notification 

dated 14/09/2006, notified by Ministry of Environment & Forests, Government of 

India.

 11 

That the total water consumption of the industry for manufacturing drugs & drug 

intermediates shall not exceed 164.8 KLD which shall be met from Ground water 

(47.8 KLD) and recycled water (117 KLD).

 12 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/CD/6985

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Mar 15 2024  5:19PM
F(Tech)/Udaipur(Mavli)/7303(1)/2023-2024/7516-7518

115708Unit  Id   :

That the industry shall submit copy of NOC from CGWA for the abstraction of 

ground water as soon it is received from CGWA.

 13 

That the domestic waste water shall be treated in sewage treatment plant (STP) up 

to the norms mentioned of conditions no. 7 and treated domestic waste water shall 

be used for plantation within the premises.

 14 

That the trade effluent generated from the industry shall be treated through 

Effluent Treatment Plant followed by Multi Effect Evaporator Plant of adequate 

capacities.

 15 

That the industry shall not discharge treated/untreated industrial effluent inside 

and/or outside the premises in any case.

 16 

That the industry shall maintain zero liquid discharge status inside as well as 

outside the premises all the time.

 17 

That the industry shall provide and maintain metering arrangement for raw water 

intake, water used in different purposes and measuring of effluent generated, 

treated, used & disposed, ETP inlet & outlet, MEE, MVRE permeate and reject, and 

STP inlet and outlet. The daily log book shall be maintained.

 18 

That the sludge generated from the Effluent Treatment Plant & MEE shall be 

disposed off scientifically through waste disposing facility in accordance with the 

provisions of the Hazardous & Other Wastes (Management & Trans-boundary 

Movement) Rules, 2016.

 19 

That a log book for operation of Effluent Treatment Plant, Sewage Treatment Plant 

& MEE shall be provided to record daily consumption of chemicals and running 

hours of ETP, STP & MEE shall be maintained. Also record of periodic 

cleaning/change of filter media of pressure sand filter should be mentioned in log 

book.

 20 

That the industry shall not use pet coke/furnace oil in any process/service/utility 

in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein 

ban has been imposed on the use of pet coke and furnace oil in the State of 

Rajasthan.

 21 

That all the pipe lines carrying effluent/water/liquid shall be kept above ground 

level and with proper color coding. No flexible piping or drains shall be provided 

for carrying of liquids.

 22 

That the industry shall make arrangements for proper channelizing of storm water 

and process waste shall not be allowed to mix with storm water.

 23 

That proper & scientific arrangement shall be made for utilization of treated 

domestic waste water for plantation so as to ensure that cess pool formation is not 

created in the premises or in the plantation area.

 24 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/CD/6985

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Mar 15 2024  5:19PM
F(Tech)/Udaipur(Mavli)/7303(1)/2023-2024/7516-7518

115708Unit  Id   :

That industry shall maintain stack of adequate height and acoustic enclosure at 

one D.G set of 500 KVA capacity as per the norms prescribed by CPCB.

 25 

That the industry shall maintain stack of required adequate height and adequate 

air pollution control measures at one Coal/Wood/ Briquette fired boiler of 3.00 TPH 

capacity to achieve the norms as mentioned at condition no. 5.

 26 

That safe and adequate infrastructure facilities for stack emission monitoring shall 

be provided & maintained as per CPCB guidelines at the stack of 

Coal/Wood/Briquette fired boiler of 3.00 TPH capacity.

 27 

That the industry shall comply with the Effluent & Emission standards for Bulk 

Drug and Formulation (Pharmaceutical) industry as notified by MoEF&CC, New 

Delhi vide notification no- G.S.R54(E) dated 06/08/2021.

 28 

That industry shall maintain the centralized air cleaning system i.e fume collection 

hoods, etc., so as to remove the Volatile Organic Compounds emitted from the 

reactor vents etc.

 29 

That industry shall maintain the continuous online (24 x 7) emission/effluent 

monitoring system along with flow meter & PTZ cameras in accordance with 

guidelines issued by Rajasthan State Pollution Control Board/Central Pollution 

Control Board and ensure its connectivity with CPCB & RSPCB server for 

transmission of data.

 30 

That effective control measures shall be provided & maintained to control fugitive  

emissions during processing, transportation, packing etc.

 31 

That industry shall undertake regular cleaning and wetting of roads for control of 

fugitive dust emissions.

 32 

That industry shall provide & maintain wall to wall carpeting in vehicle movement 

areas within premises to avoid re-entrainment of road dust.

 33 

That industry shall maintain good house-keeping all the time. 34 

That the industry shall comply with the provisions of the Manufacture, Storage & 

Import of Hazardous Chemical Rules, 1989 and Hazardous Waste (Management, 

Handling & Transboundary Movement) Rules, 2016 and Public Liability Insurance 

Act,1991.

 35 

That industry shall not install any other sources of Air pollution/Water pollution 

without obtaining prior Consent to Establish from the State Board.

 36 

That the Industry shall develop plantation in 33% of total plot area to maintain air 

quality around the Industry and maintain good housekeeping in the premises.

 37 

That industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water.

 38 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/CD/6985

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Mar 15 2024  5:19PM
F(Tech)/Udaipur(Mavli)/7303(1)/2023-2024/7516-7518

115708Unit  Id   :

That emission/effluents found to be discharged in excess of the standards 

prescribed shall be punishable under section 43 of the Water Act and under section 

37 of the Air Act.

 39 

Poly urethane (PU- closed cell) of at least 20 mm thickness should be used on 

ground surface for controlling the Noise and vibration, where D.G set or heavy 

machinery is set up.

 40 

Poly urethane (PU- closed cell) of at least 20 mm thickness should be used on 

ground surface where stone breaking/cutting, steel cutting or such type of Noise 

generating machinery are available to control Noise and vibration.

 41 

That Suitable Noise Barrier/acoustical treatment as an enclosure of the Noise 

generating machine must be provided to further reduce Noise and Air Born 

vibration at the source.

 42 

For industry worker where Noise is dominant, use of Ear plug/Headphone is must 

to avoid exposure to high noise levels.

 43 

That if the Noise level resulting from industry is more than 70 dB(A) hourly in any 

24 hours near boundary wall of the industrial unit, the industry must provide the 

Noise barrier on the wall to protect the neighbour/neighboring industrial unit.

 44 

That the industry shall carryout noise monitoring near the noise generating unit to 

evaluate the noise exposure to the workers and at the boundary from State Board 

laboratory.

 45 

That industry is being directed to provide Poly urethane (PU- closed cell) of at least 

20 mm thickness on ground surface below all heavy/noise generating 

machinery/D.G set with in a period of one year. In case the PP is unable to do so, a 

detailed justification should be submitted along with an undertaking to the effect 

that Poly urethane (PU- closed cell) shall be provided at the time of 

relocating/replacing the machinery/ D.G set.

 46 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

Water Act and under section 38 of the Air Act.

 47 

That this consent is valid subject to fulfillment of all the other statutory 

requirements in other laws/Acts/Rules as applicable.

 48 

That industry shall submit quarterly compliance report of consent conditions to 

this office as well as Regional Office, Udaipur.

 49 

That the industry shall provide and maintain separate energy meters at pollution 

control measures, sewage treatment plant & effluent treatment plant. The daily 

record of the energy consumption (Units) shall be maintained in separate log-book.

 50 

That the industry shall provide and maintain display board for Hazardous waste as 

per HOWM Rules, 2016 and sign board at Hazardous waste storage room.

 51 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/CD/6985

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Mar 15 2024  5:19PM
F(Tech)/Udaipur(Mavli)/7303(1)/2023-2024/7516-7518

115708Unit  Id   :

That the industry shall provide water meters at inlet of ETP & recycling 

arrangement, separate energy meters for STP & ETP, display board of hazardous 

waste at main gate, sign board at hazardous waste storage room and safe & 

adequate infrastructure facilities for stack emission monitoring of 03 TPH 

Coal/Wood/Briquette fired boiler within 03 months of issuance of this consent to 

operate, failing which, Bank Guarantee of amount Rs. 15,000/- bearing no. 

002BG01240750002 dated 15.03.2024 shall be forfeited and action for revocation of 

Consent to Operate may be initiated by the State Board.

 52 

 53 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 54 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

55

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

56

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
57

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
58

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

59
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2023-2024/CD/6985

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-2716906

Mar 15 2024  5:19PM
F(Tech)/Udaipur(Mavli)/7303(1)/2023-2024/7516-7518

115708Unit  Id   :

60 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

61 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours sincerely,

This  bears approval of the competent authority.

Group Incharge[ CD ]

Copy to:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Udaipur to ensure 

compliance of consent conditions.

1

Master File.2

Group Incharge[ CD ]
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Registered肥―mail

F.No.RPCB/Alwar/(KOT‐286)380〆3c[|

GЮup ln― charge(CD)

Raiastllan state Polluion Colatrol Board,

04,Institutional Areち Jhalana Doongri,

Jalpur,町asthan_302004.

Sub‐ Regarding venflcation of M/s Otsuka Chcmical lndia Ltd.(Unit ID―

680),loCated at SP‐ 3‐ 10,RICO Illdustrial Area9 Keshwana,Te魅 11‐ Kotpudi,

District‐ Kotputli¨ Bchror.

Re■ 1.Hcad Offlce並ow cause notice dated 03/10/2023 and cmail dュ tcd

27/10/2023.

2.Inspcction of the unit dated 02/H/2023 alld illspection/samplillymnitOrhg

dated 06/12/2023.

Sir,

With ttfcrcncc to above ci"d sllbioCt and referrcd le■ cr/cm凛 1,the unt was

inspccted by State Board Orlcial on 02/H/2023 and inspection/sampling/monitoring

on 06/12/2023. Veriflcation report is hcreby enclosed for kind infomation and

necessary ac● on at Head Orlce Level.

Yours sincerely,

Encl: - As above.

oate: \!.\2- 9-o9-\

Reglonal Olfice
RA'ASTHAN STATE POLLUTION CONTROL BOARD

D-Bloek, Anbcdkar Ifagar, Alwar-3OlOOl
E maiF ro.alwar@gmail.com Website www,environment.raiasthan,aov.in

(D∝pendra Jhttal)

SEE and R]7gnl'ZIII

2491481
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Inspectlon Report

With reference to the Head Office show cause notice dated 03/10/2023, email

dated27ll0l2023 and in continuation with the Regional Offrce, Jaipur (North) inspection

report dated 2310112022, the industry was inspected on 0211112023 and

inspectionlsamplingmonitoring conducted on 0611212023. Following observations were

-orlo 
Jrr.i-- incnanfinr.-rtlsuv vq 1116 lrrJlJvvrrurr.

1 a. Name of
' Industry:

Jhe M/s.Otsuka Chelnical lndia Ltd。 (Unit ID-680)

b. Address of the

Industry:

SP‐3-10,RIIC0 1ndustrlal Area,Keshwana・ Tehsil―

Kotputli,Disttct― Kotpttli¨ Behror

c. E-mail: hd_comm@otsukaindia. com

d. Fax:

e. Mobile: 9309404373

f. Telephone:

2. Date of Inspection: 02/11/2023 and 06/12/2023

3. Name and Designation

of the Person Contacted:

ShriK.K.Khalnani,α iCC President)

4. Type of Industry: API and Bulk Drugs manufacturing

5. Nature of Industry: Air and water polluting as well as hazardous waste

generating.

6。 Size of Industry: Largel

Mediuml'Small

Large

7. Category of Industry:

Red/ Orange/ Green/

Others

Red

8. Status of Operation:

Operational/ Non-

operationaV Closed/ Any
other

Operational

9. List of Partners/

Dfuectrorsi prr)prietor

with addresses:

Attached with the application

10。 Status of consent under

Water and Air Acts

● CTO vide letter dated 19/02/2021,for CDTR― Pl

@30MTA,vdid up to 30/11/2023.
o CTO vide letter dated 24/03/2022,for GCLE@

700 MTA and lohexol@250 MTA,valid up to
30/06/2026.

● CⅢ vide letter dated 20/09/2022 for BMH&
ADA-2@240 MTA and GCLE@800 MTA,
valid up to 30/04/2027 or date of oolninencelnent

ofpЮduction,whichever is oarlier.
e CTO application dated 13/07/2023 for CDTR― PI

@30 MTA,pending at HO.
● CTO application dated 17/08/2023 for BMH&
ADA‐2(a240 MTA and GCLE(D800 MTA,

雉Page 1 of 10
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pending at HO.

Statris of Authorization
r-rneler H and OW (M and

TM) Rules,2016

●  Anぬoriztation foF Ⅳ  CategOrles 35.1,35.3,37.3
and 5.l for capacities 03 MTA,75 MTA,1500
MTA and 02 KL/A,valid up to 31/03/2026.

o Authorization for ttansportation of HW(haVing

02 vehicles),Valid up to 03/05/2025。

●  HWV au■orrizatior.application dated 10/03/2023
for categories 37.2,35.3,37.3,33.2,33.l and 5。 1

with capacities 03 MTA,200 MTA,3000ヽ ぼA,

07 MTA, 500 Nos./Amllm and 02 KL/A,
pending at HO.

12. Name of Raw materials

with quantity (per day or
month or annum)

As per consent application(s)

13. Name of product(s) and

By-Products

manufactured with
quantity (per day or
month or annum)

Exlstingト

CDTR‐PI@30MTA
GCLE@700 MTA
Iottxol@250 MTA

For expanslon:―

BMH&ADA‐ 2@240 MTA
CCLE@800M'1｀A

”
■ 綺  deViatim ■om
earlier CTO

Yes, Untt htt appliedお r Collsent缶 Operat―

ExPansiOn for production of BMH&ADA-2@240
MTA and GCLE@800 MTA.

15。 Any deviation from
earlier authorization

Yes. Unit has added 03 HW categories of 37.2. 33.2

and 33.1, increased generation capacities of HW
categories 35.3 arui s7.J ano not mentioneci HW
category 35.1 in the application dated 1010812023.

16. Information related to
Hazardous Waste

As per point nos. 11 and 15.

17. Any deviation from
obsen'ations from
previous inspection
report in permanent

features

Yes, unit has applied for expansion in the

producisiproduct categories/IlW categories&IW

generation capacities as mentioned in above points.

18. Any other relevant
Information

/

Water consumpfion details:
o Total water requirement (Fresh + Recycled) of

the industry is Approx. 909 KLD but after
expansion it will be approx. ll72 KLD(as per

the CTO dated 2410312022 and CTE dated

29rc912022). Fresh w'ater demand (Apprcx.
800 KLD iN per CTE dated 2010912022) of the
unit is fulfilled through Bore-wells (05 Nos.).
However, {N per the log-book, the average
daily fresh water consumption for the month of

Page 2 of 10
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Details of water/ waste
water sample collected
during inspection

Oct濠ぅ2023,itis about456 KLD.

Details of Water pollution sources and pollution

control lneasures

● Thc method of treatment of wastcwater is

sallle お of tlle observa●oI、  duFil13 1ast

inspection dated 20/01/2022 exccpt the fact

that thc unit is plalming to install a 3rd calendar

in MEE―II and an additional ATFD‐ IH.

Details of Air DOllutton sourc∝ attd,oll■tio曇

controI Ineasures

● 03 Coal flred boilers(18 TPH,12 TPH,10
TH)and 01 HSD ired incinerator of 800
Litres/hr is installed in the llnit.

● Unit has provided ESP and then stack of
height appЮ x.50 meters at the 18 TPH boiler

宙 i monitoring iacility.

o Unit has provided common PCMs at 12 TPH
and l0 TPH boilers which consist of Bag
house and stack of height approx. 40 meters
with monitoring facility.

o Unit has provided venturi *'et scrubber and
stack of height approx. 30 meters with
monitoring facility at the incinerator.

o Unit has also installed 05 D.G. sets of 1500

KV'A each, with acoustic enciosure and stack
height of 30 meters at each D.G. ser with
monitoring facility.

Details of hazardous waste
r Gcncration *as pcr thc authorization datcd

301031202r.
Unit has submitted almual report for the FY

2022‐ 23.

Storage room has been provided.

board

Wastewater samples ttom following locations were

conected on dated 06/12/2023:

1.hlet ofET
2.After secondary clarifler

3.After ACF(i.e.MVRE Inlety

|ぶ:sttКtttiiFT"諏、“Кぉmdwithin the

Specific non-
comp liances/shortcomin
gs, (if any) observed
during Inspection:

Stack monitoring of following stacks conducted onDetails of airlemission

Page 3 of 10

19. Nil

20.

21.
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l. Stack attached with the boiler of 18 TPH,
4 rr6n C,--l:,- -l------t - - -f onn t lt---. n---L. rrJL' rrltr(r Ululllgratul ()l ouu l-lucs/rll.

Monitoring reports have been enclosed. The
parameters were found within the prescribed emission
standards.

Page 4 of 10

GPS based photographs taken during inspection are as follows:-
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Effluent Treatment Plant llulti-Parameter Analyser ( csrtrr.d )
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(Rohit Meena)

sso, l? rg,flrwq,AEE

Recommendations of Regional Officer:-

In view of above observations and the

reports, pending consent to operate application

results of stack monitoring and wastewater analysis

may be considered for grant if deem fit.

(  →
Rcgiona1 0賢 icer

Page 10 of 10

2591491



FORM. X
RAJASTHAN STATE POLLUTION CONTROL BOARD

REPORT OF THE STATE BOARD ANAIXST
(See Rule - l0)

Final RePort

Reporl No. : 2937

l;::Jiru:.-,;i:il'x}?'*rn,, Meena, Statc soard Analyst dulv appoinr.cd uncler sub Sccti,,(2) ,l'Sccti.rt

29 ofthe Air (lrrevention & Control of pollution) Act, l98l 
- 

rcccivecl on thc 0711212023 ti.nr \lr \nil

Bairwa, JSC), Arwar ,RSpcB Arwar a sarnple of source Emission (Stack) oI MiS otsulia chcr,icals

(India) l,td., Plant - API and Bulk Drugs lorol ,sp-r, l0 and ll' Illlco Indtrstrial '\rea' Keslt*arta

Rajput , Tehsil- Kotputli , District- xorpurr-r-BEHIIOR Coliectccl l}om stack ntonitoring ol'stack

attached to coar rired of capacity lg ton attached with ApH, wl'H and llsP asa I'cl\'t ('ollcctcci ort

06llylz0zi. The Sampi. *u. in a condition fit for analysis as reported below :-

I furtlrer ccrtily that I have analyzed the aforementioned samplc on 7111212023 and declare the result of the

analysis to be as betow :-

Parameters

NOx mgA{M3

Parliculate Matter mgAlms

Q,'lnhrrr Dinvide nr g,fNIM3

Itcsult
So No.

263.8

紀
2

59

237.3
3

below

ffifastc,ingand
Signcd 「́hiS On l1/12/2023

⌒

而 血
…
ぬμ
…
fOlltDu_…

BOr\ltD '\\'\['\ S'l'

Rajasthan Srarc I'oIItrtion ('otr!toI Iloarr-l

I{egiorral Ol'flce Alwar

D-Block, Ambcdkar Nagar, Alrvar-30 I 00 I

Phone: 0144'2312996

Fax: 0 I 44-2312996
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FORM. X
RAJASTHAN STATE POLLUTION CONTROL BOAIIT)

REPORT-OT TTTE ST TE BOARD ANAI'YS'T
(See Itule - 10)

Final RePort

Rcporl No. : 2938

l;::[ro:""dtiflil?'o*,, *.ena, State Board Anaiyst durv appointed under sub Scction(2) or Section

79 ofthe Air (I,revention & contror of pouution) a.t, iggi'receiu..l-on the 0111212023 from Mr Anil

Bairwa, JSO, Arwar ,RSpcB Arwar a sampre or s_ou... Emission (stack) or M/S Otsuka Chemicals

(India) t,td. , Ptani - API and Bulk Drugs tit8ol ff:3, f Ol"a 1l' dIICO Industrial Area' Keshwana

Rajput , 
.fehsir_ Kotputli , District- rofpi'rli-gBu-RoR corlectcd fiom Stack monitoring of stack

attached to HSD fired incinerator oi *pr.i,y g0.0 KCrh. attached with vent,ry scrubber as a PCM

collected on 06112t2023. The Sample;.; il a condition fit for analysis as reportcd below :-

I further certify that I have anaryzedthe aforementioned sample on rrtlzt2023 a,d declare the result of the

Parameters

Carbon ⅣlonoOXidc as CO mg/NM3

Particulate Matter mgA"lm:

llyclrogen Chloride mgAJm:

Sulphur Dioxide.gAry{3

analysis to be as b49,'j

赫

I1 1、Signcd′「his On l1/12/2023

Rajasthan State Pollution Control Board

Itegional Office Alwar

D-Block, Arnbeclkar Nagar' Alri'ar-3() I 00 I

Phorrc: 0 1.1'1-ll7l9()6

I:ax: 0144-2312t)96

ハ
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FORM - X
RAJASTHAN STATE POLLUI'ION CONTROL BOARD

REPORT OF THE STATE BOARD ANAI,YST
(See Rule - 24)

Fina! Report
I{cpor1No. : 3504
Reporl On : L2/L2/2023
I hcreby ce(ily that I Mr Rohit Meena, State Board Analyst duly appointod undcr su5 Scction(3) ol'scction
53 of the Water (l'revention & Control of Pollution) Act, 1974 received on the 0711212023 f,r'orn Mr Ilohit
Mccna, S0, Alwar ,RSPCB Alwar a sample of Waste Water of M/S Otsuka Chemicals (lndia) t.td. . plant
-AI')I and Bulk Drugs [680] ,SP-3, l0 and ll, RIICO IndustrialArea, Keshnana It:rjput ,'l'chsil- Korputli 

"

District- KO'IPU'ILI-BEHROR Collected from Inlet of ETP Collected on 0611212023. 1'he Sarnplc was in
a condition fit lor analysis as reported below :-

I lurtlrer ccrlily that I have analyzed the atbrementioned sample on 1211212023 apd dccllre the result ol' thc
all IS 10 as ow:

S. No. Paramcters Ilcsult
l Zinc as Zn mgll 1.22

A2 pH 7.3

J Total Suspended Solids mg/l 47

4 Chcrnical Oxygen Dernand (COD) mg/l 5120

-5 Ilio-Chemical Oxygen Demand (llOD) (3days at 27" C) mg/l 501

6 Oil & Grease n-rg/l 5

7 Copper as Cu mg/l BDL
０
０ Nickel as Ni mg/l BI)I´

9 Leacl as Pb mg/l BI)L

10 'lbtal Chromium as Cr rng/l 0.01

ll Iron as Ire mg/l 0,55

12 Cadrnium as Cd mg/l BI)L
'fhe condition
Signed'l'his C

of the seals, fastening and container on receipt was as follows : rntact
)n t2/t2/2o23

lysis to be as bel

BOARD ANAI-YS'I'
Rajasthan State Pollution Control Board

I{egional 01fice Alwar
D-Block, Anibedkar N-agar, Ahvar-30 I 00 I

Phone: 0144-2312996

Fax: 0 144-2372996

2621494



FORM . X
RAJASTHAN S'IATE POLLUTION CONTROL BOr\llD

REPORT OI.-'I'HE STATE BOARD ANAI,YS'T
(See Rule - 24)

Final Report
Reporl No. : 3505
Report On : Lzlt2/2ozg
I hereby ceftily that I Mr Rohit Meena, State Board Analyst duly appointed under sub Section(3) of Section
53 of tlre Water (Prevention & Control of Pollution) Act, 1974 received on thc 0711212023 ft'orr.r N,Ir Rohit
Meena, S0, Alwar ,RSPCB Alwar a sarnple o1'Waste Water of M/S Otsuka Chemicals (India) Ltd. , Plant
- API and Ilulk Drugs [680] ,SP-3, l0 and ll, RIICO Industrial Area, Keshwana ltajput ,'l'ehsil- Kotputli ,
District- K0'l'PtJ'I'LI-BEHROR Collected from Sample collected after Secondar'1, (llarifier Collccted orr
0611212023. 1'he Sample was in a condition fit for analysis as reported below :-

I lurtlrcr certity that I have analyzed the aforementioned sample on 12/7212023 and dcclare the result of the
lysis to bc as bella a OW:―

S. No. Parameters Rcsult

l Zinc as Zn mgll 2.246
つ
４ pH 7.5

２
υ

-lbtal 
Suspended Solids mg/l 43

4 Chcrnical Oxygen Dernand (COD) mgll 712

5 Bio-Chemical Oxygen Demand (BOD) (3days at 27" C) mg/l 50

6 Oil & Grease mg/l つ
４

7 Copper as Cu mg/l BI)L

8 Nickel as Ni mg/l 131)L

9 Leac'l as Pb mg/l 131)L

10 Total Chromium as Cr mg/l BDL

Iron as Fe mg/l 0.03
つ

“ CacLnium as Cd mg/l 131)L

lll:,::ll,i,,.ffi!T;rT:l';iT""'ng 
and container on rcceipt was as rorrows 

,:;:,""{fl
Rajasthan Statc Pollrrtion Control Iloard

Itcgional Ol'llcc . \iu'ar

D-Block. Arlbedkar \-agar. Alrvar-301 001

Phonc: 014,1-2312996

Fax:0144-2372996

2631495



FORM . X
RAJASTHAN STATE POLLUTION CONTRoL BOAIII)

REPORT OF THE S]'ATE BOARD ANAI,YST
(See Rule - 24)

Final Report
Rcporl No. : 35o6
Rcporl On : 12/ L2/2o23
I hlreby ccrlily that I Mr Rohit Meena, State Board Analyst duly appointod under sub Section(3) ol'Section

53oftheWater(prevention&Controlof Pollution)Act,7974 receivedortthe0T/1212023 frornMrRohit

Mccna, Sg, Alwar,RSpCB Alwar a sample of Waste Water ol M/S otsulia ('henricals (lndia) [-td' . I'lant

-AI,I and Ilulk Drugs [6g0] ,Sp-3, l0 and ll, RIICO IndustrialArea, Kcs]rwana ll:riput,'l'ehsil- Kotputli ,

District- I(O'[PU'I'LI-BEI{ROR Collected fi'om Sample collected fronr alter A(]F (MvR Inlct) ('ollcctctl

o1 06/l Z1Z0Z3.'l'he Sarnple was in a condition lit for analysis as reported bclow :-

I furthcr ccrlity tirat I have
to bc as bclow :-

analyzed the aforementioned sample on 1211212023 artd dcclare the result of the

analvsis

Paramcters

Zinc as Zn mgfl

pH

Total Suspended Solids mg/l

('hcrnical Oxygen Demand (COD) rtrg/l

Ilio-Chemical Oxygen Demand (llOD) (3days al2Jo C) rng/i

& Grease mg/l

tlrc co,.,ditron ol'tltc seals, fastening and container on was as follows : rntact

Signed'l'lris On rzl L2/ 2023

「
Ｉ

Ｊ

「

Ｉ

Ｈ

Bl)1_

BDL´

,

BOAT].D'ANAI-YS1'

Rajasthan Statc Pollution Control Roard

Regional 01fice r\lwar

D-Block. Ambedkar Nagar, Alwar-301 001

Phonc: 0144-2312996

Irax: 0144-2372996

Copper as Cu mg/l

Nickel as Ni mg/l

l,eacl as Pb mg/l
'l'otal Chromium as Cr mgil

Iron as Fe mg/l

Cachnium as Cd mg/l
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「
ORM¨ X

RAJASTHAN STATE POlッ IノUT10N CONTROL BOARD
REPORT OF THE STATE BOARD ANAIA′ ST

(See Rule‐ 24)
Final RepOrt

Rcport No. : 3507

Rcpolt On : 12/12/2023
1h∝cby∝m″ M I Mr Rohit M∝吼State Bottd↑

躍、棚
y肥
驚『:ボ席:ギ〕/獅:」

°
胤鴇:積‖153 oftheヽVater(PreVention&Control of PonutiOn)

Mecna,SO,AIwar,RSPCB Alwar asamplc of｀Waste Water of M/S Otsuka Chemicals(India)Ltd。 ,Plant
‐API and Bulk Drugs 16801,SP‐ 3,10 and ll,RIICO Industrial Area,Kcshwana Raiput,TChSil… Kotputli,

District― KOTPUTLI‐ BEHROR Collccted fl・ om MVR Outlet(Conensatc)CollCCtCd on 06/12/2023.Thc
Salllplc、′as ill a condition flt for analysis as rcportcd bclo、 v:―

l liulthcr cc■ 1″ that I havc analyzcd thc aforclllclltiOncd sainplc on 12/12/2023 をincl(lcclttl‐ c thじ
1‐cstl1l oF thc

lvsis to be as below

′
I｀ hc conditio1l ofthc scals,fastening and containcr on rcccipt、 vas as foHows:IntaCt

Signcd´ l｀his()n12/12/2023
⌒ BOARD ANAI,YST

Rajasthan State Pollution Control Board

Ilegional Olfrce Alwar

D-Block, Ambedkar Nagar. Alwar-30 1 00 1

Plrone: 0144-2372996

Fax: 0 144-2372996

ana
ItcsultSo No. Paramcters

l Zinc as Zn mgll 131)L

2
一

ｐ
‐
・
‐

０
０

3 Total Suspended Solids mgil

4 Chernical Oxygen Demand (COD) mg/l 76

く
υ Bio-Chernical Oxygen Demand (BOD) (3days at27" C) mg/l 4

6 Oil & Grease mg/l NT

7 Copper as Cu mg/l BI)L

8 Nickcl as Ni mg/1 BDL

131)l

BI)I

9 [,eacl as Pb nrg/l

'lotal Chromium as Cr mg/l

lron as Fe mg/l

Cadmium as Cd mg/l

0,03

BDlンつ

４
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ffiarr
RegionalOffice

RAJASTHAN STATE POLLUTION CONTROL BOARI)
G.O.-l, Phase II, RIICO Industrial Area Bhiwadi

E mail- ro.bhiwadi@qmail.com Website wryw.environment.raiasthan.gov.in

RPCB/RO/B wD -2 1, 40 t zq.st

Member Secretary
Rajasthan State Pollution Control Board,
Jaipur

Sub:- Inspection report of industry M/s Asiatic Drugs & Pharmaceuticals Pvt.

Ltd C-826, RIA-II, Bhiwadi , Tehsil- Tizara, District Alwar.

Ref. Industry's application for CTO dt.2l-09-2022.
Sir,

With reference to above subject, it is submitted that the aforesaid unit was inspected

by Board's official on dt. 28-12-2022. Inspection report is being forwarded for kind

perusal and needful at the level of Head Office.

Encl.: as above. Yours Faithfully,

\,b
(Amit Sharma)

Regional Officer,

Date el. ol.2-O23

Group - CO)

2661498



--rlsrt*
i.!!Atza=.III'
\IIDT

REGIONAL OFFICE
RAJASTHAN STATE POLLUTION CONTROL BOARI)
PIot No. GO-l, Phase-II, RIICO Industrial Area, Bhiwadi

INSPECTION REPORT

(Under Section 23 of the Water Act 7974, Under Section 24 of the Air Act 1981 and Under Section 10 of
EP Act 1986)

UnitD-297 Application ID-320662
1 A Name of the industry M/s Asiatic Drugs & Pharmaceuticals Pvt. Ltd

B Address of the Industry C-826, RIA-II, Bhiwadi
C E-Mail asiatic@asiaticdrugs.com
D Fax 0tt41616837
E Mobile 094tt675435

2 Date of Inspection 28-12-2022
J Name and Designation of the person contacted: Mr. S. K. Kushwaha,

Plant Manager
4 Date of commencement of production: 1998
5 Type of industry: Pharmaceuticals - API and intermediates mfg.
6 Nature of industry: Air/ Water/Hazardous
7 Size of industry: Larye lMedium/Small Medium
8 Category of industry:

Red/Orange/Green/Others
Red

9 Status of Operation: operational/non-
operational/ closed/any other-if non-
operational-reason and period of non-
operational.

Operational

l0 List of partners/directors/proprietor with
addresses:

Shri Rana Ramnik Singh
Director

11 Status of consent under the Water Act,1974
and Air Act, 1981

1. The last CTO was granted by HO vide letter dt.
22-ll-202l under Water Act, 1974 and Air
Act, 1981 for manufacturing of 6 APA
Intermediate@ 135 Ton/Annum,7 ADCA @
100 Ton/Annum, Amoxycillin trihydrate@
116.8 TPA, Ampicillin trihydrate@2g.zO TPA
and Cephalaxin monohydrate@ 14.6 TPA
which is valid up to 30.09.2026.
Industry has obtained CTE expansion for mfg.
of APIs from HO vide letter dt. 23-09-2022.
Now, Industry has applied for Consent to
Operate expansion (1175 MTPA) application
on dt. 2l-09-2022 online which is under
consideration with the Board.

2.

*industry had obtained EC from MOEF, GOI vide

"^"q
cr"
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letter dt. 03-12-2021for products -API mfg. from
existing capacity 160.6 MTPA to 1335 MTPA at
plot no. C-826 RIA Bhiwadi.

t2 Status of authorization under HWM Rules Authorization under HWMR-2O16 has been
granted by HO vide letter dt. 24-06-2020 for
category 33.1, 35.3, 37.3 and 5.1 which is valid
upto is valid up to 3110112025.

Now, Industry has also applied for arnendment in
authorization vide application on dt. 20-12-2022
with increase in haz. wastes generation capacity of
all four existing categories, authorization
application for entire plant is under consideration
with the Board.

13 Name of raw materials with quantity (per day
or month or annum)

as per consent application

t4 Name of products(s) any by-products
manufactured with quantity (per day or per
month of per annum)

Exiting product:-
a. 6 APA Intermediate@ 135 Ton/Annum,
b. 7 ADCA @ 100 Ton/Annum,
c. Amoxycillin trihydrate@ 1i6.8 TPA,
d. Ampicillin trihydrate@29.20 TPA and
e. Cephalaxin monohydrate@ 14.6 TPA

Product under expansion -
As per CTE order dt.23-08-2022

15 Water related:
1. Source of water One bore well and one RIICO water supply

connection
2. Status of metering arrangement on sources provided
3. Meter reading (if meter provided) Yes,

Bore well reading - 000358KL
4. Metering arrangement for water
consumption in various process/use

5. Water consumption process/purpose wise Domestic and other use .- 3.91KLD
Industrial use - 5.94 KLD

6. Status of log book of water drawl and
consumption

Maintained

Water consumption in liter/day Total water consumption - 22.5 5 KLD
{9.85 KLD fresh water (existing- 5.85 KLD and 4
KLD for expansion) and 12.7 KLD treated water
recycled in process.)

t7 Waste water generation(stream wise) per day: Domestic waste water - 0.5 KLD existing + 1.98
KLD under expansion

Industrial waste water *13.4 KLD (7 .7 KLD from
existing plant + 5.7 KLD under expansion)

18 Whether the industry is connected with CETP
or has provided Effluent Treatment Plant or
treatment not required?

For treatment of domestic waste water industrv has
provided septic tank and soak pit.

For treatment of trade effluent, industry has provided
ETP of 12 KLD, RO plant- two stase and RO reiect

-A9c\"
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disposal svstem.

T9 In case Effluent Treatment Plant (ETP)
provided, details of same (In case of multiple
ETP's or STP's, please provide details for all):

ETP, RO plant- two stage and RO reject disposal
system.

A Effluent Treatment Plant (ETP) unit
operation/process with details and status
(Enclose Flow Sheet):

ETP comprised of equalization tank,
neutralization, filter press, dosing of alum, lime
and poly, primary settling, aeration- sec. settling,
PSF & ACF, collection tank, -R.O. plant-two
stage- RO permeate tank and RO reject disposal
system with forced evaporation system and sludge
drying beds.

B Operational Status of ETP units at the time
of inspection:

ETP was found operational.

C Whether Separate electric meter for
Effluent Treatment Plant is provided or
Not? If, yes, then readings thereof.

Yes,
296119 Kwh

D Whether water meter at inlet, outlet and for
recycle has been provided or not? If, yes,
then readings thereof.

Inlet - 05122.5KL
Outlet- 0027.0OKL

RO reject line- 0169.2KL
E Whether logbook for operation, electric

meter/water meters/ chemicals
consumption is maintained or not?

Maintained

F Characteristics of waste water (as per site
observations) pH, Temperature,
Conductivity, Dissolved Oxygen

No

20 Discharge of waste water (per day) Domestic waste water - 0.5 KLD existing + 1.98
KLD under expansion

Industrial waste water - 13.4 KLD (7.7 KLD from
existing plant + 5.7 KLD under expansion)
expansion)

2T Point of discharge/ disposal of waste water and
ultimate receiving body. Adequacy of disposal:

Domestic waste water - septic tank and soak pit

Industrial waste water - 13.4 KLD
(after treatment through ETP- RO plant,l2.7 KLD treated
water reused/recycled in boiler & cooling use, and 0.7
KLD sludge & forced evaporated)

22 Recycle of treated effluent (if any) Yes
23 Details of recycling arrangements Industrial waste water reused/recycled in boiler

and cooling use.
24 Metering arrangements for recycling? If, yes,

then meter reading
Yes, as outlet of ETP

25 Whether industry is a member of CETP?
Provide details.

No

26 CETP inlet norms NA
27 Method of conveyance of waste water from

industry to CETP
NA

28 Adequacy of CETP for total effluent reaching
CETP

NA

29 Details of air pollution: {

^rt
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A Process Stacks-
Sr.

)"

Stack attached
to process

Stack
height in
meter &
its
adequacy

Probable
pollutants

Details of
APCM

Comment on
adequacy of
APCM

Whether adequate
and safe
infrastructural
monitoring facility
provided or not?

1 4- Reactor
(Glass lined
Reactors-2 KL
each) (8KL) -
existine

Approx.
30 mt
from
G.L.

Acid Alkali scrubber Adequate

2 67 -reactors
under
expansion
project

Installation work of 15 reactors under expansion project has been completed and
rest of installation work will be completed in next 3-4 months. Industry has
provided alkali scrubber at the roof top with stack. Connectivity work of reactors
with the scrubber was under progress.

i) Status ofenergy meter & hour meter NA
ii) Status of log book of operation and meter NA
B Flue gases stacks-
Sr.

)"

Stack attached
to plant

Fuel Rated
fuel
consump
tion (it
lbr,
Kg/hr

Stack
height in
meter its
adequacy

Details of
APCM

Comment
on
adequacy
ofAPCM

Whether adequate and
safe infrastructural
monitoring facility
provided or not?

a Boiler 1.2
Ton/hr -
existing

Coal No-operative completely, disconnected lines for operation completely.

b Boiler 1.2

Ton/hr -
existing

PNG Approx.
25 mtr.
from
G.L.

Stack
Adequate Not required

c Boiler 0.5
Ton/tr - under
expansion

PNG Approx.
25 mtr.
from
G.L.

Stack
Adequate Not required

d Boiler 3

Ton/lr - under
expansion

Not installed till date

i) Status of energy mster & hour meter NA
ii) Status of log book of operation and meter NA
C Source of fugitive emission and measures taken to control, if any with details & adequacy:

Sr. No. Source Probable
pollutants

Details of APCM Comment on adequacy of APCM

NA
i) Status of energy meter & hour meter NA
ii) Status of log book of operation and meter NA
D Details of Incinerator

A .0-- For Liquid NA
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B - For Hazardous Waste (Solid) NA
C - IfCombined NA

) Status of energy meter & hour Meter NA
i) Status of log book of operation and meter NA

E Details of D.G Sets

Rating Status of
Acoustic
enclosure

Details of
stack

Adequacy of
stack and
acoustic
enclosure

Whether adequate and safe
infrastructural monitoring facility
provided or not?

250 KVA _
existins

Provided Adequate Adequate Not required

IOOO KVA
DG set -
expansion

Not installed till date

F Source of foul odour and measures taken to control, if any, NA
30 Fly ash management with all details, if applicable, NA
3t A Details about Hazardous Waste Management
Sr.
No

Source of
Hazardous Waste

Category of
Hazardous
Waste

Quantity of Hazardous
Waste generated as per
authorization
application dt.20-12-
2022

Facility for Collection, Storage,
Treatment, Transportation and
Disposal

1 ETP Sludge 35.3 930 Kg/Annum Sent to CTDF Udaipur

2 Evaporation
residue

37.3 330 Kg/Annum Sent to CTDF Udaipur

3 Empty
containers/barrels

33.1 1250 Kg/Annum Sent to CTDF Udaipur

4 Used or spent oil 5.1 1240litlAnnum Sold to registered recycler

Verification and irregularities/gap found in manifests No
55 Management/Disposal of spent Acid/Solvent/Waste Oils, if

applicable
NA

34 Whether industry is a member of TSDF site or not? Yes
35 A Status of logbook forhazardous waste: Yes

B Status of display board of size 4'X 6' atthe main gate Provided
C Status ofdisplay board at the storage area Provided

36 Electric service number Ac. no. 91060570
37 Water service number Ac. no. 6231421460386
38 Other relevant information regarding the industry, including

complaints
No

39 Details of water/waste water sample collected during
inspection

Sample report of ETP dt. 04-11-2022
is enclosed.

40 Details of air/ emission sample collected during inspection No
4t Compliance of CTE/ CTO/ Authorization/ Registration/

Undertaking/ Bank Guarantee if any, EC- conditions, if
applicable:

As above

42 Cess Verification NA
Consumption of water in different categories
assessment

for cess( NA
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43 Other observations:

During inspection, following other observations were made:-
l. During inspection, the industry was found operative and engaged in production of APIs

(pharmaceutical products mfg.) of existing plant.

2. The last CTO was granted by HO vide letter dt. 22-11-2021under Water Act,1974 and Air
Act, 1981 for manufacturing of 6 APA Intermediate@ 135 Ton/Annum, 7 ADCA @ lOO
Ton/Annum, Amoxycillin trihydrate@ 116.8 TPA, Ampicillin trlhydrate@ 29.20 TPA and
Cephalaxin monohydrate@ 14.6 TPA which is valid up to 30.09.2026.

3. Industry has obtained CTE expansion for mfg. of various type of antibiotics from HO vide
letter dt. 23-08-2022. Now, Industry has applied for Consent to Operate expansion
application on dt. 2l-09-2022 online which is under consideration at H.O.

4. Industry had obtained EC from MOEF, GOI vide letter dt. 03-12-2021 for products -API
mfg. from existing capacity 160.6 MTPA to 1335 MTPA at plot no. C-826 RIA Bhiwadi.

5. Existing plant- Industry is having total 24 reactors in existing plant, in which 4 reactors are
engaged in chemical reactions and rest 20 reactors are used for
mixing/cooling/crystal Iization/storage purposes.

6. During inspection, only existing plant was found operational and work of installation of
machines under expansion project was under progress. Details are as under-
a. Installation work of 15 reactors under expansion project has been completed and rest of

installation work will be completed in next 3-4 months. Industry has provided alkali
scrubber at the roof top with stack. Connectivity work of reactors with the scrubber was
under progress.

b. Steam boiler of 0.5 TPH has been installed.
7. Expansion part is yet to be commissioned for production. During inspection, representative of

unit intimated that the 67 reactor for which CTE expansion granted by Board on dt. 23-08-2022
included 24 existing reactors i.e., out of thses 67 reactors total 39 reactors (24 reactors existing +
15 reactors under expansion) has been installed till date for carrying out production of 1335
MTPA. It is important to mention here that the remaining 28 reactors will be used as standby by
the unit. (letter of industry is enclosed).

8. Source of water consumption in the industry were one RIICO water supply connection and one
bore well. Industry has provided water meter at bore well and maintained log book. Industry
has obtained exemption letterA'.lOC/permission from CGWA for abstraction of 9.85 KLD
ground water. As per record ground water abstraction was about 3 KLD. 

i

9. Water requirement was observed at industry for domestic use, cooling purposes, boiler use and
floor & vessel cleaning.

10. Waste water generation was observed from process (centrifuge, washing of product), floor
washing & vessel washing, DM plant recharge, cooling tower blow down and boiler blow
down and RO reject and from domestic activities.

1 l. Industry has provided septic tank and soak pit for treatment and disposal of domestic waste
water.

12. Industry has provided ETP (of capacity 12 KLD), RO plant (RO I -3KLPH, RO-il - 2KLpH) and
forced evaporator system for treatment of entire plant trade effluent and disposal of RO reject.
Industry has provided energy meter and water rneter at inlet, outlet and RO reject line of ETP and
maintained logbook. As per log book, waste water generation was about I KLD and ro reject
generation was about 0.2KLD. During inspection, ETP was found operational and treated waste
water was being reused/recycled in process of pooling and boiler use.

.Q./
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13. Forced evaporation system consist of one tank of size 20x16x3 ft. divided into two parts. Total

30 no. of nozzles provided at tank, steam line circulation, electric heaters in SS line - 4 nos. (each

capacity 6 KW) have been installed/provided over solar cum forced evaporator tank for
evaporation of ro reject waste water.

14. Industry has provided continuous effluent monitoring system (CEMS) for effluent (BOD,

COD, TSS, pH). At the time of inspection readings were BOD-12.21 mg/I, COD-83.52 mgfl,
TSS-1 5.5 mg[, pH-7 .33.

15. That the industry is required to submit details regarding shifting over hybrid /dual fuel mode

with the all DG sets as per CAQM direction no. 56, dt. 08-02-2022. It is important to

mention that vide its order dated 16-12-2022, CAQM-NCR has exempted from installation

of RECD (Retrofitted emission controlled device) till 30-09-2023 (DG sets >298 KW to
<800 Kw).

16.Authorization under HWMR-2016 has been granted by HO vide letter dt. 24-06-2020 for
category 33.1,35.3,37.3 and 5.1 which is valid upto is valid up to 3110112025. Now,
Industry has also applied for amendment in authorization vide application on dt. 20-12-2022

with increase in haz. wastes generation capacity of all existing categories, authorization
application for entire plant is under consideration with the Board.

17. Industry has provided display board at the main gate for hazardous waste information.
18. Industry has maintained the record of generation and disposal of haz. wastes.

19. Industry has provided closed room for the storage of haz. wastes.

20. Industry has made agreement/obtained membership from CTDF Udaipur with expanded

capacity of haz. Wastes generation. (copy enclosed).

21.As per data submitted by the industry, production is within the existing plant consented

capacity. ir
(Umesh Kumar)

Asst Environment Engineer

Recommendation:-
In light of contents of this inspection report and request letter received from industry on
dt. 29-12-2022, it may be accorded consent to operate expansion for production of capacity of
1175 MTPA and authorization under HWMR for entire plant with specific condition that the
industry shall obtain separate CTO expansion for remaining 28 reactors and remaining machines,
and28 rectors shall be used by unit as standby.

\
s,

(Amit Sharma)
Regional Officer
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Product details

S.

No.
Name

Quantity/ Capacity
(With Unit)

1 MEBENDAZOLE IO, TPA

2. DICLOXACILLIN SODIUM 10, TPA

J. CLOXACILLIN SODIUM IO, TPA

4. Deflazacort IO, TPA

5.
Dexamethasone SodiumPhosphate

10, TPA

6.
Betamethasone SodiumPhosphate

IO, TPA

7. Betamethasone Di Propionate IO, TPA

8. Betamethasone Valerate IO, TPA

9. Methyl Prednisolone 10, TPA

10. Methylcobalmin IO, TPA

l1 Ampicillin anhydrous IO, TPA

12. Cefadroxil Monohydrate 10, TPA
13. Iiabendazole IO, TPA

14. Clobetasol Propionate O, TPA
15. Benfotiamine O, TPA

16. CEPHALAXIN MONOHYDRATE 10.4, TPA

17. Mefanamic Acid IOO, TPA
18. Sultamicillintosilatedihydrate 12,TPA
19. Levetiracetam I5, TPA
20. AMPICILLIN TRIHYDRATE 150.8, TPA

21. AMOXYCILLIN TRIHYDRATE 183.2, TPA

22. Pregabalin ZO, TPA

23_ \4ontilucast Sodium L3,TPA

24. ]FLOXACIN 26, TPA
25. ALBENDAZOLE ]0, TPA

26. Gliclazide ]0, TPA

27. Citicoline Sodium 30, TPA
28. Phenylephrine hydrochloride 30, TPA

29. Sitagliptin 30, TPA

30. Telmisartan 36, TPA

31 ORNIDAZOLE 40, TPA

32. EFIXIME 5, TPA

JJ. OXACILLIN SODIUM 5, TPA

34. FLUCLOXACILLIN SODIUM 5, TPA

35. EFDINIR 5, TPA

36. Cefuroxime Axetil , TPA

37. UDCA Ursodeoxycholic acid 50, TPA

38. Disulfiram 6, TPA

39. Cefpodoxine Proxitel , TPA

40. NIACINAMIDE 80, TPA

41. NIMESULIDE 90, TPA
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C-826, RIICO

29.t2.2022
Ul yYv*/

.ASIATIC 
DRUGS 8r

To,
The Group In-Charge,
Rajasthan State Pollution Control Board
Jaipur (Rajasthan)

Sub : CTO (Expansion)

Dear Sir,

Further to our application of CTO expansion, we hereby submit that including standby and
supporting reactors we are using total24 Nos. Reactor Vessels.

We have added/installed 15 Nos. of reactor vessels for expansion.

Further 15 Nos. will be installed by February,2023.

With the help of optimal utilization and process planning of timing for production in these
reactors we will be able to meet our production capacity of 1335 TPA.

In next 4-6 months further l2ll3 reactors will be added to meet standby and supporting
requirement. These will be used during maintenance and breakdown of any above reactors.
This will help us for smooth and trouble free operation and production in near future.

We hope you will find the above clarification in order and oblige us by issuing CTO
(Expansion) for which we will be highly obliged.

Thanking you,

Yours sincerely
For Asiatic Drugs & Pharmaceuticals P\t. Ltd.

For Asiatic Drugs

Surendra Kumar horised Signalory
(Authorised Signatory)
Mb.9214338480

" )PeifoThe Regional Officer,' Rajasthan Pollution Control Board, Bhiwadi.
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1112:'122,6:17 PM about:blank

n\i\v FoRM-x
f v RAJASTHAN STATE POLLUTION CONTROL BOARI)

REPORT OF THE SIATE BOARD ANALYST
(See RuIe - 24)

Final Report
Report No. : 1247
Report On : 2glLtl2o2z
I hereby certiff that I Dr Rajendra Singh Meena, State Board Analyst duly appointed under sub
Section(3) of Section 53 of the Water (Prevention & Control of Pollution)'A,ci,-l97l received on
the 0411112022 from Mr Satyavan Singh, JSO, Bharatpur ,RSPCB Bharatpur a sample of Waste
Water of IWS Asiatic Drugs & Pharmaceuticals Pvt. Ltd. , Plant - Asiatic Drugs pharmaceuticals pvt.
Ltd. I297l,Plot No-C-826, Phase-II, RIICO Industrial Area,Bhiwadi,Alwar , iehsil- Tijara , District-
Alwar Collected from Outlet of ETP Collected on 04t11t2022. The Sample was in a condition fit for
analysis as reported below :-

I further certit/ that I have analyzedthe aforementioned sample on 23t1112022 and,declare the result of the

ALYST
Rajasthan State Pollution Control Board

Regional Office Bhiwadi
G.O-I, Phase-2, RIICO Industrial Area,

Bhiwadi

Phone: 01493-221435

is to be as below :-
S. No. Parameters Result

I pH 7.95
2 Total Suspended Solids mg/l 86
J Chemical Oxygen Demand (COD) mgll 136

4 Bio-Chemical Oxygen Demand (BOD) (3days at27" C) mgll 20
5 Oil & Grease mgll 3.12

The condition of the seals, fastening and container on receipt was as follcril
Signed This On 2slttlzoz2 rfl Arvc'n

about:blank
1t1

(

2761508



/\n lSC, 9001. 1401)1 . 45Ui)1 & i:7(.:tlt1 r.:nar\1bt.1

IJt]AIPtlff [t{Ail{Bffi Or ffiilffiffiCI & I|IDUSTRY
,,,. ..,.!.. .. ,"::j |ffiy .3fu ,%.ruryd qUg SUSTET

r1,.fr..i',,r.',,;ir:,,ir ir,r,;-,.trv,Nlirring.Llrlufttiorl&,li)urist,ot,S'rthernRaja$thrn)

l3rr' f)ccemb cr Z02Z
ticctyHwJ\,I-23512022_).3 

,/ ,i 1 1

lH/s Asi:rtic Drrrgs & pharrnaccuticlls pvt. Ltrl,
C - t|26, RIIC0 lnclustrial Area, l]hase _- II,
BHTWADI - 3()r{)19
District: Alw:rr-
(Rajasthan)

Sub : Rc'isjon irt iVlcrtrbcr.-<hip iiir tire,lispilsal of'r-rpdated quantity <lf [.lazar6ous waste

llef': l) our carlicr lcrrur i"iu. tlcClrl-lwM -235/2(i22-23i I lg dated og-lo-2022( 2)Your E-nrail anil lcrlcr tlirtr,<.l 07-l 2._2()22

Dear Sirs,

As per ycrur email datcd 07-12-21)22; r.vc ure hereby revisirrg your ha:zerclous wBste di.sposal status;Presently your [{Wl\4 rrtctr:bcr,sltip is to dispo.sc' 150 Kg/Annurn under category 37.3,zs1Kg/Annumunder category 33'l rrn<l 180 Kg/Annum under category 35.3 of schedule L Now we are pleased tor.evise it as urrcier : "

S,NO Tvpe of
Ilazartlous Waste

_Category Quantity /
AnnumSch Code

I Concentrtion 
-or e vilpu,qtic,n ,rsidues I t l.J 0.33 TPA

2. Emptir barrels i colltaincrs , liriJ,s, c,.,nt i,t'atccl
wi th hiuarcjt_rus 

-cl'rsl i cal s i \rirst.cs

l,e,lrr"et'U11ii9_!rli,i ;;ii" ;,;r" i,t il,;,t**
I 33. l I.25TPA

I 35.3 0.93 TPA

Kirrdly *ote that yr:ir ,ccri lo re ,eiv y'u, Llwr\4 ,rcrnbcrship annually.

we are hereby advising Mr.s.llc SLrsrainabiliry l.-irrritccl (l:'r.,rr-ncrly known as Ranrky Enviro EngineersLirnited). IJtiaiprrr to acccrr{ tjtc rii,,rr i] (lirirl}r1l.v r,l iVilsr.,

Thanliing you,

Yours {aithlully..
For Udaipur Chanrber of Conrmercc &

I I i--\ {lvt.l.u-)
)'.=-- - --- -- -

f)r. Anshu l(othari
Sr. Vice Presirlent

Industry

cc : 1) Menrber secloritry, Rajasthan Statc pollution control Boarcl, Jaipul2) ltegional of]iccr, Rajasthan sratc l/ollution Control Board, Alwar3) Mis Re Sustairrilbilit), l-inrjtc,-l (Iornrcrly knowrr as Ranrky Enyiro Engineers Limitect),
I Jdaiprir

.i:. ' ',)'.,-. ..,1,t ,.,\. :.:'t .:,::",,\.1" l:, ,1,.1. ,,.:)!, t\j,.,,,.,11..)2 t751g1"ii)0,\

1,: ilf,t)it. :-,i.,.!tt.1t\. i,:;.t,,;t ttt:,.t,,._: ,._t,. i l.ia,.:ilt i"Jd:jj;lllt - 313003 (Rai,)

/tr-^-o''.,/ 1"" ""Y \i;\t!.;!)
'i::.,"
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REGIONAL OFFICE 
RAJASTHAN STATE POLLUTION CONTRO. BOARD 

F-470, Mewar Industrial Area, Near UCCI Building, Udaipur 

RPCB/RO/Udaipur/ Z83 Dale: 9. o&. 22 

The Group In-charge (CD) 
Rajasthan Pollution Control Board, 

Jaipur 

Sub: Inspection report of M/s Amzole IndiaPvt.Ltd., 41,Udhyog Vihar 

Sukher, Tehsil Girwa, District Udaipur. 

Ref: H.O. letter no. 290 dated 08/07/2022. 

Sir, 

With reference to subject cited above, aforesaid industry was inspected 

by Board officials on 29/07/2022. Inspection report is being forwarded for 

information and further necessary action at the level of head office. 

Yours Faithfully 

Encl: As above. 

Regional Officer 
RSPCB, Udaipur 
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Inspection Report of M/s Amzole IndiaPvt.Ltd., 

41.Udhvog Vihar , Sukher, Tehsil (Girwa, District Udaipur 

The aforesaid unit was inspected on dated 29/07/2022 by undersigned Board officials to 

verify the reply of show cause notice dated 08/07/2022 submitted by the industry on date 

22/07/2022. During inspection the representative of the unit Shri K. S. Matharu, Director of 

concern was present. During Inspection industry was found operational and engaged in 

production of bulk drugs and intermediates.Observations during inspection are as follows: 

Sn Point of SCN dated 08/07/2022 Observations during inspection 

8i). Fee deposited with the CTO | Industry has deposited balance CTO fee Rs-18,000/- | 

application dated 03/05/2022 is through online system on date 13/07/2022. 

not adequate. The PP deposited 

Rs-1.20.000/- against the 

applicable fee Rs-1,38,000/ 

8 (ii). Industry manufacturing Industry has applied for CTE (exp.) on 21/07/2022 for is 

Ammonium Sulphate @15 TPD | manufacturing ammonium sulphate 15 TPD which is 

without obtaining CTE from the under consideration at H.O. level. The unit has already 

obtained CTO for manufacturing of ammonium sulphate 

solution 47 TPD which is valid up to 31/08/2022, and 

Board. 

this ammonium sulphate 15 TPD shall be obtained 

from the same. 

8 (iii). NOC of CGWA for abstraction Industry has applied for NOC of CGWA on date 

of ground water not submitted. 29/12/2017, copy of same is enclosed. 

8 (iv). Water balance with details of Copy of water balance enclosed as submitted with reply. 

process wise water consumption The water generated from the unit is subjected to 

&waste water generation has distillation and used in cooling tower @ 8.25 KLD along 

not been submilted. with fresh water 75 KLD i.c. approximately diluted to 

90%. 

8 (v). Power of attorney/authority |Copy of resolution enclosed as submitted with reply. 

letter/ Board resolution not 

submitted 

9 (). Acoustic enclosure have not| Acoustic enelosure provided over D.G. set of 125 KVA. 
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provided with one D.G. set of 380 KVA and work order issued for 500 KVA D.G. set 

125 KVA. one D.G. set of 380 which shall be done 30 days (copy enclosed). 

KVA and One D.G. set of 500 

KVA 

7. Height of Stack provided with | Provided. 

D.G. set of $00 KVA is not 

adequate. 

8. Industry has not provided Now Provided 

meter at the inlet of cooling 

tower 

9 Industry has not So far as OCEMS is concern the unit had not been directed so far by 

installed OCEMS H.O. or after the inspection dated 21/07/2020 and 20/01/2022 by R.O. 

CPCB oflice which also does not mention any nonconmpliance with reference to as per 

Guidelines OCEMS. Also there is no condition in last CTO granted vide letter no. 

FCTechyUdaipur(Girwa)/4115()/2018-2019/1917-1919 dated 

02/07/2018 regarding above. During inspection it was found that waste 

water is not discharged outside the process loop and sent to distillation 

and the distillate of waste water (and not the waste water) is directly fed 

into the cooling tower. The distillate water is recycled internally without 

getting out of the system. That may be reason the unit has not been 

directed to install OCEMS although other units were instructed from 

H.O. in 2016 and the unit was not directed for the same. 

10 The levels of The parameters in analysis report of stack monitoring conducted on 

particulate matter 20/01/2022 are within limits and out of two ambient air monitoring 

(PM10) at conducted one is under limit and the other is out of permissible limit as 

AAQM near plant this was conducted near the gate and probably due to traffic, it increased. 

area were found However, the ambient air quality near air pollution sources was within 

exceeding the limit. The unit informed that they are depositing fee for paid monitoring 

prescribed limits. for conducting monitoring. 

Recommendations: CTO may be considered alter taking into deliberation/comments mentioned 

against each point of the show cause notice dated 08/07/2022. 

Sharad Saksena Shi Kumar 
AEE, RSPCB, Udaipur Regional Officer, RSPCB, 

Udaipur 
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AMZOLE INDIA PVT. LTD. 
41, UDHYOG VIHAR, SUKHER, UOAIPUR 31 3001 (INDIA) wzOLE PHONE91 204 2440047, 2440092 EMAIL amoleyah0o ofn/amzo40amzoe com 

Purchase Order No AIPI 2022 2023 CIN U24114RJ1986PTCO03655 

15 
Date 

GST No 08AABCA7A9181ZU 
1H 08 2022 

Please mention above purchase order No. in all invoices 

correspondence ond shipment 
Supplier's Name & Address 

M/s ENVIOR-ACOUSTICS DESIGN SERVICES 
F96, SECIOR 8 

NOIDA (UP) 201301 Your Ref. No. EADS/mS/08/22/0102 

Date 
09.08 2022 

Please arrange to supply the tfollowing in accordance wilh the Terms &Conditions stipulated below overleaf and on the covering note 

Amount 
S.No. Description Quantity Rate Rs. P 

500 KVA ACOUSTIC ENCLOSURE 01 Nos 370000.00 370000 00 

Size 5700 x 2700 x 3000 mm 

Installation Charyes 150000.00 

50% Advance, 40% on delivery Excise duty @ 1 Terms of Payment B10%After Testing 

By Road GST @ 18% 2 Despatch Instruction 

By You Other Charges 3. Inspection 

SUKHER, Dist.UDAIPUR-313 004 Transportation/Freight 
To Pay 

4 Destination 

4 Weeks After Receiving PO 
Insurance 5. Delivery Schedule 

Note Modvat: The Original Central Excise Gate Pass Should accompany the above supplies for modvat purpose. failing which 

will deduct the amount applicabie from your bil. 
For AMZOLE INDIA PVT. LTD. 

ORIGINAL COPY Authorised Signature 
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ENVIRO-ACOUSTICS DESIGN SERVICES Envire Aruntizs 
(An IsO 9001-2008 Certified Company) 

s==: 

To 

M/S Amzole India Pvt Itd. DATE- 09/08/2022 

Kind attention Mr. Mat hur 98290407 64 

Location Udaypur Rajasthan India, 

SUBJECT Proposal for Room acoustic, Acoustic fire rated doors 

PROPOSAL REFERENCE NO EADs/MS/08/22/0102 

ABOUT US! 

We at EADS offers complete standard and customized solutions for all industrial and 

architectural acoustics needs. With more than 50+ years of combined experience we 
built a very professional and advanced setup and executed more than 300 successful 

projects. Our expertise includes 

ve 

1- Industrial Acoustics 

2- Architectural acoustic 

3- Highway noise control 

4 And turnkey projects design and execution with consulting and noise monitoring 

Dear Sir, 

With reference to the above subject and telephonic discussion & site visit held with your good 
selves, we are pleased to submit our Techno-Commercial offer as under 

REQUIREMENT 

1 Acoustic Insulation of DG set room done by means of Room Acoustics 

2 20-25 dB (A) Insertion Loss at One meter distance from outside wall boundary or 

less than 75 dB (A) 

TECHNICAL SPECIFTCATION OF ROOM ACOUSTICs 
Room Acoustics:-Providing 2 coats of CPRX adhesive on walls and ceiling make STP Limited 
fixing acoustically treated 600 x 600 x 100 mm thick lining on walls and ceiling of DG room by 
means of 100 mm thick 48 kg/m3 density Twiga/Lloyd make glass wool absorbers, 22 gauge G 
channel framework of 600mm x 600mm fixed to walls with wall plugs and covered with Twiga 
make industrial glass fibroid tissue paper 50 GSM, covered with 24 gauge aluminum perforated 

F-96 Sector-8 Noida (Uttar Pradesh) 201301 

0120-4545191, E-mail:- info@enviroacoustics.com 

www.enviroacoustics.in 
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ENVIRO-ACOUSTICS DESIGN SERVICES Ewira Acnustis 
Design Servicus 

(An ISO 9001-2008 Certified Company) 

To 

M/S Amzole India Pvt Itd. DATE- 09/08/2022 

Kind attention Mr. Mat hur 98290407 64 

Location Udaypur Rajasthan India, 

sUBJECT Proposal for Room acoustic, Acoustic fire rated doors 

PROPOSAL REFERENCE NO EADS/MS/08/22/0102 

ABOUT USI 

We at EADS offers complete standard and customized solutions for all industrial and 

architectural acoustics needs. With more than 50+ years of combined experience we have 
built a very professional and advanced setup and executed more than 300 successful 

projects. Our expertise includes 

1- industial Acoustics 

2- Architectural acoustic 

3- Highway noise control 
4- And turnkey projects design and execution with consulting and noise monitoring 

Dear Sir, 

With reference to the above subject and telephonic discussion & site visit held with your good 
selves, we are pleased to submit our Techno-Commercial offer as under: 

REQUIREMENT 

1Acoustic Insulation of DG set room done by means of Room Acoustics 

2 20-25 dB (A) Insertion Loss at One meter distance from outside wall boundary or 

less than 75 dB (A) 

IECHNICAL SPECIFICATION OF ROOM ACOUSTICS 
Room Acoustics:-Providing 2 coats of CPRX adhesive on walls and ceiling make STP Limited 
fixing acoustically treated 600 x 600 x 100 mm thick lining on walls and ceiling of DG room by 
means of 100 mm thick 48 kg/m3 density Twiga/loyd make glass wool absorbers, 22 gauge GI 
channel framework of 600mm x 600mm fixed to walls with wall plugs and covered with Twiga 
make industrial glass fibroid tissue paper 50 GSM, covered with 24 gauge aluminum perforated 

F-96 Sector-8 Noida (Uttar Pradesh) 201301 

0120-4545191, E-mail:- info@eenviroacoustics.com 

www.enviroacoustics.in 
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ENVIRO-AcOUSTICS DEsIGN SERVICES Ernira Aroustis 
De *viees 

(An Iso 9001-200s Certified Commpany) 

30 open area) G.. Sheet, the perforated sheet shall be stretched tightly over the frame work 
and shall be sealed with 20mm wide natural anodized aluminum beading over all the channel 
framework at all the joints. 

Insulation -100mm thick, the inside cavity shall be filed with high quality resin bounded 
4Skg/m3 Twiga/Lioyd glass wool absorbers of 100 mm thickness confirming IS 8183. 
Fbroid tissue paper Twiga make (50 GSM) wll be used to support the insulation material 
(Absorber Slabs). 

Acoustic fire doors 6x7 feet and 4x7 feet (CBRI test certificate shall be provided for fre test) 
Supply and installation of steel flush fire doors with acoustic and fire rating 120 minutes as per 

manufacturer specification and similar to the prototype tested by CBRI, Roorkee and cetificate 
issued there of as per IS 3614 part 2, 1992 with overall size as per requirement. 
Door frame are made with 1.6mm thick galvanized steel sheet pressed to single rebate profile of 
size 125x6Omm. 
Door shutter are made with 14 Gauge galvanized steel sheet pressed formed to provide a 
75mm thick fully flushed double skin, Panel shall with lock seam joints at style edges and filled 
with ceramic wool ( 96 kg/cum density) honey comb structure with reinforcement at top, 

bottom and stile surrounds. The items also include provision for required iron mongery and 
finished with zinc, Phosphate storing primer & powder coated finish. 
Hinges: SS 304 grade, ball bearing butt hinges 4"x3"x3mm- Garg/Hafele make 
Dead lockc1 side key and other side thumb turn, 70mm cylinder- Assa Abloy/Hafele make 
D handle: SS 304 grade, 19mm dia, 300mm long- Assa Abloy/Hafele make 
Door closer surface mounted, std arm Abloy/Hafele make 

Concealed fush bolt: 300mm long Dorma/Hafele makes 
Vision panel: 6mm thick clear wired glass panel 200 x 300 mm- Pilkington glass make 
Smoke seal: 10x4mm 

Results 
There will be noise reduction of 20-25 dB (A) from one meter distance from wall boundary of 
DG Room, or 
Please note that during testing we have to close all noise sources at testing area. 

s than 75 dB (A) at one meter distance. On site test shall be provide. 

Commerdals 

SLNo Particulars (Supply and 
installation) 

Unit Qty Rate INR Amount (INR) 

500 kva Acoustic Enclosure 1 3,70,000.00 INR nos 

Size 5700x2700x3000 mm 

Installation Charges 15,000.00 

TOTAL 3,85,000.00 INR 

F-96 Sector-8 Noida (uttar Pradesh) 201301 

0120-4545191, E-maii:- infonenviroacoustics.com 

www.enviroacoustics-in 
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ENVIRO-ACOUSTICS DESIGN SERVICES (Evirg Acoustics 
esiHR Se*4vkes 

(An ISO 9001-2008 Certified Company) 

Terms& ConditionsS 

Price Ex Works Freight and Gst extra. 

Delivery 3-4 weekS after receiving PO with advance payment 

Sales Tax GST@18% Extra 

Payment Terms 50% advance, 40 on delivery of acoustic lining material rest 10% 
after testing . 

Statutory Variation In case any variation on taxes or any new levy is imposed, the 

same shall be charged extra at actual. 

warranty 12 months standard warranty against any performance or 

manufacturing defect 

Civil work Civil work shall be in client scope, ladder, electricity, scaffolding 

shall be provided by client 

Regards 

Mahendra 

Shama 

9811940703 

F-96 Sector-8 Noida (Uttar Pradesh) 201301 

0120-4545191, E-mail:- info@enviroacoustics.com 

www.enviroacoustics.in 
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AMZOLE INDIA PVT. LTD 

Amzle Fine Chemicals 

Ref: AIPL/RSPCB/2022-2023/207 

Date: 20th July 2022 To, 
375 

lo7/22 
The Group In-Charge (CD), 

Rajasthan State Pollution Control Board, 

Head Quarter, 4, Institutional Area, 

Jhalana Doongri, 

Jaipur-302004 

Sub: Consent to operate application Dated 03.05.2022 (Unit Id-22, Application ld: 309700) 

Dear Sir, 

Please refer to your letter no. F.Tech (CD-187) RPCB/CD/UID-22/289 Dated 08.07.22, we give below 

answers to the queries raised by you. 

1. The fees was paid as per the online guidelines of the board, we have however deposited 

balance of 18000 & will request you to please send us the details for accounting purpose. 

2. We have not started making ammonium Sulphate solid. We are already having consent for 

47 TPD of Ammonium sulphate solution which we wish to convert to Ammonium Sulphate 

solid 15 TPD. We are applying for its CTE along with necessary fees separately at the earliest. 

3. We have already applied to CGWA copy of application enclosed. 

4. Authority letter enclosed as desired. 

41, Udhyog Vhar, Sukher. Udapur 313004. Inda 
91 294 2440047 91 294 2440557 amzolo@amzole com www amzole.com 

CIN: U24114RJ1986PTCO03655 

2861518



AMtttatiA P Ti 

Amzcle 
Fine Chemicals 

5. Water balance enclosed as desired. 

6. i. We are in talk with companies providing acoustlc enclosure & will make the rooms sound 

proof by 30 October 2022, In the mean time we have replaced 380 KVA generator with 
new generator of 380 KVA with built-on acoustic enclosure, photo enclosed. 

il. Height of chimney of the 500 KVA DG set has already been Increased to 4.5 M above 

building as per formula H=h+vKVA. 

ii. Mechanical flowmeter has been provided, however we are replacing it with 

electromagnetic flowmeter & will complete at the earliest to ensure proper measurement. 

iv. We have provided flowmeter at the process water generation which is used in cooling 

tower, earlier the same was not required as per our CTO dated 02/07/2018. We will also put 

PTZ camera with the guidance of Reglonal office by 30" September 202. 

v.As we are situated in RIICO industrial area surrounded by Marble processing units the 

AAQM some time goes up due to heavy movement of trucks in the area, otherwise all other 

parameters in our plant were within limits, However we are approaching Regional office to 

redo the test & will submit report at the earliest. 

We therefor request your good office to please renew our consent application. 

With Warm Regards 

For Amzole India Pvt. Limited 

For AMZD4E INDJA PVT. LTD. 

SuDAIPUR Maneging Director 

Kulveer Singh Matharu 

CC: R.O, RPCB, RO Udaipur 

41. Udhyog Vitar, Suklor Udannr 313004. Inda 
91 294 2440047 91 294 2440557 molaa0amzole com k. www umzoln fom 

CIN: U24114RJ1986PTC0O3655 
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ditional Payment 
****"** ***** ********* 

nter Unit ld* 

Enter Application ld 309700 

Amzole india PM.Ltd 
(22) 

CTO WA (Consent to Operate 
Air/Water) 

30/04/2022Addres.5 41,Udhyog Vihar City Sukher District Udaipur 
30/04/204 Tehsli Girwa 309700 Bulk Dru Renewal 

Challan Detais 

Payr.ant Procead 
Amount 

Peyment Mode -Select 

yRiet Pi oceS Chailan etal 

hutle 

New E-mltra(onllne-Rajasthan Payment 
Platform) 

2000.00 02/05/2022 ReSend Success 
TO-AW119903015 333330205225201 

New E-mltra(Online-Rajasthan Payment 
Platform) 13/07/2022 ReSendSuccess 18000.00 CTO-AWA1883390 333331307223605 

New E-mitra(Online-Rajasthan Payment 

Platform) 
120000.00 17/05/2022 Resend Success 

CTO-AW79113340 333331705228098 

Res 

Payment Detaílss 

Variltcatin fhroujh tiae Tc 

Token N 

hallan NO. 

73138719 02/05/2022 73138719 2000.00 
New E-mitra(Online-Rajasthan Payment 

Platform) CTO-AW11903015 

75127674 17/05/2022 | 75127674 120000.0o New E-mitra(Online-Rajasthan Payment 

Platforrn) CTO-AW79113340 

77790518 13/07/2022 77790518 18000.00 
New E-mitra(Online-Rajasthan Payment 

Platform) CTO-AW41883390 

IND 

2881520



AMZOLE INDIA PVT. LTD. 

mzcle 
-Fine Chemicals 

COPY OF RESOLUTION PASSED IN THE BOARD OF DIRECTORS 
MEETING HELD ON 01st MAY' 2022 AT REGISTERED OFFICE 

OF THE cOMPANY 41, UDYOG VIHAR, SUKHER, UDAIPUR 

We hereby certify that following Resolution of the Board of Directors of the Company 

was passed at a meting of the Board held on the 01.05.2022 and has been duly recorded 

in the Minute Book of the Company. 

"Resolved that the following persons whose signature are attested below are authorised to 

sign all the papers and affidavits required for Rajasthan Pollution Control Board 

approvals on the behalf of the Company. 

SIGNATURE 

1. SHRI KULVEER SINGH MATHARU 

2. SHRI SANJAY KUMAR JHA 

Signature Attested 

CERTIFIED TO BE TRUE COPY 

A P FOR AND ON BEHALF OF THE BOARD 
EINO 

(K. S. MATHARU) 
CHAIRMAN 

C:+91 294 2440092, +91 294 2440456 :amzole@amzole.com 
/amzole@yahoo.com 

:www.amzole.com 

CIN: 
U24114RJ1986PTCO03655, PAN: AABCA7491B, GSTIN: 

08AABCA7491B1ZU 

41, Udhyog Vihar, Sukher, Udaipur-313004, India 

2891521
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Waste Water Generation: 

S. No. PARTICULARS (KLD) 

1. Boiler and Cooling Nil 

Domestic 1.50 

3. Industrial process 8.25 

Total 9.75 

Waste Water Treatment: 
The domestic waste water shall be treated with septic tank followed with soak pit. 
The process waste water to be generated shall be treated with evaporation through 
cooling tower and ash quenching. 

ND 

hARUR 
No waste water shall be discharged outside premises. 

2941526



Governmont of India 
Contral Ground Water Authorlty (CGWA) 

Ministry of Water Resources, Rivor Dovelopmont and Ganga Rojuvonation 
Applications for Issue of NOC to Abstract Ground Wator (NOCAP) 

Application for Permission to Abstract Ground Wator for Industrial Use 
(Application For Now NOC) 

Application Number: 21-4/8048/RJIND/2017 
1. General Information: 

Water Quality: Frosh Wator 

Application Type Category/ Type of Application: Chemical 

(i) Name of Industry: M/S AMZOLE INDIA PVT. LTD. 

(i) Location Details of the Industrial Unit- (Attach Site Plan and Certifiod Revenue Sketch) (5) 

Address Line 1: 
41, UDHYOG VIHAR 

SUKHER Address Line 2 

Address Line 3: 
RAJASTHAN 

State 
UDAIPUR 

District: 
GIRWA 

Sub-District: 

Udaipur 
Village/Town: 

Non-Notified 
Area Type: 

Over Exploitod 
Area Type Category 

(ii) Communication Address 
41, UDHYOG VIHAR, 

Address Line 1: 

Address Line 2: 

Address Line 3: 
RAJASTHAN 

State: 
UDAIPUR 

District: 

Sub-District: 
313001 

Pincode: 

Phone Number with Area Code: 
91 9829040764 

Mobile Number: 

Fax Number: 
amzole@yahoo.com 

E-Mail: 

The company engaged in manufacturing 2-Methyl-Imidazole (2MI), 2-Methyl-5-Nitroimidazole (2MNI) and Glyoxal 

40 %. 

(iv) Salient Features of the Industrial Activity: 

(v)Land Use Details of the Existing / Proposed Industrial Unit Premises Ownership of the Land Enclose 

Documents of Ownership / Lease: ($) 
Proposed (sq meter) Grand Total (sq meter) 

Existing (sq meter) 
Land Use Details 235.00 

0.00 
235.00 

4381 28 Green Belt Area 0.00 4381.28 
825.13 Open Land 0.00 825.13 

Road/ Paved Area 

Page 1 of6 

29/12/2017 06:17 PM 

2951527



Government of India 
Central Ground Water Authority (CGWA) 

Ministry of Water Resources, River Development and Ganga Rejuvenation 
Applications for Issue of NOC to Abstract Ground Water (NOCAP) 

Application for Permission to Abstract Ground Water for Industrial Use 

(Application For New NOC) 

pplication Number 21-4/8048/RJ/IND/2017 
Rooftop area of building/ 
sheds 

2958.54 0.00 2958.54 

Total 8399.95 0.00 8399 95 

vi) Drainage in the Area (River/ Nala etc): None 

(vii) Source of Availability of Surface Water for 
ndustrial Use (if any - Furnish Details): 

(viii) Average Annual Rainfall in the Area (in mm): 

None 

637.00 

(ix) Townships /Villages (Within 2km Radius of 

the industrial Unit): 

None 

(x) Whether Ground Water Utilization for: Existing Industry 

Date of Commencement industry: 10/07/1986 

Date of Expansion: 

2. Detaiis of Water Requirement (Fresh and Recycled Water Usage): 

(Piease Encdose Water Flow Chart of Activities and Requirement of Water at each tage) ($) 

i Total Water Requirement (atbtctd) (m3/day) 

Existing Proposed Total 

Water Requirement Details (Fresh Water) (m3/day) 
124.00 0.00 

124.00 

(a) Ground Water Requirement (m3/day): 
0.00 0.00 

0.00 

(b) Surface Water Available 

(Canal, River, Ponds etc.) (m3/day): 0.00 
0.00 

0.0G 

(c) Water Supply from Any Agency (m3/day): 
124.00 

0.00 
124.00 

Total Fresh Water Requirement 

(a+btc)m3/day): 0.00 
o.00 

0.00 

(d) Recycled Water Usage (m3/day): 124.00 
00 

124.00 

Total Water Requirement 
(atbtctd)(m3/day) 

(i) Breakup of Water Requirement and Usage: Annuai 

Total 
No. of 

Existing 
Requirement 

(m3/day) 
118.00 

Proposed 

Requirement 
(m3/day) 

Requirement Operational Days 

(m3/day) 

Requiremeni 
(m3/year) 

Activity in a Year 

300 
35400.00 

0.00 
118.00 

Industrial Activity 
300 

900.00 

0.00 
3.00 

3.00 
Residential 300 

900.00 

Domestic 0.00 
3.00 

3.00 
Greenbelt 

Development 

/Environment 

Maintenance 

0.00 

0.00 
0.00 

0.00 
37200.0o 

Other Use 
124. 

0.00 
124.00 

Grand Total 

Page 2 Ë 

29/12/2017 06:17 PM . 
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Government of India 
Central Ground Water Authority (CGWA) 

Ministry of Water Resources, River Development and Ganga Rejuvenation 
Applications for Issue of NOC to Abstract Ground Water (NOCAP) 

Application for Permission to Abstract Ground Water for lndustrial Use Application tor re (Application For New NOC) 

pplication Number: 21-4/8048/RJIND/2017 

(ii) Breakup of Recycled Water Usage: 

(m 3/day) (Days) (m3/year) 

49.00 300 14700.00 
(a) Total Waste Water Generated: 

(b) Quantity of Treated Water Available 0.00 

45.00 300 13500.00 
. Reuse in Industrial Activity: 

4.00 300 1200.00 
i). Reuse in Green Belt Development: 

0.00 0.00 ii). Other Uses: 

49.00 14700.C c) Total Treated Water Utilized: 

Net Ground Water Requirement: 124.00 (m3/day) 

(a). Groundwater Abstraction Structure- Existing: 

Number of Existing Structures: 
Whether Permission 

Registered 
with CGWAI if so 

Details Thereof 

Horse Whether Depth Discharge Operatio Mode 
of 

SNo. Type of 
Structure 

Depth 
(Meter) 

Fitted (m3/Hour) nal Hours 

(Day) 
Days 
(Year) 

Power to 

Name /Year Water Lift with 

of Diameter Level Name Pump Water 
Meter (Meters 

below 
Construction (mm) 

Ground 

Level) 
No -5.00 6/300 Submer 

sible 
30.00 5.00 No Tubewell l- 100.00 

150 
1 

Pump 

(b). Groundwater Abstraction Structure- Proposed: 

Number of Proposed Structures: 0 

Horse Whether Whether Type of 
Structuree 

Name/ Year 

Depth 
{Meter) 

Depth Discharge Operatio Mode 

(m3/Hour) 
SNo. 

Permission fitted 
with 

to nal of Power 

Registered 
with 

Water Hours Lift of 

Pump Water (Day) 
Days 
(Year) 

of Diameter Level Name 
Meter CGWA (mm) (Meters 

below 
Construction 

Details Ground 
Thereof Level) 

Groundwater Availability (Please Enclose a Comprehensive Report/ Note on Groundwater Condition 
Groundwater Quality in and Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day and 
or having a Land Area of Greater Than 2 Ha.- ($) 

Consumption less than 500m3 /day 
Land area less than 2 ha. 

5. Details of Rainwater Harvesting and Artificial Recharge Measures for Groundwater Recharge in the Area. if the 
Firm has Proposed to take up Xainwater Harvesting and Recharge outside the Industrial Unit Premises, then 
provide NOC from the Concern Authority I Agency where the Harvesting Measures are Propos ed, if Already 
implemented, details may be furnished. (Attach Report on Comprehensive & Feasible Rainwater Harvesting 

Recharge Proposal)- (5) 
Rain water harvesting at the plant (A report attached as annexed) 

. 29/12/2017 06:17 PM Page 3 o' 
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Government of India 
Central Ground Water Authority (CGWA) 

Ministry of Water Resources, River Development and Ganga Rejuvenation Applications for Issue of NOC to Abstract Ground Water (NOCAP) 

Application for Permission to Abstract Ground Water for Industrial Use 
(Application For New NOC) 

pplication Number: 21-4/8048/RJIND/2017 
6. Copy of Referral Letter seeking NOC from CGWA from Central Pollution Control Board I State Pollution ontroi 

Board Bureau of Indian Standards / Ministry of Environment and Forests / Other Central / State Agencies shali 

be Annexed.- ($) 

Attached Referral Letter 

S.No Attached Reforral Letter Attachment Name File Name 

State Pollution Control Board CTO Consent to Oporate.pdf 

Have You Applied Earlier for Groundwater Clearance from CGWA I State Government Agency: 

If Yes, so Details thereof with Status: 

INDUSTRIAL USE- Self Declaration 

tIS to Certity that the Data and Infomation Furnished Above are True to the Besl of My Knowledge and Beliel and iA 

AWare that if Any Part of the Data / Information Submitted is Found to be False or Misleading at Any Stage the Appiralion 

will be Rejected Out Rightly. 

Application Prolorma is Subject to Modification from Time to Time. 

Application should be submitted to Regional Office 

Regiona! Director,Central Ground Water Board Western Region, 6-A, Jhalana Doongri, JAIPUR, RAJASTHAN, 302004 

3 incomplete Application will be Summarily Rejected. 

Submitted Application will not be Processed till the Print Out of the Signed Complete Application is Submitted io 

Regional Office. 

4. Applicant has to Submit Processing Fee of Rs. 1000.00/- (Rupees One Thousand Only) through NON TAX RECEIPT PORTAL 

(https://bharatkosh.gov.in). A receipt will be generaled. Please fill in the Transaction Ref No. and Date from the receipt, in print out of 

application and aftach receipt along with hard copy of application. 

Bharatkosh Details:-

31217Ooo0269 Transaction Ref 

Number 
Lated 31.12.9017 

e:- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Application 

Required Documents before Submitting Online Application. 

Attached Files: 

1). Site Plan: (Refer: 1 (i)) File Name 

S.No 
Attachment Name 

Site Plan.pdf 
1 Site Plan 

2). Certified Revenue Sketch: (Refer: 1 (i)) 

No Attachrnent Found 

3). Documents of Ownership / Lease : (Refer: 1 (v)) 

29/12/2017 06:17 PM 
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Govornmnant of lndia 
Contral Ground Wator Authority (CGWA) 

Ministry of Water Rasources, River Davelapmant and Ganga Rojuvenation 
Applications for Issuo of NOC to Abstract Ground Wator (NOCAP) 

Application for Permission to Abstract Ground Water for Industrial Use 

(Application For Now NOC) 

pplication Numbor 214/8048/RJIND/2017 
File Name 

S.No Attachment Namo 

Land allotment Land Allotment Letlor-1.PDF 

Allotment lotter PDF 

Factory Licence Certificate.pd 
2 allotment of land 

3 Factory licence 

). Source of Availability of Surface Wator: (Refer: 1 (vil)) 

No Attachmont Found! 

5). Enclose Flow Chart of Activity and Requiroment of Wator: (Refer: 2) 

File Name 
S.No Attachment Nama 

Water balance water Balance.pd 1 

6). Groundwater Availability Report: (Refer: 4) 

No Attachment Found! 

7). Details of Rainwator Harvesting/Artificial Recharge Measures: (Refer: 5) 

File Name 
S.No Attachment Name 

Rainwater harvesting Rainwater harvesting.pdf 

8). Authorization: 

No Altachment Found! 

0). Non-Polluting Effluent: 

File Name 
S.No 

Attachment Name 

Air report.pdf 
1 Non pollution efluent 

i1). Extra Attachment 
No Attachment Found! 

12). Scanned Industrial Application 
No Attachment Found! 

Page $ o' 
29/12/2017 06:17 PM 
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Government of India 

Central Ground Water Authority (CGWA) 

Ministry of Water Resources, River Development and Ganga Rejuvenation 

Applications for Issue of NOC to Abstract Ground Water (NOCAP) 

Application for Permission to Abstract Ground Water for Industrial Use 

(Application For New NOC) 

pplication Number: 21-4/8048/RJIND/2017 Name&Signature of the applicant 

Date 
(With official seal) 

Place 

Associated User amzole4p 

Submitted By User: amzole4p 

Submission Date 29/12/2017 

In case signed by any authorized signatory, the details of the signatory with the authorization shall be 

enclosed. 
** *** 

a******** 

***** 

**** **** 

Page 6 of t 
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RPCB/RO/Udaipur/ 435 

RAJA/STHAN STATE POLLUTION CONTROL BOARD 

The Group In-charge (CD) 

Jaipur 

F-470, Mewar Industrial Arca, Near UCCI Building, Udaipur 

Sir, 

REGIONAL OFFICE 

Rajasthan Pollution Control Board, 

Sub: Inspection report of M/s K. Pharmaceutical Pvt. Ltd., B-257 (A), 

Dete 19. o6.23 

Road no. 12, M.I.A., Madri, Girwa, District Udaipur. 

Ref: H.O. letter dated 05/06/2023 and units reply. 

Encl: As above. 

With reference to subject cited above, aforesaid industry was inspected 

by Board officials on 15/06/2023. Inspection report is being forwarded for 
information and further necessary action at the level of head office. 

Yours Faithfully 

Regional Officer 
RSPCB, Udaipur 

3461578



Verification ReportM/s K. Pharmaceutical Pvt. Ltd., B-257 (A), Road no. 12, M.I.A., Madri, Girwa, District Udaipur 
Aforesaid industry was inspected by Board Officials in compliance of H.O. letter no. 

F.Tech(CD-786)/RPCB/CD/379 dated 05.06.2023 to verify the reply of show cause notice 
submitted by the industry on date 08/06/2023. During inspection ShriWaseem Murtaza, 
Director of concern was present. Observations during inspection are as follows: -

3 

Industry in Industry has installed online PTZ camera which is yet 
manufacturing drug intermediates to be connected to RPCB server. Representative 

and covered under 17 category informed that industry has submitted connectivity fee 
industries and 1S therefore Rs-25,000/- (Rupees twenty five thousand only) 
required to install online through DD no. 685023 Indian Overseas Bank in 

continuous emission/effluent favour of Member Secretary RSPCB. Representative 
monitoring system and install informed that effluent generation is very less so 
PTZ camera & electromagnetic industry requested to exempt from installation from 
flow meter with 24 ×7 online flow meter. There is no discharge from the 
connectivity to State Board reactors of the unit but waste water is generated from 

serverS. 

is engaged 

Industry does not have valid| Industry has applied for authorization under Hazardous 
hazardous waste authorization Waste Management Rules-2016 on date 05.04.2023 
under Hazardous and Other copy of application enclosed. 
Waste (Management 

Transboundary Movement) Rules 
2016 whereas last authorization 

and The sludge generated from washing activities as 
mentioned is point no. 1 is the only hazardous waste 

generated from the unit. The unit has submitted copy 
of membership of Common Hazardous Waste Disposal 
Facility Udaipur. 

Industry has not provided| 

hazardous waste storage room for 

storing hazardous waste generated 

board. 

Industry has provided covered hazardous waste storage 
room with proper display Board. 

Industry has installed 0.6 TPH Industry is having HSD fired Boiler with stack height 
HSD fired Boiler without of 11 meters from G.L. Representative reported 
obtaining valid Consent to capacity of Boiler as 0.6 TPH. Boiler is mentioned in 

establish/operate from the State consent to operate letter dated 05.10.2018, However 

capacity is not mentioned. Capacity of Boiler is 

the washing activities of the plant and machinery 
which is also not on regular basis and hence the 

quantum of discharge is also very less. 

expired on 31.07.2014. 

from the solar evaporation tank. 

3471579
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15 Raiaslhon 

ANT 

Regional office 
Rajasthan State Pollution Control Board 

Address: F-470, Near UCCI Building, M.I.A, Udaipur (Raj.) 
Email rorpcbudaipur@gmail.com 

No. RPCB/ROU/ UI-1925/26y -03|0 2 23 
The Group In charge (CD), 
RSPCB 

Jaipur 

Sub:- Inspection Report of M/s Mankind Pharma Limited, Plot No. SP1-3, RIICO 

Industrial Area, Kaladwas, Tehsil- Girwa, District- Udaipur. 
Ret:- H.O. Show cause notice issued vide letter no. F. Tech (CD-675)/RPCB/CD/1297-

1299 dated 12.01.2023. 

Sir, 

With reference to above it is to be submitted that M/s Mankind Pharma Limited, Plot No. 

SPA-3, RIICO Industrial Area, Kaladwas, Tehsil- Girwa, District- Udaipur on dated 01.02.2023. 

The inspection report is being submitted for information & further necessary action. 

Encl:-As Above 

Yours Faithfully, 

(Sharad Saksena) 
Regional Officer 

3501582



RAJASTHAN STATE POLUTION CONTROL. BOARD, UDAIPUR 
Inspection Report 

Ref:- H.O. Show cause notice issued vide letter no. F. Tech (CD-675)/RPCB/CD/1297-1299 dated 

12.01.2023. 
1. a. Name of the Industry M/s Mankind Pharma Limited 

b. Address of the industry Plot No SP1-3, RIICO Industrial Area , Kaladwas, 

Tehsil-Girwa, District-Udaipur 
C. E-mail 

Prabhash.choudhary@mankindpharma.com 
d. Fax 

e. Mobile 828306673 
f. Telephone 0124 2873900 

2. Date of inspection 01.02.2023 
3. Name and Designation of the person Mr. Prabhash Choudhary, Senior General ManagerI 

contacted EHS (HOD) 
4. Date of commencement of production Yet to be commissioned 

5. Type of industry 17 Category (Bulk Drugs, Formulation, Steroids) 
Nature of industry Air, Water& Hazardous . 

7. Size of industry: Large/Medium/Small1 
8. Category of industry: 

Red/Orange/Green/Other 

Large 
Red 

9. Status of operation: operational/non- Yet to be commissioned (Finishing work was going 
operational/ closed/any other- if non- on) 
operational reason and period of non-

operation 
-

10. List of partners/directors/proprietor with May be obtained from office record submitted with 

address consent application 

Consent to Establish (Fresh) 
Unit has obtained Consent to Establish vide HO Letter | 

| 11. Status of consent under the Water Act, 

1974 

12. Status of consent under the Air Act, 1981 No.- F(SCMG)/Udaipur(Girwa)/380(1)/2021-
2022/4104-4106 dated 22.11.2021 for the period from 

24/07/2021 to 30/06/2026 for the following products-
1. BULK DRUGS (GENERAL API) Active 

Pharmaceutical Ingredients - 200.00 TPA 

2. BULK DRUGS (STEROID API) 
Dydrogesterone & Its Granules - 105.00 TPA 

3. BULK DRUGS (STEROID API) Progesterone 
Product-190.00 TPA 

4. FORMULATIONS - Dydrogesterone tab (10 
mg) (Brand Name Dydroboon)- 72.00 CRORE 

NOS. PER ANNUM 

5. FORMULATIONS - General Formulations-

10.00 CRORE NOS. PER ANNUM 

6. GENERAL STEROIDS-10.00 TPA 

3511583



Consent to Operate (Fresh) 
Unit has applied for consent to operate on 20.12.2022 

vide unit ID-112450 & application Id-327448 for 

product as per the CTE and same is under 

consideration of H.O. 

Status of E.C 
The industry has obtained Environmental Clearance 

from State Level Environment Impact Assessment 

Authority, Rajasthan vide letter no. F1(4)Y SEIAA/ 

SEAC- Raj./Sect./Project/Cat. 5(F)B2(18051)/2019-20 

dated 05.06.2020 for 

1. Bulk Drugs (General API) 
A. General Active Pharmaceuticals Ingredients- 200 

TPA. 

2. Bulk Drugs (Steroid API) 
A. Progesterone- 190 TPA 

B. Dydrogesterone& It's Granules- 105 TPA 
C. General Steroids- 10 TPA 

3. Formulations 

A. Dydrogesterone tab (10 mg) Brand Name-

Dydroboon)- 72 Crore Units 
B. General Formulation- 10 Crore units 

13. Status of authorization under HWM Unit has applied under Hazardous and Other Wastes 
(Management and Transboundary Movement) Rules 

Amendment Rules, 2016 on dated 20.01.2023 vide 
unit Id- 112450 and application Id- 330604 and same 

is under consideration of H.O. prescreening cell. 
14. | Name of raw materials with quantity (per As per CTO application dated 20.12.2022 

day or per month or annum) 

Consumption Nature (Solid, | S. No. RM_NAME 

With Unit) Liquid, Gas) 

l-Piperidino-1-
cyclohexene 

300, TPA Liquid 

2. PROGESTERONE |190, TPA Solid 

3.Ethelene Glycol 660, TPA Liquid 

Acetone 200, TPA Liquid 

5. Isopropyl alcohol 810, TPA Liquid 

6. Petrolium Ether 90, TPA Liquid 

7. Collidine 115, TPA Liquid 

diethyl isopropyl 8. 
Ether 90, TPA |Liquid 

Jgarum 

3521584



9. Hexane 20, TPA Liquid 

10.Sodium bisulphite 40, TPA Solid 

11.Hydrogen chloride 250, TPA Gas 

12.HCI 250, TPA Liquid 

13. Hyflo Supercell 120, TPA Solid 

14. Acetic acid 20,TPA Liquid 

15. Nitric acid 20, TPA Liquid 

16.Sulfuric acid 50, TPA Liquid 

17.Activated Carbon 30, TPA Solid 

18.Sodium thiosulphate |40, TPA Solid 

10SODIUM 
19. 150, TPA Solid 

BICARBONATE 
20.SODIUM CHLORIDE 200, TPA Solid 

21. TOLUENE 330, TPA Liquid 

22Sodium Hydroxide 140, TPA Solid 

23.Ethyl acetate 850, TPA Liquid 

24. Triethylorthoformate |300, TPA Liquid 

20-
25.Hydroxymethylpregn 250, TPA 

a-1,4-diene3-one. 
Solid 

26.Methanol 3000, TPA Liquid 

27. Triethylamine 15, TPA Liquid 

28. Ethanol 10, TPA Liquid 

29.Lutidine 20, TPA Liquid 

30.Acetonitrile 550, TPA Liquid 

31. Dichlorometanne 4600, TPA Liquid 

32. Sodium hypochlorite 100, TPA Liquid 

COLLOIDAL 
33. ANHYDROUS 

SILICA dioxide IP/BP 
0.43, TPA Solid 

34 PH.EUR/IPFLOW 

LACTOSE 
MONOHYDRATE 47, TPA Solid 

LAC90 

MAGNESIUM 
35.STEARATE Ph. 

Eur/IP 
0.9, TPA Solid 

(19hn arimd 

3531585



MAIZE 
36. 

30.6, TPA Solid 
STARCHBPh.Eur/ IP 

HYPROMELLOSE 

37/3CPS 
PH.EUR/IPHPMC 

1.75, TPA4 Solid 

8.4, TPA Solid 38.Levonorgestrel 

Solid 
39. Part A -Mefepristone|18, TPA 

Solid 40. Part B - Misoprostol |18, TPA 

Levonorgestrel & 

Ethylnyloestradlol 
1.2, TPA Solid 

42.Norethisterone 6, TPA Solid 

43. Mifepristerone 18, TPA Solid 

44Dydrogesterone 12, TPA Solid 

Levothyroxine 45. 9.6, TPA Solid Sodium USP 

46. General Excipients 20, TPA Solid 

47.Levothyronine 0.12, TPA Solid 

48 mmonia aquous 

ution25 
200, TPA Liquid 

Lactose Monohydrate 49 Flowlac 90 55.2, TPA Solid 

Maize Starch Maize 
50.Starch B Pharma 

Grade 
37.1, TPA Solid 

51ypromellose 

Pharmacoat 603 
2.2, TPA Solid 

Colloidal silicon 
52 dioxide Aerosil 200 

0.6, TPA Solid 

Magnesium Stearate 
53. Ligamed MF-2V 

1.15, TPA Solid 

Opadry White YS-1-
54 7040 4.9, TPA Solid 

E5Methylene chloride 
Dichloromethane 

93.3, TPA Liquid 

|ALUMINIUM FOIL 

PRINTED 27.648, TPA Solid 

57 PVDC FILM CLEAR |154.224, TPA |Solid 

7.2e+007, Solid NOS./ANNUM 
58. MONO CARTON 

awma 
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7.2e+006, Solid 
NOS./ANNUM 

59.OUTER CARTON 

CORRUGATED 
1BOX ES 

122034, Solid NOS./ANNUM 

5000, 
NOS./ANNUM| 

61.BOPP TAPE PLAIN Solid 

CELLO TAPE 
62 

PRINTED 
5000, 
NOS./ANNUM| Solid 

BOPP TAPE 
63. 5000, 

NOS./ANNUM| UMPolid 

|PRINTED 

64. HSD 220, TPA Liquid Fuel 

65.Oxygen gas/ zero air 600, NM/HR. |Gas 

66.Nitrogen 600, NM/HR. |Gas 

15. Name of product(s) and by-products 
manufactured with quantity (per day or 

1. BULK DRUGS (GENERAL API) Active 

Pharmaceutical Ingredients - 200.00 TPA 

month or annum) 2. BULK DRUGS (STEROID API) 

Dydrogesterone & Its Granules - 105.00 TPA 

3. BULK DRUGS (STEROID API) Progesterone 
Product 190.00 TPA 

4. FORMULATIONS - Dydrogesterone tab (10 
mg) (Brand Name Dydroboon)- 72.00 CRORE 

NOS. PER ANNUM 

5. FORMULATIONS General Formulations-
10.00 CRORE NOS. PER ANNUM 

6. GENERAL STEROIDS-10.00 TPA 

16. Water related: 

1. Source of water Ground Water (Borewell- 03 no.) 

2. Status of metering arrangement on Installed at 01 Borewell 

Sourc 

3 Meter reading (if meter provided) Unit has recently installed water meter on bore-well 

4. Metering arrangement for water Received meters on site and will be installed shortly. 
consumption in various process/use 

5. Water consumption process/purpose Boiler/Cooling-195 KILD 

wise Domestic-3 KLD (Fresh) 

Industrial Process- 5 KLD 

Other (Spent Solvent) -12 KLD 

6. Status of log book of water drawl and Plant yet to be commissioned 

consumption 
17. Waste water generation (Stream wise) per| 244 (Total trade effluent- 224 KLD, Domestic 

day effluent- 20), As per water balance and information 

provided by representative 

3551587



Unit has provided 
Effuent 

Treatment Plan ( 

18. Whether the industry is connected with 

CETP or has provided Efluent Treatment KLD), R.O. Plants, MEE - 40 KLD Plant followed by 

ATFD, MVR Plant- 40 KLD 

Plant or treatment not required? 
Details are as per pint no. 19A. 

19. In case Effluent Treatment Plant (ETP) 

provided, details of same (In case of 

multiple ETP's or STP's. Please provide 

details for all): 
A. To treat domestic as well as trade effluent 

industry has installed Effluent Treatment Plant-

275 KLD consisting:-

A. Effluent Treatment Plant (ETP) unit 

operation/processes with details and 

status (enclose flow sheet) 
a. Screen Chamber 

b. Oil & Grease Trap 

C. Collection cum equalization tank- 2 Nos 

d. Neutralization tank 

e. Flash Mixer 

f. Flocculator 
8. Primary Clarifier 

h. Primary Treated Water Tank 

i. Anaerobic up flow filter 

j. Buffer tank 

k. Aeration Tank-I 

1. Secondary Clarifier-I 

m. Aeration Tank-2 

n. Secondary Clarifier-II 

o. Filter Press (1 Volute and 1 plate) 

p. Treated Water Tank 

9. Sand Filter 

r. Activated Carbon Filter 

S. Cartridge Filter 

t. Ultra-Filtration Unit-6 Modules 

u. Treated Water Tank 

v. R.O. stage-3 Modules Horizontal 

w. R.O. IId stage- 2 Modules Horizontal 

x. R.O.IIId stage- 1 Module Horizontal 
y. MVR- 40 KLD 

z. Stripper Column- 20 KLD 

aa. MEE Plant- 40 KLD X INo. Triple effect 
bb. ATFD Plant-01 No. 

B. rational status of ETP units at the ETP nonfunctional, as plant yet to be commissioned 
time of inspection 

C. Whether separate electric meter for ETP nonfunctional, as plant yet to be commissioned Efuent Treatment Plant is provided 
or not? If, yes, then readings therepf. 

3561588



D. Whether water meter at inlet, outlet Meters found at site and installation work was going and for recycle has been provided or on 

not? If, yes, then readings thereof. 
E. Whether logbook for operation, ETP nonfunctional, as plant yet to be commissioned electric meter/water meters/ 

chemicals consumption is maintained 
or not? 

F. Characteristics of waste water (as per ETP nonfunctional, as plant yet to be commissioned site observation) 

pH, Temperature, Conductivity, 
Dissolved Oxygen 

20. Discharge of waste water (per day) Unit has provided Effluent Treatment Plant, RO 
21. | Point of discharge/disposal of waste water Plants, MEE, MVR followed by ATFD which reveals 

and ultimate receiving body. Adequacy of installation and availability of ZLD based treatment 

facility disposal: 
22 Recycle of treated effluent (if any) As per point no. 19 A. 

23. Details of recycling arrangements ETP, R.O. up to IIId stage, MEE and MVR 
24. Metering arrangement for recycling? f |Meters found at site and installation work was going 

yes, then meter reading on 

25. Whether industry is a member of CETP? N.A. 
Provide details. 

26. CETP inlet normns N.A. 
27. | Method of conveyance of waste water N.A. 

from industry to CETP: 

28. Adequacy of the CETP for total effluent N.A. 
reaching CETP 

29. Details of air pollution: 
A. Process Stacks/Flue gas stack 

Whether 

adequate 
and safe 

Stack Stack height infrastructu 
Probable Details of Comment on Sr. 

ral attached to in meter & 
No pollutants APCM adequacy of APCM 

monitoring 
facility 

process its adequacy 

provided or 
not? 

SO2, 
About 30) Cyclone 

Particulate May adjudged after Boiler-5 
followed by Yes 1 mtrs fromn 

stack monitoring TPH matter, 
stack GL 

NOx 

Status of energy meter & hour meter 

| ii) | Status of log book,of operation andmetgr 
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B. Flue gases stack/process stack 
Whether 

Stack adequatee 
heig and safe 

Rated fuel ht in infrastructu Comment on 
Stack 

consumptio Details of mete Sr. 
attached to 

No 
Fuel adequacy of ral 

n (lt/hr, r& APCM 
APCM monitoring plant 

Kg/hr) its facility 
adeq provided or 
uacy not? 

Same as point no. 29 A 

i) Status of energy meter & hour meter 

ii) Status of log book of operation and meter 

C. Source of fugitive emission and measures taken to control, if any with details & adequacy: 

S. No. Source Probable Details of APCM Comment on adequacy of 

pollutants APCM 

N.A. 

i) Status of energy meter & hour meter NA 

ii) Status of log book of operation and meter NA 

D Details of incinerator: NA 

Details of D. G. Sets 

Rating Status of Details of Stack | Adequacy of stack Whether adequate and safe 

infrastructural monitoring Acoustic and acoustic 
enclosure enclosure facility provided or not? 

E 2250 KVA | Approx. 30 | As per norms Stack adequate Provided but needs 

X2 mtrs from improvement. The representative 

advised to provide adequate GL 

ladders and he ensure to provide 
the samne. 

Source of foul odour and measures taken to control, if any, Plant yet to be caommissioned 

30 Fly ash management with all details, if applicable, Plant yet to be commissioned 

A Details about Hazardous Waste Management: As per Authorization application dated 
31 

20.01.2023 applied vide unit Id- 112450 and application Id- 330604 

Sr 
Source of Quantity of Facility for Collection, Storage, 

Category of 
Hazardous Hazardous Waste Treatment, Transportation and No Hazardous Waste 

Waste generated/ storage Disposal 
ETP Sludge 35.3 1800 TPA Co processing in Cement Kiln/Co 

incineration/CTDF Udaipur 
Process 28.1 1800 TPA Co processing in Cement Kiln/Co | 

incineration/CTDF Udaipur 2. Residues and 

wastes 

Used or spent 
3. 

oil 

5.1 4 TPA Sales to Registered Recycler/ 

CTDF Udaipur 
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Spent Catalyst 
4. 

28.2 10 TPA Reuse/sales tO registered 

recyclers/CTDF 
Spent Carbon 

5. 
28.3 CTDF Udaipur/Balotra Co 2 TPA /Co 

processing in cement kiln 

Spent Solvent 
6. 

28.6 Reuse/sales 25 TPA to registered 
recyclers/CTDF 

Date Expired 
7. Co 28.5 0.5 TPA processing at Cement 

Products Industry/ CTDE Udaipur 

Co processing at Cement Off 28.4 9 TPA 

8. Specification Industry/ CTDF Udaipur 
Products 

Empty barrels 
9. 

33.1 10 TPA Reuse/sales to registered 
and containers recyclers/CTDF 

and Liners 
Contaminated 33.2 2 TPA Reuse/sales to registered 

10 
cotton rags or recyclers/ CTDF 

other cleaning 
material 

Oil and grease 
11. 

skimming 

Sales to Registered Recycler/ 

CTDF Udaipur 
CTDF Udaipur/Utilization for co 

35.4 1 TPA 

Spent Carbon or | 36.2 2 TPA 
12 filter medium processing in cement plant 

32 Verification and irregularities/ gap found in manifests Plant yet to be commissioned 

Management/ Disposal of Spent Acid/ Solvent/ Waste Oils, if | 
33 

applicable 

Whether industry is a member of TSDF site or not? Unit has obtained membership 

34 from UCCI and membership no. 

1532. 

A Status of logbook for hazardous waste: Plant yet to be commissioned 

35 B Status of display board of size 4' x6 at the main gate Yes 

C Status of display board at the storage area Yes 

36 Electric service number 130123026788 

Water service number 
37 

N.A., As source of the water at the 

unit is borewells-3 Nos. 

Other relevant information regarding the industry, inchuding Plant yet to be commissioned 
38 

complaints 

Details of water/ waste water sample collected during 
39 

inspection 

40 Details of air /emission sample collected during inspection 

Compliance of CTE/ CTO/ Authorization/ Registration/| As mentioned above 

41 Undertaking/Bank Guarantee if any, EC- conditions, if 

applicable 
Cess verification 

42 
Not applicable after 01.07.2017 

onwards. 
nsund 
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43 Specilic on compliances if' any, obnerved during innpection: 

Oher findings/ observations 
Plant was yet to be commisioned and final finishing work/ connections were going on. 

2. Source of the water at the unit is bore-wells 3 Now. und unit has obtained NOG fron 

CGWA. (Copy enclosed as annexure-1). 

3. Unit has installed 3 storage tanks for water having capacity 1200 KI. each (1 for storage of 

Raw water and 2 for fire). 

4. Unit has installed 4 storage tanks (Acetone-1, Toluene-1, Methanl-1 and HSD 1) having 

25 Kl. capacity each and unit hus obtained prior approval license from PISO. (opy 

encloscd as annexure-1) and 5 tunks (3 X 25 KL, 2 X 50 KL,) for storage of IPA and non-

petroleum solvents which not requires PESO permission. 

5. Industry has installed FTP of 275 KILD capacity for combined treatment of industrial as well 

as domestic effluent generated from plant having provision of anaerobic treatment for high 

COD efluent and Acrobic for low COD efluent. 

6. Industry has installed filter Press- 2 Nos. (1 Volute and 1 plate). 
7. ETP reated water through Pressure Sand Filter and Activated Carbon Filter passing 

through Degasser and then fed into UF, R.0. up to IIrd stage and reject shall be disposed 
through MVR and ATFD. 

8. For extremely high COD effluent/ waste batch disposal unit has installed Stripper Column-
20 KLD and MEE Plant- 40 KLD X INo. Triple effect. 

9. Unit has installed 5 TPH Bio fuel briquette fired boiler with cyclone and Stack approx. 30 
meter as a pollution control measures. 

10. Unit has obtained Erection All Risks Insurance including PLI and same is valid up to 

14.1.2024. (Copy enclosed as annexure-11). 
11. The representative informed that they have installed total 34 reactors (Including stainless 

steel and Glass) in plant i.e. API, Steroid section. 
12. For fumes generated from the reactors In API block unit has installed 2 Alkaline scrubbers 

and 2 acidic scrubbers. 

13. Photographs taken with the help of mobile during inspection with GPS coordinates 
enclosed as annexure- III for ready reference. 

14. OCEMS equipment's for effluent parameter i.e. pH, TSS, BOD, COD, flow for emission PM 
were found at site. 

(Garima Choudhary) (Kunj Bihari Paliwal) 
JEE, RSPCB, Udaipur SO, RSPCB, Udaipur 

Recommendation: Consent to operate may be considered subject to adequacy of fee and documents with the specific condition that:- "The works under progress shall be verified by R.O. after completion along with monitoring/ sampling within a week after commissioning of plant. 

Regional Officer 

RSPCB, Udaipur 
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Annexyre -

Government of India 
Ministry of Jal Shakti 

Department of Water Resources, 
River Development & Ganga Rejuvenation 

Central Ground Water Authority 

NO OBJECTION CERTIFICATE (Noc) FOR GROUND WATER ABSTRACTION 
Project Name: Mankind Pharma Limited 

Project Address: Plot No. Sp1-3, Rlico Industrial Area, Near Village Kaladwas 

Village: Kalarwas Block: Girwa 

District: Udaipur State: Rajasthan 
Pin Code: 

Communication Address 
Address of CGWB Regional Office : 

Plot No. 208,, Okhla Industrial Estate Phase -3,, South, Delhi - 110020 

Central Ground Water Board Western Region, 6-a, Jhalana Doongri, Jaipur, 
Rajasthan - 302004 

1. NOC No. CGWA/NOC/IND/ORIG/2022/15865 

Critical 3. Category: 
(GWRE 2020) 

5. NOC Type: 

2. Application No.: 21-4/15816/RJ/IND/2021 

4. Project Status: New Project New 

6. Valid from: 22/06/2022 7. Valid up to: 21/06/2025 

8. Ground Water Abstraction Permitted: 

Fresh Water Saline Water Dewatering Total 

m/day m/year m/day m'/year m/day m/year m/day mlyear 
215.00 78475.00 

9. Details of ground water abstraction /Dewatering structures 

Total Existing No.:0 Total Proposed No.:3 

DW DCB BW TW MP MPu DW DCB BW TW MP MPu 

0 Abstraction Structure 
DW-Dug Well; DCB-Dug-cum-Bore Wl, BW-Bore Well; TW-Tube Wel, MP-Mine PitMPu-Mine Pumps 

10. Ground Water Abstraction/Restoration Charges paid (Rs.): 

0 0 3 

470850.00 

No. of Piezometers Monitoring Mechanism 11. Number of Piezometers(Observation wells) to be 
constructed/ monitored & Monitoring mechanism. 

Manual DWLR** DWLR With Telemetry 

DWLR Digital Water Level Recorder 1 0 0 

(Compliance Conditions given overleaf 

This is an auto generated document& need not to be signed. 

18/11, TI4-TR TIIH, HHF TE, T t - I10011 18/11, Jamnagar House, Mansingh Road, New Delhi-110011 

Phone: (011) 23383561 Fax: 23382051, 23386743 

Website: cgwa-noc.gov.in 

SAVE WATER -SAVE IL.IFE 
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Valldlty of thle NOC ahal be aubjoct to compllanco of the followlng conditlons: 

Mandatory condittone: 

1) Instalaion of tamper proot <digitat waler low melor willh tolometry on nll tho nlbatsaction slnucluro(a) ohall bo madatory for ll unora pooklng No ObJoclion Coriicato ancd intiinotion rogurding thoir 

nHtanaionN anal be OomuNOAtod to ma CGWA WINn J0 daya 0 grant of No ODjoclion Corliicalo. 

2) Proponents shall mandatorily gel water now meler caibratod from an aulhorizod ageay ofnco lna yoar, 

Conslrclion ot puposo-buill observallon wells (piozometers) for gound water lovel monitorlng shall bo mandalory no por Soction 14 of Guldollnon. Wator lovol ddala ohill bo mado avilablo to 

CGWA Ihough wob pOrtal, Dølniled guklolinos lor oonatnuclon of plozomotorn are glvon in AnnOxuro-l| of lha guklolii10n 

4)Popornents shall montor quality of ground wator from Ihe nbstraction stnucturo(s) onco in a yonr. Wator nmploa from boro wollo/ tube wolls/ dug wolla oholl bo coloctoa during Aprnwuy vory yoar 

no analya n NABt acCtodlod laboralorios lor banic parametore (caliona and anionn), honvy motnlo, ponllcldon/ organla compOundu olo. Walor quany duitad brnl Do mad0 dvla0 oWn Oug 
the web portal 

S ng prDJecls, addillonnl koy wolls shall be stablished in consulntion willh tho Rogionnl Diroctor, COWM for ground wntor lovol monltoring lour (4) tirmos a yoar (Junuairy, May. AUgusl 

and Novenmber) in oore as woll as buffer zonos of the mino 

6) In case ot minng projoct the fum shall submit waler quality roport of mano diachargo/ soopago from Govt. approvoc/ NABL nccrouiod 1a0. 

) The fanm shalt report compliance of the NOC conditions onluno In tho wobsito (www.cgwa-no0.gov.ln) wltlln ono yoar from tlio dalo Of Jo3uo or Ng No 

8ndstines abstractino oround water in exces of 100 m 3id atnl undertiako anmual walor audiu lyrough corlifled audltoro nnd ubmit audlt roporta wilhin threo months of complelon o uo su 

CGWA Al BLJCh ihdusties shal be requirod to reduco thoir ground wator u8e by at loast 20% ovor tho noxt throo yoara through approprial mouns. 

9Application tor renowal can be submted onlno trom 90 daya botoro tho oxpiry of NOC. Ground wator wilidrawatl, If ony, aftor oxplry of NOC shall bo llogal & lable for togul aclon ds per provit 

of Environment (Prolecion) Acl, 1986. 

Ois NOC IS Subjocl to prevailing Contral/state Govemment nloslawshoms or Court ordora rolatad to construcllon of tubo woll/ground wator abstractlon gtructuro/ føcharge or conservaO 

structure/discharge of effluenls ot any sucth matler as applcablo. 

General conditions: 

No adional ground wator abstraclion andor do-watering stnucturos sholl bo constructod for thls purposo withoul prlor approval of tho Central Ground Walor Authority (CGWA) 

3) The propornent shall seok pnor permission trom CGWA for any incraso in quarntum of groundwator abstraction (moro than that pormiltod In NOC tor specific period) 

13) Proponents shall install roof top rain water harvosting in tho pronils0 as por tho Oxlsting bullding byo laws in tho promlso. 

theretino projectproponent shalltako all necessary moasures to provent contaminaton of ground wator In tho promlisos fallng which the fim shallbe responsible for any consequences anising 
thereupor. 

asl ast nusnes hat an lkody to contaminato tho ground wator, no rocharge measures shll bo lakon up by tho tirm Insido the plant premises. Tho runoff gonerated from the roftop shall be 
Stored and put to Denelicial USO oy the nm, 

16) Wherever teasible, requirement of water for greenbelt (hortlculture) shall be met from recycled/ treated waste waler, 

17) Wherever the NOC 1s tor abstraction of saline water and the exlsting wolls (s) is lare ylelding fresh water, the same shall be sealed and new lubewel(s) tapping saline water zone shall be 
constructed within 3 months of the issuance of NOC. The firm shall also ensure safe dlspOsal of salne resldue, f any. 

18) Unexpected vanations in inflow of ground water Into the mine plt, if any, shall be reported to the concerned Regional Director, Central Ground Water Board. 

19) In case of violation of any NOC conditions, the appllcant shall be liable to pay the penalties as per Seclilon 16 of Guidellnes. 

20) This NOC does not absolve the proponents of theit obligationl requlremont to oblain other statutory and administrative clearances from appropriate authorities. 

21) The issue of this NOC does not imply that other slatutory / adminlstrative clearances shall be granled to the project by the concerned authorities. Such authorities would consider the project on 
merits and take decisions independenlly of Ihe NOC. 

22) In case of change of ownership. new ownar of the industry will have lo apply for incorporation of necessary changes in the No Objection Certificale with documentary proof within 60 days of laking 

over possession of the premises. 

23) This NOC Is being issued without any prejudice to the direclions of the Hon'ble NGT/court orders in cases related to ground waler or any olher related matters. 

24) Proponents. who have installedconstructed artificial recharge structures in compliance of the NOC granted to them prevlously and have avalled rebate of upto 50% (fifty percent) in the ground 
water abstraclion charges/ground water restoratlon charges, shall conlinue to regularly malntain arlficlal recharge struclures. 

25) Industnes which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, pharmaceutical, other hazardous units etc. (as per 
CPCB list) need to undertake necessary well head proleclion measures lo ensure prevention of ground water pollution as per Annexure lll of the guldelines. 

26) In case of new infrastucture projects having ground water abstraction of more than 20 m3/day, the firm/entity shall ensure implemenlation of dual water supply system in the projects. 

27) In case of infrastruclure projecis. paved/parking area must be covered wlth Interlocking/perforated tiles or other sultable measures to ensure groundwater Infiltration/harvesting. 

28) In case of coal and other base metal mining projects, the prolact proponent shall use the advance dewatering technology (by construction of series of dewatening abstraction structures) to avoid 
conlaminaluon of surface waler. 

29) The NOC issued is conditional subject to the conditions mentioned In the Public notice dated 27.01.2021 failing which penalty/EClcancellation of NOC shall be imposed as lhe case may be. 
30) This NOC is 15Sued subject to the clearance of Expert Appralsel Committee (EAC) (f applicable). 

(Non-compllance of the conditlons mentioned abovo ls llkaly to result In the cancellatlon of NOC and legal actlon agalnst the proponent.) 
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AnneAyrE Bajaj Alianz General Insurance Company Ltd. 
Bajaj Allianz House, Airport Road, Yerwada, Pune - 411006 

Erection Ai Xisks Insurance 

Policy issuing office and Correspondence address Wave Sliver Tower F7/21,7th Floor, Plot D-6,Sector-18,Noar Nirulas, Nolda 

UIN: IRDAN113RP0004V01200102 

201301Ph:0120-2970720,0120-2970721 

for communication by policyholder for claim, 
service request, notice, summons, etc. 

Policy Number OG-22-1103-0401-00000002 

Product Erection All Risks Insurance 

16/12/2021 
Period Of Insurance From 00:00 10/12/2021 To 14/01/2024 Midnight 

Coinsurance Dtls 

Pollcy Issuod On 

Own Share: 100% 

Insured Name MANKIND PHARMA LIMITED 

PLOT NO. SP1-3, RICO INDUSTRIAL AREA, VILLAGE -KALADWAS, TEHSIL- GIRWA, RAJASTHAN, 

UDAIPUR313003 
Insured Address 

GSTIN/UIN NA 
Place Of Supply/State Code/Name 08 Rajasthan 

320778845/1 
Company GST No. 09AABCB5730G12V 

Company PAN AABCB5730G Invoice No. 

Sum Insured (Rs) 

2.05,00,00,000 
AOA Limt 

Item Name tem Description 

Secton 1 (Matenal Damage) 

Completely Erected Value 

Section 1:INR 205,00.00,000 for 
Construction/Erection works. (Civil INR 7213 

Lakhs 2 Equipment INR 6852 Lakhs 3 
Mechanical INR 1835 Lakhs 4 Clean Room 

Panels and lts Equipment INR 940 Lakhs 5 

HVAC INR 950 Lakhs 6 Electrical INR 1800 
Lakhs 7 Safety andETP INR 710 Lakhs 8 IT 

INR 200 Lakhs). 
Escalation cover upto 5% of the project cost. 

10,25,00,000 

Escalation Cover 2.00,00,000 
Removal of Debris upto INR 1 crore any one 

accident and INR 2 crores in aggregare 
Ciearance and Removal of Debns 

2.00,00,00o 

Owners Surounding Property with FLEXA upto 
INR 1 crore any one accident and INR 2 crores Owners SuTOunding Propeity 

10,00,00,000 
Section Il: Third Party Liability with cross liability 

upto INR 1 crore any one accident and INR 10 

crores in aggregate. 

Section 2 (Third Party Liability) 

15,55,568 
**"* All Premium figures are in Rupee 

Sase Premium 
0.00 

Special Discount 
Net Premium 15,56,568 

280002.00 integrated GST=18% 

0.00 

18,35,570 Final Premium 

As per the GST regulations, the amount of GST will not be refunded if the policy / endorsement is cancelled after 30th September of the 

next Tinancal yeer 
Adc Compulsory Deductble: 

Scope of Cover 
:As per the policy wording attached 

As per Indian market standard Erection All Risk insurance policy wordings. Territory and 

Jurisdiction: Within India and Indian Court of Law. 

Earthquake (Fire & Shock) up to Full SIl.STFI Perils (Stom, Tempest, Flood, Inundation) up to 

Full Si.Design Defect cover as per standard DE-3 wordings for new civil works and standard 

:DE4 WOrdings for new plant and machinery all forming part of the permanent contract 

Works.72 hour clause. Expediting Cost including Air Freight & Express Freight upto 30% of Net 

claim amount per ocCurence and INR 100 Lakhs in aggregate.Loss minimization expenses 

upto INR 50 lakhs in aggregate.Professional fees upto 10% of the claim amount per occurrence 

and INR 50 Lakhs in aggregate.Free automatic reinstatement clause Up to 10% of SI.Waiver of 

Contribution clause (between Pnncipal and the Contractor only).Amendment in Firefighting9 

endorsement wording9. 

Risk Covered 

Special Periis 

Special Exclusions Sabotage and Terrorism damage Cover, As per Policy wordings 

Subject to Clauses 

Communicable Disease Exclusion Clause 

Special Conditions Conceming Fire Fighting Facilities,Loss Minimisation Expenses, Terrorism 

Damage Exclusion Warranty.EXCIusion of Loss Stabilising Fluid,Escalation clause.Automatic 
Reinstatement,Endorsement for Piling Construction, Clearance and Removal of 

Debris, Professional Fees Clause,72 Hours Clause,Cross Liability,DE 3- Limited Defectivee 

Condition Exclusion,DE 4 - Defective Part Exclusion, Warranty Concerning Underground Cables 

&Pipes,Cover of Exlra Charges for Overime, Night Work, Work on Public Holidays, Express 

Freight including Air Freight, Owners' Surrounding Property,Endorsement tor Civil Engineering 
Works,Waiver of Contribution Clause, Special Conditions concerning Safety Measures with 

respect to Precipitation, Flood & Inundation,cyber Risk Exclusion Clause NMA 

2916,Sanclions Limitation and Exclusion Clause, 
Warranted that loss, damage or liabillty during the period from 15/11/2021 To 09/12/2021 shall be 
excluded under the policy.Warranted that 24 hour security should be avallable at the project and 

storage site. Deductible: For each and every clalm-Sectlon-I: Materlal Damage.Storage/Erection Claims: 5% of 
the claim amount subject to a minimum of INR 50,000.Testing Claims: 5% of the claim amount 

subject to a minimum of INR 150,000.AOG claims: 10% of the clalm amount subject to a minimum 
of testing period excess.Fire/Explosion Claims: 20% of the claim amount subject to a minimum of 

testing period excess.5 Times the AOG excess tor Design Defect Claims. Section-ll: Third Party 

Property Damage Claims Policy excess (Same as per section-l shall apply).The Policy Excesses 

as per section-I (Nomal & AOGICoIlaps8/Major peris Claims) shall apply for Third Party Liability 
Property Damage Claims. For Third Party Liablity Claims arising out of Acts of God Perils the 
Excess applicable to AOG claims shall apply. 

Any loss or damage during the gap period from project start date to date of receiving of premium is 

excluded. Projoct is not a Restart of Oldidiscontinued projects.Entire works are limited to within the 
premises of the Occupancy.Scope or wOrK Involves construclion of entirely New 

Buldings/Structure.All equipments boing covered for erection and testing are NewUnused. Secondhand/used equipments aro oxcluded from the scope of cover.Dismantlng and demolition 
works including any conseguenuai losses ansing fiereof sland excluded. Temporary 

Warranties 

Special Conditions 

298335255/-/10024091/-/ 

Regd. Office: Bajaj Allianz House, Alrport Road, Yerwada, Pune -411006 Emal: Baglchelp@bajajallanz.co.in 
A Company incorporated under lIndian Companies Act, 1956 and licensed by Insurance Ragulatory and Development Authority of Indla 

[IRDAI vide Reg No.113.Corporate ldentification Number U66010PN2000PLCO15329| Website www.bajajallianz.com 
For help and more information: Contact our 24 Hour Call Centre at 1800-209-5858, 1800-102-5858 (Toll Free) 
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Bajaj Alllanz Gonoral Insuranco Company Ltd. 
Bajaj Allanz Hous0, Alrport Rond, Yorwada, Puno 411006 

LIGYCHEDUL UIN: IRDAN113RPO004VO1200102 
roctlon Al Riska lnnuranco 

stncuresworks/facilitlos oxchdad Exclunion of AloP Covar.Excluslorn of conntructlon/struoluro 

involving works in walor Exclunion of cover for Conntructlon Plant and Mnahinorlo19.Sum Inaurod 

shoukd ropresert complotoly conalruclod valun of tho projoct (including valuo of Matorinls/ltorns 

sppic/isSed Free of Cost by Princtpal) Il ovorll porlod of InsUranco oxGoodn B0 norths tho 
uther extension terma shall be subjoct lo approval fron Rolinurrs 

Name ot insured (Princlpal) Mankind Plharma Llmitod. Namo of Corntractor: M/s GAMUT 
DoscnytroN. Constniction of bullding and notallation of machinory (API projoct) ProJoct Location 

Plot No. SP1-3, RIICO Induslrlat Area, Villagje -Kaladwns, Tohall- Girwa, Udalpur, Rajaslhian 
313003 

Comments not 

Loan Account Number NA 

Ageney Code BAGI0024091 Agency Name ASHA BHATIA 

Ageney Contact 0/9837032987 Agency Email rajatd_bhatia@rediffmail 
com 

1103-00446850/ 298335255 /Rs. 1835670 
** 

Premium paid through Cheque, tho Pollcy ls vold ab-lnitlo In caso of dishonour of Choquo ** This policy is subject to the standard pollcy wordlngs, warrantlos and condltlons appllcablo for 
this product in addition to any spociflc warranty or condltlon attachod 

For & on the behalf of 
Bajaj Allianz General Insurance Company Ltd. 

(Stamp Duty 
Rs 0.5 

Authonzed Signatory 
Printed, Signed and 
Executed at Pune 

Consolldated Stamp Duty of Rs.0.5/- pald towards Insurance Stamps 
vide Challan No. MH014271630202021M Defaced No. 

0000144047202122 dated 12-APR-21 timing 13:29:05 of General Stamp 
Offlce,Mumbal,Indla. 

Principal Location : Bajai Allianz General Insurance Co.Ltd, 15/54 B 2nd Floor, Virendra Smriti Complex, Civil Lines, KANPUR NAGAR-208001 PH:0512-2338277| Services Accounting Code: 997139 -Other non-life insurance services (excluding. reinsurance services). No reverse charge is payable on these services. 

Generated by: M_CHOUDHARY 

298335255/-/10024091/-/ 

Regd. Offlce: Bajal Alllanz Houso, Alrport Road, Yarwada, Pune 411006 Emalt: Baglchelp@balajallanz.co.n A Company incorporated under Indlan Companles Act, 1956 und licensed by Insurance Regulalory and Development Authorly of Indla [IRDA] vide Reg No.113.Corporate ldentification Number U66010PN2000PLCO15329 | Webslte www.bajajallanz.com For help and more information: Conlact our 24 Hour Call Cenlre at 1800-209-5858, 1800-102-5858 (Toll Free) 
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Annexure-III 

Latitude: 24.497345 
Longitude: 73.750781 
Eevation: 629.15:3 m 

ACCUracy 4Cm 
Time 01-02-2023 11:37 
Note Mankind ETP Powered by NoteCam 

PLatitude: 24.497458 
rLongitude: 73.750367 
Elevation: 627.4913 m 

Accuracy 4.0 m 
Tme: 01-02-2023 11:36 
Note: Mankind ETP 

Latitude: 24.497288 
Longitude:73.750627 
Elevation 629.4923 m 

Accuracy: 4.0m 
Tinne: 01-02-2023 11:38 
Noter Manknd 2TP Powered by Notan 

ETP 275 KLD 

3651597
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Latitude: 24.497195 
Longitude: 73.750677 
Elevafion: 629 2943m 

ACcuracy: 4.0 m 

ime: 01-02-2023 1140 

Note: Mankind ETP 
Powereedoy Notegam 

Filter press 

Latitude: 24.497522 
Longitude: 73.750635 
Elevation: 629.11:3 m 

Accuracy. 3.8 m 
Time: 01-02-2023 11:25 
Note: Mankind Paveea Dy pam 

Pressure Sand Filter and Activated Carbon Filter 

Latitude 2A. 
Longitude: 73.750663 
Elevation. 62494213 m 

Accuracy: 13.7 m 
Time: 01-02-2023 11:56 
Note: Mankind Cameraa 

UF and R.O. Area 
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Latitude: 24.497546 
Longitude: 73.750 
Elevation: 626.0813 m 
ACCuracy 3.7 m 
ime: 01-02-2023 11:24 
Note: Mankind R.0. 1 and owered by NofeCam 

R.O. I stage 

Latitude: 24,497532 
Longitude 73.750642 
Elevation: 628.53£3 m 

Accuracy. 3.9 m 
Tane: 01-02-2023 11:24 

Note: Mankind R.O. J Dy Notecam 

R.O. IIId stage 

Latitude: 24497597 
Longtude 73.750567 

Elevation 629.6418m 
Accuracy: 20.8 m 
Time: 01-02-2023 11:22 
Note: Mankind MEE NOTeCam 

MEE-40 KLD 
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Latitude: 24.497377 
Longitude: 73.750935 
Eevation: 626.6423 m 
Accuracy 320 m 
ime: 01-02-2023 11 34 
Note Mankind ETP Noteta 

Solvent Storage tanks 

Latitude: 24.498951 
Longitude: 73.74853 
Elevation: 609.42t7 m 
Accuracy 8.1 m 
ame: 01-02-2023 13:07 
Note. Mankind borewell 

Water meter at bore-well 

Latitude: 24.496692 

Longitude: 73.75049 
Elevation: 637.227 mn 
Accuracy: 16.7 m 
ime: 01-02-2023 12:05 

Note: Mankind Boiler 5tph Powered by Aleee@am 
Boiler 5 TPH 
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tude 24495634 
ghude: 73 7SO557 
ation 633.26t3 m 

Accuracy35 
Tme 01-02-2023 1204 
Note Mankind stack 5tph 

Stack of Boiler 

2449880 
ngitude 73748569 
tion 609.72-33m 
uzcy 346m 

01-12-20231401 
Maniand Hazardos 

Hazardous waste display board 

ude 24 438847 
netude 73748416 

vaio 6098712m 
AcouracE5 

e 01-02-2023 1401 

Plantation outside the premises 
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1 

Lat tude 24 49888 
LOngrtude: 73.748411 
Elevation. 610 28t1i m 
ACCuracy. 4.2 m 
Time:0102-2023 14 02 
Note: Mankind 

Powered by HcCam 
Plantation outside the premises 

Latitude: 24.509264 
Longitude 73.732891 
Elevation: 620.91£6m 
Accuracy. 3200.0 mn 
Time: 01-02-2023 13:16 
NoTe Mainkma 

Powered by Notecam 

Latitude: 24.510691 
Longitude: 73.755692 
Eevalion: 620.49:8 mn 
Accuracy 400.0 m 
me: 1-02-2023 13:19 
Note Mankind 

API Block 
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Latitude: 24 497517 
Longitude 73.750646 
Atitude: 578.2326 m 

ACCuracy. 526.5 m 
Time: 01-02-2023 12.003 
Note: Mankund 

Powered by doNam 

Hazardous waste storage area 

Latitude: 24.498247 
Longitude: 73.7488336 
Elevation 607.92:19 m 

Accuracy 14.4 m 
ime: 01-02-2023 13:42 
Note: Mankind formulation buildng 

Powered gofeCam 

Latitude: 24.507751 
Longitude: 73.742086 
Elevation: 610.35t19 m 

Accuracy: 1100.0 m 
ime: 01-D02-2023 13:40 

Note. Mankind fornulation red by Notecam 
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AAE 

Latitude: 24.499398 
Longitude: 73.74892 
Elevation: 613.9213 m 
Accuracy 3.5 m 

Time: 01-02-2023 13:09 
Note: Mankind D.G. 

D.G. stack 

3721604



Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6622

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

Mar  2 2022 12:19PM

F(Tech)/Kota(Ladpura)/26(1)/2009-2010/7095-7097

11438Unit  Id   :

M/s Lokhith Healthcare Pvt. Ltd.(Old Name Zyden Gentec Ltd.)

Plot No. 13, Bhimpur Industrial Area , JhalawarRoadKota 

Tehsil:Ladpura

 District:Kota

Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 09/02/2021 and subsequent correspondence.Ref:

Consent to Operate under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 

21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 

Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for 

your API plant situated at Plot No 13, Bhimpur Industrial Area  BHIMPURA INDUSTRIAL 

AREA , Jhalawar Road Kota Tehsil:Ladpura District:Kota , Rajasthan, subject to the 

following conditions:-

Sir,

That this Consent to Operate is valid for a period from 09/02/2021 to 31/01/2026 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

 2 
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Digitally signed by Rajesh Kumar
Thakuria
Date: 2022.03.02 12:21:24 IST
Reason: SelfAttested
Location:

Signature Not Verified
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6622

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

Mar  2 2022 12:19PM

F(Tech)/Kota(Ladpura)/26(1)/2009-2010/7095-7097

11438Unit  Id   :

Quantity with UnitTypeParticular

 36.00 TPAProduct2- (2- thienyl) ethyl  4  Methyl 

Benzene Sulffonate

 6.00 TPAProduct2- Acetyl Thiophene

 3.00 TPAProduct2,5 DICHLORO THIOPHENE

 3.00 TPAProduct2-Bromo Thiophene

 144.00 TPAProduct4 - ( 3 4 - Dichloro phenyl ) 3  

4dihydro 1  2 nephthalene

 132.00 TPAProduct4-Methoxy Acetone

 3.00 TPAProduct4-Methyl-2- Cyanobiphenyl

 3.00 TPAProductACECLOFENAC

 3.00 TPAProductAmbroxol Hydrochloride

 6.00 TPAProductDROTAVERINE

 120.00 TPAProductGUAIFENESIN

 3.00 TPAProductMebeverine HCl

 6.00 TPAProductMethocarbamol

 3.00 TPAProductModafinil

 3.00 TPAProductThiophene-2-carboxaldehyde

 6.00 TPAProductTopiramate

That this consent to operate is for existing plant, process & capacity  and separate consent  

to establish/operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6622

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

Mar  2 2022 12:19PM

F(Tech)/Kota(Ladpura)/26(1)/2009-2010/7095-7097

11438Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  3.200 

Septic Tank and Soakpit

NIL 3.200

Trade Effluent  11.000 

Forced Evaporation

8.000 3.000

That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under:

5

Sources of Air Emmissions Pollution Control 

Measures

Prescribed

StandardParameter

One coal fired Boiler( 1TPH) ADEQUATE STACK 

HEIGHT , Cyclone , 

Scrubber

600 mg/NM3 at 

6 percent dry O2

SO2

1200 mg/NM3Particulate 

Matter

300 mg/NM3 at 

6 percent dry O2

NOx

One coal fired Thermic Fluid 

Heater( 2LAC KCAL/HR)

ADEQUATE STACK 

HEIGHT , Cyclone , 

Scrubber

600 mg/NM3 at 

6 percent dry O2

SO2

150 mg/NM3Particulate 

Matter

300 mg/NM3 at 

6 percent dry O2

NOx

Page 3 of 10

Digitally signed by Rajesh Kumar
Thakuria
Date: 2022.03.02 12:21:24 IST
Reason: SelfAttested
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6622

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

Mar  2 2022 12:19PM

F(Tech)/Kota(Ladpura)/26(1)/2009-2010/7095-7097

11438Unit  Id   :

One D.G set( 125KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

One D.G set( 85KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

That the API plant will comply with the standards as prescribed vide MOEF notification 

No. GSR 826(E) dated 16th November, 2009 with respect to National Ambient Air Quality 

Standards. 

 6 

That the trade effluent shall be treated before disposal so as to conform to the standards 

prescribed  under the Environment (Protection) Act-1986 for disposal Into Inland 

Surface Water . The main parameters for regular monitoring shall be as under

 7 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6622

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

Mar  2 2022 12:19PM

F(Tech)/Kota(Ladpura)/26(1)/2009-2010/7095-7097

11438Unit  Id   :

StandardsParameters

Total Suspended Solids Not to exceed 100 mg/l

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Mercury ( As Hg ) Not to exceed 0.01 mg/l

Lead ( as Pb ) Not to exceed 0.1 mg/l

Hexavalent Chromium ( as Cr+6 ) Not to exceed 0.1 mg/l

Copper ( as Cu ) Not to exceed 3.0 mg/l

Zinc ( as Zn ) Not to exceed 5.0 mg/l

Sulphide ( as S ) Not to exceed 2.0 mg/l

Phenolic Compounds ( as C6H5OH ) Not to exceed 1.0 mg/l

Phosphate Not to exceed 5 mg/l

Ammonical Nitrogen Not to exceed 75 mg/l

Chromium (total) Not to exceed 2.0 mg/l

Bio-assay Test Minimum 90% survival after 

96 hours with at 100% effluent

Chemical Oxygen Demand Not to exceed 250 mg/l

pH Value Between 6.0 to 8.5

Methylene Chloride 0.9 mg/l

Benzene 0.1 mg/l

Xylene 0.12 mg/l

Chlorobenzene 0.2 mg/l

That this consent to operate is valid for the operation of bulk drug(API) plant  for 

the manufacturing of products mentioned at condition no.-2 of this consent.

 8 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6622

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

Mar  2 2022 12:19PM

F(Tech)/Kota(Ladpura)/26(1)/2009-2010/7095-7097

11438Unit  Id   :

That the total capital investment of plant as per the C.A certificate submitted is 

Rs.748.63 Lacs. which includes the cost of land, building, plant & machinery and 

miscellaneous assets only. In case of any increase in total capital investment 

additional fee as per the fee notification dated 25/02/20121 shall be required to be 

deposited.

 9 

That the industry shall comply with all the conditions imposed in Environmental 

Clearance issued by SEIAA,  Rajasthan imposed vide letter  no : 

F1(4)/SEIAA/SEAC-Raj/Sectt/Project/ Cat..5(f) B2(251)2019-20 dated 11/05/2020.

 10 

That industry shall not carryout any modification/change in process or  

manufacture/produce any other products/byproducts, which require environment 

clearance as per the provisions of Environment Impact Assessment Notification 

dated 14/09/2006, notified by Ministry of Environment & Forests, Government of 

India.

 11 

That total water consumption shall not exceed 23 KLD( Domestic use4.00 KLD + 

Boiler/Cooling use- 10.00 KLD + Process use-6.00 KLD + Washing- 2.0 KLD and 

Plantation- 1.0 KLD) which shall be met from ground water(15.00 KLD) and 

recycled water(7.00 KLD).

 12 

That industry shall submit the copy of NOC/ permission issued by the CGWA for the 

abstraction of ground water @ 15.00 KLD within three months of issuance of this 

consent.

 13 

That neither any ground water will be abstracted nor any ground water 

abstraction structure shall be constructed without obtaining prior permission from 

the Central Ground Water Authority (CGWA).

 14 

That the waste water generated from process and washing(6.0 KLD) shall be 

treated through Effluent Treatment Plant(ETP) of adequate capacity upto the 

norms mentioned at condition no. 8. The treated waste water from the ETP shall be 

further treated through forced evaporation system and the entire treated waste 

water(3.00 KLD) alongwith cooling/boiler blow down(5.0 KLD)shall be used in 

boiler/cooling tower(7.0 KLD) and for plantation(1.0 KLD) within the premises.

 15 

That the domestic waste water (3.2 KLD) shall be disposed off through scientifically 

designed septik tank followed by soak pit.

 16 

That the industry shall  not discharge treated/untreated eff luent 

(industrial/domestic) inside and/or outside the premises in any case.

 17 

That the industry shall maintain zero liquid discharge status outside the premises 

all the time.

 18 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6622

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

Mar  2 2022 12:19PM

F(Tech)/Kota(Ladpura)/26(1)/2009-2010/7095-7097

11438Unit  Id   :

That the industry shall maintain metering arrangement for ground water 

abstracted, water used for different purposes and measuring of effluent generated, 

treated, used & disposed and ETP inlet & outlet. The daily log book shall be 

maintained.

 19 

That the sludge generated from the ETP shall be disposed off scientifically through 

waste disposing facility in accordance with the provisions of the Hazardous & 

Other Waste Rules, 2016.

 20 

That a log book for operation of ETP shall be maintained and record of daily 

consumption of chemicals and running hours of ETP shall be maintained. Also 

record of periodic cleaning/change of filter media of pressure sand filter should be 

mentioned in log book.

 21 

That all the pipe lines carrying effluent/water/liquid shall be kept above ground 

level and with proper color coding. No flexible piping or drains shall be provided 

for carrying of liquids.

 22 

That the industry shall make arrangements for proper channelizing of storm water 

and process waste shall not be allowed to mix with storm water.

 23 

That the industry shall not use pet coke/furnace oil in any process/service/utility 

in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein 

ban has been imposed on the use of pet coke and furnace oil in the State of 

Rajasthan.

 24 

That industry shall provide & maintain stack of adequate height & acoustic 

enclosure with D.G. sets of 85 and 125 KVA capacity as per standards prescribed 

under the Environment (Protection) Act, 1986 and Air Act, 1981.

 25 

That the industry shall maintain stack of required adequate height(not less than 

30.00 mtrs from G.L) and adequate air pollution control measures at coal fired 

boiler of 1.0 TPH capacity, one coal fired thermopack of 2.0 Lac kcal/hr capacity 

and reaction vessels to achieve the prescribed norms as mentioned at condition 

no-5 and notified by MoEF&CC, New Delhi.

 26 

That safe and adequate infrastructure facility for stack emission monitoring shall 

be maintained with stack of coal fired boiler of 1.0 TPH capacity and one coal fired 

thermopack of 2.0 Lac kcal/hr capacity.

 27 

That the industry shall comply with the Effluent & Emission standards for Bulk 

Drug and Formulation(Pharmaceutical) industry as notified by MoEF&CC, New 

Delhi vide notification no- G.S.R54(E) dated 06/08/2021.

 28 

That the industry shall take separate consent to operate for the boiler of 2.0 TPH 

capacity once it is installed.

 29 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6622

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

Mar  2 2022 12:19PM

F(Tech)/Kota(Ladpura)/26(1)/2009-2010/7095-7097

11438Unit  Id   :

That industry shall maintain the centralized air cleaning system i.e fume collection  

hoods, etc., so as to remove the Volatile Organic Compounds emitted from the 

reactor vents etc.

 30 

That effective control measures shall be provided & maintained to control fugitive 

emissions during processing, transportation, packing etc.

 31 

That industry shall provide and maintain the continuous online(24 x 7) 

emission/effluent monitoring system along with flow meter & PTZ cameras in 

accordance with guidelines issued by Rajasthan State Pollution Control 

Board/Central Pollution Control Board and ensure its connectivity with CPCB & 

RSPCB server for transmission of data.

 32 

That industry shall provide & maintain wall to wall carpeting in vehicle movement 

areas within premises to avoid re-entrainment of road dust.

 33 

That industry shall undertake regular cleaning and wetting of roads for control of 

fugitive dust emissions.

 34 

That industry shall maintain good house-keeping all the time. 35 

That industry shall not install any other sources of Air pollution/Water pollution 

without obtaining prior Consent to Establish from the State Board.

 36 

That the industry shall maintain separate energy meter at ETP. The daily record of 

the energy meter readings shall be maintained in separate log-book.

 37 

That the power supply of the production shall be so interlocked with the Air & 

Water pollution control equipment's, that in case of non functioning of the 

pollution control equipment the production process stops automatically.

 38 

That the industry shall comply with the provisions of the Manufacture, Storage & 

Import of Hazardous Chemical Rules, 1989 and Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016 and Public Liability 

Insurance Act,1991.

 39 

The industry shall obtain license for storage of hazardous chemicals/gases from 

Petroleum & Explosives Safety Organisation (PESO) or any such competent 

authority(if applicable).

 40 

That industry shall maintain green belt in 33% of the plot area using concept of the 

social forestry and will develop green belt outside the project premises in adjacent 

areas wherever adequate land is not available within the industrial premises.

 41 

That industry shall undertake suitable measures for rain water harvesting for 

artificial recharge of ground water.

 42 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry liable for legal action under section 42 of the 

Water Act and under section 38 of the Air Act.

 43 
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6622

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

Mar  2 2022 12:19PM

F(Tech)/Kota(Ladpura)/26(1)/2009-2010/7095-7097

11438Unit  Id   :

That emission/effluent found to be discharged in excess of the standards 

prescribed shall be punishable under section 43 of Water Act and under section 37 

of the Air Act.

 44 

That this consent is valid subject to fulfillment of all the other statutory 

requirements in other laws/Acts/Rules as applicable.

 45 

That the industry shall submit quarterly compliance compliance report of consent 

conditions to this office as well as RO,RSPCB, Kota.

 46 

 47 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and  under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of Air Act & Water 

Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 48 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

49

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

50

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the board.
51

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates
52

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

53
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Head Office (CD)

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CD/6622

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

Mar  2 2022 12:19PM

F(Tech)/Kota(Ladpura)/26(1)/2009-2010/7095-7097

11438Unit  Id   :

54 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

Case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

55 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and project proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours Sincerely

This  bears the approval of the competent authority.

Group Incharge[ CD ]

Copy To:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Kota to ensure the 

compliance.

1

Master File.2

Group Incharge[ CD ]
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Regional Office Kishangarh

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/Kishangarh/12958

Kishangarh

Phone:01463-250111

May 20 2022  1:47PM
F(Tech)/Ajmer(Ajmer)/2815(1)/2017-2018/385-386

84907Unit  Id   :

M/s PARTH FORMULATION PVT LTD

G1-31(I&H)RIICO IND.AREA,GEGAL , GEGAL Tehsil:Ajmer

 District:Ajmer

Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974.

Sub:

Your application for Consent to Operate dated 01/05/2022 and subsequent correspondence.Ref:

Consent to Operate under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) as amended to 

date and rules & the orders issued thereunder is hereby granted for your PARTH 

FORMULATION Private Limited plant situated at G1-31IH, RIICO IND AREA,GEGAL  RIICO 

INDUSTRIAL AREA , GEGAL Tehsil:Ajmer District:Ajmer , Rajasthan, subject to the following 

conditions:-

Sir,

That this Consent to Operate is valid for a period from 01/05/2022 to 30/04/2032 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

 2 

Quantity with UnitTypeParticular

 1.00 DETAILS AS PER 

ANNEXURE - I

ProductMEDICINE FORMULATION 

TABLETS/CAPSULES/SYRUPS)

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  0.500 

Septic Tank and Soakpit

NIL 0.500

That the industry shall apply for Consent in prescribed application form with 

requisite fee before 120 days from expiry of this Consent or commissioning the plant 

whichever is earlier.

 5 

That 33% area of the total area of industry’s premises shall be covered by tree 

plantation.

 6 

That the industry will comply with the standard as prescribe by MOEF Notification 

No. GSR/826(E) Dated 16.11.2009 with respect to National Ambient Air Quality 

Standards.

 7 

A Sign Board showing the name, address and capacity of the industry as well as 

validity of the consents should be displayed at the entrance of the site.

 8 

That the industry shall maintain effective operation and maintenance of installed 

pollution control measures so as to achieve the standards prescribed under EP Act, 

1986.

 9 

That this consent is being issued on the basis of information submitted by the unit. 

The consent may be automatically revoked incase of any wrong information found 

after that.

 10 

That any incorrect information submitted in the consent application form of 

declaration shall make the industry liable for legal action under Section 42 of the 

Water and Section 38 of the Air Act.

 11 

That the industry shall ensure that noise from the unit does not exceed the 

prescribed noise standards for Industrial area i.e. 75 dB (A) Leq during day time 

and 70 dB (A) Leq during night time to meet the prescribed ambient noise 

standards. Day time is reckoned between 6 AM to 10 PM and night time is reckoned 

between 10 PM to 6 AM.

 12 

Unit shall maintain zero liquid discharge status inside/outside the plant premises. 13 

That no trade effluent will be generated from the process. The domestic effluent, if 

any shall be treated through septic tank/ soak pit

 14 

That suitable air pollution control arrangements will be installed to control fugitive 

air emissions generated from the process of handling of raw materials.

 15 
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That the industry shall obtain and provide NOC from CGWA for water to be 

procured from outsourced tankers, if required in future for compliance of 

NGT/Supreme Courts’s directions/orders.

 16 

The Total Project cost shall not exceed to Rs. 106.43 Lacs , which includes cost of 

Land Building and Plant & Machinary and accordingly unit has remitted Consent 

to Operate fees of Rs. 37500/- under Water Act, 1974 (Slab 100 Lacs – 200 Lacs 

Orange Category) balance fees of Rs. 9375/-  has been adjusted against additional 

fees as per Notification dated 26/05/2016.

 17 

 18 That, not withstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under section 27(2) of the Water Act to 

review anyone or all of the conditions imposed here in above and to make such variation 

as it deems fit for the purpose of Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 19 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of theWater Act or the Rules 

made thereunder.

20

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

21

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the board.
22

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates
23

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

24
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25 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

26 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and to such other conditions as may, from time to time , 

be specified, by the State Board under the provisions of the aforesaid Act(s). Please note that, 

non compliance of any of the above stated conditions would tantamount to revocation of 

Consent to Operate and Project Proponent / occupier shall be liable for legal action under 

the relevant provisions of the said Act(s).

Yours sincerely,

Regional Officer[ Kishangarh ]

Copy to:-(A):

Master File.1

Regional Officer[ Kishangarh ]
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